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LOK SABHA DEBATES 

LOK SABHA 

ru-day, Augu.t 21, 2OD7/Sntva". 3D, 11129 (Saa) 

TheLoIc Ssbha met at Eleven of the CIocIc 

[MR. SPEAKER in the ChaJt1 

..• (lnterruptions) 

[English] 

MR. SPEAKER : Kindly take your seat. 

... (Interruptions) 

OBITUARY REFERENCES 

MR. SPEAKER : Hon. Members, I have to Inform the 

House of the sad demise of two of our former colleagues, 

Shri Dnlp Chakravarty and Shri Sat Pal Kapur. 

Shrl Dllip Chakravarty was a member of the Sbdh Lok 
Sabha from 19n to 1979, representing Calcutta South 
Partiamentary Constituency of West Bengal. 

An able parflamentarian, Shrl Chakravarty was a 

member of the Committee on Eltlmatea durfng.1978-79, 

Court of the. Jawahartal Nehru University from 19n to 

1979 and Consultative Committee constituted under the 

NagaJand State Legislature (Delegation of Powers) Act, 
1976. 

A well known social and political worker Shri 

Chakravarty participated in the Students' Movement in 

Bengal and Assam in 1935. He also participated in the 

Quit India Movement, 1942. He actively participated in the 

Goa Liberation movement. 

Shri Chakravarty was a teacher by profeaslon. An 
active votary of the teaching fratemity, he was the founder-

member and General Secretary of the Assam College 

Teachers' Association. He al,llo served as General 

Secretary and thereafter, as President of West Bengal 

College and Univer8lly Teachers' Aatoctatlon. He was the 
member, Guwahatl UntveraIty Court from 1953 to 1956; 

CaJcutta University Senate during 1961 and Calcutta 

University Syndicate during 1968. A multl-faceted person-
ality Shri Chakravarty evinced keen interest in IndoIogy, 
philately and actively worked for promotion of sports. 

Shrt 0I1ip Chakravarty p888ed away on 14 June, 

2007 at Bilaspur, Chhattlagarh at the age of 84, after brief 

illneaa . 

Shrl Sat Pal Kapur was a member of the Fifth Lok 

Sabha from 1971 to 19n, representing Patiala Partiamen-

tary Constituency of Punjab . 

Eartier, Shrf Kapur was elected a member of the 

Punjab legislative Assembly in 1967. 

An able partiamentarlan, Shrl Kapur was a member 

of the Comm/ltee on Government Aaaurances during 1972; 

Rules CommIttee during 1974; Business Advisory Commit-

tee from 1975 to 19n; Consultative Committee constituted 

under the Punjab State LegiIIaIure (Delegation of Powers) 

Act, 1971 and Consultative Committee constituted under 
the Tamil Nadu State Legislature (Delegation of Powers) 

Act, 1976. 

Shri Kapur played active role in the movement for 

merger of the princely States of Farldkot and Patia. with 

the province of Punjab during 1947-48. 

A well-known aociaJiat and a trade unionist, Shrt Kapur 

established the first Trade Union in Patiala and helped 

further organize a network of trade unIonS throughout 

Patiala and East Punjab States Union (PEPSU). He was 

the General Secretary, Trade Union Council (Hind Mazdoor 

Panchayat) in 1949. He was elected President of Trade 

Union Council during 1952. He was also closely associated 

with INTUC from 1956 to 1958. 

A conscientious social reformist. Shri Kapur played a 

pioneering role in tenancy reforms struggle In villages of 

the erstwhile PatiaJa State Region and was actively 

associated with tenancy land reforms movements in 
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different· capacities fram 1949 to 1955. He took keen 
intar8st in organization of co-operative movement in 
schools and 1riIIages. He worked hard for the ,rural 
uplift anet.,. fof the removal or the 80CiaI malaise of 
untouchability . 

A widely travelled person, Shri Kapur was member of 
Indian Partiamentary deIegaIjon, to Romania and Hungary 
during 1973. He was also I'lOf1*'ated as a member of the 
Executive Committee of the Indian Partiamentary Group 
from 1974 to 1975. 

Shri Sal Pal Kapur, Passed away on 19 July, 2007 at 
Patiala. Punjab at the age of 76. 

We deeply moum the loss of these friends and I am 

sure the House would join me in conveying our 

condolences to the bereaved families. 
, 

. The House may ~ stand irl. silence for a short while 

U. 'a inark of r~ to the ~ of ~ departed. 

(EnglIsh1 

The Members then stckX1 In silence for 
a short while. 

... (lnterruptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir, today It 

has appeared ... (Interruptions) 

MR. SPEAKER : It has bec0m8 very difficult to rUn 
:"'f -~. . 

this HouSe. Please listen. I have got one"hotlce for 

suspension of the Question Hour from Prof. VIjay KUma,. 
Malhotra. 

... (lnterruptions) 

MR. SPEAKER : I take It that the matter Is the alleged 
statement or remarks made by our Ambas.ador in the 

USA. 

... (Interruptions) 

(Tf8fISlaIion] 

MR. SPEAKER: Please tit down. It does behave you 
when you tit and not when' you stand. 

...(Interruptioll$) 

PROF. WAY KUMAR MALHOTRA (South Deihl) 

Please listen to me at Ieaat ... (Interruptions) 

(English1 

SHRI RUPCHAND PAL (Hooghly) : Sir, I have al80 
given a notice on thls ... (lnterruptJons) 

MR. SPEAKER: You are 80 much upset that you did 

not give notice in time. 

... (lntem.tptions) 

MA. SPEAKER: Please listen. We have got Infonnatlon 
from the Government. A statement, which the hon. Minister 
of External Affairs wishes to, make, Is before me. In the 
statement, there has been a denial of this report. Since, 

aI of you are agitated on the same Issue, let. the han. 
MinIster of External Affaire make his statement . 

... (lnterruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, please allow 
me to apeak now ... {lnterruptions) 

STATEMENT BY MINISTER· 

(I) Purported commenta of the Indian Ambas-

sador to United States of AmeriCII (USA) on 

the 'IndcHIS elY" nucla8r energy cooperation 
'agreement' during an IntervIeW with IIr. Am 
Hanlta of RedH'f India AbrcMId 

MR. SPEAKER : Let the hon; Minister make his 

statement. After all, we cannot act only on the newspaper 

report. 

.. .(Interruptions) 

*A/ao placed in Ubrary. See No. L.T. 674.812OQ7. 
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MR. SPEAKER : Do not record even one word. 

... (Interruptions)" 

MR. SPEAKER : After his statement, If you have 

anything to say, you can say. 

... (Interruptions) 

MR. SPEAKER : On the basis of an imaginary 

alleged statement, you cannot go on holding the House 

to ransom. 

... (Interruptions) 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) .: Sir, after listening to my 
statement, they can speu ... (lnterruptionsj 

MR. SPEAKER : After hearing the Minister's statement, 

you can speak. 

... (Interruptions) 

MR. SPEAKER: What are you doing? You have 

. become the most indisciplined now-a-days. Mer Hatening 

to the Minister'a statement, if you have anything to say, 

you can say, and I will permit you to say that. 

... (Interruptions) 

(Trans/stion] 

MR. SPEAKER : If you have to say anything you can 
say after he concludes. You assume everything. 

... (lnterruptions) 

{English]. 

MR. SPEAKER: Now, the hon. Minister. 

SHRI PRANAB MUKHERJEE : Mr. Speuer, Sir, 

Members would ha~e seen reports in the Press today 

about a purported statement by our Ambassador In 

"Not recorded. 

Washington about the consideration of the India-US 

bilateral civil nuclear energy cooperation aglB8ment. I have 
contacted our Ambassador who has informed me that 
certain comments, either deliberately or through misunder-
standing, were published by the Correspondent. The 
Correspondent has aI80 misquoted our Ambassador in 
several respects . 

I have asked our Ambassador to issue a clarification. 
These comments, if made by our Ambassador, and 
reported correctly, are totally unwarranted and unaccept-
able. In democracy, there will always be dlssenston and 
divergence of opinions. Nobody can accuse others who 
hotd divergent views. I regret the alleged comments which 

have hurt the feelings of the hon. Members. Most 
respectfuliy I would tike to submit this. 

(Interruptions) 

(English] 

MR. SPEAKER : Now, Shri l.K. Advani. 

(Interruptions) 

SHRI GURUDAS DASGUPTA (Punskura): Sir, the 
Ambassador should be removed ... (lnterruptions) 

(Translstion] 

MR. SPEAKER : Please speak one by one. 

(Interruptions) 

MR. SPEAKER : What Is the matter with you. 

[English] 

You are behaving Uke irresponsible people. I am sorry 
to say that. The Minister has placed entirely the 
Government's stand on this. He has already said that it 
is unwarranted if it has been said. He has denied it in 
the statement. You wait for this. Can you behave like this 
in anticipation? 

... (Interruptlons) 
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SHRI KINJARAPU YERRANNAlOU (Sr1kakuIam) : Sir, 

it is very shemefuI ..• (lnte~) 

MR. SPEAKER : If he haa said that, I shaJI take action. 

Parliament is not 80 powertess. P\eaae sit down. Only one 

newspaper, not even a news agency, hu reported. 

Now, Shri L.K. Advant 

SHRI L.K. AOVANI (Gardtlnagar) : Mr. Speaker, Sir, 
80 far as the Government. stand is concerned, I have 

no complaint. But I would like this House to know and 

to have the full text 01 the jnI8rview that has been given 
to. this particular channel, namely, RedIffnewa, becallI8 
simply deO\ring and saying: alt Is not exdy what I have 

said· would not be enough. Many people may have been 

shocked to hear that MPs, who have been opposing this 

deal, have been desaibed as 'headless chickens' ... 

(Interruptions) 

MR. SPEAKER: Hon. Leader of the OpposItion, let 
us wait for the text. 

SHRI LK. ADVANI : Yes, yes. 

MR. SPEAKER : I would allow you at that time. Let 
it be confim1ed. 

SHRJ L.K. ADVANI : I would urge the Leader of the 
House that let the house be given the full text of the 
interview that th8 Amba.sador has given. Altar that, we 
wiH make a conaider8d comment on It; and then demand 
whatever action we think approprIte. 

MR. SPEAKER : That Is fair enough. 

... (lnterruptiOnS) 

SHRI BASU DEB ACHARIA (Bankura) 

Sir ... (Intsnuptions) 

[Translation} 

MR. SPEAKER : It is enough. 

... (lntetnJptJorr$) 

{English} 

MR. SPEAKER : Let the atatement come. 

...(lntenuplionB) 

MD. SALIM (Calcutta-North East) : Sir, this interview 

was carried in wortdwide web aile www.redIffnews.So. 

II Is not the question of 'let the copy come.' It Is 

already circulated in the worldl The comments are made. 

Thll Is a systematic design,. I am telUng you, Sir ... 

(Interruptions) 

MR. SPEAKER : You are speaking without my 

permiasion. No; I would not allow this anymore. We cannot 

react on the basis of newspaper report unless It Is 

authenticated. 

... (Interruptions) 

MR. SPEAKER: No; sorry. 

C.No. 121 : ShrimaU Karuna Shukla 

. .. (lntsrnJptionIJ) 

[Translation} 

SHRIMATI KARUNA SHUKlA (Janjglr) C.No. 

121...(lntenuptlontt) 

MR. SPEAKER : What Is happening to you? 

(English] 

MR. SPEAKER: I do not understand; you are behaving 

Irraaponably . 

... (Interruptlons) 

MR. SPEAKER : He has said that. 

. .. (Interruptlons) 
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MR. SPEAKER : Do not record one word. 

... (IntBnuptions)" 

MR. SPEAKER : No; I cannot allow this. 

... (Interruptions) 

MR. SPEAKER ; Go on; nothing is being 

recorded. 

.•. (lntBrruptions)* 

MR. SPEAKER : Hon. Members, please cooperate. 

It has already been said by the hon. Minister of 

Extemal Affa!rs that 'these comments, if made by our 

Ambassador, and reported correcUy, are totally unwarranted 

and unacceptable. • And, I have given you my word 

that I shall take action against It. What more can be done 
now? 

... (lnterruptions) 

MR. SPEAKER ; Do not record anything else. 

... (Interruptions)" 

MR. SPEAKER ; Do not record even one word. 

... (Interruptions)" 

MR. SPEAKER; Let the country see what is happening 

in the House. 

... (Interruptions) 

MR. SPEAKER ; I have assured you that I would 

take action; the Parliament of India is not that powerless 

at all. Nobody can go scot-free. Already the Minister 

has condemned it, if It is found to have been said. We 

never take action on a newspaper report unless it is 

authenticated. 

... (Interruptions) 

'Not recorded. 

MR. SPEAKER : No, I witl not allow thIa. I cannot 

devalue this House . 

... (lnterruptJons) 

[Translation] 

SHRI HARIN PATHAK (Ahmedabad) Sir, please 

protect the house ... (lnterruptions) 

MR. SPEAKER ; I am saying it for protection 

only. 

...(lntBnuptions) 

[English] 

MR. SPEAKER; Your leader has spoken. I appreciate 

the stand taken by the hon. Leader of the Opposition. He 

has rightly asked for a full copy of the statement, and after 

that, he said, he reserves his right. I have considered that. 

I will give opportunity to everybody after the statement 

comes, and you see that. 

. .. (Interruptions) 

MR. SPEAKER; No, I am sorry. It seems that you are 

not willing to work . 

The House stands adjoumed till 11.30 a.m. 

11.15 hrs. 

The Laic Sabha then adjoum9d till thirty minutes 

past Eleven of the Clock. 

11.30 hr.. 

The LaIc Sabha re-assembled at thirty minutes 

past Eleven of the C/ocle. 

(MR. SPEAKEf'. in the Chah1 

.. . (lnterruptions) 
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[English} 

MR. SPEAKER : You are not prepared to allow the 

House to run. 

... (Interruptions) 

MR. SPEARKEA : Are you prepared to allow the House 

to run or not? 

... (Interruptions) 

WRITTEN ANSWERS TO QUESTIONS 

[Translation} 

Export of HIIndIcnIfts to USA 

of 136 designated beneficIaIy developing and least 

developed countries, with a view to promoting economic 

growth in the developing wortd. A review is carried 

out periodically by the US to assess whether the GSP 

benefits should continue for the products of a particular 

beneficiary country. In modifying the GSP list of products 

from a beneficiary country, the following factors are 

Inter alia considered, which are ceDed competitive need 

limits:-

(i) the total exports of a product from a particular 

beneficiary country should not account for 50% 

or more of the value of total US Imports of that 

particular product, and 

(it) the total exports of a product from a 

·121. SHRfMATI KARUNA SHUKLA : particular country should not exceed a certain 

SHAI PANKAJ CHOWDHARY : value, which was set at US$ 125 mlUion for 

2006. 
WIt the Minister of COMMEACEAND INDUSTRY· be 

pleased to state : 

(a) whether the USA has decided to withdraw the 

Generalised System of Preference being provided to items 

of Indian Handicrafts including gold ornaments and brass 

lamps; 

(b) if so, the details thereof; 

(e) whether the exporters associated with these 

industries are likely to be adversely affected by the said 

decision; 

(d) if so, whether the Governrnent has taken up this 

matter with the USA; and 

(e) if so, the reaction of the USA Govemment 

thereon? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH) : (a) Yea, Sir. 

(b) The Generalised System of Preferences (GSP) 

of the US is a unilateral scheme for providing preferential 

duty-free treatment for more than three thousand products 

Under certain circumalances, the US can grant 

competitive need limit waiver for a product of a particular 

country. After the latest review, GSP benefits were 

withdrawn by the US with effect from 1 July 2007 for gold 

omaments and brass lamps exported from India. GSP 

benefits have also been withdrawn for certain products from 

other countries such as Brazil, Thailand, Philippines, Turkey, 

Jordan, Kazakhstan, Cote d'lvoIre etc. 

(e) With the withdrawal of GSP benefits, a Most 

Favoured Nation (MFN) Import duty of 5.5% on gold 

ornaments and 3.9% on brass lamps would be levied in, 

the US for imports from India. Duty free access under the 

GSP helped enhance the competitive advantage of these 

two products in the US market. 

(d) and (e) Yes, Sir. Prior to the withdrawal of GSP 

benefits, the Govemment had represented before the 

United States Trade Representative (USTR) for the 

continuation of GSP benefits inter aUa on the grour1ds of 

the adverse implications for large numbers of workers 

employed in the concerned sectors. A petition had been 

filed in the office of the USTR with regard to jewellery and 
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non electric lamps on 5 September 2006. In additiori, the 

Government had raised· the Isaue in the India-US Trade 

Policy Forum meeting in April, 2007. According to the US 

guidelines, India can seek restoration of GSP benefits on 

a particular product, If Indian exPorts of that product to 

the US fall below the competitive need limit parameters 

set by the US in a subsequent year. 

{English] 

Upgradatlon of Handicrafts stdl .. 
of Tribal. 

*122. SHRI NAVEEN JINDAL: Will the Minister of 

TRIBAL AFFAIRS be pleased to state : 

(a) the marketing facilities created for the sale of 

tribal handicrafts; 

(b) the income generated through the sale of tribal 
handicrafts during the last three years, year-wise; 

(c) the steps taken to upgrade the8kllls of the 

tribala; and 

(d) the extent 10 which their income has increased 

as a result thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) : (a) The Tribal Cooperative Marketing 

Development Federation of India Ltd. (TRIFED) has the 
responsibility of marketing development of tribal products 

including tribal handicrafts. TRIFED has taken the following 

steps in this regard:-

TRIFED has established 41 outlets In different 

cities of the country. Out of these, 20 outlets 
are its own. At 21 other outlets stock is being 

sold on consignment basis in association with 

State level Organizations/Agencies. 

TRIFED organises a National Tribal Craft Expo 
every year called the 'Aadishilp' at New Delhi 

where tribal al:tisans are Invited to participate 

and market their produce. A State-IeveI'Aadishllp' 

was alCIO held at Dehradun,. Uttaranchai. 

In addition, TRIFEDprovides tribal artisans the 

opportunity for participating in exhibitions/events 

at various places like DilN Haat for malXeting 

their products and also participates in domestic 
as all a8 Intemational exhibitions/events to 

promote tribal products. 

TRIFED initiated a new concept of organizing 

Tribal Artisan Mela (TAM) as an exercise to 

reach tribals located in interior tribal areas 

and source tribal art and craft directly from the 

tribal artisans/group of artt&an. As per this 

Initiative, TAIFED in association with State 

Governments/organizations invites tribal" 

artisans to an exhibition area where they bring 

their items. 

(b) The income generated through the sale of tribal 

haJ:ldicrafts during the last three years, year-wise, is as 

under:-

Year 

2004-05 

2005-06 

2006-07 

Sale (Rs. Lakhs) 

68.17 

162.56 

353.66 

(Provisional) 

(c) Under the scheme 'Saba Saheb Ambedkar 

Hastshilp Vikas Yojana (AHVY)' sponsored by the Offioe 
of the Development Commissioner (HandIcrafts), Minister 

of Textiles, TRIFED had taken the following steps to 

"upgrade the skills of tribals:-

Conducted Skill Upgradatlon Training (SUT) and 

Design and Technical Development Workshop 

(DTDW) for tribal artisans in the States of West 

Bengal and Assam. 

Conducted a Refresher Training (advanced) tor 
tribal artisans on Kantha embroidery, T extiJe 
batik and Leather Crafts in West Bengal. 
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Cd) As a resuH of sIdR upgraddoIl, many artisans 

in West Bengal have increased their ..... aImoat hom zero 
toRs. 4.8(> Iakhs during 2005-06 and have even received 

District and State-level awards. 

In Assam, the income of artisana, after six months 

training, has reached As. 1.00 Iakh, when prior to training 

their products were not acceptable by the market. UkewIae 

bamboo artisans have increased their sales in exceaa of 
Rs. 30,0001- within six months or CQr11)Ietion of training. 

NatIonal COUncIl for T..a.r EducatIon 

*123. SHRIMATI NEETA PATERIVA : 

SHRI ANANORAO VITHOBA ADSUL : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Union Government has appointed 

a committee to look into the functioning of NCTE; 

(b) if so, the details or the r8COfMl8ndations 

made by the said committee and the action taken thereon; 

and 

(c) if it is decided to close down NCTE the 

details of aHemative arrangements for undertaking the work 

of the Council? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) to (c) Vea, Sir. A Review 
Committee under the Chairmanship of Shri Sudeep 
Banerjee, the then Advisor, Ministry of Human Resource 
Development, was appointed to conduct an in-depth study 

of the National Council for Teacher Education (NCTE) , 

New Delhi and its Regional Offices. The Govemment is 

taking further action on the recommendations of the 

Committee. 

Implementation or Sarva Shiksha Abhlyan 

*124, SHRI G.M. SIOOESWARA : wm the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether some State Governments have not 

achieved the targets fixed under the Sarva ShIkaha 

AbhIyan; 

(b) if so, the detaII8 thereof and the reason therefor; 

(c) the details of any Irregularities reported from the 

States under Sarve Shlksha Abhiyan? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH): (8) and (b) The Serva 

Shiksha Abhlyan programme Is an ongoing programme. 
Some of the States lagging behind In perfonnance are 

BIhar and Manipur In civil wortcs for schooIlnfrastructura; 
and Weat Bengal, Bihar and Jharkhand In teacher 
recruitment. 

(c) Recently School Education Department, Gov-

emment of Andhra Pradesh reported that an amount of 
As. 14,98,03,378/- under DIstrict Primary Education 

Programme (DPEP) I Sarve Shikaha Abhiyan (SSA) had 
been diverted to unauthorized bank accounta by the 

concemed Assistant Accounts Officer of the State Project 

Office. The State Govemment has taken strict action in 

instituting a judicial enquiry; Investigatlon8 by the State CID 

and suspension of three accounts oftIciala alongwlth 
transfer of another three accounts personnel from the State 
Project Office. The Govemment of India has asked the 

Comptroller and Auditor of India to carry out a apeciaI audit 

of accounts pertaining to the DPEP and SSA for the period 

2000-01 till date in Andhra Pradesh. 

[Translation} 

Import-Export 

·125. SHRI MAHAVIR BHAGORA: 

SHRI JYOTIRADITY A M. SCINOlA: 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the growth· of exports from India 
has slowed down while importa have registered an 
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increasing trend during the current year in comparison to 

the last year; 

(b) If SO,· the details thereof alongwith the reasons 

therefor, sector-wise and commodity-wise; and 

(c) the steps taken to reverse the trend in favour 

of India's trade balance and to boost the export 

performance of the country, sector-wise and commodity-

wise? 

THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI KAMAL NATH): (a) and (b) Provisional trade data 

available for the first quarter of the current financial year 

(Apri/..June) 2007-08 shows that export growth decelerated 

to 18 per cent in dollar terms compared with a growth of 

23 per cent during the comparable period of last year. 

(The slowing down of expon growth was even more 

pronounced during this period in Re. terms at 7 per cent 

compared with 29 per cent in the previous year). Imports, 

on the other hand, increased by 34 per cent in dollar terms 

during the first quarter of the current year compared with 

19 per cent last year. 

According to sector-wise/commodity-wise data avail-

able in Quick Estimates brought out by the Directorate 

General of Commercial Intelligence and Statistics (DGCI&S), 

there was a negative growth in export of a large number 

of items Including RMG of all Textiles, Cotton Yam Fabrics 

Made-ups etc., Plastic and Unoleum, Marine Products, 

Carpet, Fruits and Vegetables, Handicrafts excluding hand-

made Carpets, Cashew, etc. The sectors/commodities 

which recorded a high growth of import during the same 

period included Gold and Silver, Electronic Goods, 

Machinery - Electrical and Non-electrical, Pearls, Precious 

and Semi-Precious stones, Transport Equipment, Iron and 

Steel, Organic and Inorganic Chemicals, etc. 

(c) The Govemment had constituted a committee 

to assess the impact of Rupee appreciation on exports 

and to suggest measures to maintain India's export 

competitiveness. The committee has made a serlea. of 

recommendaliona for immediate relief to the exporters. The 

Government has announced a relief package to exporters 

comprising enhanced Duty EntlUement Passbook (DEPB) 

rates, reduction in Export Credit Guarantee Corporation 

(ECGC) premium, release of As. 600 crore for clearing all 

arrears of terminal excise duty and Central Sales 

tax reimbursement, enhancement of duty drawback rates 

and reduction In Interest rates on pre and post shipment 

credit. 

{English] 

Militant Ac:tIvitIee In North Ell..,. 
Region 

*126. SHRI HITEN BARMAN : 

SHRI MANI CHARENAMEI 

Will the Minister of HOME AFFAIRS be pleased to 

stata : 

(a) the details of militant groups of North Eastem 

Region who have signed ceasefire agreement with the 
Govemment, State-wise; 

(b) whether the Govemment is assisted by some 

foreign countries to resolve the issue; 

(c) if so, the details thereof; 

(d) whether a large number of incidents of violation 

of ceasefire has come to notice of the Govemment; 

(e) if so, the details of the persons killed, injured 

or kidnapped while the ceasefire remained operative; 

and 

(f) the further steps taken by the Govemment In 

this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) 

Govemment of India have signed Cease fire/Suspension 

of Operations (800) agreements with National Socialist 
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CounCil of Nagaland (lssaclMuivah) {NSCN (1M}) and 

National Socialist Council of Nagaland (Khaplang) {NSCN 

(K)} in Nagaland; United Peoples' Democratic Solidarity 

(UPOS), Dima Halam Daogah (OHO) and National 

Democratic Front of Boro/and (NDFB) in Assam; and, Achik 
National VolUnteer Counil (ANVC) in Meghalaya. 

(b) and- (c) No, Sir. 

(d) Violations of the ground rules by various groups, 

such as moving with arms and not staying in camps, inter-

factional violence, support to other militant groups, reported 

acquisition of arms and recruitment of cadres, etc. have 

been observed. 

(e) The number of persons reportedly kidnapped 

and killed in activities attributabJe to the· above mentioned 

group are given in the table beIow:-

Head 2005 2006 2007 

(upto July 31) 

Civilians killed 121 56 32 

Security . Forces 7 

personnel killed 

Persons kidnapped 72 139 72 

Most of these incidents are related to inter-faction and 

inter group violence. The detaHs of persons injured are not 
Centrally maintained. 

(f) IfT1PIementation of the Cease fire/SaO agree-
ments is being reviewed regularly through meeting of the 
Joint Monitoring Groups set up for this purpose, and action 

is being taken on a continuing basis to ensure thai 

violations do not occur. This includes action to see 
that the cadres of these groups move into camps, sharing 

of intelligence and continuous review of ··depIoyment 

and joint operations including action as per law when 

cadres of these· groups· are found Indulging M criminal 

activities. 

Foreign Funcle to NGOS 

·127. SHRI PRABHUNATH SINGH: 

SHRIKINJARAPU YERRANNAIDU : 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) the details of the quantum of foreign funds 
received by Non-Govemmental Organisations (NGOa) 

during each of the last three years; 

(b) the number of NGOs which have n9t 

submitted their annual accounts as prescribed under the . 

law; 

(c) whether the Government has received a large 

number of complaints about divenIIon of foreign funds by 

NGOsiorganisations; 

(d) if 80, the details thereof and the action taken 
against NGOsIorganisations, NGO-wlse and State-wise; 
and 

(e) the measures taken by the Government to 
strengthen the monitoring of receipt and utltlsatlon of 

foreign contribution by NGOsIorganisatlons? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL): (a) 

The amount 01 foreign contribution recalved by the 

BS8OCiatIona under the Foreign ContributIon (Regulation) 

Act [FCRA), 1976 during the last three yea,.. Is as 

beIow:-

Year Amount (Re. in Crares) 

2003-2008 5105.50 

2004-2005 6256.68 

2005-2006 7877.57 

(b) The . number of anochdIona whIdh did not 
submit the statutory annuaI···Ntuma of· receipt·and 
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'utilization of foreign contribution during the laat three years 

is as below:-

Year No. of associations 

2003-04 11206 

2004-05 11781 

2005-06 13574 

(c)· and (d) 8673 associations, which did not 

submit annual returns continuously for three years i.e. 

2001-02, . 2002-03 . and 2003-04, have been placed 

under prior permiasion category. The Sate-wise number 
of associations placed under prior permission category 

is enclosed as statement. The State-wise list of 

associations by name plaCed under prior permission 

calegory is available on the MHA's website-

(http://mha.nic.inlfore.htm). 

In addition, on the basis of the complaints received 

and inquiries, 38 associations have bean prohibited 

Jrom receiving foreign contribution, 24 associations 

have been placed in the prior permission category and 

accounts of 11 associations have bean frozen. A list of 

associations against which action has been taken for 

violation of various provisions of the Act, is available on 

MHA's website: (http://mha.nic.in/fore.htm). 16 cases have 

been referred to CBI for detailed investigations for FCRA 

violations. 

(e) A facirfty of online submission of statutory 

annual retums relating to receipt and utilisation of foreign 

contribution has been introduced, which would not· only 

facilitate NGOs In filing their annual retums thereby 

enhancing compliance to the reporting provisions but 

would also help in better monitoring of receipt and 

utilisation of foreign contribution. A Bill, namely, the Foreign 

Contrlbuti'bn (Regulation} Bill, 2006 has already been 

intl'Oduced in the Rajya Sabha on 18-12-2006,'Nhereln 

there are inter alia provisions for strengthening the 

monitoring mechanISm. 

StlJtement 

The State-wise list of the associations placed under 

prior permission category due to non-submission of 
annual retums for consecutive three yealS i.e. 

200 1-02, 2002-03 and 2003-04 

SI. 

No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

State 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Kerala 

Madhya Pradesh 

Tamil Nadu 

Maharashtra 

Kamataka 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

Jammu and Kashmir 

Total number of 

Association placed 

under prior permission 

category 

3 

1277 

91 

340 

359 

749 

172 

944 

974 

632 

434 

44 

187 

732 

669 

38 

16. Nagaland 45 

17. Haryana 68 
~,' '. 
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2 3 

18. Himachal Pradesh 52 

19. Manipur 222 

20. Tripura 11 

21. Meghalaya 24 

22. Sikkim 7 

23. Delhi 441 

24. Andman and Nicobar Islands 1 

25. Dadra and Nagar Haveli 3 

26. Goa (Daman and DIU) 42 

27. Pondiherry 17 

28. Chandigam 14 

29_ Mizoram 14 

30. Arunahal Pradesh 11 

31_ Chhattisgam 17 

32. Jharkhand 17 

33. Uttaranchal 25 

{Translation] 

Rehabilitation of Tsunami VIctIms 

*128. SHRI RAMDAS ATHAWALE : 

SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) the details of Tsunami victims rehabilitated 80 

far. State-wiSe and Union Territory-wise; 

(b) whether cases of physical and mental explolta-

lion of Tsunami vicIIms particularly of women have been 
reported to the Government; 

(c) if 80. the detaHs thereof. State-wlse and Union 

Territory-wiae; and 

(d) the steps taken by the Government to 

rehabilitate the Tsunami victims and to protect -their lives 

and property in the Tsunami prone coastal areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHiKA SElVI): (a) to 

(d) The Tsunami str\ld( Indian coasttine on 28th December 
2004 affecting a population of 26.83 Iakhs In 1396 villages 

In the States of Tamil Nadu, Kerata and Andhra Pradesh 

and Union Territories of Andaman and NIcobar Islands 

(ANI) and Pondicherry (now Puducherry). It caused 

extenstve damage to the infrastructure and al80 loss of lIVes 

and livelihood. 

For immediate relief, a special package of Rs. 3844.05 

crore named as "Rajlv Gaodhi Rehabilitation Package" 

(RGRP) for Tsunami affected areas was approved to 

provide assistance for immediate relief and response, 

revlvel of fishery and agriculture sectors, construction of 

temporary (intermediate) shelters and repair/restoration of 

infrastrUcture besides special relief to orphans, un-married 

girts above.18 years of age, widows and disabled persons 
and ex-gratia payment to the next of kin of dead persons. 

Under the RGRP. affected personalfamilles In Andhra 

Pradesh (11670). Keraia (42500). Tamil Nadu (29700), 

Puducherry (44000) and ANI (10624) were provided 

immediate ~ consisting of ex-gratla payment to the next 
of kin of dead persona, food, water, medicine and other 
household articles. About 6.47 Iakh persons were moved 

to eater places and kept in 930 relief camps. .44859 

temporaryllntermedlate ahetters were constructed to house 
the affected pefSOns. 

After the completion of reecue and relief phaae, focus 
ahlftedto long-term rehabilitation and reconstruction. The 
Government approved a Taunami ReconatNctlon 
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Programme (TAP) at an estimated coat 0' As. 9870.25 

erore (later revised to As. 9822.10 erore) to be 
implemented. over a period 0' four years from 2005-06 to 
2008-09. An amount of Re. 1 nS.62 erore from AGRP 

pertaining to elements of long term reconatructlon has been 

Sectors State 

I~uded In TRP. The TAP includes reconstruction actiYitie8 

in different aectora such 88 housing. fisheries. agriculture 

and livelihood. roads and bridges and other infrastructure. 

The progress made In the rehabUitatJon of affected persona 

WI 31.03.2007 is 88 under:-

Total Progress achieved 

Houaing (HouHe conatructedl Andaman and NIcobar Islands 9797 1409 

.. ring completion) 
(number of hou ... ) Puducherry 7567 3035 

TamH Nadu 116157 44137 

Andhra Pradesh 481 481 

Kerala 13640 4055 

Livelihood In Fisheries (number of Andaman and Nicobar Islands 2141 1958 

bolita repalredlreplaced) 
Puducherry 7892 7892 

TamH Nadu 3n28 37728 

Andhra Pradesh 11394 10395 

KeraIa 3989 1885 

Uvellhood In AgrlcuHu .. Andaman and Nicobar Islands 8069 4087 

( ..... rKlalmed In hectarea) 
Puducherry 

Tamil Nadu 

Andhra Pradesh 

Kerala 

None of the Tsunami affected StatesIUT has reported 

any case of physical and mental exploRation of Tsunami 

victims particularly of women. 

To protect life and property of people in the T aunami 

1145 845.18 

8845.172 8845.172 

Nil Nil 

2151 Various livelihood! 

reclamation schemes 

in progress 

prone areas. it has been decided to set up an early 

wamlng system 0' Tsunami in Indian National Centre for 

Ocean Information System (INCOIS). Hyderabad. This 

is scheduled to be completed by September. 2007. 
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Further, under the guidelines of TAP, construclion of 

houses has to be in conformity with building codes for 

earthquakeslcyclone resistant stf'UCluntS and the houses 

have to be insured against different types of hazards 
for 8 period of 10 years. In addition, 52569 vulnerable 
houses in Tamil Nadu and 9605 vulnerable houses in 

Kerala have been approved for relocation/reconstruction 

under TRP. 

(English) 

SAARe Conference on Hu .... n Tretllcldng 

*129. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 

state : 

(a) whether 8 conference of SAARC countries on 

human trafficking was held in the recent past; 

(b) if so, the details of the various issues discussed 

therein; 

(c) the details of remedial measures suggested by 

various countries; and 

(d) the details of decisions taken during the said 
conference to check the traffICking of women and children 

and for the economic development of women In the 

region? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (8) 

Yes, Sir. The First Meeting of the Regional Task Force to 

implement the SAARCConvention relating to Trafflckjng In 

Women and Children . and Promotion of Child Welfare was 

held in New Delhi on 26th July, 2007. 

(b) The detailed issues discussed by the delegates 
of the SAARC countries related to factors responsible for 

trafficking in women and children for prostitution; the 

Implementation mechanisms; the Development of compre:-

henSive schemes relating to prevention, protection and 

prosecution; Strengthening of monltortng; Information 

dissemination In local language; Capacity building of 

stakeholders; Harmonization of legislations; Cooperation 

of NGOs; and Various coordination measures between 
border control authorities to ensure Transit and Repatria-

tion; and the need to Develop a fram9work of Infonnation 

exchange. 

(c) The remedial measures suggested for the 
various issues relating to Trafllcking InWomen arid Children 

by the delegates related to drawing upon the expertise of 

the SAARC countries and involving NGOs and Civil 

SocietiEt.s In the endevaour, harmonization of national 

legislations among the SAARC Member States, developing 

a SAARC Directory of resources on the subject including 

information on the authorities responsible for the 
repatriation of victims of trafficking, developing uniform 

toll free numbers to the assistance to the victims in the 
region. 

(d) The decisions taken· during the meeting 

were:-

(i) The SAARC Member States would exchange 

information on best practices by the respective 

Governments, NGOs and members of the civil 

society to combat trafficking; 

(ii) It was decided to develop a Standatd Operating 

Procedure to implement various provisions of 

the Convention; and 

(iii) The Govemment of India onered to conduct 

relevant training programmes aimed at capacity 

building for the stake holders of the SAARC 

Member States. 

Foreign Universities 

*130. SHRI L RAJAGOPAL ; 

SHRI CHE;NGARA SURENORAN: 

Win the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 
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(a) the details of the foreign universities operating 

in the country in partnership with domestiC. educational 

institutions; 

(b) whether the Govemment has conducted any 

study . on the functioning 0' these universities; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH): (a) to (d) In the absence 

of any regulatory mechanism, no authentic information is 

available with the Govemment about foreign universities 

operating in the country. At present. only the All India 

Council for Technical Education (AICTE) has framed 

regulations. which were last revised in the year 2005. for 

the entry and operations of foreign unive,silies in 
India imparting technical education. A legislative proposal 

for regulating the entry and operations of foreign 
educational Institutions is under consideration of the 

Govemment. 

*131. SHRI P.C. GADDIGOUDAR: 

SHRI M. SHIVANNA: 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the demand 'or Indian coffee Is 

declining in the Intemational market during the lasr three 

years; 

(b) If so. the deta'" thereof; and 

(c) the steps taken/proposed to be taken by the 

as the. following figures would ,show. In 2006-07. the 

exports have surpassed the previous ~t of 2,46,908 MTs 

In 2001. 

Yeer Quantity In MTs Value In US $ 
(million) 

2004-05 2.11.765 294.63 

2005-06 2,01,555 352.93 

2006-07 2,48.804 453.47 

(c) To boost the export of coffee, the Govemment 

of India, through the Coffee Board. is taking . various 

stepa like carrying major communication initiative in key 

overseas markets to enhance the image of Indian coffee 

as wall as to Improve market share. participation in 

Important overseas trade fairs involving exporters and 

grower exporters. organizing Buyer-seller meets and 

cupping sessions involving Indian exporters and overseas 

buyers in key markets. To IniprOve the demand of 

Indian coffee in the intemational ma~, emphasis Is being 

given to quality upgradation through· the following 

initiatives:-

(i) During the Xth Plan period, Coffee Board 

implemented a quality upgradation programme 

uncter Its scheme Support for Small Grower 

Sector. wherein 20% subsidy was extended to 

smaH growers to set up quality upgradation 

infrastructure like (a) pulper cum washers at 

farm level to prepare washed coffee (b) 

establishing pucca drying yards to dry coffees . 

to desired levels and (c) construction of store 

houses to keep the produce in an appropriate 

Govemment to Improve the demand of Indian coffee in the manner. 

intemational market? 
(ii). The Board has been actively involved. in training 

THE MINISTER OF COMMERCE AND INDUSTRY ~he growers for prepanltion of good quality 

(SHRI KAMAL NATH) : (a) and (b) No, Sir. There has coffee· through F;;umers Participatory Method 

been no decline in the export of coffee in last 3 years prograrnmea. 
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(Hi) The Board has been supporting formation of 

Self Help Groups among small growers 
to encourage them for quality coffee pre-

paration by taking up processing, storing and 
marketing of their coffees through convnunity 

approach. 

(iv) The Board organizes Flavour of India-Fine cup 
award cupping .competition on annual basis, 

which is adjudged by international quaJity 
experts to select the best quality coffees 

produced in the country. The winning coffee8 get 
good recognition in the IAtemational n1arkets 
and also fetch attractive premiums. 

(v) During the Xlth Plan also Board has proposed 

to continue the above activities to Improve 

the quality and demand of Indian coffee by 

providing appropriate fin8nciaI and technical 

support. 

Land Aighta to TrIbIIl. 

*132. SHRI JASUBHAI DHANABHAI BARAD : 
SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister of TRIBAl AFFAIRS be pIeeaed to 

state : 

(a) whether the Government proposes to provide to 

. the tribals land rights, power to manage forests and 

protection of their intellectual property rights over blo-
diversity aa reported in the Hindustan Times dated July 

9,2007; 

(b) if so, the details in this regard; and 

the forest rights of forest dwelling Scheduled Trtbes and 

other tradltIonaI forest dwellers over forest land for 

habitation or for self-cultivation for livelihood; right to protect 
re-generate or conserve or manage any community forest 

resource, which they have been tradHionalty protecting 8nd 
conserving for sustainable use; and right to access to bio-

diversity and community right to Intellectual property and 

traditional knowledge retated to blo-dlvel'8ily and cultural 

diveraIty. 

The news Item in the Hlndustan Times dated Juty 9, 

2007, referred to in the question, refers to the draft 
"Scheduled Trtbes and Other Traditional Forest Dwellers 

(RecognItIon of Forest RIghts) Rules, 2007" framed 

by the Ministry of Tribal Affairs for carrying out the 

provisions of the Scheduled Trtbes and other Traditional 

Forest Dwellers (Recognition of Forests Rights) Act, 
2006. The Mlniatly of TrtbaI Affairs has pre-published these 

Rules in the Gazette of India on 19.6.2007 for seeking 

comments and auggestion8 from the public and other 

stakeholders before the same 818 finaII8ed. The propOMd 

Rules are draft Rules and to be flnatlsed as per the 

estabIiahed procedure taking views and comments received 

from the public Into consideration. The proceas for 

notification of the aforesaid Act and Rutea for imp1emen-

tation Is underway and as such no time frame can be 

indicated. 

[Translation] 

Text BooU of NatIonal CouncIl of EcIuc:atIoMI 

Aaearch and Training 

*133. SHRI RASHEED MASOOO : Will the Mini8Ier 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

(c) the lime by when a final decision Is likely to state : 
be taken in this regard? 

THE MINISTER OF TRIBAl AFFAIRS (SHRI P.R. 

KYNDlAH): (a) to (c) The Scheduled Tribes and Other 

Traditional Forest Dwellers (Recognition of Forests Rights) 

Act, 2006, enacted by the Parliament, ~ recognises 

(a) whether the Comptroller and AudItor General of 

India (CAG) has detected a case of bungling to the tune 
of rupees one crore In the publication of text books by 

National COUncil of Educational Research and Training 

(NCERT); 
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(b) if so, the detall8 thereof aIongwIth the action 

taken in this regard; 

(c) the measures taken by the Government to check 
the recurrence of such practices in NCERT; and 

(d) the action taken against the persons funda 

guilty? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH) : (a) and (b) No, Sir. However, 

the Comptroller and AudItor General of India (C and AG) 

in its Union Audit Report (Regularity Audit Report No. 3 
of 2007) for the period 2005-06 observed that delay in 

procurement process of paper for NatIonaJ CouncIl of 
Educational Research and Training (NCERT) textbooks for 

the yaar 2005-06 resulted in extra expenditure of Rs. 1.04 

crores in NCERT. 

The Finance Committee of NCERT had taken a 

deciSion to procure certain quantities of text paper 

and cover paper on 2.9.2004, but the DIrectorate 

General of Supplies and Disposals (OGS and D) rate 

contract expired on 13.9.2004, and Hlndustan Paper 

Corporation Limited (HPC), a public sector undertaking, did 
not agree to supply paper at old ratee, despite persuaaIve 
efforts by NCERT and Ministry of Human Resource 
Development. 

(c) NCERT has taken corrective steps including 
institutionalization of a system of open tender, timely 

finalisation of procurement process, and close monitoring 

to avoid delay. 

(d) The delay In procurement of paper resulting In 

higher cost was circumstantial and systemic and not due 

to ulterior motive or fault of any single individual. 

{English] 

Exchange Programme wHh Foreign 

Unlveraltlea 

"134. SHRI ABU AYES MONDAL : Will the MInister 

of HUMAN RESOURCE DEVELOPMENT be pIeued to 

state : 

(a) whether the government has permitted the 

Indian Universities to start 'exchange-programme' with 

foreign Universities; and 

(b) if so, the State-wise details of such eqIOW8red 

Universities? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH): (a) and (b) Higher 

Education Instltutlona are autonomous, and wi!!! effect 

from, August, 2004 are free to enter into MoU ''lith foretgn 

educational instltutiona for academic exchange activities. As 

per existing guidelineslinstructions on procedure to be 

observed by Indian universities for signing of MoU with 

foreign universities, the central un!Wrsities and institutions 

deemed universities are not required to take any 

permission either from the Ministry of Human Resource 
Development or the University Grants Cornmis8ion. The 

eertier· guidelines issued by this Ministry on 02.052003 to 

the effect that State Universities could enter into MoU with 

foreign universities only with the prior clearance of their 

respective State Government, were withdrawn vide Office 

Memorandum dated 20.082004, with a view of not 
interfering with the autonomy of the institutions 01 higher 

leamlng. 

[TransIatiotJ] 

Actlvitlee of Haul .... 

"135. SHRI KIREN RUUU : 

SHRI SAJJAN KUMAR : 

WRI the Minister of HOME AFFAIRS be pleaaed to 

state : 

(a) the details of police personnel alongwlth naxal8 

kiIIedIlnjuredlkidnapped during naxal activities during each 

of the last three years including current year tiH-date, StabtI 
Union T erritory-wl8e; 
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(b) the details of sophiIticated weapons and 
methods used by the naxalitea; and 

(c) the details of action taken to tackle the 
situation? 

State ponce pereonnel killed 

2004 2005 2006 

Andhra Pradesh 6 22 10 

Jharkhand 41 27 43 

8 47 84 

Bihar 5 24 5 

Maharashtra 6 24 3 

Orissa 4 1 4 

Uttar Pradesh 17 

Madhya Pradesh 

West Bengal 13 8 

Kamataka 6 

Total 100 153 157 

As per available reports, naxaIR88 ... also using 
Improvised Explosive Devicee (leO.) I lalld, ... _ and 

sophisticated weapons. 

Law and order is a State subject and it is prtnwlly 

the responsibility of the State Governments to take effective 
action to check and contain the activities of the NaxaIItes. 
However, the Central Government Is aubstantiaIIy supp1e-

menting the efforts and resoufC88 of the State G0vern-
ments to deal with the problem. 33 BattaIiona of Central 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAlSWAL): (a> to 

(c) The number of police personnel and naxalltes killed In 

the last three years and In the current year tilt" 14.08.07, 

aa per Information available, in as under.. 

2007 
(upto 

14.8.07) 

2 

7 

134 

18 

2 

·,85 

2004 

47 

18 

14 

2 

1 

·84 

Naxalites killed 

2005 2006 

181 133 

7 20 

32 74 

11 6 

3 19 

3 14 

4 4 

2 

4 

225 272 

2007 
(upto 

14.8.07) 

25 

9 

54 

2 

4 

8 

2 

103 

Para Military Forces are currently deployed on anti·naxallte 

duIIea lor aaeIsting the State Police Forces; 29 Indian 

AeeerIe BattaUona have been aanctIoned for railing by 

different States; under the Scheme for Modernization of 

Stale PolIce Forces, 8I8iatance for modem weaponry, lateat 

communlcation equipment, mobility and other Infrastructure 

is being provided; varioua other elements of securitY related 

expenditure are also being reimbursed by the Central 

Government; and the training needs of State Police Forces 
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'are being supplemented through the Central Para MHitary 

Forces and the Bureau of Police Research and 

Development. AsSistance from the Defence Forces is also . 
being provided to the States in the areas of equipment. 

training and rescue operations. 

The States have also been urged to expeditiously fill 

up existing vacancies in their Police Forces. raise the India 

Reserve Battalions sanctioned by the Central Govemment 

and optimally utilize the Central forces made available to 

them and the Central assistance for modemizatlon of police 

forces. In addition. the State Govemment have also been 

urged to ensure effective implementation of a large number 

of Schemes related to development to improve conditions 

in the affected areas. 

{English] 

Funds for Technical Eduatlon 

*136. SHRI IQBAL AHMED SARADGI : 

SHRI M. RAJA MOHAN REDDY : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) the details of the recommendations made 

by the Central Advisory Board of the Education 

Committee on Financial. Higher and Technical Education 

for allocating a certain percentage of GOP for education; 

and 

(b) the time by when a final decision in this regard 

is likely to be taken by the Govemment? 

THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRI ARJUN SINGH): (a) and (b) The Central 

Advisory Board of Education (CABE) Committee on 

Financing of Higher and Technical Education. has 

suggested that t~e total public expenditure of the Central 

and State Govemment should e six per cent of the Gross 

National .Product. (GNP). for balanced d8velopment of 

all levels of education. As a thumb rule. 25% of total 

allocation, which would work out to 1.5 per cent of the 

GNP, should be spent on higher and technical education 

taken together with approximately 1 % for higher eduation 

and 0.5% for the technical education. Subject to finalization 

of the Xlth Plan. a substantial increase in public outlays 

is envisaged. 

Entertainment Industry 

*137. SHRI RAYAPATI SAMBASIVA RAO : 

SHRI M. APPADURAI : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state: 

(a) the details of the various incentives extended 

to the entertainment industry during each of the last three 

years; 

(b) the details of the increase in revenue eamea 
by the entertainment industry during each of the last three 

years; 

(e) whether there is any Board to co-ordinate with 

the entertainment Industry for the purpose of resolving their 

problema; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor and the steps taken! 

proposed to be taken to resolve the problems of 

entertainment Industry? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(sHRI PRIYA RANJAN DASMUNSI): (a) (i) The enter-

tainment industry has been r~eiving continuous 

support from the Govemment of India. the salient policy 

incentlvea received by the sector in eariier years are as 

follows:-

In 1988. Ministry of Information and Broadcasting 

granted the status of "'ndustrY' to the film sector. in 

September 2000. entertainment industry, including film. 

was declared as an approved industrial activity for 

Institutional and CGmm8ft:iIII loans. Foreign Direct 
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Investment Policy in the film sector was Ilberalieed In 2002 

with FDI being permisaible upto 100% investment on 
automatic route. 

Govemment of India has earlier provided several ftacal 
incentives to being the film sector at par with the 

Information Technology sector by including a new 

section under the Income Tax Act to provide upto 100% 

deduction for companies and individuals in the entertain-

ment sector exporting software, extending tax holiday for 

setting up multiplexes outside municipal limits, reduction of 

customs duty on cinematographic cameras, proJectora and 
certain related equipment used by the film industry and 
exempting audio CDs from excise duty in order to deter 

piracy of music. During 2007-08 fiscal budget, for projects 

on Digital cinema. basic import duty has been reduced to 

'7.5% from 10%. The Govenvnent has also exempted 

cinema distributed through satellite means from Service 

Tax. 

To boost ita export poten1lal, the Govemment in 
partnership with industry associations has been actively 

supporting film industry to participate in international film 

markets. such as Cannes. American Film Market, etc. A 

film market is being held aIong8ide the Intemationel Film 

Festival of India to attract foreign and domestic buyers. 

The Directorate of Film Festivals hoIda the International 

Film Festival of India each year and participates regularly 

in film re .. ivala in India and abroad. 

Government permits concessionaI customs duty for 
temporary import of film related equipment and eX8fl1Jls 

Indian and foreign films to be shown in norH:Omm8rc1a1 
film festivals from censorship certification. 

(ii) No direct Incentive has been extended to the 

Broadcasting industry during the Iaat three years. However. 
some poliCy initiatives have beeri undertaken which 
facilitated the growth of the Broadcasting induatry. These 

are as follows:-

(1) Govemment to India for the ftret time opened 

up the FM Radio sector for private participation 

in the year 1999 by adopting a policy. However. 
the policy had IImItad aucceu and only 21 

channela could be operatlona1lsed under the FM 

policy Ph .... I. The main reason for Ita limited 
success was that the Ik:ence fee was decided 
on the ba8ia of open auction. Taking Into 

account the recommendations of the AmIt MItra 

Committee and TRAI, as well as other relevant 

factora, a new policy for expan8lon of FM RadIo 
Broadcasting Services through private agencies 
was notified on 13th July, 2005. The new policy 

provides for pennIseion on the ba8ia of one time 

entry fee and annual fee as revenue share in 

contrast with the earlier fixed annual license fee 

regime. It also perm1t8 a total foreign investment 

level of 20% in the applicant company. It also 

permits the Iioenceee of Phase-I to migrate to 

Phase-II regime. As a result of the new poliCy 

initiative out of a total of 337 channels put on 

bid in the year 2005-2006 a total of 245 

channela were auccessfully bid. As of now 87 

channeIe are already in operation and the 

remaining are expected to be operationalised by 

the end of March. 2008. 

(2) UplinIdng policy 1nItIatIv_: In the year 2003 

only FDI, upto 28% WBS permitted in News and 

Current Affairs TV channels. This also was 

modified subsequently in December. 2005 to 
allow FII investment to be Included aIongwtth 
FDI In the overall cap of 28%. The Ku band 

of frequencies was also opened up for upllnklng 

of television channels aIongwIth the C·band 
already pennltted_ In addition, the downlinking 

policy was notified which permitted a total 

foreign Investment level upto 100% in the 

applicant company and provided for a regulatory 

regime for the foreign broadcasters to streamline 

their Inveetmenta in India. 

(b) This Ministry does not maintain any record 

regarding revenue earned by the Entertainment Industry. 
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However, as per FICCI Pricewaterhouse Coopers report, 

the revenue earned by the entertainment sector is 
estimated as follows:-

2004 2005 2006 

(Rs. in million) 

Entertainment 

Sector 

66,600 75,100 91,700" 

·"entative figures. 

(c) and (d) No Sir, there is no Board to ~Inate 
with the entertainment industry. However, Telecom Regu-
latory Authority of India constituted under the TRAI Act 

1997 has been designated as the regulator for broadcasting 

services. Apart from various roles assigned to TRAI with 
respect to the problems of service providers Telecom 

Disputes Settlement and Appellate Tribunal has also been 

designated to adjudicate disputes between the Govemment 

and the service providers and also between two or more 

service providers. 

(e) Regarding the film industry, 88 per the Union 

List of the Constitution of India, the Union Govemment can 
sanction/certify cinematograph films for exhibition. Other 

areas regarding cinema are in the State List. However the 

Ministry Itself takes on the role of facilitator In the matter 

and has taken a number of steps to address the problems 

being faced by the Industry. Some of the steps are as 

follows:-

(i) Constitution of Five Core Groups, comprising of 

representatives from the Film Industry, to look 

into different aspects/problems being faced 

including taxation and duties applicable 10 the 

film sector. The recommendetions of the Core 

Groups are under examination and implemen-

tation. 

(Ii) This Minislry organizes State Information Min-

isters' Conference (SIMCON) to bring to the 

notice of the State GQvemments about the 

problems being laced by the Entertainment 

Industry. 

(Iii) The NatIonal Aim Development Corporation, a 
public sector undertaking under this Mlni8lry 

provides limited funding for films and oversees 
the Integrated growth of the ... industry in 

tune with the objectives of NatioI* I8Dnomic 
Poley. 

(Iv) AudIo-vIauaI co-production agreernenw ... 
been signed with Republic of Italy, U-.cf 
Kingdom, Germany, France and Brazil. 

(v) In order to strengthen piracy related laws, a 
proposal for enactment of Optical Disc Law Ia 
being drafted. It is envisaged that the Optical 

DIsc Law, 88 and when enacted, would be able 

to contain video piracy to a large extent. 

Moreover, the requests raceIved from the 

Industry for amendment of the Copyright Ad 
have been forwarded to the MInistry of Human 

Resources Development, which Is the nodal 

Ministry for Copyright matters. 

(vi) In order to provide funds to the Film Industry 

to promote Indian films abroad, Government of 
India has requested the stakeholders of the 

entertainment industry on 6th March, 2006 to 

consider the desirability of setting up 01 an 
Export Promotion Council I Forum for the film . 

and television sector In terms of the guidelines 

of Deptt. of Commerce. 

Aulstance to W .. ".. 

·138. SHRI GIRIDHARI YADAV : 

SHRI G. KARUNAKARA RADDY: 

Will the MInister of TEXTILES be pleued to state : 

(a) whether weavers In some parts of the country 

are forced to leave their traditional weaving occupation and 

are migrating to other places for their livelihood; 
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(b) if so, the details thereof; 

(c) the details of financial package proposedl 
finalised by the Govemment for handIoom / weaving sector; 

and 

(d) the other measures takenlpropoeed to be taken 

to assist weavers? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 

VAGHELA): (a) No such report has been received from 

any of the States. 

(b) Does not arise. 

(c) The salient features of the financial package 

recommended for the handloom sector by the High Level 

Committee under the Chail7ll8nShip of Managing Director, 

National Bank for Agricultrure and Aural Development 

(NABARO) , which is under consideration of the Govem-

ment, are as under:-

(i) Aestructuring/Categorizatlon of Primary 

Handloom Weavers Cooperative Societies 

(PHWCSs) as viable, potentially viable and non-

viable units. Broad parameters for categorizing 

the PWCS have been evolved. 

(ii) Cleansing of the balance sheet of Apex and 

Primary Weavers Cooperative Societies (viable 

and potentially· viable) with adequate fund 

support from Govemment. 

(iii) Organization of weavers outside the cooperative 

fold/members of non-viable/defunct P'('ICSsI 

Weavert in areas of weak cooperative structure 

into Handloom Weavers Group (HWGa) in 

handloom clusters adopting the concept of Joint 

Liability Group. 

(iv) Waiver of overdue interest and overdue loans 

of WeaverslPWCSslApex Societies as on 31st 

March, 2006. 

(v) Financing the credit needs of handIoom 

weaverslsockftles at 7% rate of Interest with 

Interest subvention to NABARD and banks from 

Govemment of India. 

(vi) Establiahrnent of a ·Handloom Development and 

Equity Fund (HOEF)· In NABAAO for providing 

equity, promotionalanddev~tsupportto 

agencies connected with the handloom sector. 
Govemment of India may provide an initial 

contribution of As.50.00 crore. NABARO may 

make InHlal contribution of As. 10 crores and 

annual contributions as decided by the Board 

of Directors. Other banks and State Govern-

ments would also be requested to contribute to 
the fund later. 

(Vll) Master weavers have to be brought Into the 
system by reognizlng their role as catalyst for 

weavers' development and arrangements to be 
made to finance them through banks. 

(viii) An MOU to be signed by the major stake-

hoIdens, viz, Govemment of India, State 

Government and NABARO. 

(d) The Office of the DevalopmentCommissioner 

for HandIoorns, MinI8tty of Teldlle8 Is implementing a 

number of 8Chemes of provide financial aasIstance to the 

eligible handloom agencie8 to enhance production, 

productivity and efficiency of the handIoom sector and to 
enhance the income and socio-ec:onomic status of 

the weavers by upgrading their skills and providing 

infra structural input and marketing support. The main 

developmental schemes Implemented during X Plan 

Period were Dean Dayal HathQrgha Prol8ahan Yojana 

(DDHPy), Integrated Handloom Training Project, Marketing 
Promotion Programme, Mill Gate Price Scheme, Worksheet-
cum-Housing Scheme, Weavera' Welfare Scheme and 

Handloom Export Scheme. Besides, Integrated HandIoom 
Cluster Development Scheme (IHCO), Mahatarna Gandhi 

Bunker Blma Yojna and Health Insurance Scheme were 

launched In the year 200S-06 and Handloom Mark was 
launched In the year 2008-07. 
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During the 11 th Five year plan, following schemes are 

proposed for developmeftt of handloom sector:-

(i) Integrated Handtoom Development Scheme 

(il) Marketing and Export Promotion Scheme 

(iii) Handloom Weavers' Comprehensive Welfare 

Scheme 

(iv) Mill Gate Price Scheme 

(v) Diversified Handloom Development Scheme 

Comprehensive NatIonal Tribal Policy 

·139. SHRI RUPCHAND MURMU : 

SHRI HEMLAL MURMU : 

Will the Minister of TRIBAL AFFAIRS.be pleased to 

state: 

(a) whether the Govemment proposes to prepare 
a comprehensive tribal policy to ensure protection, all round 

development, welfare and empowerment of trlbals etc. in 

the country; 

(b) if so, the details thereof and the time-frame fixed 

for it; and 

. 
(c) the details of stake holders from various 

sections of the society being consulted before finalization 

of such policy? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH): (a) Yes, Sir. 

(b) Ministry of Tribal Affairs has formulated a draft 

National Tribal ~olicy, 2007 in order to address the issues 

conct!ming tribals viz. '!ower Hume'! Development Index, 

poor infrastructur.e, diminishing control over the natural 

resource base, persistent thraats of eviction from their 

natural habitat, exclusion from mainstraam society, 

Inequality In distribution of wealth and opportunities, non-

empowerment, and inadequate implementation of 

Constitutional plovisions, and to ensure their active and 
informed participatIOn in development. Action ha8 already 

been initiated for finalization of the draft Policy as per 

laid down procedure. No time frame can be fixed at this 

stage. 

(c) The draft policy was widely publicized through 

print and electronic media and placed on the Ministry's 

website for seeking comments from the general public in 

JulY 2006. The copies of the Policy were also sent for the 

consuftatJon to the Central Ministers, Mini8lr/eelDepart-

ments of the Govemment of India, State Governments, UT 
Administrations, research institutions, and to various 

stakaholders including academicians, anthropologists, tribal 

associations, non-govemmental organizations, social activ-

ists, business community/association and experts working 

for the welfare of tribal people. On the basis of comments 

received from various stakeholders, the draft has been 

formulated. 

Indecent Telecast by Private Chllnnels 

·140. SHRI MOHAN RAWALE : 

SHRI HARIBHAU RATHOD : 

Wi" the Minister of INFORMATION AND BROADCAST-

ING be pleased to state: 

(a) the details of private channels found engaged 

in telecasting vulgar, derogatory and violence related 

programmes/advertisements/serials, during each of the last 

three years, till date; 

(b) whether any action has been taken/proposed to 

be taken by the Govemment against them under the Cable 

Television Network (Regulation) Act, 1995 and the rules 

framed by the Govemment to deal with such cases; 

and 

(e) if so, the details thereof during each of the last 

three years? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
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(SHRI PAIVA RANJAN DASMUNSI) : (a) Detala 01 

Tekw~ cMI.illla .~ engaged In such actIvIiIee 01 

taIeaaIing \A,IIgar, derogatory and violence related 
prog~ .. riaJs etc. ara given In the 

endosed Statement-I. 

(b) and (c) Ves, Sir. Details 01 Show-cauae noIIcea 

issued and action taken under Cable T eIevIaIon 
Network (Regulation) Ad., 1995 and rules framed thereun-
der to deal with such cases ara given In the 8I1CIoIed 
Statamant-II. 

Year-wlse list of TV channtIIs found engaged In 
IJCtivHies of telecasting vulgar, . dtII'ogatofy Md 

violence rellJted programmeIJIlKIver1itNHnenI 

SI.No. Name of the Channel 

2 

1. MH1 

2. ETC 

3. Channel M 

4. B4U 

5 Balle Balle 

6. a-Punjabi Channel 

7. Cine World 

8. lTV 

9. MTV 

10. Zee News 

11. India TV 

12. 

13. 

14. 

15. 

16. 

17. 

18 .• 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

48 

2 

Year 2OO6-GI 

Incia TV 

Fashion TV 

India TV 

loom Channel 

Trendz TV (lee Telefllma Ltd.) 

Star One Channel 

NOTV 

Sahara TV 

Astha Channel 

AaIanet Global 

Kalrall Channel 

B4UChannei 

CNBC Aawaz ChanneJ 

SASe TV 

loom Channel 

Star Utsav Channel 

lee Gujrali Channel 

lee Bangala 

lee Cinema 

lee TV 

Slar One Channel 

Jays TV 
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2 2 

34. Sony Entertainment Channel 56. HBO 
\ 
\ 

35. Sahara One 57. Ten Sports Channel 

36. In Digital Channel 58. Sahara Samay 

37. TEJA TV 59. MTV 

38. Zee Gujratl ChanneV Zee TV 60. Zoom Channel 

39. FTV 61. Channel 7 

40. Channel 7 62. Sahara Samay Bihar Channel 

41. Mae TV 63. ETV Bangia 

42. Zoom Channel· 64. Sun TV 

43. ETC 65. NDTV 

44. MTV 66. Total TV 

45. Zee News 67. AXN 

46. Star One 68. Channel M 

V.r 2001-07 69. Vo Music 

47. MH1 Channel 70. Zee Telugu 

48. ETC Hin<fI/Punjabi 71. Vh1 

49. Channel M 72. Star Plus 

SO. B4U 73. FTV 

51. Zee Music 74. Asianet Channel 

52. Balle Balle 75. India TV Channel 

53. S.S. Music 76. Sony Max Channel 

54. MTV 77. Rashtriya Sahara 

55. B4U 78. IBN7 
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2 2 

79. NEO Sports Channel 86. Zee News 

-ao. Star Plus Channel 87. Star News 

81. IBN7 88. Zee News 

82. Sahara Samay 89. Star News 

83. CNN IBN 90. ZeaMara1hi 

84. Aaj Tak 91. India TV 

85. Headlines Today 92. 1BN7 

SIa,...".",.." 

Show Causs Notices issued to channels 

S. Name of the 

No. Channel 

2 

1. MH1 

2. ETC 

Reasons for issue 

of seN 

3 

Date of seN 

issued 

4 

A seN was issued for 18.10.2004 
telecasting songs 'Kabhl Aa, • 
Kabhi Par". "Bin T ere Sanam". 
"leke Pehla Pehla Pyaar". 
"Meri Ben Ke Ber" 

A seN was iseued for 
telecasting songs 'Bin Tere 
Sanam". 'Chadatl Jawanl" • 
"Kabhl Asr Kabhl Paar". 
"Lake Pehla Pehla Pyai'". 
"Meri Beri Ke Ber". 

18.10.2004 

Action T &ken 

5 

Final order has been Iaaued wamlng them 
to be more careful in future and clrecting 
them to ensure that onty fIImaIIIIms ~ 
film trailerslre-mix songaImueic video songs 
or albums or ita promoa, which are certified 
'U' by CBFC are telecast. They were further 
directed to run a scroll on their channel 
round the clock for three days .MInIstry of 
I and B issues a warning to channel for 
violatiing Programme Code. The channel 
assures to be more careful In future" and 
submit the recording of the same to this 
Ministry in CD format 88 a proof of 
compliance. Channel compiled. Matter 
Closed. 



53 Written Answ6ts SRAVANA 30, 1929 (Saka) to Questions 54 

2 

3. Channel M 

4. B4U . 

5. Balle Balle 

3 

SCN was issued for telecasting 
songs "chadati Jawani' 

SCN was issued for telecasting 
songs °Kabhi Aar Kabhi Paar" , 
"Bin Tere Sanam', 'Leke Pehla 
Pehla Pyaar" 

SCN was issued for telecasting 
soOgs"Chadati Jawani', 'Kabhi 
Aar Kabhi Pur", 'Meri Beri Ke 
Ber", 'Bin Tare Sanam', 'Leke 
Pehla Pehla Pyaar" , 

6. a-Punjabi Channel SCN was issued for telecasting 
songs 'Kabhi Aar Kabhi Paar" 

7, Cine World A SCN was Issued to Cine 
World for telecasting an adult 
movie on 26.11.2004, 

8. lTV SCN was Issued for telecasting 
songs ·L.ekePehla Pehla Pyaar, 
Kabhi Aar Kabhi Par, Kanta 
Laga, Merl Beri Ke Ber, Chadati 
Jawani, Bin Tere Sanam' 

9. MTV SCN was issued for telecasting 
songs 'Lake Pehla Pehla Pyaar, 
Kabhl Aar Kabhi Par, Kania 
Laga, Merl Beri Ke Bar, Chadati 
Jawani, Bin Tere Sanam' 

4. 5 

18.10.2004 

18.10.2004 -do-

18.10.2004 

18.10.2004 Matter Closed 

23.12.2004 The uplinking permission was temporarily 
withdrawn for a period of 30 days 
and prohibited from transmission on OTH 
Service vide dated 24.03.2005. 
Matter Closed. 

02.02.2005 Final order has been issued waming them 
to be more careful in future. and directing 
them to ensure that only fifmslfilms songs! 
film trailers/re-mix songs/music video songs 
or albums or its promos, which are certified 
'U' by CBFC are telecast. They were further 
directed to run a scroll on their channel 
round the clock for three days "Ministry of 
I and B issues a waming to channel for 
violatiing Programme Code. The channel 
assures to be more careful in future' and 
submit the recording of the same to this 
Ministry in CO format as a proof of 
compliance. Channel complied. Matter 
Closed. 

02.02.2005 -do-

• 



55 

2 

10: Zee News 

11. India TV 

12. Irn..a TV 

13. Fashion TV 

14. India TV 

15. Zoom Channel 

16. Trendz TV 
(Zee Telefilma Ud.) 

• 

AUGUST 21. 2007 to Questions 56 

3 

A seN issued to Z .. News 
Chanft81 for teIacaating a 
programme titled "Kal KapaI 

Mahakal" in violation' of 
Programme Code. Rule 6(1) 
(i). 0) (k) (0) and 6(5) 

4 5 

09.02.2005 Firial order Isaued dated 22.06.2006 wamlng 
channel to be more careful in future and also 

run a scroll for three days for a period 

24.06.2006 to 27.06.2006. The channel 
~Ied with the order. Matter Closed. 

A seN Is8ued to India TV for 23.03.2005 India TV Channel has regretted the lapse. 
A warning has been issued to India TV for 
violation of the Programme Code and has 
been aeIc8d to be more cautious In future. 

Matter Closed. 

telecasting a prognunme on 
private activities of MPs and 
MLAs telecast on 27.02.2005 
in violation of Programme 
Code. Rule 6(1). (a). (d). (k) 
and (0) 

A SCN Issued to India TV for 19.05.2005 
telecasting news on sexual 
involvement of priest of the 
Swaminarayan Temple te1e-
cast at 9.00 p.m. on 16.03.2005 
In violation of Programme 

Code. Rule 6(1). (a). (d). (k) 
and (0) and Rule 6(5) 

A SCN· was Is8ued to FTV 25.052005 
for telecasting several 
programmes which are viola-

tive of the Programme Code 
and condition No. 5.1 of the 
DTH License Agreement. 

-do-

FInal order issued on 13.04.2006. Matter 
Closed. 

SCN Issued for telecasting 
advertisement titled "Roop 
Amrit" 

11.06.2005 Final wamlng iaaued on 10.04.2006. 
Matter Closed. 

seN Iaaued for teIecaatIng a 11.08.2005 FInal under submission for • d8cia1on. 
programme titled "Dangerous" 
telecast from Monday·to Thurs-
day at 11.00 p.m. 

SCN Issued for IeIecastIng 
programmes· namely 'lingerie 
Show' etc . 

11.08.2005 Final under aubmIaaion 
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17. Star One Channel 

18. NDTV 

19. Sahara TV 

20. Astha Channel 

21. Aslanet Global 

22. Kairali Channel 

23. B4U Channel 

24. CNBC Awaaz. Channel 

25. SABe TV 

26. Zoom Channel 

27. Star Utsav Channel 

. 28. Zee Gujratl Channel 

29. Zee Bangala 

30. Zee Cinema 

31. Zee TV 

32. Star One Channel 

SRAVANA 30, 1929 (Saka) to Questions 58 
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seN i8aued for telecasting 
advertlaement of undergar-
ments "Gen-X" 

seN is8ued for telecaatlng 
advertlaement of undergar-
ments titled "Gen-X" and 
"FrenchieX" . 

seN iaaued for teIecaatIng 
advertisement of undergar-
ments "Gen-X" 

seN issued for telecasting 
advertisement of "Roop 
Amm" 

-do-

-do-

-do" 

-do-

-do-

-do-

-do-

seN issued for telecasting 
advertisement of "Roop 
Amrlt" 

-do-

4 5 

12.08.2005 Waming iaaued on 21.09.2005 Matter 
Closed. 

12.082005 

12.082005 -do-

16.09.2005 Final order issued on 10.042006 to the 
channel directing them not to telecastlre-
telecast the advertisement and strictly 
adhere to the Advertising Code presribed 
under the Cable Act. Matter Closed. 

16.09.2005 

16.09.2005 

16.09.2005 

16.09.2005 -do" 

16.09.2005 -do" 

• 
16.092005 -do-

16.09.2005 -do-

16.09.2005 -do-

16.09.2005 -do-

16.09.2005 Final order issued on 10.04.2006 to the 
channel directing them not to telecastlre-
telecast the advertisement. Matter Closed. 

16.09.2005 -do-

16.09.2005 -do-
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33.. Jaya TV 

34. Sony Entertainment 

Channel 

35. Sahara One 

36. In Digital Channel 

37. TEJA TV 

3 

-do-

-do-

For telecasting an adult film 
·Khawahlsh· on 27.9.2005 

For telecasting a programme 
·Kamasutra· 

38. Zee Gujrati Channell For telecasting programme 
Zee TV ·Item Bomb" 

39. FTV 

40. Channel 7 

41. Maa TV 

For telecasting obscene 
programme on 09.12.05. 

For telecasting of a news 
item regarding an Incident 
involving followers 0' 
Radhasoami Satsang, Dayal 
Bagh Agra 

For telecasting programmes 
titled ·Kamasutra·, 
·Manmadha Samrajyam·. 
'Samaram Samayam. and 
·Sarum· 

4 

21.09.2005 

21.09.2005 

21.09.2005 

30.09.2005 

19.10.2005 

19.10.2005 

13.12.2005 

26.12.2005 

29.12.2005 

to Questions 60 

5 

-do-

-do-

-do-

Final order issued dated 12.07.2006 asking 

channel to be careful in future. Matter 
Closed. 

Final order issued giving waming and 

direction to the channel to run a scroll for 
three days. The channel has complied 
with the order and sent a copy of CD 
containing the recording of the scroll. Matter 
Closed. 

Final order issued on 3.4.06 to channel 
directing them not to telecast/re-teiecaat the 
advertisement. Matter Closed. 

An advisory has been issued to FlV 
advising them to be more careful In future 
telecasting such content and appreciate 
local concems and cultural contexta. Matter 

Closed. 

Channel 7 apologized If they has hurt the 
feeling of any community. The IeHer from 
Channel 7 was sent to Radhasoami 
Satsang, who vide letter dated 18.2.2006 

informed that since the channel had 
expressed regret, they intend not to proceed 
further in. the matter. Matter Closed. 

Secy. I and B on 17.04.2007 approved not 
to proceed the matler further. Matter 
Closed. 
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42. Zoom Channel For telecasting trailers of 05.01.2006 Clarification from CBFC has been received 
"Fun Sheesha, Shabd and and the same is under process. 
Chahat" films. 

43. ETC For telecasting trailers of 05.01.2006 -do-
"Fun Sheeaha, Shabd and 

Chahat" films. 

44. MTV For telecast of song from 16.03.2006 Reply from JS(B) to Chairperson, CBFC 
the film 'Zahar' issued on 28.6.2006. Matter Closed 

45. Zee News For telecast of programme 17.03.2006 File under submission. 
'Desh Droh' 

46. Star One For telecast of Great Indian 30.03.2006 An advisory issued on 25.07.2006 to the 
Laughter Challenge Channel. Matter Closed. 

47. MH1 Channel SCN issued for telecast of 10.04.2006 Since no specific date of telecast of the song 
an adutt song titled "Ashiq was not given, it was decided by Secretary, 
Banaya Aapne0 from an I and B that the matter may not be pursued. 

adult movie Ashiq Banaya DecisIon is in File No. 2206I36f'2OO6-BC-1II 

Aapne of MH1 Channel. Matter Closed. 

48. ETC HindiIPunjabi -do- -do- Matter Closed. 

49. Channel M -do- -do- Matter Closed. 

SO. B4U -do- -do- Matter Closed. 

51. Zee Music -do- -do- Matter Closed. 

52. Balle Balle -do- -do- Matter Closed. 

53. S.S. Music -do- -do- Matter Closed. 

54. MTV -do- -do- Final Order issued to MTV the channel on 
28.6.2006 directing it to ~ careful in future 
and run a scroll Matter Closed. 

55. B4U SCN issued for telecast of 18.4.2006 Final Order issued to the channel on 

advertisements of Lux Gen- 07.08.2006. Permanent stay granted by MIB 

X' undergarments during on 28.11.2006. Matter Closed. 

the month of March, 2006. 
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58. HBO 

57. Ten SQorts Channel 

58. Sahara Samay 

59. MTV 

60. Zoom Channel 

61. Channel 7 

62. Sahara Samay 
Bihar Channel 

63. ETV BangIa 

64. Sun TV 

AUGUST 21, 2007 

3 

seN Issued for teIecaat of 
advertlaementa of Lux Gen-
X' undergarments during the 
month of March, 2006. 

seN iasued for teIecuI of 
adverti8ements of Lux Gen-
X' undergarments during the 
month 01 March, 2008. 

seN issued for taIecaat of 
advertisemenla of Lux Gen-
X' undergarments during the 
month of March, 2006. 

SCN issued for telecast of 
advertisements of Lux Gen-
X' undergarments during the 
monIh of March, 2006. 

SCN issued for telecast of 
adveI1iIIemeIlIs of Lux Gen-
X' undergarments during the 
month of March, 2008. 

SCN issued for teIecaat of 
advertI8ement8 of Lux Gen-
X' undergarments during the 
month of March, 2006. 

SCN isaued for telecast of 
advertisements of Lux Gem-
X' undergarments during the 
month of March, 2006. 

seN issued for telecaat of 
advertisements of 'White 
Mischief HolIdays' teIecut 
on 30th March to 8th April, 
2006 and advertisement of 
Lux-Gen-X undergarments. 

4 

18.4.2008 

1804.2006 

18.4.2008 

18.4.2006 

18.4.2008 

18.4.2008 

18.4.2006 

For advt. of Lux Gen-X 10.01.2006 
undergarments. 

64 

5 

-do-

-do-

-do-

-do-

FInal order not issued. Pennanent stay 
grarUd by MIB on 28.11.2006. Matter 
CIoeed. 

FlnaJ order Issued to the channel on 
07.8.2006. Permanent stay granted by MlB 
on 28.11.2006. Maller CIoeed. 

.do-
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65. NDTV 

66. Total TV 

67. AXN 

68. Channel M 

69. Yo MUlic 

70. Zee Telugu 

71. Vh1 

72. Star Plus 

73. FTV 

74, Asianet Ch.annel 

75. India TV Channel 

SRAVANA 30, 1929 (Saka) to . Ouestions 66 

3 

For telecast of news Item 
on Lathl Charge on medical 
students on 12.05.2006. 

For telecast of news Item 
on 24.01.2006 featuring HIf· 
immolation act of a person 

from Patiala. 

4 

01.6.2006 

07.6.2006 

5 

Channel reply has been received and 
recording II to be reviewed In presence of 

DeIhl Police Representative. 

AdvIaory i88ued on 22.11.2006. Matter 
Closed. 

For telecast of programme 26.06.2006 AXN Channel had been banned for a period 
of 02 monthl w.e.f. 17.01.2007. The ban hal 
been revoked w.e.f. 01.03.2007. 

'WorId'l Sexiest AdvertIae-
menta' on 26.4.06. 

For telecast of song 'say, 27.07.2006 Under aubmi88ion for decI8Ion. 
say, say on 25.06.2006 at 
03.00PM. 

For telecast of songs on 
11.05.2006. 

For telecluit of programme 
'Soyagam'. 

For talecaat of song snake 
sung by linger R. Kely from 
album chocolate factory on 
10.06.2006. 

27.07.2006 Matter Closed By J.S.(8) on 13.04.2007. 

27.07.2006 A warning dated 17.10.2006 hal been 
laaued to the Channel. 

28.07.2006 . SCN has been withdrawn. 

For telecalt of film 04.06.2006 SCN hal been withdrawn 
'Apaharan', 

For the telecast of 09.08.2006 Order dated 29.03.2007 banning telecast for 

two months has been issued, The ban hal 
been revoked from 25.5.2006. 

programme 'Midnight HoI'. 

For the telecalt of 
programme 
ThammU', 

'Nammal 
19.09.2008 A waming dated 14.11.2006 has been 

i88ued to the Channel. 

For the telecast of a news 01.11.2006 Reply from the channel hal been received 
end the same is under conSIderatIon. item .Ihowing a person 

climbed on a tower for 
committing suicide. 
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76. Sony Max Channel For the telecast of an 03.11.2006 Warning without acroIJing Issued on 5.2.2007. 
Matter Closed. advertisement of 

'Flavoured Condoms'. 

n. Rashtriya Sahara 2206101107 For telecast of objec-
tionable News ItemI 
programme on Ma· 
hatma Gandhi 'Father 
of the Nation' on 
11.01.2007. 

'78. ·laN 7 2206101107 

79. NEO SportsChannal 
310515J2007 

so. Star Plus Channel 
3105I5l2007 

-do-

For telecaSt 01 Advt. 
raIating to If'ldia..West 
Indies Cricket SerIes 
showing racial dIIIcrin'a-
natiOn. 

-do-

12.01.2007 The channel has apologized and MIB 
ordered not to take a punitive action. Matter 
Closed. 

-do-
Matter Closed. 

14.02.2007 A Warning dated 04.04.2007 ISsued to Neo 
Sports Channel. Matter Closed. 

A Waming dated 19.04.2007 Issued to Star 
Plus Channel. Matter Closed. 

81. IBN 7220611012008 For programme 'Kiua 28.03.2007 The file Is under submission for a decision 

82. Sahara Samay 
220611112007 

83.CNN IBN 2208I15i2flO6 

84. Aaj T8k 220611212006 

85. Headlines Today 
220611312006 

86. Zee News 2206l09l2006 .. 

87. Star News 2206lO8l2OO8 

Par Rok NahI' on maUer.· 

For news Item related 28.032007 
to self InwnoI8tIon act 
performed by Shrl 
Goapal Knahan 
Kaahyep. PaIiaIa. 

28.03.2007 Secy., I and B decided to close the matttr 
on 24.Q4.2007. Matter Closed. 

28.03.2007 -do-

28.03.2007 The. file .iII .. under ~ for a decision 
on matter. 

28.03.2007 
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88. lee News 2206109/2006 For ptOglBlilme 'Jumma 28.03.2007 -do-
Chumma De De' 

89. Star News 220610812006 For programmes 'Sex 28.03.2007 
Me Twist' and 'KIss 
Karo' 

90. Zee Marathi 220618112006 For advertisement of 24.04.2007 
'Godrej Fair Glow Soap' 

Secy., I and B approVed on 18.06.2007 to 
withdraw the SCN. Matter Closed. 

91. India TV 80410812007 For programme on Ma. 02.07.2007 
Jhanvl Kapur 

Personal hearing given on 07.08.2007. 
DeoesIon is yet to be taken. 

92. IBN 7 8041212007 For programme 'KIaaa 06.07.2007 
Kiss Ka' 

Reply from Channel has been received. 

Mutual Co-opendIon with Mlan 

Countries 

1108. SHRI RAVI PRAKASH VERMA Will the 
Minister of TEXTILES be pleased to state : 

(a) whether Indian textile indU8try is looking for 

enhancing mutualco-operatlon with its counterparts in 

South and South-east Asian countries? 

(b) If so, the details thereof; 

(c) whether the Govemment has provided any 

assistance to the textile Industry; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) and (b) The 

Indian textile Industry Is willing and Interested In enhancing 
mutual co-operation with South and South-ea8t Asian 

countries through promotional efforts such as organization 

of exhibitions, buyer-seller meets, visits of delegations, 

development of new products, expansion of the product 

basket of India, assisting the Govemment for entering into 

trade agreements with these countries,etc. 

(c) and (d) The Government has taken various initiates 

for the growth of textiles industry, which Include asaIstance 
through variou8 exports promotion 8Chemea,Market 

Development As8iatance Scheme, Market ~ Initialives 

Scheme, Technology Upgradation Fund Sc;heme (TUFS) , 
Scheme for Integrated Textile Parb (SITP) etc. 

WIdenIng of PIant8tIon Sector 

1109. DR. M. JAGANNATH : WiU the. Minister of 
COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the plantation sector In the country is 
largely confined to few Southem States like Kerala and 
Tamil Nadu; 

(b) if so, whether the Government has identified 
soli and agro climate specific plantation ClQJ:.s that can 

be grown and propagated in non-traditional regional 
Statae; 

.(c) if so, the details thereof; and 

(d) the steps taken or proposed to be taken by the 

Govemment to widen the base of plantation sector In the 

. country? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMt.4EACE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (d) T .. : Tea. grown 
in 16 States including Tamil Nadu and Kerala. From 8th 

Five Year Plan onwards the agro-dImatIc conditions suitable 

for growing teas in various non traditional states haw been 

explored and tea has been introduced In aD the North 
Eastem non traditional states and also In Orissa, BIhar and 

Uttarakhand. The ptQductIon of tea In the country at preaent 

is sufficient to meet the domeaIic and export level. 

Accordingly it has since been decided not to extend area 

under tea any more. However, In the 11th Plan period, the 
focus will be on uprooting and replanting of old tea a ..... 

under tea plantation. However, in the hilly areas of North 

East and Uttaranchal new planting In small sector Is 

included In the Xlth Plan 

Coff8e : Coffee cultivation Is largely confined to 3 

tradIIionaf coffee growing states viz. Kamataka, KeraIa and 

Tamil Nadu. Based on COf11)rahen8ivesurveya in 19801 and 

1970., the CofteeBoard has identified non tnIditionaI 

coffee growing areas in the alataaof Ardva Pradesh, 
Oriua and the North Eastern States baaed on the I0Il and 

agro climatic requirements of coffee. As coffee cuIIMdion 

requires conducive micro climatic conditions with respect 

to rainfall pattem, temperature. humidity, aoII proI\Ie etc .. 
ita cuttivation cannoI be widened acrou all states. Under 
ita coffee expansion programme during the 11th Plan period 

the Coffee Board has proposed cuIIlvation of coffee 
plantation In approx. 19.500 hectare In the non tradIIJonaI 
coffee growing areas. 

Rubber : Traditionally rubber is grown in the states 
of KeraIa and Kanyakumari Dist. of Tamil Nadu where the 
agro climate Is euttable for rubber. Rubber Board'a 

...wya haw reveal8(f that there are certain pocket8 In the 
ataIea of Kamataka. Goa. MaharaahJra. And1ra Pradesh, 
Orissa and Madhya Pradesh where rubber can be 

grown. Next to the traditional belt, North Eastern States 
of. Assam. Tripura. Maghalaya. Arunachal PradHh. 
Mizroram, Manipur and NagaIand hold maximum potential 

for growing rubber. The Board has been trying to spread 

rubber cultivation In these states from 1960a onwards and 

a total of 84.252 ha. has been planted with rubber in the 

non traditional region Including the North East upto 2005-
06. 

SpIces : SpIces are grown In almost aU states In India 

depending upon the adaptablHty to various agro climatic 
zones. Pepper and cardamom are mainly concentrated In 

the states of KeraIa, Karnataka and Tam" Nadu. Efforts are 

made to cultivate pepper In Andhra Predesh and North 
eastern states. Various atepa taken by the SpIce8 Board 
to widen the base of plantation sector In the country 

Include: procIuctiYity Improvement of small and large 
cardamom; post harvest Improvement of spices; develop-'. ment of exhautic and high value apices; promotion of 

organic fanning; devetopment of spices In North Eaetem 
states; and extension advisory service. 

Quality of EducIItJon 

1110. SHRI G.M. SIDOESWARA : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pIe-.ed to 

state : 

<a) whether the Government has approved the 
~ 01 a revised central scheme for Iq)rove-
ment 01 the quality of education in Government and 
Govenvnent aided schools; 

(b) If so, the detaJla thereof; 

(c) whether the Govemment has also decided to 
Introduce a new scheme of educational libraries In the 
schools; 

(d) If so, the detah thereof; and 

(e) the amount aIIocatedIIikeIy to be allocated for 
the said acbeme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) During the 10th Plan n was 

decided to introduce a composite Centrally Sponsored 
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Scheme of ·Ouality Improvement of School·, by converging 

the following 5 schemes of the Department 88 Ita 
components:-

(i) Improvement of Science Education in Schools, 

(ii) International Science Olympiads. 

(Iii) Environmental Orientation to School Education 

(EOSE). 

(iv) National Population Education Project. (NPEP). 

(v) Promotion of Yoga In Schools. 

It was decided among other things to transfer the 

component ·Improvement of Science Education In Schools· 
to the State Government I Union Territory AdmInIstratIons 
as State Sector Scheme. It was further been decided that 

the other four components would be administered by the 
National Council of Educational Research and Training 

(NCERT) , an autonomous body under the Department of 
Secondary Education and literacy 

(c) No, Sir. 

(d) and (e) Do not arise. 

(Translation] 

Inclusion of Human Right Subject 
In Curriculum 

1111. SHRI HEMLAL MURMU : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleaaed to 

state : 

(a) Whether the NatiOnal Human RIght CommIasIon 

propoeea to include human rights 88 a compulsory 

subject at graduation and post - graduation level in the 

country; 

(b) whether the working group of the Human Rights 

Commission has drafted Its recommendations; 

(c) whether the above working group has held 

comprehensive consultations with NatIonal Council of 
Educational Research and Training (NCEAT) and University 

Grants CornmisaIon to prepare Ita recommendations; 

(d) If so, the details thereof; 

(e) whether the Government has approved' the 
propo8al of incIuaIon of human rights in the curriculum 88 

a compulsory subject; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (f) According to the National 

Human Rights Commission (NHRC), the Comrnlaslon 
constituted a Task Force for Human Rights' education at 

the university level. A aeries of workahopa on this Issue 
wera also held by University Grants CommissIon (UGC). 

The UGC has a scheme on 'Promotion of Human Rights 

Education in Universities and Colleges under which 

financial assistance Is provided for introduction of following 

courses of the programmes on Human RIghts and DutIes 
Education:-

(i) A foundation course 

(il) A certfficate course 

(Iii) An under graduate course 

(Iv) A post graduate diploma course 

(v) A post graduate degree (MAILLM) course 

(vi) SemInar I Symposia I Workshops 

(vii) Moot Court I Mock Trial . 

The National Council for Educational Research and 
Training (NCEAT) has also development a syllabus on 

Human RIghts 88 an optional subject to be introduced at 

Higher Secondary level. Moreover, the new syllabi of 

textbook developed by NCERT for all the stages of school 

education integrate the component of Human Rights across 

cunicular areas. 
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Export of Hanclloom end 
Hendlcraft ProcIucta 

1112. SHRI HANSRAiJ G. AHIR : wm the Minlater of 

TEXTILES be pleased to state : 

(a) the contribution of each State and Union 

Territory in the export of handloom and handicraft producls 
during each of the last three years, separately; 

(b) whether there is ample scope of increasing 

these export from tribal areas of th8 country; 

(e) If so, whether proper training and assistance Is 

being provided for the devetopment of handicrafts and 

handlOom products In the tribal areas; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps tak~ropoeed to be taken by the 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Stafe.wIae 

export data on handlooms and handicrafts Is not 
maintained as the statistical figures compiled by the 

Directorate General of Commercial Intelligence and 
StatIstics Is only on AD India basis. The total export of 

handicrafts including hand knotted carpets for the last three 

years Is as under:-

Year Value in Rupees Crore 

2004-05 As. 18567.76 crore 

As. 19267.65 crore 

2006-07 As. 20963.00 ClOre 

In the absence of separate ITC (HS) Codes for 

handloom products. the export data from April 2003 

onwards is not available in respect of handIoom 
products. 

(b) to (d) Yea, Sir. However, the Schemea of the 
Government for promotion of exports of handloom 
and handicrafts are not area specific. Necessary tralnJng 

and assistance is being provided to the handloom weave" 

and artI8ans of the handicraft sector In the country Including 

tribal areas through implementation of various schemes. 

(e) Does not arise. 

(f) The following steps have been taken/are being 

taken to promote exports of handtooma and handicrafts 

from the country Including tribal areas:-

(I) Handtoom Export Promotion Council has been 

conducting various awareness SemlnarslWork-

shops regularly in important weaving centres of 

the country In which subjects such as 

technological development on handloom weav-

ing for productivity and product diversifICation. 
export documentation and procedures, common 

dyeing defect In handloom fabrics and Its 

remedy, concept of handIoomdesigns and 
colour combination etc. are deab with. 

(iI) Participation in Intarnational fairs and exhlbl-

tiona. 

(iiI) HandIoom Export Scheme has provided assis-

tance to the handIoom agencies In developing 

diversified range of handloom products and 

international marketing thereof. 

(Iv) In order to establish a distinct identity, 

genuineness and quality of handtoom products, 

HandIoom Mark Scheme has been Introduced 

on 28th June 2006. 

(v) The steps taken by the office of the Develop-

rrient Commlaaloner for HandIcrafts to boost 

exports of handicrafts in the country including 

the tl1bal areas include organising product 
development programme; technological 

upgradation; infrastructure development; 

aggI'888ive International marketing; themes 
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{English] 

specific fairs; promotion of brand Image and 
organising sourcing shows etc. 

Employment In Hendloom Sector 

1113. SHRI G. KARUNAKARA REODY : 

SHRI MAHAVIR BHAGORA: 

Win the Minister of TEXTILES be pleased to state : 

(a) the number of persons employed In handloom 

sector, State and Union Territory-wise; 

(b) the provisions for loan assistance under various 

handloom schemes; 

(e) the details of the funds released and the number 

of beneficiaries under the above schemes during each 
of the last three years, State-wise and Union Tentory-

wise; 

(d) whether there is any II8P,8J1lte provision for 

scheduled tribes rural areas under these schemes; 

(e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTI1.ES (SHRI E.V.K.S. ELAN~VAN) : (a) Aa per the 

Joint Census of Hancllooms and Powertooms 1995-96, ' 

65.51 lakhs persons are engaged in weaving and died 
activities of Handloom sector. Statement showing the State-

wise number of persons engaged in the weaving and allied 

activities in Hanclloom sector is enclosed. 

(b) Assistance provided under the various schemes 
to the handloom weavers and agencies is in the form of 

Grant-In-aid and not in the form of . loan. 

(e) Does not arise. 

(d) to (f) The handioom eector Is wholly weaver 

oriented, with the majority of workers belonging to the 

poorest and marginalized sections of the society. Thus, the 
various 8Chemee Implemented by the 0fIIce of Deve1op-

ment Commlaaioner (Handlooms), Minl8try of Textiles for 
the welfare of handIoom weavers and deveIopmenI of 

handIoom sector are weavers vocation oriented :and noI 
community apecIfIc in view of the very natura of the actMty 

undertaken In this sector. 

S. Name of the State No. of persona engaged 

No. In Weaving CW..,..) 
and Allied AdIwIIes 

~ 2 3 

1. Andhra Pradesh 41081. 

2. Arunachal Pradesh 53473 

3. Assam 2322268 

4. BIhar 110732 

5. ChhattIagarh 28382 

6. DelhI 6708 

7. Goa 25 

8. Gujarat 57936 

9. Haryana 22810 

10. HImechat Pradesh 65099 

11. Janvnu and Kaahmlr 51847 

12. Jharkhand 58975 

13. Kemataka 177562 

14. Kerala 63153 

15. Madhya Pradesh 27744 

16. Maharashtra 80901 
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_Data not received from Meghalaya and Mizonun. 

-No separate figunts available relating to nurmer of 

weavers In respect of SIkkIm 

Import of Seneltlve ...... 

1114. SHRI BRAJA KISHORE TRIPATHY : WiD the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(.) the detalIa of producta Dated In aenaItive Items 
category; 

(b) whether import of aendIve Items has Inc:t88Ied 
during 2006-07 as compared to prevlou8 years; 

(e) If 80, the details thereof; and 

(d) the remedial meaaurea taken by the Govern· 

ment to check such trend In coming years? 

THE MINISTER OF STATE IN THE DEPARNTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) to (e) Aa per 

the information made available by DGCI and S, KoIkata, 

If11)Oft of aensItIve Items hal been ftuctuaUng In the last 

three years a8 given under.. 

18832 16789 

(Value In Re. Crores) 

2006-07 

(Prov1sionai) 

18555 

The cIetaIIa of producta listed In eeneItIve Items are 

available on the webaite-htlp:l/dgft.deIhI.nic.ln. 

(d) IrJ1)Oft raatricIIons on Items are being removed 
as a part of economic liberalization programme of the 

Government and aI80 in tenns of our International 
obligations. However, ifT1>of1a are constantly being closely 

monitored and the government is determined to eMUre 

through appropriate usa of tariff and other mechanism, 

IncIucIng anti-dumpIng action and mandatory BlS apecIfI-
catIona, Ihet Import do not causa any eertot. detriment 

or Injury to the domestic InduIIry. 

1115. SHRI AHNAR HUSSAIN: Will the MinIster 
of INFORMATION AND BROADCASTING be pleased to 

state : 

(a) whether the Government has any propoaal to 

set up Community Radio Stationa In the country particularly 

in the North Eastern Region; 

(b) If 80, the details thereof. State and Union 
TerrItory·wise; 
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(c) the number of such Stations set up in the 

country particularly in North Eastem Region till date, State 

and Union Territory-wise; and 

(d) the steps taken/proposed to be taken by the 

Government to set up such Stations in the Country? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Question does not arise in view of reply given 
at (a) above. 

(c) All India radio has already set up Five 

Community Radio Stations in North Eastem Region; Two 

in Meghalya, Two in Nagaland and One in Mizoram. 

(d) The Govemment has no proposal to set up 

Community Radio Stations at prasent. However, the 

Govemment has formulated a Policy on Community Radio 

Whereby Educational Institutions, 'Non-profit' organizations 

like civil SOCiety and voluntary organizations, State 

Agricultural Universities, ICAR Institutions, Krishi Vigyan 

Kendras, Registered Societies and autonomous Bodiea and 
Public Trusts registered under Societies Act or any other 

such act relevant for the purpose, can apply for grant of 

permission to set up Community radio Stations subject to 

fulfillment of the conditions laid down in the Policy 

guidelines. The details are available in this Ministry's 

website: www.mib.nic.ln. 

(Translation] 

SpecIal economic Zona 

1116. SHRI VASANTRAO MORE: Will the Minl8ter of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment is making special 

"0; for Special Economic Zones (SEZa); 

if so, the details thereof alongwith the scope for 

industnal development In rural areas as a result of the said 

Zones: and 

(c) the extent to which Special Economic Zones are 

likely to be helpful in removing unemployment? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAlRAM RAMESH): (a) and (b) The main 

objectives of the SEZ Scheme are generation of additional 

economic activity, promotion of exports of goods and 

servicea, promotion of investment from domestic and 

foreign sources, creation of employment opportunities 

aJongwith the development of infrastructure facilities. Since 

the SEZ Act, 2005 and the SEZ Rules, 2006 came into 

effect on 10th February, 2006, formal approvals have been 

granted for 366 SEZa spread over 19 States and 3 Union 

Territories. The Industrial Units will get set up in these SEZs 

and since these are permitted to source their requirement 

of raw materials and services from the Domestic Tariff Area 

(DTA) under the SEZ Rules, 2006 subject to the conditions 

prescribed therein, there exists a good scope for 

development of strong backward linkages with the DT A, 

resulting in overall industrial development. 

(c) Out of the 366 formal approvals granted so far 

under the SEZ Act, 136 SEZs have been notified. These 

SEZa have 80 far provided direct employment to 40153 

persons. It is estimated that over 4 million additional jobs 

will get created by 2009-10 if all the 366 formally approved 

SEZs become operational. 

SettIng up of Indilln Inatttuta of 

InfomudIon Technology 

1117. SHRI CHANDRAKANT KHAIRE : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Govemment proposes to set up 

Indian Institute of Information Technology (lilT) in the 

country; 
~ 

(b) if 50, the details thereof, location-wise; 

(c) the details of lilTs operating in the country at 

present, Stat.wise; and 
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(d) the number ot lilTs proposed to be eel up in 

the next two years, Iocation-wtse? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI): (a) to (d) Yes, Sir. The Government 
propos$S to set up 20 new Indian Institutes of information 
Technology (lilTs) in the country during the 11th FIve Year 

Plan. As advised by the Planning CommIaaion, 8 Taek 

Force has been constituted to dellbeJata on the aetIing up 
of new lilTs in a Public - Private. Partnership mode. 

The TaskForce is yet to submit Its Report. 0etaIIa 

regarding places, time schedule, location etc. wi! be 
finalized after getting ·in principal" approval of the Planning 

Commission. 

At present, there are four lilTs eel up by the 
Government of India and operating in the Country. These 

institutes are: (1) indian Institute of lnformation,TechnoIogy, 

Allahabad (2) AlaI Bihari Vajpayee-Indian lnatituta of 
Information Technology and Management, Gwalior 

(3) Pandit Owarka Prasad Mishra Indian Institute of 
Information Technology, DesIgn and Manufacturing, 

Jabalpur and (4) Indian 1nstitute of Information 

Technology, Design and Manufacturing. Kancheepuram. An 

extension Centre Of lilT Allahabad has also been eel up 
at Amethi. 

Guidelines on Registration of FIR 

1118. SHRI RAGHUVEER SINGH KOSHAl : WID the 
Minister of HOME AFFAIRS be pleased to state : 

(a) whether the Supreme Court has Issued guide-
lines to curb the tendency among police perlollne! for not 

registering FIR and to susperld police personnel for not 

registering the FIR; 

(b) if so, the details thereof; 

(e) whether the Central Government has II8ued 

such guidelines to the State Govemmenta; 

(d) if so, the details thereof; 

(e) whether the GoYemmant proposes to chalkout 

any apedaI actIOn pIanMgIIanceIother cell In this regard; 
8nd 

(1) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (8) to 
(1) The Information Is being collected and will be laid on 
the Table of the House. 

[English] 

1119. SHRI NARAYAN CHANORA BORKATAKY : WIll 
the MInIster of HUMAN RESOURCE DEVELOPMENT be 
pIeaaed to state : 

(8) wheIher the career Advancement Schemes 
(CAS) for faculties in many Central Un1vef81tie8 including 
UniverBIties in the North Eastern RegIon 8re not started 
timely; 

(b) If so, the reuons therefor; 

(e) wheIher the Government has Iaaued any 
guIdeIInea for atartIng the CAS within 8 time frame to all 
CentraJ Universities; and 

(d) If so, the details Ihereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (8) to (d) The revi8ed Career 
Advancement Scheme for teachers In CentraJ UnIversitle8 
and lnatitutions Deemed to be Universities. whose 
maintenance expenditure Is met by the UGC including In 
the North Eastem Region. has come Into force with effect 
from the 27th July, 1998. 

[TrBMIaIJon] 

introduction of InfruIrucbn ...... _It 
ServIce eo....... 

1120. SHRI SANJAY DHOTRE : 

SHRlMATI BHAVANA PUNDAlIKRAO GAWAlI : 
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Will the Miniater of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whelher the Technical Training Institute and 

Indian Institute of Hardware Technology (UHT) have 

introduced for the first time a course on Infrastructure 

Management Services In collaboration with the Slkklm 

Manipal University; 

(b) jf so, the details thereof; 

(c) the number and names -of courses included 

therein; 

(d) the number of such centres proposed to be 

opened in the country; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (e) As per to the information 

fumished by the Sikkim Manipal University, this University 

in collaboration with Indian Institute of Hardware Technol-

ogy (IIHT) has launched following two courses dealing with 

Infl'88tructure Management Services:-

(i) Three year B.Sc. (Infrastructunt Management 

Services) 

(ii) One year Post Graduate Diploma (Infrastructure 

Management Services) 

Further, Sikkim Manipal University Is proposing to open 

25 leaming centers in the following states of the country:-

(I) Rajasthan - 3 (II) Deihl - 1 (iii) Uttaranchal - 1 

(iv) Uttar Pradesh - 2 (v) West Bengal - 1 

(vi) Jharkha~ - 2 (vii) Kamataka - 5 (viii) Tamil Nadu 
- 4 (ix) Maharashtra - 4. 

Rice Import by UAE 

1121. SHRIMATI BHAVANA PUNDALlKRAOGAWAlI: 

SHRI SANJA Y. DHOTRE: 

Will the Minister of COMMERCE AND INDUSTRY be 

plea8ed to state : 

(a) whether a delegation of United Arab Emirates 

(UAE) visited India recently for the purpose of increasing 

rice Import from India; 

(b) if 50, the details and outcome thereof; and 

(c) the total quantity of Indian rice Imported by UAE 

alongwlth Its percentage share In UAE market during the 

last three years? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIAAM RAMESH): (a) and (b) A 

delegation of rice importers from UAE visited India on 25th 

July, 2007 for developing a long term understanding 

in augmenting Basmatl rice supplies from India at 

competitive prices. An interactive 888810n for the delegation 

members with baamati rice exporters was organized by 

APEDA. 

(c) The Information regarding total quantity of Indian 

rice Imported by UAE alongwHh Its percentage share In 

UAE market during the last three years is not available in 

the data provided by the UAE Ministry of Economy. 

However, the exports of Rice from India to UAE alongwith 

Its percentage share In total export of Rice during the last 

three years are a8 under:-

Export of Rice to UAE 

(Qty: Mis) 

2004-05 2005-06 2006-07 

234 

a.SIMtI Rice 

Total EXport 11,62,989 11,66,563 10,40,672 

To UAE 61,882 62,100 1,02,492 
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2 3 

Share of USE (%) 5.32 5.32 

Non Basmatt Rice 

Total Export 36,15,110 29,21,802 

To UAE 1,57.316 1.67,999 

_ Share of UAE (%) 4.35 5.75 

Total 47,78,099 40,88,165 

To UAE 2,19.198 2,30,099 

Share of UAE (%) 4.59 5.63 

(Source : DGC and IS) 

Labour Safety 

1122. SHRIMA TI SUMITRA MAHAJAN 

Minister of MINES be pleased to state : 

4 

9.84 

37,04,847 

1,25,788 

3.4 

47,45,519 

2,28,280 

4.81 

Will the 

(a) the present number of labourers engaged In 

mines with production potential; 

(b) the number of labourers who lost their lives In 

the mine accidents during the each of the last three years, 
State-wise; 

(e) whether any compensation has been paid 10 the 

affected families of the labourers. 

(d) if so, the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDy): On the basis of 
the Information fumished by the Ministry of Labour and 

Employment. the reply to the question is 88 under: 

(a) Average daily number of Labourers engaged in 

mines during the year 2006 is about 5.5 Iakha. 

(b) The details of tabourera who lost their lives In 

mine accidents for the last 1hrM years, StaIe-wIae, II given 
in the enclosed 8tateI ilent. 

(e) to (e) Aa per information collected from Coal 
companies, amount of compensation paid to the families 
of the labourers killed In accIdenta In Coal MInes during 

the lasl three years is 88 followa:-

Year Amount (in Ra.) 

2004 273.80,772 

2005 342,50,184 

2006 379,03,758 

""""n' 
State-wise number of Persons killed In MiMs during 

2004-2007 (upIO 31.7.2007) 

9. Stale No. alParsona killed 
No. 

2004 2005 2006* 2007"$ 

2 3 4 5 6 

1. Andhra Pradesh 18 18 26 12 

2. Assam 3 2 3 0 

3. Chhattisgarh 10 8 7 11 

4. Goa 0 9 2 

5. Gujaral 1 2 0 

6. HImechaI Pradesh 1 3 0 

7. HaIyana 0 0 '0 

8. Jharkhand 38 55 78 21 

9. Jammu and KashmIr 0 0 1 0 

10. Karnalaka 3 4 
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2 3 4 5 6 

11. Kerala o o o 

12. Madhya Pradesh : 13 16 16 16 

13. Maharaahtra 12 8 8 7 

14. OrIssa 11 23 11 8 

15. Rajasthan 22 10 20 10 

16. Tamil Nadu 7 7 14 3 

17. Uttarakhand o 

18. Uttar Pradesh 2 2 1 

19. West Bengal 17 13 11 2 

All India 160 169 213 95 

"Figures are provisional. 

SFIgures are upto 31.7.2007. 

{English] 

Opening of USER 

1123. SHRI RAM KRlPAL YADAV : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pteased to 

stale : 

(a) whether the Govemment haa opened three 

Indian Institutes of Science, Education and Research 

(USER) in the country; 

(b) if so, the details where these Institutes have 

been opened; 

(c) the detaiIa of the budget allocated for opening 

of the "SER during the current year, 

(d) whether the Government has any plan to 

establish one such USER in Bihar; 

(e) If so. the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWAAI) : (a) to (f) On the recommendations of 

the Scientific Advisory Council to the Prime Minister 

(SAC-PM). the Govemmentof India have set up three 

Indian Institutes of Science Education and Research 

(USERs), one each at Pune. Kolkata and Mohall. During 
the current financial year, a budgetary allocation of 

Rs. 125.00 crore has been made for "SERs. At present. 
the Govemment is not considering setting up one such 
Indian Institute of Science Education and Research (USER) 

in Bihar. 

[Translation] 

Import of SpIce. 

1124. SHRI HANSRAJ G. AHIR : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) the details of various types of spices being 

imported; 

(b) the amount being spent on the import of spices; 

(c) whether the Govemrnent has taken any 
measures to make the country seH-sufficient in spices iii 
view of the large amount being spent on tt)elr impolta;.and 

(d) the· steps taken by the Govemment to curb the 
import of spices? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAiRAM RAMESH): (a) and (b) A Statement 

ahowing detaHs of spices imported in the last three yealS 

I.e. 2004-05, 2005-06 and 2O()6.07 is enclosed. 

(c) To improve production and productivity of spices 

In the country various promotional programs are being 

implemented by Speices Board of India including supply 

of quality planting materials, developing water resources 
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such 88 farm ponds, check dams. weir'a and open wells 
In cardamom plantations, popularizing rain water harvesting 

divides in cardamom and vanilla plantations, development 

of exotic and high value spic:e8, assist NGO's farmers 

cooperative in developing organic spice production and 
their certification and promo. Integrated peat management 
practices and post harvest ~vament techniques. 

Special emphasis is also being proposed for development 

of spices in North East. 

S. Spices 2OO4..Q5 

No 

Qty. Value 

1 2 3 4 

1. Pepper 17,733 11610.45 

2. Cardamom (Small) 352 393.72 

3. Cardamom (Large) 4,368 4284.83 

4. Chilli I Paprika 680 300.71 

5. Ginger FNI6h I Dry 18,335 3244.55 

6. Turmeric 1,615 702.25 

7. Coriander 1,22() 609.81 

S. Cumin Black I WhIte 1,133 831.58 

9. Mustard Seed 1,987 469A2 

10. Poppy Seed 8,337 2939.55 

11. Garlic 19,907 2706.13 

12. Clove 6,945 12430.02 

(d) The import of apices Is largely taking place for 
value addition and re-export expecting Items auch 88 poppy 
seed, clove, cassia, star anise etc., the production which 
do not match the domestic need. Import of large cardamom 

and ginger fresh Is mainly from neighbouring counII'Y viz., 

Nepal, under the Treaty of Trade between India and Nepal. 

Import of spices Uke pepper, clove, and cinnamon are also 

permitted under Free Trade Agreement between India and 

Sri Lanka. 

(Qty. In Tonnes and Value In As. Lakha) 

2005-06 2006-07 (E) 

Qty. Value Qty. Value 

5 6 7 8 

16,870 10358.39 15,7m 13642.17 

437 432.40 625 510.42 

4,~ 4003.26 6,275 5468.37 

933 444.08 1,250 803.11 

23,680 4662.62 20,700 2449.66 

4,022 1678.14 6,700 2391.19 

1,83S 813.81 1;860 720.24 

906 624.05 1,000 878.66 

3,095 641.06 3,320 739.95 

5,798 2106.29 8,260 3757.67 

2,n1 586.79 1,080 193.02 

7,721 13118.51 7,250 11285.35 
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2 3 

13. Nutmeg 983 

14. Mace 657 

15. Caesia 11,899 

16. Star Aniae 1,n9 

17. Other Spices (1) 4~028 

18. Oils and Oleoresins (2) 283 

Total 102,241 

Value In Million US $ 

Source : SpIces Board of lridla. 

[English} 

exemption of ExcIH DutIM In 
Speclel economic ZonN 

4 

1352.43 

1878.15 

3448.71 

982.16 

7432.14 

1097.19 

56311.80 

125.50 

1125. SHRI S.K. KHARVENTHAN : Will the 

Minister of COMMERCE AND INDUSTRY be pleaaed to 

state: 

(a) whether the Govemment of TamU Nadu has 
requested the Union Govemment for exemption from excl8e 
duties and sale of goods In the dome8llc tariff area In 
respect of the electronica and hardware producta to be 
manufactured In Nanguneri SpecIal Economic Zone 88 

provided to the State of Uttaranchal; 

(b) If 80, the detaUs thereof; 

(c) If not, the reasons therefor; and 

(d) the action takenlproposed to e taken by the 

Union Govemment in this regard? 

'THE MINISTER OF STATE IN THI; DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) to (d) A referanee 

5 8 7 8 

882 1244.35 940 1369.22 

525 1481.20 695 188821 

9,721 2783.00 11,100 3362.43 

2,232 1217.52 2,210 125328 

3,697 6039.19 6,200 7597.50 

367 1712.89 400 2036.25 

90,412 53923.56 95,405 60386.70 

121.45 133.40 

rec:eIved in this regard was examined in the Department 

of Commerce. As per the provisions of the SpecIal 
EconomIc Zones (SEZ) Act, 2005 and the SEZ Rules, 2006 
while the units located In the SpecIal Economic Zones are 
eligible for goods and 88f\IIces required for their authorized 
activities without payment of Central Excise duty and 

service tax, the goods manufactured by these SEZ Units 

are treated 88 Import Into domestic tariff area and are 
required to pay duties 8,,, ~ the prevaUing tariff for 
Imported goods. 

Prtce of NatUl'llr Rubber 

1126. SHRI E.G. SUGAVANAM : Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state : . 

(a) whether the prices of natural rubber dipped 

sharply in the last few months; 

(b) If 80, the details thereof during the last three 

(c) whether the lyre industry is not passing on the 

beneft1a of reduced prices to the customers; 

(d) If 80, the details thereof; 
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(e) the action takenlproposed to be taken by the 
Government in this regard; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH) : (a) and (b) There has been 

a decline in domestic natural rubber prices since March 
2007 onwards. The monthly average price of Ribbed 
Smoked Sheet (ASS) - 4 grade sheet rubber in the 
domestic market for the last three years and from April to 
July, 2007 are fumished beIow:-

Price of RSS-4 Grade ~tura1 Rubber at 

Kottayam. KBraIa 

(RsJauintal) 

Month 2004-05 2005-06 2006-07 2007-08 

April 5779 5840 8634 8979 

May 5855 6214 9841 8685 

June 6343 6173 10692 8093 

July 6560 6562 9821 7943 

August 5572 6084 9182 

September 5163 6034 8169 

October 52n 6555 8709 

November 5207 6566 . 8260 

December 5188 6886 8615 

January 5311 7360 9716 

February 5149 8045 9757 

March 5447 8069 9057 

(c) to (f) Tyre is a de-Iicensed and de-reaerved item. 
Tyre prices and input prices including natural rubber are 

detennined by market forces. 

[Translation] 

Drug Trafftcldng 

1127. DR. LAXMlNARAYAN PANDEY : 

SHRI DHARMENORA PRADHAN : 

Will the MInIaier of HOME AFFAIRS be pleased to 

state: 

(a) whether large scale drug trafficking through 

India takes place clue to Its position between Golden 
Triangle and Golden Crescent countries 88 per the studies 
conducted by various agencies; 

(b) If 10. the details thereof and the name of the 
countries failing within the ambit of Golden Triangle and 

Golden Crescent; 

(c) whether this issue has been taken up with the 

said countries by the Govemment; and 

(d) if 80, the results thereof? 

THE MINISTER OF STATE tN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (8) and 
(b) About 92% of the worlds iI\icIt opium Is produced in 

Afghanistan. Some traffICking of Afghan heroin does take 
place through India clue to Its proximity to the Golden 
Crescent countries. The Afghan heroin tralftcked through 

india Is insignificant compared to the total production and 
quantum of heroin trafficked out of Afghanistan. ThIs Is 
borne by the quantum of selzu.... of heroin/morphine 
during 2005, which were 88 under:-

(in kg.) 

Country 

Pakistan 24.341 

Iran 12.493 

4.881 

Tajikistan 2,845 

(Souroes : World Drug Report 2007 pubIIahed by UNODC) 
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The heroin/morphine seizures in India during the year 

2005 were 1028 kg. of which 266 kg. was sourced to South· 
West Asia (AfghanistanlPakiatan). Opium production in the 
Golden Triangle countries has significantly reduced over the 

years. No signifICant traffICking of opiumlheroln from these 
countries takes place in India. 

The GOlden Triangle countries are ThaIland. Myanmar 

and LAOS whereas the Golden Crescent countries are 
Pakistan. Afghanistan and Iran. 

(c) and (d) Regular meetings at variouslevela are held 

by the Drug Control Agencies of India and Pakistan and 

measures dlacuaaed to control drug trafficking. In addition. 
periodical meetings take place between BSF andPakJatan 

Rangers where drug trafficking across the border Ia alao 

diacusaed. 

India and Myanmar have entered into an agreement 

on 30.02.1993 to effectively control trafficking of heroin 

between the two countries. Regular border meetings are 

held between India and Myanmar alternatively in reepecIIve 

jurisdictions. 

(English] 

Weavers In North e..tern Statea 

1128. SHRI M.K. SUBBA ; WIll the Minlater of 

TEXTILES be pleased to state : 

(a) whether the Traditional Silk Sector In the North 
E88lem Region has lately been suffering from acute 
shortage of weavers following their exodus under threat and 

'ear 0' militants: 

(b) If so, the extent to whtch silk production hea 
been affected by their exodus; and 

(c) the steps taken by the Government to provide 
security to the traditional silk weavers and provlcing raw 
material for silk production in the NE Region? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI EYK.S. ELANGOVAN): (a) No, Sir. 

There is no such report available eHher in t-!andIoom 

Department. Govt. of Assam or other such Comme"*, 
Agencies such as Aaaam Govemment Marketing 
Corporation (AGMC). Assam Artisans Apex Waav.,. 

Federation (ARTFED) etc. 

(b) and (e) Questions do not arise. 

1129. SHRI NARAHAAI MAHATO : WIll the ...... r 
of HOME AFFAIRS be pleased to state ; 

(a) the details of financial Implication InwIvecI In 

implementing ~r Area Development Projects (BAOP) 
I 

during each of the teat three yea,. In the country 
partlcufarly In Weet Bengal; 

(b) the mode of implementation of BADP; 

(c) the role of the States and Union Government 
to ensure proper and effective implementation of BADP; 
and 

(d) the details of worb undertaken under BADP 
during Iut three yea,., year-wise andSlate-wtae? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) The 
fW1da reteaaed to all the seventeen border Statea during 
the last three years and to the State of West Bengal under 
the Border Area Development Programme (BADP) were .. 
under:-

As. In LaIche 

Releaaed to aI Releaaed to 
the 17 Statea West Bengal 

32499.21 373995 

32500.00 4160.00 

2008-07 52000.00 576525 

(b) and (c) The BADP ia a 100% centrally fundod 
progranvne. The main otM,ectIve of the programme IS to met . 
the special deveIoprnentaI needs of th9 people living in the 
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remote and inaccessible areas situated near the intema-

tIonaI land borders. While Government of India lays down 

the broad guidelines in consultation with the States: 

the schemes/Worb to be undertaken under BADP are 

finalized and approved by the State Level Scf8ening 
Committees headed by the Chief Secretaries of the 

reapedive States and also executed by the State 

Govamments. Periodical inspection, monitoring and 
reviews are undertaken both at the Central and the States 
level. 

(d) The WOt'ka undertaken under BADP In the 
States reIaI8 to deYeIoprnent of model vil\age8, link roads, 

bridges/culverts. community cent ... drinking water faclli-
ties, electrifICation in villages, solar street 1Ighta, health 

facitities. mobile dispensarlea, education, 80CiaI eector, 
agriculture and aUied aectora, sports and tourlem etc. 

CompeneatIon to RIot VIc:tI .... 

1130. SHRI ASAOUOOIN OWAISI : Will the MInIster 
or HOME AFFAIRS be pIaued to state : 

(a) whether the NatIonal Human ~ ComrnIs-
lion has decided to villi ~ to ucertaIn the statue 
01 comperwatIon and rehabIIIatIon or vIcIIfM 01 2002 
rioIa;. 

(b) if eo, the time by when the such villi 18 likely 
to be conducted: 

(e) whether the NHRC has vIIIted Gujarat eartIer; 

(d) If eo, the r.corm.nddon made by the NHRC 
In this ragard; 

(e) the rMCIIon 01 the Gujarat GovenwenI thereon; 

and 

(f) the fuIan IIrat8gy to be adopted by NHRe for 

THE MINSTER OF STATE 'IN THE WNISTRY OF 
fotOM: AFFAIRS (SHRI SHRIPARAKASH JAlSWAL): Ca) 
and Ib) No, SIr. 

Cc) and Cd) The National Human Rights Commission 

(NHRC)'s team led by the then Chairperson Justice Sh. 

J.S. Verma vIalted Ahmedabad, Badodara and Godhra from 
19th March to. 22nd March, 2002 and made the 

recommendations on two upects I.e. Law and Order and 
RehabIlitation. On Law and Order, NHRC Inter-alia 

recommended entrusting of cues to CBI, Police Reforms, 
SpecieI Courts, Special Proeecutors for speedy triaJa and 
SpecIal Cells for progresa of the cues, time frames for 

irweetigations, avanabHlty of Police Desks In relief camps, 
survey or all aff8CI8d persona, anaJyaIa of materIaJ collected 

by NGOs and others, action on provocative statements, 
ldentlftcatlon of delinquent public servants, proper ,""Ie-
mentation of existing statutory provlslona, circulars and 

guidelines and visH by senior political leaders and officers 

to various camps etc. 

On the RehabII~tion side, the NHRC inter-alia 

recornmet Ided that the private sector Including pharmaceu-

tical industries should be requested to assist in the relief 

and rehebWtatIon proceea, preparation of fun IIat of 

damaged and destrpyed alte8lmonumenta and the aame 
to" be published district wise, streamlining the procedure 

regarding obtaining of Death and Ownership CertIfIcate 
etc. 

(e) In their two reports both ~ 31.012005 
relating to "Relief and AehabI1itation of riot affected persons 
In Gujarat and "Note on RIots after Godhra Carnage", the 
State GcMtmmant of Gujarat has mentioned the back-
ground of communal violence and the action taken by the 
admInIatration as well as have mentioned the Initiatives 

taken by the Govermlent of Gujarat 8UCh as the eX1lratia ' 

payment made to the affected persons, cuh doles and 
aaaI8tanc:e for hou8e-hoId klta, IUppIy of food-graln and 

other aaIatance to the Inmates of relief campa, rnedIc8I 
fIIcIIIItes, food.gralns to below poverty line fernilles In riot 
affected _, housing aaeialance, r8hIbIIItatIon of 

orphened chIIdr8n and widows etc. 

(f) The NHRC has not 10 far formulated. MY 
guIdeIInea for rahabIIItatIon and c:on.,.,..aon of rtaI 

YIcIIm8. 
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Police Memorial In DeIhl 

1131. SHRI K.C. PALLANI SHAMY : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) the amount of funds spent by the Government 

for the construction of Police Memorial In DeIhl, till 

date; 

(b) whether It has been thrown open for general 

public; 

(c) if not, the reasons therefor; 

(d) whether the Govemment has any plan to shift 
the Police Memorial to some other place; and 

(e) if so, the details alongwith the reasons therefor 

and the losses likely to be Incurred by the Government 

as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) An 

amount of As. 13.35 crore has beenapent 80 far. 

(b) and (c) Construction of the Memorial Is not 

complete. 

(d) No, Sir. 

(e) 00 not arise. 

[TlIJnslstJon] 

Agr! Export Zone 

1132. SHRI M. ANJAN KUMAR Y ADA V : 
SHRI MANSUKHBHAI O. VASAVA : 

WUI the MInister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Govemment has decided to set up 
Agriculture Export Zone In each State; 

(b) If 80, the details thereof; 

(c) the details of zones set up aJongwIth.1ta places 

thereof; 

(d) the number of zfnes yet to be set up alongwlth 

the reasons; and 

(e) tM steps takenlpropoaed to be taken for setting 
up the Export Zones? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH): (a) to (c) There is no 
proposal to eel up agri Export Zones (AEZs) In each State. 
60 Agri Export Zones have been set up In 20 states. The 

details are given In the enclosed statement. 

(d) and (e) It Is not proposed to set up any new 
AEZ. 

Detllils of Agrl ExpoIf Zones 

S.No State CommodIty 

2 3 

1. West Bengal Pineapple 

Lychee 

Potatoes 

Area Covered by the AEZ 

" 
Darjeeling, Uttar Dlnajpur, Coach Behar and Jalpaigurl 

Murahldabad Maida, 24 Pargana (N) and 24 Pargana(s)· 

HoogIy, Burdwan, MIdnapore (W) Uday Narayanpur and 

Howrah 
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1 2 3 

o.iIeeIIngTaa 

2. Karnataka 

Aoee Onion 

. V.,.. 
3. 

4. 

5. 
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NadIa, Murahidabad and North 24 Parganu 

TlI'nkur, BangaIore lhban BangaIora, Rural, Haaan, Kolar, 
.ChIlradurga, DhaIW8CI and 8ag8Ikot 

BanpIore Ufban BangaIoN (Rural), Kolar 

BIngaIore (Ufban) BangaIore (Rural), Kolar, Tumkur, 

Kodegu and BeIgaurn 

DIatrk:Ia fA DakatWt Kannada, Uttara Kannada, UdupI, 

ShImoga. Kodagu, Chickamagalur 

UcIIarnaIngh Nager, NaInIbII and Dehradun 

0iatricIa fA Dehradun, Panlnager 

DIstricts of Udham Singh Nager, NaInitaI, Oehradun and 

Haridwar 

Districls of Uttarkashl, ChamoIl, Pithoragarh, Dehradun and 

Nainltal 

FeI8hgaItI SehI>, Patlala, SangNr. Roper and L.udhIana 

SInghpura ZItaIcpur (PatiaIa) Rampura PhuI, Muktaar, 

L.udhIana, JuIUIder 

[MInta of Gur'jaapur. Amrltsar, Kapwtha/a, JaIandhar, 

HoIhIaIpur and Nawanahah 

Lucknow, UnnIo, HardoI, Sltapur and Banlbankl 

Saheranpur, Muzzfamager, Bijnaur, Meerut, Bhagpat and 

BuIMdIhahar 
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2 3 

Basmatl RIce 

6. Maharaahtra Grape and Grapewlne 

Mango (Alphonso) 

Keaar Mango 

FIowera 

Onions 

Pomegranate 

Banana 

Oranges 

7. Andhra Pradesh Mango Pulp and Freeh Vag. 

Mango and Grapes 

Mango 

Gherkins 

ChllN 

8. Jammu and Kaahmir Apple 

Walnuts 

9. Trlputa Organic pineapple 

4 

District8 of BantIIIy, Shahajahanpur, PIIIbhiI, .Rampur, 
Badaun, Bijjnor, Moradabad, J.B PhuIenagar, Saharanpur, 
Mujjafamagar, Meerut, BulancMhahar, Ghaziabed 

Nuik, SanghU, Pune, Satara, Ahmednager and ShoIIIpur 

DIstricta of Ratnagiri, Sindhudurg, RaIgaIh and Thane 

Di8bicta of Aurangabad, Bead, JaJna, Ahmednager end 
Latur 

Puna, NaaIk, KoIhapur and Sangl! 

DIatrIcta of NaaIk, Ahmednagar, Pune, Satata, Jalgaon and 
SoIapur 

SoIapur, SenglI, Ahmednagar, Puna, Satata, Jalgaon and 
SoIapur 

JaIgaon, [)hula, NandUrbar, ~ P8IbhanI, HIndoII, 
Handed and Wardha 

Nagpur and AmnIotJ 

Chittoor 

DIstricIa Of Range Reddy, Medak and Parts of Mahaboobngar 

Diatricta 

Krishna Dlatrict 

Mahboobnager, Rangareddy, Medak, Karirmagar, Warangal, 
Ananthapur and NaIgonda 

Guntur 

Srinagar, Baramula, Anantnag, Kupwara, Badgaum and 

Pulwama 

Baramulla, Anantnag,Pulwama, Badgam, t<upwara 
and Srtnagar Doda. Poonch, Udhampur, Rajourt and 
Kalhua 

Kumarghat, Manu, Metaghar, Malabari and Kakraban 

Blocks 
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1 2 

10. Madhya Pradesh 

11. Tamil Nadu 

12 .. SihfIr . 

13. Gujarat 

14. Sikkim 

15. HImachal Pradesh 
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3 

Potatoes, Onion, Garlic 

Seed Spices 

Wheat (Ouram) 

Lentil and Grams 

OrangeJI 

Flower 

Flowers 

Cashew nut 

4 

Malwa, Ujjaln, Indore, Oewaa, Char, Shajajpur, Rallam, 

Neemuch and Mundeaur) 

Guna. Mandsaur, UJjaIn, Rajgarh, Ratlam, Shajapur and 

Neemuch 

UjJaln Zone (Neemach, RatIam, Mandaaur Ujjaln; Indore 

Zone Indore, Char, Shajapur and Dewas) BhopaJ (Sehore, 

VIdIaha, RaI8en, Hoshangabad, Herda, Narainghpur and 

Bhopal) 

Shlvpuri, Guna, Vidlsha, Ral •• n, Narslnghpura, 

Chhindwara 

Chhindwara; Hoshangabad. Betul 

Dharmapuri 

Nilglri District 

DistrIcts of Madural, Theni, Dindlgul, Vlrudhunagar and 

TIrunelveli 

CuddaIore, Thanjawr, Pudukottai and Sivaganga 

~, Vegalables and Honey Muzaffarpur, Samaatlpur. HallPur, Valahall. East and West 

CharJ1Mmm, Bhagalpur, Beguaarai, Khagaria. Sltamarhl. 

Saran and GopaJganJ 

Mango and Vegetablea 

Value Added OnIon 

Flowers (Orchids) and 
Cherry Pepper 

0i8tricts of Ahmedabad, Khadia, Anand. Vadodra, Surat, 

Navsari, Valaad, Bharuch and Narmada 

DIstrIcts of Bhavnagar, Surendranagar, Amreli. Rajkot, 

Junagadh and Jamnager 

AmeraH. Bhavnagar, Sunmdranagar, Ra;kot, .Jamnagar 

North, East, South and West S1kkim 

Shlmla, Slrmour, KuIIu, Mandl. Chamba and Klnnaur 
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2 3 

16. Orissa Ginger and Turmeric 

17. Jharkhand Vegetables 

18. Kerala Horticulture Products 

Medicinal Plant 

4 

Kandhamal 

Ranhl, Hazaribagh and l.ohardaga 

ThrIsaur, EmakuIam, Kottayaam, AIappuzha. Palhlmumlhllta. 
KoRam, Thiruvanthepuram, IduIdd and PaIaIckod 

Wayanad, Mallapuram, Palakkad, ThriNur, ErnekUlllm, 
ldukkl, Kallam, Pathanamltlha, Thlruvananthapurarn 

19. Assam Fresh and Processed Ginger Kamrup, NaIbat1, 8aJpeta. Darrang, Nagaon, MorIgaon, 
Karbi AngIong and North Cachar dIaIrIcta 

20. Rajasthan Coriander 

Cumin 

(English] 

Raw Silk 

1133. SHRI ABDUL RASHID SHAHEEN: Will the 

Minister of TEXTILES be pleased to state : 

(a) whether the demand of raw silk Is more than 

the production in the country; 

(b) the total quantity of raw silk p"roduced In the 

country and the quantity imported during each of the last 

three years; and 

(c) the steps taken to increase th~ production of 
raw silk in the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) Vea, Sir. 

The pteaent production of silk in the country Is 18,nS 
Mrs (2006-07) against an estimated demand of 26,000 

Mrs. 

(b) Production and Import of raw silk during the last 

three years (2004-05 to 2006-07) Is given beIow:-

Kota, Bundt, Baran, JhaIawar and ChItIoor 

Nagaur, Barmer, JaIore, Pall and Jodhpur 

Vear Raw silk IIJ1)Oft of 

Production Raw .. 

Un" .... Mrs Mrs 

2004-05 18,500 7,948 " 

2005-06 17,305 8,383 

~7 18,nS 5,567 

(c) Major steps taken to Increase the production of 

raw silk by the Central Silk Board are, through Research 

and Development _fforts for producing Inter-national 

Standard import aubatItuta grade Indian Silk by evolving 

new BivoItine breeds wtth the aaaistanca from the Japan 
International Cooperation Agency (JICA), braaklng through 

in tropk:alizing the BivoItIne Silkworm and development of 

new varieties of mulberry plants wtth higher yields to 

Improve the silk productivity, developing Improved devices, 

new machines and equipmenta for helping the Improvement 

of the silk quality and producllvlty, introduction of motoriZed 
silk reellngfeplnnlng machines and eetIIng-up of common 

facility centara and aaaIatance to aerlculture farmerai 
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,..... to encourage them for adopting the improved 

technology aiming towards improvement In quality and 

productivity . 

"34. SHRIMAn MIHAn SEN : WUI the MinIIter of 

COMMERCE AND INDUSTRY be pIeMed to state : 

.-) whelher the Government has studied the 

fubn -.ct on proIection In various MCIora In view 

of P*- MlDI.I.r'. announcement of duty ..... acc.u 
10 ...... , matk8I to least dewIoped countrIeI of 

SAARC: 

(b) • eo, the deIaiIa theAilOf; and 

(0) • not, the I8UON therefor? 

11E MINISTER OF STATE IN THE DEPARTMENT OF 

au.tERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHAI JAIRAM RAMESH): (a) to (c) OutIng the 

Foure.nth SAARC Summit held In New Delhi on 3-4 April 

2007. Incia, aa the IargMt country In the region ~ 

Ita ........ to accept uymmetricaI reeponaIbIIiIIe, 

inducing opening her marlc8ts to her South Asian 
neighboura without Inaisting on reciplocity. In this regard, 

the Prime Minister, InIer alia, announced that India would 

Blow the Least Developed Countrtee (LOCa) of SMRC 

duty free accea to ita rnarluIta before the end of the 

current year. M per the Phued Trade LiberaHzation 

Programme(TLP) of the Agreement on South Allan Free 

Trade Area (SAFTA) which has become operational from 

1st July 2006, India 88 a Non-l.eaJt Developed Country 

of SMRC has to reduce tartfta to zero to five per cent 

for LOC members of SMRC by 31.12.2008. By the 

announcement of the Prime MIniater, JndIa would complete 

1hIa TLP for SAARC l.DCe with effect from 31.12.2007.1.8. 

one year in advance. The SAFTA tariff conceaaiona are not 

applicable to the ItemS In the Mnaitiv8 l1li kept by each 

member state to protect the intera8t of Ita donwIIIc Industry 

in venous aec:tors. 

indian Culture 

1135. SHRiMATI KAlPNA RAMESH NARHIRE : 

SHRI TUKARAM GANGADHAR GADAKH : 

WIll the Mlnlaler of HUMAN A!Sa:JRCE DEVELOP-

MENT be pleased to state : 

(a) whether the Government propoeea to Introduce 

Indian culture .. a JUbj8ct In Primaly. Secondary, HIgher 
Secondary and Unlvaralty level; 

(b) If so, the detalIa thereof; and 

(c) the time by when It ,Is likely to be introduced 
in .. IIChooIs and colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 

PUAANDESWAAI) : (8) to (c) The National Policy 

on Education (NPE), 1986 (88 modified In 1992) 

envisages strengthening the cultural content In the 
cunIcuIa In as many rnanlfeatationa aa poeaIbIe. The 
Courses In 1ndoIogy, indian philosophy. AnthropoIog)., 
History and Sociology which contain algnlflcant 

COf'I1)CIIl8nt of Indian Culture are already being taught 

In primary, secondary, higher secondary and UntveraIty 

level. 

[TratUtJon] 

Cu8tom Duta- on Import of 
Wine and SplrIta 

1136. SHAI DALPAT SINGH PAASTE : Will the 
Minister of COMMERCE AND INDUSTAY be pleued to 
atate : 

(a) whether the U.S. has complained to the dIepuIe 

aetIIement body of W.T.O. regarding levying 01 cuatoma duly 

on wine'and spirits in India; 

(b) If so, the details thereof; and 

(c) the I'88CIIon of the Govemment thereon? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) The details are available at the website 
www.WlO.org. 

(c) The Govemment is preparing to make a 

written submlssion to the dispute settlement panel In 

Justification of the measures complained against by the 

US. 

[English] 

Th .... ungueae Formu .. 

1137. SHRI MIUND DEORA : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pJeaaed to 

state : 

(a) whether the Union Govemment has received a 

proposal from the Govemment of Maharashtra for 

Implementation of Three Language Formula; and 

(b) if 50, the details and the statui thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Government of Maharaahtra 
has written to this Ministry to direct Central Board of 

Secondary Education (CBSE) and Council for the Indian 

School Certificate Examinations (CISCE) to introduce three 

languages upto the S.S.C. level. 

It has already been clarified that students studying in 

schools affiliated to CBSE study three languages 

upto ctaas·Vttl. No student ahatt be eligible to appear at 

the Secondary School Examination of the Board at the end 

of class X uniess one has cleared the third language before 

that. 

In classes IX and X, students have the option of 

studying two or three languages as per the scheme 

of studies. Every candidate Is required to study two 

languages at the secondary level out of a band of 

thirty languages. In addition to above, a student can 

offer a third language as an additional subject In claaaea 

IX and X. 

CISCE has also intimated that students of all schools 

affiliated to the Council study three languages on a 

compulsory basis from classes V to VIII. In class)s IX and 

X. they have the option to study either two of three 

languages. 

Compullory Paeuglng In Jute Bagl 

1138. SHRI BRAJA KISHORE TRIPATHY : Will the 

Minister of TEXTILES be p'feased to state : 
I 

(a) whether the Government haa made compulsory 

packing of foodgralns and sugar in bags made of jute in 

the country; 

(b) if so, the details In this regard; and 

(c) the manner in which jute Industry will· be 

benefited by such recent announcement? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S ELANGOVAN): (a) and (b) 

Yes, Sir. The Central Govemment vide Order dated 

9.8.2007 has prescribed 100% compulsory packaging of 

both foodgraina and sugar in jute bags during the jute year 

2007-08. 

(c) The aforesaid provision will benefit the jute 

growers, jute workers and the jute industry as a whole, 

by way of ensuring assured market, employment, 

production, sale and profit therefrom. 

[Translation] 

FInane'" Position of NALCO 

1139. SHRI CHANDRA SHEKHAR DUBEY : WHI the 

Minister of MINES be pleased to state : 

(a) whether the National Aluminium Company 

(NALCO) has auffered loases; 
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(b) if so, the details thereof during each of the last 
three years and the current year, bll date; and 

(c) the steps taken by the Government to improve 

the efficiency of NALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY): (a) to (e) NatIonal 

Aluminium Company Limited (NALCO) is a consistently 

profit making Company. The net profit made by NALCO 
for the last three years .and the current year Is given 
below:-

Year 

2004-05 

2005-06 

2006-07 

2007-08 

(April-June'07) 

{English} 

Profit after tax 

(As. in erores) 

1,235 

1,562 

2,381 

447 

.... 1 through Anpnwadl Project 

1140. SHRI SANAT KUMAR MANDAL : WIft the 
Minister of WOMEN AND CHILD DEVELOPMENT be 

pleased to state : 

(a) whether the kids belonging to the tribal and rural 

areas of the country are not getting the benefit of meals 
through Anganwadi project. 

(b) if so, the details thereof; 

(e) whether there is any proposal under consider-

ation of the Government to provide epeciaI facilities 

covering all the children, pregnant women of the 

country; 

(d) If so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps taken/proposed to be taken by the 

Government to provide faciHtlea to . the children and 

women? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) and (b) Supplementary nutrition Is 

provided to all children, including those from tribal and rural 

areas, coming to the Anganwadi Centre. 

(e) to (f) The Integrated Child Development Services 
(ICDS) Scheme, which is an ongoing scheme, provides • 

package of six eervices comprising aupp/emental\' 
nutrition. invnunization, health check-up, referral services, 

pre-achool and non-formal education and nutrition and 
heaIIh education with a view to improve the nutritional and 
health status of children below 6 years of age and pregnant 
women and lactating mothers. 

At present, therefore, there Is no other proposal under 

consideration of the Government. 

Power DIatrIbutIon by SpecIal 
economic Zone. 

1141. SHRI BASU DEB ACHARIA : WIH the 

Mlnlater of COMMERCE AND INDUSTRY be plea8ed to 

state: 

(a) whether the Govemment has worked out any 

formula for sale of power by SEls in the domestic tariff 
area (DT A) as reported in Economic Times on July 25, 
2007; 

(b) If 80, the detaiIa thereof; and 

(e) the action takenlprop08ed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (e) No formula has 

been worked out for sale of power by Special Economic 
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Zones (SEZs) in the domestic tariff area (DTA). However, 

the surplus power generated in the SEZs would have to 

be sold outside the SEZ for which duty at pre-cletermined 

rates will have to be paid. 

Patent on a..matt Alce 

1142. SHRI FRANCIS FANTHOME : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 
state : 

(a) whether Basmatl Rice is being sold as "Made 

in Italy· in certain parts of the wortd; 

(b) if so, whether the Government has recently 

taken up the patenting of Basmati rice 88 a product of 

India; 

(e) if so, the details thereof; and 

(d) the difficulties being faced by the Government 

in patenting basmati rice as an Indian produce? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(8) As per Agricultural and Processed Food Products 

Export Development Authority (APEDA) under Department 

of Commerce, a case had come to Its notice whereby 

in Brazil a packet of Basmati rice labeled 88 "Manufactured 

and Processed in Italy" was traced. The Ministry of 

Commerce and Industry took up the matter through 

diplOmatic channels of Italian Embassy in India and through 

the European Union (EU) office In New DeIhl. As a result, 

the applicant has confirmed his willingness to amend 

the label providing disclaimer to the origin of the Baamati 

Rice. 

(b) and (e) Basmati Rice, per se, is a not a patentable 

subject matter as per Section 30) of the Indian Patent Act 
1970. An application for protection of Basmati Rice 88 a 

geographical Indication has been filed by a non profit 

organization, namely "HERITAGE", Haryana at the 

Geographical Indications Registry, Chennal. 

(d) Since Basmati Is a Geographical Indication of 

rice originating from a geographical region extending over 

India and Pakistan, the interests of all producers 01 Basmati 

in the cleaignated area need to be protected. 

Adult LIteracy 

1143. SHRI K.J.S.P. REDDY : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 

state: 

(a) whether countries with a lower per capita 

income than India In the 50s are better placed today in 

terms of adult literacy; and 

(b) if 80, the reaction of the Government in this 

regard? 

THE MINISTER or STATE IN THE MINISTRY OF 

HUMAN RESOURCE :JEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) The data pertaining to the co-
relation between per capita income and adult literacy of 

other countries in comparison with India since the 19505 

Is not maintained by this Department. 

(b) Does not arise. 

[Translation] 

Availability of Cement 

1144. SHRI CHANDRA MANI TRIPATHI : 

SHRI MADAN lAl SHARMA : 

SHRI NAVJOT SINGH SIDHU: 

PROF.M. RAMADASS: 

DR. lAXMINARAYAN PANDEY: 

WHI the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether industry is bedly affected due to 

shortage of cement; 

(b) if so, whether the demand of cement has gone 

up rapidly during the Iaat two years; 
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(e) If so, the details of total demand and euppIy of 

cement in the country during the above said period and 

the current year, separately; 

(d) whether the Government propoeea to import 

cement in view of its shortage; 

(e) if so, the names of the countries from Which 
the Government is contemplating to import cement; 

and 

(f) the time by when such Imports Is Hkely to be 

made? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(8) 10 (e) As per the Cement Manufacturers' AaaocIation, 

the total production of cement was 141.81 million tonne, 
155.66 million tonne and 55.25 mi8ion tonne in 2005-06, 
2006-07 and first four months of 2007 -os reapectiveIy. The 

data in respect of demand of cement is not· available. 
However, a spurt in the prices of cement is indicative of 
a mismatch between demand and supply. 

(d) to (f) There is no restriction on the import of cement 

if it conforms to BIS standards and carr1e8 the standard 
mark. Import duty on cement has been reduced from 12.5% 
to nil. Countervailing duty and special additIoneI CU8Ioma 

duty on cement have also been removed. Bureau of Indian 

Standards (BIS) is processing the applications of foreign 

manufacturers expend/tiou&ly. Further, MMTC Umited, a 
Government Enterprise, has been given a apeciaJ 

dispensation to import cement under the provisions of 

Cement (Quality Control) Order, 2003. These measures 

have been taken to increase the suppJy of Cement In the 
market to cater to Increasing demand. 

FDI In ..... Eat.te 

, 145. SHRI RAJIV RANJAN SINGH "LALAN" : 

DR. CHINTA MOHAN : 
SHRI K.S. RAO : 

WHI the Mlnlater of COMMERCE AND INDUSTRY be 

plealed to ataIe : 

(a) the Foods of Foreign Direct Investment (FOI) In 

real estate projecta attracted each year during the last three 
years and factors reaponsIbIe for low flow of FDI In the 
sector; 

(b) whether the Government propoII88 to formulate 
a policy with lingle window clearance aystern for making 

existing regulations more ftexlble to encourage private 

sector buIIdera and fofeIgn in~ to Invest In real estate 
and construction aectora; and 

(e) if so, the deIaIIa thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) VIde Press Note 2 (2005 Series) dated 3-3-2005 

ForeIgn Direct Investment (FOI) upto 100% under the 
. automatic route Is allowed In townships, housing, buHI-up 
infrastructure and conatructIon development Protects (which 

would Include, but not be raetricted to, hauling, commercial 

premI8e8, hotela • ...arts, hoIpIIaIa, educadonallnstitutions, 

recradonal facllltiea, city and r8gIonaIlevellnlraattuclure) 
subject to minimum capItaJIsationIm area deYeIop-
ment norms. FDI Inflows for real estate projects have bean 
maintained eeparateIy only from 2005-08. The FOllnftowa 
received into the real estate was US $ 38.04 million In 
2005-06 and US $ 467.34 million In 2006-07. Segregated 
inftowa for the year 2004-05 for the real estate sector are 

not available. 

(b) and (e) Government has put In piece a fIberaI 
friendly policy for FOI in the conetructIon development and 
real estate aector under whlchFOl upto 100% Ie permitted 

on the automatic route, no prior approval of the Government 
is required. 

[EnglWtJ 

c ....... of fDI PropoaIe 

1148. SHRI ANWAR HUSSAIN : WHI the MinIster of 
COMMERCE AND INDUSTRY be pleased to elate : 
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(a) the total number of FDI propoaaJa cleared during 

the last three years upto March 31, 2007, State-wise; 

(b) the total funds invested by these companies 
during the above period; 

(c) whether any FDI proposal for the North East 
region has been cleared; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (8HRI ASHWANI KUMAR) : 
(a) and (b) State-wise break.up of Foreign Direct 

Investment (FDI) approvals during April 2004 to March 
2007 is given In the enclosed Statement·l. State·wi8e 

break·up of FDI inflows during April 2004 to March 2007 
Is given in the enclosed Statement-II. 

(c) Yes, Sir. 

(d) State-wise break-up of FDI approvals in the 

North East region during April 2004 to March 2007 is given 
In the enclosed Statement-III 

(e) Does not arise. 

State-wise brBak-iJp for Foreign DiI8Ct Investment (FOI) and Foreign Technology Cases (FTOs) 

Approved During April 2004 to March 2007 

(Amount in US $ million) 

81. State 2004-05 2005-06 2006-07 Total 
No. Apr-Mar Apr-Mar Apr-Mar 

2 3 4 5 6 

1. Andhra Pradesh 78 149.99 25 83.09 8 109.58 111 342.66 

2. Assam 0.09 0.12 0 0.00 2 0.21 

3. Oujarat 35 375.15 9 33.65 4 14.72 48 423.52 

4. Haryana 16 7.70 12 12.95 5 1.23 33 21.88 

5. Himachal Pradesh 2 11.44 2.07 0 0.00 3 13.51 

6. Jammu and Kaahmir 0 0.00 0 0.00 0.00 0.00 

7. Karnataka 191 240.19 39 204.62 20 1,057.59 2SO 1,502.40 

8. Kerala 11 SO.10 6 17.40 2 0.02 19 67.52 

9. ~ya Pradesh 0.01 2 1.35 0.00 4 1.36 

10. Maharashtra 302 344.12 111 885.93 64 2,903.11 477 4,133.16 
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2 3 4 5 6 

11. Orissa 2 1.41 0.08 41.74 4 43.23 

12. Punjab 10 151.14 3 4.37 0.38 14 155.90 

13. Rajasthan 4 0.90 2 0.04 0.00 7 0.95 

14. Tamil Nadu 109 n.68 39 59.85 19 179.64 167 317.17 

15. Uttar Pradesh 15 4.03 9 18.61 4 1.16 28 23.79 

16. West Bengal 29 62.91 9 25.76 7 3.88 45 92.55 

17. Chhattisgarh 3 45.57 0 0.00 369.66 4 415.24 

18. Jhartdland 0.43 0 0.00 0 0.00 0.43 

19. Uttaranchal 0 0.00 3 6.50 0 0.00 3 6.50 

20. Chandigarh 9 27.82 0 0.00 0 0.00 9 27.82 

21. Delhi 213 234.22 71 165.44 37 724.40 321 . 1,124.07 

22. Goa 39 1.97 3 9.04 0 0.00 42 11.01 

23. Pondicherry 2 0.03 0 0.00 1.11 3 1.14 

24. Daman and Diu 2 1.20 0 0.00 0 0.00 2 1.20 

25. State Not Indicated &4 126.89 79 394.87 29 622.63 192 1,144.19 

Grand Total 1159 1,914.80 425 1,925.73 208 6,030.86 1790 9,871.39 

..,.",.",." 

Statement on State-tNB FDI Inflows During April 20tU to Matr:h 2007 

(Amount In US $ mllDon) 

SI Regional OffIces States Covered 2Q04.05 . 2005-06 2006-07 Total 
No of RBI Apr-Mar Apr-Mar Apr-Mar 

1 2 3 4 6 8 7 

1. Hyderabad Andhra Prade8h 182.71 238.20 594.24 895.15 
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2 3 4 5 6 7 

2. Guwahati Assam, Arunachal Pradesh, 2.91 0.00 0.00 2.91 

Manipur, Meghalaya, Mizoram, 

NagaJand, Tripura 

3. Patna Bihar, Jharkhand 0.00 0.00 0.13 0.13 

4. Ahmedabad Gujarat 133.39 150.83 368.92 653.13 

5. Bangalore Kamataka 249.53 412.37 714.34 1,376.24 

6. Kochi KeraJa, Lakahadweep 7.37 13.09 13.56 34.01 

7. Bhopal Madhya Pradesh, Chhattlsgarh 15.24 9.67 29.09 54.01 

8. Mumbai Maharashtra, Dadra and 698.32 969.25 3,599.13 5,266.70 

Nagar Haveli, Daman and 

Diu 

9. Bhubaneshwar Orissa 0.00 70.59 10.62 81.21 

10. Jaipur Rajasthan 1.00 0.76 50.20 51.96 

11. Chennai Tamil Nadu, Pondicherry 79.52 268.15 1,311.94 1,659.61 

12. Kanpur Uttar Pradesh, Uttaranchal 0.01 0.00 12.83 12.83 

13. Kolkata West Bengal, Slkklm, 101.93 91.81 57.89 251.64 

Andaman and Nicobar Islands 

14. Chandigarh Chandigarh, Punjab, Haryana, 2.97 85.51 21.82 110.30 

Himachal Pradesh 

15. New DeIhl DeIhl, Part of U.P. and 816.74 1,040.n 2,446.12 4;303.63 

Haryana 

18. Panaji Goa 22.50 7.62 74.78 104.90 

17. State Not Indicated 924.54 2,181.10 3,188.16 6,291.81 

Grand Total 3,218.69 5,539.72 12,491.n 21,250.18 

Note : 1. The above State-wis8 inflows are classified as per RBI's Region-wise Inflows furnished by RBI, Mumbai. 

2. ·The above Inflow Is provisional subject to reconciliation with RBI, Mumbal. 
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Statement on Detailed 8reaJc-up 01 FDI ApprovfId During April 2004 to 
Man:It 2007 State Assam 

St. Registration 

No No and Date 

Indian Company Name and 

Address 

Foreign Collaborator 
Name and Address 

(Amount In· mUIIon) 

Foreign Equity· 

(In US $) 

Country : HAl 

1. 44 
09 November 

2004 

2. 48 
16 December 

2004 

Aratl PlanI8llons and Agro 
Products ~. Ltd., 

Trinayanee, 

Nag Maha Lane, 
Silchar, 

Assam-788004 

LocatIon : Cacheer (Assam) 
Appr No (Dele) : 3(31 January 20(5) 

Coromandel Electric 

~y Umited, 

Dhun BuildIng, 
827, Anna SeIai, 

Chennai-600002 

LocMIon : Cacher (Assam) 

Appr No (DMe) : 3(30 April 20(5) 

InfiIIndIon In and Jammu and KuhmIr. 

1147. SHRI RAVI PRAKASH VERMA : Will the 
Minister of HOME AFFAIRS be pleased to 81ate : 

(a) whether a top level Israeli millIaJy delegation 
visited India to discuss counter terrorism and anti-infiltration 
strategies in Jammu and Kashmir. 

(b) if 80, the details thereof; 

(e) the measures suggested by Israeli delegation to 
cDeck infiltration in Jammu and Kashmir; 

Ms. SumanIa 
Chaudhuri USA 

Ms. Uma MynempaII 

143 Grayson DrMt 
Belle Mead NJ 

08502 
USA 

0.09 

...... of u.nufIIcbn : 
TEA PIanbdIon 

0.12 

...... "' ............. : 
Power Generation 

(d) whether L.oC hu suddenly become hot with 

terrortata making concerted efforts to sneak IntO Incla from 
acroes the border; 

(e) if 80, whether Ilgurea show a two to IhNe fold 
jump In inflllration In AprH 8nd May this year as compared 
with the same period In 2005 and 2006; and 

(f) if 80, the steps taken by the Government to deal 
with the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRISHRIPRAKASH JAtSWAL): (a) to 
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(c) Yea, Sir. A three member delegation of Israeli Defence 

Foroea visited India from 13-18 June 2007. The aim of the 
visit was to enhance defence c:o-operation iBlues, including 

terrorism. During this visit, the delegation also vlalted 

Jammu and Kashmir. There was a mutual exchange of 

information on the methodologies being used in countering 

terrorism by the two countries. 

(d) and (e) The details of comparative figures of 

inflHration in April and May for 2005, 2006 and 2007 are 

given below:--

Month Yf!181 

2005 2006 2007 

April. 44 43 82 

May 33 60 68 

The overall infiHration, however, in 2007 till June 30 

(256), marginally increased as compared to the corre-

sponding period of 2006 (24S). 

(f) The Govemment In tandem with the State 

Govemment, have adopted a multi-pronged approach, to 

contain cross-border inflHration In Jammu and Kashmir, 

which Includes, inter-alia, strengthenir:lg of border manage-

ment and muHi-tlered and multi-modal deployment along 

International BorderlLine of Control and near the ever 

changing infiltration routes, construction of border fencing, 

improved technology, weapons and equipment for security 

forces, Improved Intelligence and operational coordination 

and synergizlng intelligence flow to check Infiltration and 

pro-active action against the terrorists within the State. The 

counter infiltration efforts are reviewed periodically at 

various levels in the State Govemment (including the two 
Unified Headquarters headed by the· Chief Minister of 

Jammu and' Kashmir) and in the Central Government. 

1148. SHRI P. KARUNAKARAN : Will the Minister of 

COMMERCE AND . INDUSTRY be pleased to state : 

(a) the measures taken by the Union Govemmenl 

to implement the special package scheme for the cash 
crops in Kerala; 

(b) the number of tea, cardamom and coffee estates 

resumed their operations as a resuH of the scheme; 

(c) the measures adopted by the Govemment to 

give relief to the workers in the plantation sector; and 

(d) the am()Unt spent so far by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAiRAM RAMESH) : (a) to (d) T .. : Govenvnent 

has already launched in January, 2007 a SpeciaIPurpoae 

Tea Fund (SPTF) to extend financial support to the tea 
growers to take up replanting and rejuvenation of the old 

tea areas. The programme envisages uprooting and 

replantation/rejuvenation of 2,12,000 hectares of old and 

uneconomical sections of tea. The scheme envisages 

accelerating the pace of replanting and rejuvenation by 

ensuring availability of funds to the extent of 7S% of the 

unit cost by way of long term loan (SO%) and subsidy 

(2S%). The growers are required to being in only 2S% of 

the total cost. The estimated outlay for the scheme will be 

As. 567.10 crore i.e. capital infusion of Rs. 91 crore in 

SPTF plus subsidy of As. 476.10 Crol'8. 

Because of industry wide depre88ion from mid 1999 

to 2004, some of the financially weaker tea gardens were 

closed down and the workers in those gardens have been 

faced with difficulties. The combined efforts of the Central 

Govemrnent and the State Govemment of Kerala have 

resulted in the opening of 8 tea gardens out of 17 gardens 

which remained closed as on 1.4.2007. 

Govemment of India has recently notified a revival 

package for facilitating reopening of the closed tea gardens 

and their rehabilitation. This package provides for 

restructuring of the outstanding bank loans, waiver of Tea 

Board loans and extension of fresh working capital from 
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banks with interest subsidy from Government and other 
admissible assistance under various Plan achemeI of the 

Tea Board. 

corr. : In the Union Budget for 2007-08 the 

GoYamment has proposed a Fund for coffee replantation, 

on the lines of SPTF for the revival of old and eenIIe coffee 
plantations which are uneconomical in the preeent 
conditions. Coffee Board has identified about 80,000 
hectares of cotrae area out of total of 3.81 IakhI hectares, 
which are uneconomical and requires to be rapIanted 10 

iq)toYe farm productMty to desired levels In the long run. 
Coffee Board has accordingly -submitted a propoeaI as part 
of 11ft! Five Vea, Ptan echeme vfz. Devetopment ~ 
wfth an ouday-of As. 180 ctOf8 .. 8Ubeidy for NpIandng. 
No coffee gaIdens are reported 10 be cIo8ed becal188 of 

siclal8S8. 

. Rubber : In terms of Government's announcement In 

the Budget 2007-08, Rubber Board has formulated a 
proposal for replanting 33,500 hectare 01 old and 
UlI8CC)lIOIJ1icaI rubber plantations In the country with an 
ouUay of around As. 50 crore which Is needed as financial 
requirement for payment of planting grant 0 25% of the 
development cost. 

spc.. : Spices Board have submitted a proposal for 
replantation and rejwenaIion of cardamom plantation 

invotving subsidy ~ of As. 211.35 crore covering 

about 65.000 hectares for small and large cardamon 

plantation. No cardamom estates have been reported to 
have closed down. 

Import of Cotton 

1149. SHRI BHUPENDRASINH SOLANKI : 

SHRI MAHESH KANOOIA : 

Will the Minister of TEXTILES be pleased to state : 

(a) whether the Government proposes to discour-

age import and create demand for domestlc colton; 

(b) If so, the details thereof; 

(c) whether the GcMmmant pn:IpOM8 to Inon ... 
the pI8I8flI rate of 10 per cent of Import duty to the IeYeI 
of SO per cent 10 dI800UrIlge the Import of COftOn; 

Cd) If so, the detII/II ttMnof; and 

ee) the other stepa taken/propoled to be taken to 

protect the inter88t of cotton growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) To 
enable the user textiles milia to procure raw material of 

deeired quality parameters at a compeIitiYe price, ~ 
of cotton is frae. The exiatlng basic custom duty on ilJ1)Ofl 

of raw coCton 18 10%. During colton 88UOI1 2003-04, colton 
production In the country has atarted Incr8asIng aIgnIft-
cantIy and since last two aaasona, even after meeting the 

IncnteakIg demand of domestic textile Industry, the country 

Is having aurpIua cotton for export sat ... With this changed 

scenario, iq)oft of cotton into the CCU1Iry has declined 

CCINIiderabIy and the same Is now nNIIricled to Extra 
Long Staple (ELS) vartellea 01 cotton, which are In short 
supply In the country. Until and unIeu, domestic cotton 

production of ELS varieties Is Increased, any Incraeae In 
the In.,ort duty may be counter productiva and may 

acMKaeIy affect the domeetic textile Industry In meeting 

their cotton requirements of apecIfic: grades, which are In 
short supply. 

(c) AI present there Is no proposal for nUaIng Import 

duty on cotton. 

(d) 0088 not arise In view 01 (e) above. 

(e) To protecIthe Intereata 01 the cotton growenl, 
the Govemmenl 01 India announces MInInun Support 
Prices (MSP) of kapaa (Seed colIon) every year. Colton 
Corporation of India lid. (eel) is mandated to undertake 
support priCe operations without any quantitative limit In 
al the cotton growing States where pricea are ruling at 
MSP level. Govemmentof India hu also nominated 

National Agrtcultural Cooperative Federalion 01 India lid. 
(NAFED) .. an additional . prtce support agency to 
und8rtaD MSP operatIona. 
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Aliocetion tor Education 

1150. SHRI K.J.S.P. REDDY : WHI the MInister 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 
state: 

(a) the detaila of expenditure incurred on education 

ch.Iring each of the last three years; 

(b) the details of subsidy being given on higher 

education; 

(e) whether subsidy on higher education Is likely to 
be cut; and 

(d) If so, the details thereof with the rationale behind 

it? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) The expenditure Incurred on 

education by education depa~ (Plan and Non-
Plan) centre and states during last three years I.e. 

2003-04 to 2005-06 and the. share of higher education 

including technical education for the same period Is given 

below:-

Year ExpendituRt ExpendIture 
on on higher 

Education education including 

(Ra. In Crore) 

Share of 

higher 

education 
techntcal education 

2 3 4 

2003-04 73044.88 11893.23 16.28% 

2004-05 85886.68 13273.22 15.49% 

2006-06 96230.71 14408.57 14.97% 

. 
(b) to (d) The grants given to the higher education 

Institutions have an effect of sualdlslng the per student C08I 

of educatlonincurred by these lnatitututlona. Thetels no 

likelihood of reducing the grant. Subject to flnaliaation of 

the 11th Plan, it Is, infact. being proposed to tncrease the 
funds given to these Institutions to facilitate Increase In the 

access and enrolment In higher education. 

[l"ransllltJon] 

1151. SHRI THAWAR CHAND GEHLOT : 

SHRI M. SREENIVASULU REDDY: 

SHAt JYOTlRADlTYA M. SCINOlA : 

SHRI RAMJI LAL SUMAN : 

SHAI J.M. AARON RASHID : 

SHRI RAJIV RANJAN SINGH 'LALAN' : 

SHAI ANANDRAO VITHOBA ADSUL : 

SHRI AVTAR SINGH BHADANA : 

WIll the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether important trade related negotiations 
among the G-4 counIriea have failed; 

(b) If so, the reuons therefor; 

(e) the reaction of the G-4 countries In this 

regard; 

(eI) whether the Indian Industry has 8JCI)I'8888d 

concern over the latest communication from the World 
Trade 0rganIaatI0n (WTO), particularly on Ia8ue8 relating 

to special products. domestic support and market access 
of fann products; 

(e) If so, the detaHa thereof; and 

(f) the reaction of the Government theraQn and the 

Itaps takenlpropoaed to be taken bY the Government In 
this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAiRAM RAMESH) : (a) to (e) The Trade 
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Ministers of the G~ countries (India, BrazU, the US and 

the EC) met at Potsdam (Germany) from 19 to 21 June 

2007 to try to seek convergence on some Important 

issues relating to the Doha Round negotiations of the Wor1d 
Trade Organisation (WTO). The talks were tenninated on 

21 June 2007 as convergence could not be reached in 

key areas. 

(d) to (f) No, Sir. On 17 July, 2007, the Chairmen of 

the Committee on Agriculture-Special SeaaIon and the 
Negotiating Group on Matket Acceas of the WTO have 
brought out Draft Modalities texts comprieing propos ... for 
Agriculture and Non-Agricuttural Matket Acceea (NAMA) 

respectively. The Draft ModaIitIee can be ecceaaed' at the 
WTO website www.wto.org. These texts will be dIacussed 
further In meetings of the reapectiYe CommIttee in 

September 2007. 

[English] 

1152. CHAUDHARY LAL SINGH: WIll the MinIster of 

HOME AFFAIRS be pleased to state : 

(a) the security ecenario in Jammu and Kashmir 

especially with reference to unabated miIltancy in the 

State; 

(b) the number of security forces personnel 

sacrIfic:fId their lives and the number of personnel Injured! 

kidnapp8dI1d\led durtng th8 rMt three years In militancy 

related operations; 

~c) whether the wardalfamities of the dece .. ed 

,p8f8OI1ne1 have been rehabilitated/employed so far; 

(d) if so, the details thereof; 

(8) if not, the f8UOnS therefor; 

(f) the details of ex-gratia gnints for CMlian 
caauatitiee; and 

(g) ,the steps taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 

and (b) AI per the reporbi of the State Govemment 
of Jammu and KashmIr, there has been • conttnuous 

declining trend in the level of violence during the last three 
years. The number of terrorist related violent Incidents has 
come down by 18% In 2008 .. COfJ1)8red to 2005 and 

by 33% in 2007 (till July) over the conespolldlng period 

of 2006. 

The details of number of aecurIty personnel Injurec£' 
kIdnappedJIdIIe during the Ia8t three years are given 

below: 

Yeer 

2005 

2006 

2007 

(tiD July) 

Injured 

221 

KkInapped and 

then KIlled 

15 

8 

2 

KIlled 

189 

151 

88 

ec) to (g) The State Govemment provides As. 2.00 Iakh 

to nexl-of-kinl (NoKs) of Police personnel, Security 

ForQIS personnel and volunteer Special Police OffIcers 

'killed In action against terrorist related incidents and 

As. 75,0001- and As. 10,0001- for permanent diaabJllty lind 

partial disability respectively. In addition, Central 

Government aIao makes direct payment of As. 3.00 Iakhs 

to NoKs of Jammu and Kuhmlr Police perIOMI killed In 

terrorI8t related 1ncident8. 

The Government 18 also providing ex-gratia relief 
to NoKa of victims of mIIIIancy other than Police 
personnel 0 As. 1.00 Iakh for death, and As. 75,0001-, 
Re. 5,0001- and As. 1,0001- for permanent dIeabIIIty, 

grtewua Injury and nMor Injury reapecIMIIy caused In a 
terrorist Incident. 

All of the above expenditure of the ~ Govenvnent 
Is being relmbureed by the Central Government under the 
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Head 'Security Related Expenditure' (SRE). Since 1989-90, 
a sum of As. 450.785 crore has been reimbursed under 

SRE till 2006-07 on account of payment of ex-gratlalreliefl 
compensation. 

[Translation] 

SchoIarahlp to oae Students 

1153. SHRI GANESH SINGH : Will the Minister of 

HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a proposal relating to payment of pr. 

matriculation and post-matriculation scholarships to the 

students of other backward classes Is pending before the 

Government; 

(b) if SO, the details thereof; 

(c) the time by when this proposal is likely to be 

approved by the Govemment; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (d) The Ministry of Social Justice 

and Empowerment have intimated that proposals from 12 
State Govemments for grant-In-aid in 2007-08 under both 

the schemes of pr.matric and post-matric scholarship for 

OBC students have been received so far and are being 

examined on merit. 

{English] 

Exodus of Non-Kaahmlrl Worker 

1154. SHRI A. SAl PRATHAP : 

SHRI MOHAN SINGH.: 
SHRI KAILASH BAITHA : 

Will the MinISter of HOME AFFAIRS be pleased to 

stete: 

(a) whether there has be8n any exodus of Non-
Kashmiri workmen from Jammu and Kaahmir recently; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(e) As per reports received from the State Government, 

In the wake of an Incident of aneged rape and subsequent 

murder of a young Kashmlri girt at Langate, Handwara, on 
July 20, 2007 In which 4 persons, including 2 from outside 

the State of Jammu and Kashmir were accused/arrested, 

threats and cans were given by certain secessionist groups 

asking Non-State subjects (mainly workers from outside the 
State) to leave the State. As a result, movement of a 

sizeable number of non-local workers and labourers from 

the Valley was observed. 

The Government has issued an advisory to the State 
Government and conjointly monitored the emerging security 

scenario. The State Government took Immediate steps, 

including statements and appeals by the Chief Minlater and 
a number of other functionaries of various partieS' 8nd 
organizations, to instiU confidence among the Non-State 

subjects. Under pre88Ure from various sources, the 

secessionist groups also made statements retracting the 
th .... ts. 

The steps taken by the State Government included, 

strengthening of security arrangements and· operations in 

areas inhabited by labourers and workers trom outaide, 
constitution of Joint Committees comprising the Deputy 

Commissioner, Superintendent of Police and Assistant 

Labour Commissioner in each District to look into various 

aspects of the issue Including a survey of such workers, 

meetings with respectable persons of the areas with the 
aim of generating public opinion against· any such 

movement and creating a feeling of security amongst Non-

State workers. 

As a result of the various measures taken, outward 

movem8ntlexodus of Non-State IUbjects has substantially 

receded and, according to available infOrmation, a 
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number of persona who may hav8 left the Valley have aIeo 
returned. 

1155. SHRI M. SREENIVASULU REDDY : WIU the 
...... of TEXTILES be pIeuec:I to state : 

.Ca) whether garment production woukt be the eIngIa 
most important segment for augmenting procU:IIon end 

export 01 textiles and clothing; 

(b) . if so, whether the Government propoI88 to 
encourege Public-Private Partnership Model for vocational 
education in this sector; and 

(e) H so, the measuras being taken In this regard? 

THE. MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Readymade 

Garments Is an Important segment for augmenting 
production and export of textiles and clothing. It accounts 

for approximately 43% of the country's total textile exports. 

During the year 2006-07, the Readymad8 Garment exports 

have amounted to US $ 8.08 billion, recording an incra8Ie 

of 1.12% over the exports during the corr8lpondlllg year 
of 20QS.06. 

(b) and (e) The National Institute for Fashion 
Technology (NIFT) and the Apparel Training and Design 

Centras (ATDCa) aN running various cour88S I programmes 
at various places in the country to meet the skilled 
manpower requirement of the textllea Industry, eepecIaIIy 
apparaI, in the field of design, merchandI8ing and 

nwkaIing. 

1156. SHRI BALASAHEB VIKHE PATIL : WIll the 
MInIater of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

<a) whether some Universities are not having 

Student Unions as reported in the Asian Age-Oelhi Special 
Age dated, July 20, 2007; 

(b) If 80, the details thereof and the reuona 
therefor; 

(e) wtMdher the CommIttee ~ by the 
MIniItry aI80 daeirad that UnIver8ItIes and coIlege8 8CfOI8 

the country must conduct eIecIIone for atudenta body; 

(d) If 80, the detaII8 thereof; and 

(e) the time by when Student Union Is likely to the 
fonned in such UnIveraItIes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (e) Univel'8ltle8 are autonomous 
InatItution8 and aN governed in f8IIP8Cl of academic and 
adminI8trative activtIIea including In the matters of atudent 
repr88811fation by their r8Ip8CIIve ActaIStatut88lOrdl-
nancea. AccordIng to available information, the VIce-
Chancellor of Jamia MiUia 181am1a, which Is • Central 

UniverIity, has formed a CommIttee to draft the model of 
student representation In keeping with the rec0mmenda-
tions of the CornmIItee conetiIuted by the Mlniatry under 

Shr! J.M. Lyngdoh, former ChIef Election Commissioner, 

that Universities and Colleges acroas the country must 
onInarIy conduct eIec:tIona for the appointment of studenta 
to student representative bodies. Shr! Guru Gobind Singh 

Indrapraatha University Is a State University. The'Lyngdoh' 

Committee has also raconvnended, Inter-alia, that where 
the atmoephere of the university campus Is adverae to the 

conduct of peaceful, free and talr elections, the unlveralty, 

Its conatItuent colleges and depaItmenta must InltIaIe • 
system of student repI888I'1IatIo baaed on nominationa, 

especiaI/y where efectIons aN being held at present. 
Where eIectionI 818 nOt being held, or where nomination 
model prevails, the nomination model should be allowed 

to continue for a limited period of time. The 'Lyngdoh' 

Committee's racommendaIIon is that aM Inatitutea n..t as 
a primary objective, aubjecI to the perttnent taaue of 

dIacIpIIne on 08fI1)U8. seek to Implement • atructured 
system of student elections by the conclusion of • period 

of 5 years from the date of the implementation of Its 

recommendation. 
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The UnIver8tty Grants CommiaeIon has been adviIIed 
to take neoaaury steps to ensure Implamafllatlcwl of the 
I'8COf'I1I1W1da of the CommIttea In COIJ1)IIanca with the 
dlrectIon8 of the Hon'bla Suprema Court of India In this 
regard and to give It wide publicity. No time limit can be 
pf88CI'Ibad for each University separately. 

Scheme for Unlverul Acceu and au.uty -' 
Secondllry ~ 

1157. DR. M. JAGANNATH : WIll the Mlniller 
of HUMAN RESOURCE DEVELOPMENT be pIaued to ... : 

(a) whether the Government has reoanIIy daCId8d 
to launch "Schema for Universal Accesa and QualIty at the 
Secondary Stage (SUCCESS); 

(b) If so, the details thereof; 

(c) whether this achama has bean approved by 

Planning CommIssIon; 

(d) the time frame by when the IChama Is Ukaly 

to be launched; and 

(a) the allocation aarmarked for the echame? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANOESWARI): (a) to (a) A concept nota has bean 
prepared for Implamantlng a achama for unIv8r8aIIaatIo 
of 8CC88S to and Improvement of quality of aducatIon at 

eacondary stage during 11th Plan Period. The main 

objective of the achama 18 to provide accaaa to good 

quality secondary schools within a raaaonabIa dIatanca 
of avery habitation. Planning CommIaaIon haaaccorded° 
'In-prlnclpla' approval to the proposal In the concept 
nota subject to certain stlpulaUons. As. 1305 crore has 

baan provided In the Budget for 2OO7.()8 for this 

achama. 

Joint Aeglatratlon 'of BnmatI Alee 

1158. SHRI N.JANARDHANA REDDY: Will the 

MInIater of COMMERCE AND INDUSTRY be pIeuad to 
state : 

(a) Whether Commerce Secretaries of India and 

Pakistan mat recently In DeIhl to consider Joint Registration 

of Bumatl RIca as a Geographical Indicator; 

(b) If so, the dataIIa aIongwIth other issuaa 
dIacu8sad and outcome thereof; 

(c) whether thent were any dItfeIancea of opinion 

between the two countries; 

(d) If so, the dataIIa thereof; and 

(a) the atapa taken by the ~rnment to sort out 
thoee dIfferencas? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAiRAM RAMESH): (a) The Fourth Round of 

India-Pakistan taJka at Commerce-Secretary level on 
Economic and Commercial Cooparetlon within the frame-
work of the ComposIte DIalogue was held In New DeIhl 
on 31 JuIy-1 August 2007, and the I8sua relating to Joint 
RaglatJation of BasrnatI RIca as GaographIcaI Indication 

was, Inter alia, diacusaed. 

(b) The Indian aida recalled that during the 

third round of Composite DIalogue held in Islamabad 
on 28-29 MaR:h, 2006 ° both sIdea had dacidad to 

conaIItuta • Wot1dng Group to dIecua this 18_ and In 

pursuance of which IncIe had consIItuted Ita Working 

Group whar8aa Pakiatan was yet to nomWda Ita 
rapreaentatIvaa to the Working Group. Pakistan aide 
agreed to nornInete representatives to the Joint Working. 

Group and both sIdea agreed that the Group will meet at 
an aarty data. 

(c) to (8) The Pakistan side raised the lsaua of 

NotJIIcation Iasuad by India declaring 'Super BaamaII rice' 

as an approved variety for export claiming that Super 

BaamatI was an axcIusIva Pakistani variety of rice. The 
Indian aide agreed to look Into this 18sua. 
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[TtanSIstJon} 

1159. SHAI TUFANI SAROJ : 

SHRI C.K. CHANDRAPPAN : 

SHRI HARIBHAU RATHOD : 

SHAI GIAIDHARI YADAV : 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be P ..... to slate : 

(8) 1he .... "'udr of schools where compuIar educa-
lion facility has beero provided by the Government 80 far, 

State and Union Territory-wise; 

(b) the details of the schools deprived of the 

facility of computer education, State-wiseII.Jnion T erritory-

wise; 

(e) the time by which this facility is likely to be 
provided in the remaining schooII; and 

(<1) the details of the financial 888istanceIgrants 

provided to each State GovemmentlUnion Territory for 
computer education in achooIs during each 01 the last three 

years? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 

PURANDESWAAI): (8) Under the centIaIIy tpOnIOred 

8Cheme 01 "Information and Communication TectalOlogy 
(lcn in School", financial auieIance is provided to State 
Governments I Union Tarrttoriea for, interall8, providing 
computer facility in Government and Government. aided 
Secondary and HIgher Secondary Schools. So far, 

sanction has been accorded for 4067 8ChooII under ICT 

Scheme. State-wise details are given In the encIoeed 

Statement-I 

In addition to the above, under Computer Aided 
Leaming (CAL), a component of Sarva ShIkeha AbhIyan 
(SSA), for imptoVIng the quality of education In Elementary 
Schools, 25928 schools across the country have been 

covered. The State-wIae details are gtv.l In the ancIo8ed 
Statement-II. At Upper PrImary Level under SSA scheme, 

a aum 01 AI: 15 Iakh per dIaIrIct per year Is provided .. 
"innovation fundi" for computer aided learning. 

(b) and (e) The coverage of schools dependa upon 

the viable propoaals from StateAIT Governments and the 

avaJIablllly of fundi under the 1ICheme. 

(d) The Scheme "ICT in School" was implemented 

from 2005-06. A atatement-indIcatIng the detaII8 of financial 

8I8istance reIeaaed to StateIUT Governments during 2005-
06 and 2006-07 are given In the encIoaed Statement-III 

and IV respectively. 

The details of fundi allocated to the States under SSA 
acherne during the last three years are given In the 

encIoaed Statement-V. 

51. 

The number of Schools for which the Scheme has 
Sanctioned FIfIIIfICiIIJ Assistance so flU. 

Name of the StateIUT 
No. 

No. of Schools for 
which aanctIoned 

1 2 3 

1. Andaman and Nicobar 12 
IaIanda 

2. Anctlra Pradesh 200 

3. Arunachal Pradeah 154 

4. BIhar 180 

5. Chandigarh 20 

6. ChhattIsgarh 100 

7. Dadra and Nagar Havel! 6 

8. Daman and Diu 15 
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2 3 SIaIJt"."t~1 

The Numbets of St:IJotW Covered 
9. Delhi 75 

10. Goa 230 81. Name of the StateIUT No. of Schools 
No. Covered 

11. Gujarat 150 
2 3 

12. Haryana 100 
1. Andaman and NIccbar Islanda 

13. Jammu and Kashmir 140 
2. Andhra Pradesh 3575 

14. Karnataka 480 

3. Arunachal Pradesh 105 
15. Kerala 125 

4. Assam 500 
16. Lakshadweep 12 

5. Bihar 306 
17. Madhya Pradesh 230 

6. Chandigarh 28 
18. Maharaahtra 200 

7. Chhattiagarh 320 
19. Mizoram 60 

8. Dadra and Nagar Havell 
20. Nagaland 200 

9. Daman and Diu Not yet 
21. Orissa 200 Initialed 

22. PondIcherry 25 10. DeIhl 200 

23. Punjab 200 11. Goa 251 

24. RaJaathan 100 12. Gujarat 1217 

25. Sildclm 103 13. Haryana 911 

26. TamilNadu 125 14. HImachal Pradesh 282 

27. Trtpura 200 15. Jammu and Kashmir 84 

28. Uttar Pradesh 200 16. Jharkhand 346 

29. Uttarakhand 25 17. Karnataka 1000 

30. Weat Bengal 200 18. Kerala 878 

Total 4067 19. Lakshadweep 
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1 2 3 2 3 

20. Madhya Pradesh 3381 28. RItIUfhan 500 

21. Maherashtra 1175 29. SIIcIdm 40 

22. Meghetaya 132 30. Tamil Nadu 1UiS 

23. MiZoram 597 31. T .... 28 

24. NagaIand 86 32. Uttar PI'IIdeIh 485 

25. Orissa 800 33. lJIbnnchaI 551 

26. PondIcheny 100 34. Wast Bengal 393 

27. Punjab 6732 Total 25928 . 

........... 
The Details of .FItwItMI ~ f8ItMtI8d 10 StaI8IUT GowmmMt Under 

"ICT • SdtooI" Sc:ItetN during 2fJ05.M. 

81. Name of the StIdaIUT Amount Sal dol led ~ of unepent Amount reI ••• d 
No. balance of pnMouI 

yearWother ICherMI 
(RI. In 1IIkh) (AI. In Iekh) (AI. In t.Ich) 

2 3 .. S 

1. Arunachal PradeIh 928.62 19.50 4144.81 

2. BIhar 900.00 225.00 0.00 

3. Goa 1150.00 0.00 292.50 

4. Haryana 500.00 19.50 230.50 

5. Jammu and KaehmIr 844.20 90.00 0.00 

6. Kamataka 2400.00 0.00 1200.00 

7. KeraIa 625.00 0.00 312.60 

8. Madhya PradeIh 1150.00 575.00 0.00 
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2 3 4 5 

9. Mlzoram 306.18 0.00 150.00 

10. Nagaland 319.59 0.00 319.59 

11. Orissa 1000.00 500.00 0.00 

12. Punjab 1000.00 500.00 0.00 

13. Rajasthan 500.00 446.74 53.26 

14. Sikklm 821.09 0.00 270.00 

15. Tamil Nadu 825.00 310.40 2.10 

16. Uttarakhand 150.75 0.00 75.00 

17. West Bengal 1000.00 0.00 393.17 

18. Daman and DIu 75.00 8.70 25.00 

Total 14095.43 2694.84 3768;43 

.... n..",.w 

The details of FInIIncIaI Assistance reIsasd to StsteIUT GoIIwmment under 

'leT • School' Scheme during ~7 

81. Name of the StataIUT Amount SanctIoned Adjustment of unspent Amount released 

No. balance of previous 

yearalother echemes 

(Re. In lakh) (As. In Iakh) (As. in Iakh) 

2 3 4 5 

1. Andaman and NIcobar Islands 80.00 30.00 0.00 

2. Andhra Pradesh 1000.00 299.72 20028 

3. Chandlgarh 100.00 14.80 35.20 

4. Chhattisgarh 500.00 2.30 247.70 

5. Oadra and Nagar Havell 30.00 6.56 0.00 

.. 
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1 2 3 4 5 

6. Delhi 375.00 134.80 40.53 

7. Gujarat 750.00 375.00 0.00 

8. Lakahadweep 80.00 21.80 8.40 

9. Mahafashtra 1000.00 337.50 0.00 

10. NagaIend 886.41 0.00 .t43.21 

11. Pondcheny 125.00 12.80 34.47 

12. TripU18 1206.00 0.00 803.00 

13. Uttar Pradesh 1000.00 500.00 0.00 

Total 7092.41 1734.88 1812.79 

NB : In addition, a sum 01 As. 2029.76 Iakh (Ra. 267.26 Iakh for GoIMmment 01 Arunachal Pradeeh, As. 250.00 Iakh 
for GoYemment of Haryana, As. 1200.00 Iakh for Govemment of Kamatakaand As. 312.50 Iakh tOr Government 
oIKenda) has been I'8Ieaaed ... 18COnd Instalment In ,...,.ct of IChooIa I8I1Ctioned In 2005-08. 

S.No. 

1 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

The dNJla 01 Iunt:* .soc.1fId to Sta1a'UT Gowtmment dut1ng 2004-05, 
2005-06 Md 2008-07. 

State AAocaIIon In 2004-05 Allocation In ~ 
(As. In Iakha) (As. In 1aIcha) 

2 3 4 

Andaman and NIcobar I8Ianda 30.00 30.00 

Andhra PradMh 329.78 321.25 

Arunachal Pradeeh 225.00 152.80 

Aaaam 102.74 230.00 

Bihar 1013.11 880.50 

Chandlgarh 15.00 • 150.00 

Chhattiagarh 241.81 408.10 

Allocation In 2008-07 
(As. in Iakha) 

5 

58.19 

309.20 

179.13 

345.00 

417.80 

15.00 

211.15 
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2 3 4 5 

8. Dadre and Nagar Havell 0 0.00 11.00 

9. Daman and Diu 30.00 20.00 30.00 

10. Delhi 113.76 248.31 303.92 

11. Goa 0 60.00 57.04 

12. Gujarat 375.00 375.00 750.00 

13. Haryana 517.98 313.87 300.00 

M. Himachal Pradesh 180.00 180.00 180.00 

15. Jammu and Kashmir 113.78 184.38 210.00 

18. Jharkhand 818.32 330.00 635.61 

17. Kamataka 405.00 810.00 810.00 

18. Kerala 310.30 318.70 228.88 

19. Lakehadweep 28.09 30.00 15.00 

20. Madhya Pradesh 1099.84 1218.91 989.29 

21. Maharaahtra 418.00 417.48 994.51 

22. ManIpur 109.85 13.68 40.00 

23. Meghalaya 105.00 0.00 105.00 

24. M1zoram 230.87 120.80 120.00 

25. Nagaland 120.00 128.18 120.00 

28. Oriaaa 450.00 450.00 450.00 

27. Pondicherry 60.00 60.00 60.00 

28. Punjab 240.00 2~.00 255.00 

29. Rajasthan 231.00 384.00 480.00 

30. Sikkim 60.00 80.00 60.00 
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1 2 3 

31. Tamil Nadu 435.00 

32. Tripura 40.00 

33. Uttar Pradeah 915.00 

34. UttaranchaI 195.00 

35. West Bengal 283.00 

Total 984227 

1160. SHRI ANANT GUOHE : 
SHRI SAICHANO KRIPLANI : 
SHAlMATI KAlPNA RAMESH NARHIRE : 

WID the MInister of INFORMATION AHD BROADCAST-
INGbepieuedtoatale: 

(a) the details of the facilities being provided by the 
Union GcMIrnment to the regional. producera through 
regional broadcasting centres in order to pramat8 the 
ragionaIlanguage8 and culture, Stafe.wiIWUnIon Territory-
wise; 

(b) whether regional producera .... not able to 

produce quality programmes due to high nll.mlilion 
charges; 

(e) if so, the details thereof; and 

(d) the stepit takenlproposed to be tekeri by the 
Government to pJVrnote talented regional 8I'118III and 
provide them ~ 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIY A RANJAN DASMUNSI) : (a) ,.,. DoordaIIhan 
Kendraa prOvide foUowlng facllltlea aIongwIIh fMI1POWM' to 
the regional producers on rental buia for the production 

of quality programrnea:-

.. 5 

1450.00 435.00 

80.00 80.00 

1050.00 2100.00 

195.00 195.00 

281.23 300.00 

10920.99 11828.32 

(I) ENG EquIpment, (II) SIudIo Facililtea and (iii) Eciling 

UnIt. 

SirnIIarty aft AIR StatIona provide the facility of bring 

of their studIoa by outakIe ~ ........... on nommaJ 
charges. 

(b) and (e) No, Sir. 

(d) Praaar Bhandi has Wormed that .. 000rdanIhan 
Kendraa have a system for IdantIfyIng the talent available 

in their programme zone for dIffer8nt .ptagramrnea and 

invIIIng them NgUIaIty to participate In the In-house 

programme from time to time. AIR InvIIea aullllolled and 

un-aucllloned 8I'118III In various progrllll'lmM, who .... paid 

the fee .. per the preacrIbed norma. 

1181. SHAI JIVABHAI A. PATEl : 

SHRI RAYAPATI SAMBASIVA RAO : 

SHRI NAVEEN JINDAL : 

. SHRIMATI JHANSI LAKSHMt BOTCHA : 

SHRI KlSHANBHAI V. PATEL: 

SHAI M. RAJA MOHAN REDDY : 

SHRI SUGAtB SINGH : 

SHRI RAMDAS ATHAWAlE : 

SHRI N.N. KAlSHNADAS : 
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SHRI AliT JOGI : 

SHRI EKNATH MAHADEO GAlKWAO : 

PROF. VIJAY KUMAR MAlHOTRA : 

DR. RAMKRISHNA KUSMARIA : 

SHRI KASHIRAM RANA : 

SHRI JOACHIM BAXLA : 

SHRISUBRATA BOSE : 

SHRI G. KARUNAKARA REDDY : 

SHRI IQBAl. AHMED SARADGI : 

SHRI PANKAJ CHOWDHARY : 

SHRI BACHI SINGH RAWAT "BACHDA" : 

SHRI SANTOSH GANGWAR : 

DR. LAXMINARAYAN PANDEY : 

SHRI DHARMENDRA PARADHAN : 

WHI the MInister of HOME AFFAIRS be pIeaaed to 

state : 

(a> whether the actIvIIIea of terrotIstaINaxaI 
have Incntaaed In the country partlcularty In Jammu and 

Kuhmlr and NoIth Eastern Stat .. ; 

(b) H so, the details of such IncIdenta taIdng place 

during 2006-2007, State and Union Territory-wise; 

(e) the number of security persons and civilians 

kIIIedIInjuntd, State and Union Tenttory-wlae; 

(d) the number of terrorista killedlarraated In 

encounters, State-wise; 

(e) the details of arms and ammunIIiona recoveracf 

from terrorists; 

(I) whether the Government has any plan to 
provide security to vital Installations, State and Union 

TerrItory-wl8e; 

(g) H so, the details thereof, State and Union 

Territory-wise; 

(h) H not, the I'INI8OnS therefor; and 

(I) the steps taken by the Government in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) As per available information, details of the number of 

incidents, IdUIng of eecurity foroea, civilians and terrorists 

and terrorists amNlted In Jammu and Kashmir, North-

Eastern State and naxaI affected States during the y8818 
2006 and 2007 (upto July. 31) are ... under:-

VIoIenoe In Jammu and KMhmJr and Notth-Eaatem sr._ during the 

y..,. 2008 and 2007 (upto 31.07.20(7) 

State 2006 - 2007 (uplo 31.07.2007) (31.07.2006)* 

Incidents Security Civilians Terrorlstal Terrorlatal Incidents Security Civilians Terroriata/ Terroriatal 

Forces Killed Extramlsta Extr8mI8ta Forces Killed Extremists Extremists 

Killed KIlled arrasted KIlled KIlled anested 

2 3 4 5 6 7 8 9 10 11 

Jammu and 1667 151 389 593 429 672 68 103 264 271 

Kashmir 
(1001) (68) (257) (338) (210) 
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, 2 3 4 5 6 7 8 9 10 11 

Assam 413 32 184 46 321 302 15 178 83 284 

(210) (09) (74) (28) (156) 

498 . 28 96 187 890 340 28 82 100 583 

(288) (17) (53) (132) , (459) 

Nagaland 309 02 29 116 80 171 01 27 83 48 

(149) (01) (17) (57) (33) 

Tripura 87 14 14 22 84 04 09 11 48 

(43) (05) (07) (14) (38) 

Meghalaya 38 00 06 20 51 11 00 05 08 09 

(29) (00) (08) (17) (28) 

ArunechaI 16 00 00 04 17 18 02 07 17 14 

Pradesh 
(11) (00) (00) (03) (14) 

05 00 00 00 01 01 00 00 08 00 

(05) (00) (00) (00) (01) 

.Figures In bracket show detaiIe ont. con .. pondlllg period of 2008. 

VIolence in Nu6J AIf«*d St.ttee DuttntlII» y.,. 200B Mtd 2007 (upto 31.07.20(7) 

States 2008 2007 (upto 31.07.20(7) (31.07.2008)· 

&ncidents Police CivIIIIIne Nexalll.. NexaIIIea Incidents Police Civilians NaxaItteI ~ 
P8IIIOf1Il8I killed killed al'l8ll8d Penonnel killed killed arraeted 

KIlled KlIed 

2 3 4 5 6 7 8 9 10 11 

ChhaIi8gaIh 715 '84 304 74 ,288 399 134 125 54 151 

(453) (58) (248) (38) (154) 

JhaItchand 310 43 81 20 254 259 07 84 09 133 

(191) (23) (52) (15) (163) 
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2 3 4 5 6 7 8 9 10 11 

A.P. 183 10 37 133 ~ 318 82 02 24 24 175 

(122) (08) (18) (84) (150) 

Bihar 107 05 40 06 257 87 18 21 02 184 

(75) (05) (31) (04) (158) , 

Orl8aa 44 04 os 14 29 47 02 10 08 29 

(29) (04) (02) (12) (08) 

Maharaahtra 98 03 39 19 46 63 01 12 04 15 

(83) (01) (27) (OS) (33) 

M.P. 06 00 01 00 os os 00 02 00 06 

(OS) (00) (00) (00) (06) 

U.P. 11 00 os 04 25 04 00 02 01 11 

(OS) (00) (04) (03) (18) 

west BengaJ 23 08 09 32 12 00 02 00 47 

(15) (04) (08) (00) (20) 

'Figures In bracket show detalls of the correapondIng period of 2006. 

BesIdes, there have been a few major IncidantI of 
terrortst viotenoe at V8I'8I188i, Nagpur, Mumbai, MaIegaon 
and Belakova In 2006. In these 1ncIdent8, 235 peraona were 
killed and 1253 were Injured. During the current year, there 
have been two major Incidents of terrorist violence, one 
of fire/explosion in two unreserved coaches of the Attarll 
Samjhauta Express on 18.02.2007 near Panlpat and the 

other of a blast In Mecca Masjld, Hyderabad on 18.05.2007. 

In these Incidents, 80 persons were killed and 72 were 

. Injured. 

The number of civilians and security forces Injured In 

various terrorist Incidents in different parts of the country 

Is not centrally maintained. 

(e) As per available information, 4108 armaI 
weapons and a large quantity of ammunitlonalmagazlnea 
have been recovered from terrorist elements In different 

parts of the country during 2006 and 2007 (upto July 31). 

The weapons recovered Include piatolalrevolvera, AK-47! 

56174 rifles, LMGa, SlAa, rocket boosters, .303 rtftea, 
sniper rifles, carbin.. &te. 

(f) to (h) The Govemment has taken variOus steps to 

provide appropriate security to vital installations In different 

StatealUTs, the details of which cannot be diacIoaed In 
public Interaat. 

(I) The Government remains firmly committed to 
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countering the challenge posed by terrorism. Towards 

this end, a multi-pronged strategy Is being pul1lU8d, In 

close conjunction with the State Governmenta, which 

involves measures to check infiltration from across the 

borders, deployment of Central SecurIty Foroea In ....... 

prone to terrorist violence, continuous vigilance and 

81r8ng1hening of security arrangements In vuInenIbIe ..... 
and around vital InstaIIaIiona, sharing of 1nIeIIIgence, 

stJengthening of State Police foroea and upgradallon of 

their capabilitiea. to . deal with terrori8t ectivIIies Ihrough the 

schemes of Police ModernizatIon and raising of India 

Re8erve Battalions, etc. EIrorta are .., being made to 
strengthen bftaIeraI and muItI-IateraI cooperaIIon at the 

international level with the aim of combating terrorism 

through arrangementa for Mutual Legal AeaIstanca, 
ExtradItion Treaties, exchange of information and InteII-

gence etc. 

[English] 

, 1162. SHAI C.K. CHANDAAPPAN: WJlthe MniIIer of 
TEXTILES be pteaaed to state : 

(a) whether the Government of KereIa tau ap-

proached the GoY8mment for UIiIIance 10 the Public 
Sector Undertak1ng8 In KeraIa working In the IIIIId of 

production and export of handlcuUIii!; 

(b), if so. the details of the propoeeIa; and 

(c) the reaction of the GoverMl8nt thereto? 

THE MINISTER' OF STATE IN THE MINISTRY OF 

TEXTILES (SHAI E.V.K.S. ELANGOVAN): (a) No, SIr. The 
Government of KeraJa has not approeched the c.1IraI 
Govemment requesting for any auIstance 10 the PublIc 
Sector. Undertakings In KeraIa working In the field 01 

production and export of handlcrafta, during the currant 
financial year i.e. 2007-08. 

(b) and (e) 00 not arise. 

1153. SHAI P.C. THOMAS: WIll the MInI8ter of 

INFORMATION AND BROADCASTtNGbe p\eaIed to 
state : 

(.) whether the State In!ormatlon Minlater'1 

Conference w~ held recently; 

(b) If 10, the details of i88ue8 dllcllII8d and the 

outcome thereof; 

(c) whether aome SIaI8I have demanded one 

Independent DoordarIhan channel ucIusIv8Iy for each 

State; and 

(d) the action tak8nIpropoeed 10 be taken by the 

Govamment In IhII ragard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTRY OF INFORMATION AND BROADCASTING 

(SHAI PAIY A RANJAN OASMUNSI) : (.) The IMt 
conference of State and UT MIniIIera of Information and 

Cinematography WII8 held on 18th AprIl 2006. 

(b) 10 (d) The detaiII 'of IaaueI diea .... anent. 
outcome Ihentof are given In the encIoaed llatement-I and 
\I reapec:tiveIy. 

CJutIng the ",., COIIf8ntnc:w 01 State and UT ".,.".,. 

alltrfonnd:In and ~."" held on 1611t April. 
2006 the 1oIIowing. IiJ8UN .... dllalSlltld 

1. RatIonalIzatIon of Entertainment Tax. 

2. 111&18 af Piracy and need 10 tackle IhII within 
the 8x11t1ng provl8lona of Incian Penal Code 

and Copyright Act. DIecuuIon on 0pUcaI o.c 
. , . 

Law. 

3. SenIiIIzing authorized ofIIcerI of the State 
GcMtmment on Acta, AuIee and Codea on the 

contenta of ...... 1Iion channell and appolntmant 
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4. 

5. 

6. 

7. 

of . Complaint Redre8881 0ffIceta from Informa· 
tlon and Public Relati0n8 ·Departments of Stat8e 
for receiving complaints regarding violation of 

Code Television Netwoftt Regulation Act. 

TRAI's reccimmendations on 188U88 relating to 
Broadcasting and dist~utIon of TV Channels -

comments of the State Govemments. 

Exemption of P~r Bharati from tax by the 

States, providing of Land, buDding. power euppIy 
to Prasar Bheratl Installations and security for 

its installations and peraonneI. 

Registrar . of Newapapera for India (RNI). 

Collection of Annual Statement to be furnished 
by Newspapers to District and Public Information 

OffIcers (DIPR) ot the States. 

Regulation of content on T.V. Channels. 

In the last Conference of sr.tB and· UT MlnistBts of 
Information and CInBmaIogtaphY. held on 16th AprIl, 

2005, the outcomeIconsensus emerged for 

1. Mo .. effectlYe Implementation of anti piracy Jaw 

with adequate powers to offIcIaIa of State 

Govemment and local authorltiaa. 

2. Licensing or registration of VIdeo Llbrar1e8 by 
State Govemment. 

3. To organize 8BnsitIzatIon and training of State 
Govemment officers by the Government of India 

for monitoring Cable Operators. 

4. To work towards further reduction of entertain-

ment tax so as to· bring it in the range of 25-

30%. to revive cinema industry. 

5. To designate DIatrict Information and Public 

Relations Officers (DIPRs) to collect amuaJ 

.. turns/statement in respect. of Newapapera 

6. 

7, 

8. 

9. 

and fOrward· it to Registrar of Newspapefts for 

India. 

State Governments agreed to provide land and 
other IogIatIc need like power, etc., to Praaar 
Bharatl. 

State Governments also agreed to provide 

DTH Set Top boxes in the border areas. hOly 
a.... and also for weaker aectIona. it Was 

iacommended that Governfnent of India and 

Statee together wort<out a scheme to provide 8Bt 
top boxes to schooIa, anganwadia. etc. 

State Govemments suggested that Cable 
Operators should be registered· with OMs or 

SOMe or Police CommIssIoners In tutu .. Instead 

of Poet 0IfIcea as per existing pl'QC8dw8. 

A detailed scheme may be worked out by 

Government of India regarding CAS Ieg/8Iation 
In three metro cItie8 - DeIhl, MumbaI and 
Koikata In conauItation with the concemed State 

GcNemmenta. 

i 

10. FInally, it was decided that SIMCON wiN be held 

annuaJIy henceforIh and official /ewI Interactlon 

will be held twice a year. 

[T17IMIa1lon} 

AmencIIMnt 01 Lawa RWaIIICI to 
IIM.lcta.I PropMy RIghta 

1164. SHRI VUAY KUMAR KHANDELWAL : WKI the 

MInI8tar. of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the GoVernment proposes to emend the 
laws _ted to InteIIectua/ property rIghta; and 

(b) If so, the details theI8of? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 
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COttWERCE AND INDUSTRY (SHAI ASHWANI KUMAR) : 

(a) and (b) GovemmanI proposes to amend The Trade 

Mertes Act, 1999. The proposed amendment Is baaed on 
the decision of Government of India to accede to the 
Madrid Protocol concemlng International registration of 

martca which requires amendment In the Trade Mertes 
Act. This will 8fJ1)OW8r the Registrar of Trade Mertes 
Registry to deal with international appIlcaIIona, both 

originating from India and received from ContractIng 

parties, pl8SCribe procedure for dealing with international 
applications and facilitate the implementation of Protocol 

obligations. 

Ministry of Human Resource Development has put on 
Its website some suggested amendmenta to the CopyrIght 

Act, 1957. 

CorrupIIon In mt.grated Chid o.weIopment 

s.nrtce. Scheme 

1165. SHRI V.K. THUMMAR : 

SHRI KASHfRAM RANA : 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pIeaaed to state : 

(_) whether there Is widespread conuption In the 
iq)Iementation of Child Development Projecta; 

(b) If 50, the details thereof; 

(e) the number of peraons indulging in corrupt 

activities identified during each of the last three years, 
State-wiae; 

Year Mlsalng Children Reported 

Boy Girt 

2 3 

2004 3913 24n· 

2005 4222 2704 

4. 

2828 

3045 

(d) whether the Govemment has looked Into the 

conduct of higher authoritle8 probing the conuptIon; 

(e) if 50, the details thereof; and 

(f) the steps takenlpropoaad to be taken by the 
Government In thIa regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WOMAN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): (a) No 8uch Instance has come to the 
notice of the Govamment. 

(b) to (f) Does not artee. 

.... ng ChIIcINn 

1166. PROF. WAY KUMAR MALHOTRA : WIU the 
MInIster of HOME AFFAIRS be pIeued to ltate : 

(a) whether about MV8fI thouaand children .... 
reported rni88ing every year form the NatIonal CapItal 
Terrilory (NCT) of DelhI and most of them are never hM1d; . 

(b) if 80, the detalI8 thereof during each of 1he last 

three )'881'8, boys end girt8 ...,.,.t8ly; 

(e) the details of 8UCh c:hIIdren who have been 
fCUld during the 88id period tHI dId8; and 

(d) the 8tep8 taken by the Government for the aafety 

of chlIdntn In the NCT of DelhI? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHAIMAn V. RADHIKA SELVI): (a) to 
(d) The raquIsite Infonnallon Is given beIow:-

Boy 

5 8 , 7 

1406 1285 1071 

1559 1145 
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1 2 3 

2006 4118 2910 

2007 2359 1736 
(upto 31st July) 

The steps taken by Delhi Police for the safety of 
children in the NCT of Delhi include regular briefing of 

DIvIaIonIBeat staff to keep a strict watch over Intruders and 

criminals in their respective areas especially schools, 
colleges, railways stations, bus terminals, cinema halls, 

markets etc.; intensification of motorcycle as well 88 foot 

patroIting; installation of apeclal pickets at Important places; 

maintenance of missing person register In each Police 

Station; forwarding of all the relevant information entered 

in the registered to Missing Persons Squad, computeriza-

tion of Missing persons Squad; flashing of wireless 
message immediately on all India basis; display of posters 

in respect of missing persons at the public places I.e. 

Railway Stations, Bus Terminals, Markets etc.; giving 

publicity regarding missing persons through Media; 

development of Districts Senior Officers as child welfare 

officer in each Police Station; functioning of District 

Missing Persons Units in each district; deployment of 

DivisionlBeat officers during college/school hours; global 

display of available Information through website of Delhi 

Police allowing access of the people to the Information of 

Missing Persons Squad; allowing weaker section of the 

society to have free access to the internet or computer 

of Delhi Police installed at Police Station New Kotwali in 

North District to . check Information about their missing 

relatives from the Websnes of Deihl Police and that of . . 
adjoining States; etc. 

Tl'llde with Belgium 

1167. SHRI RAJNARAYAN BUDHOLIA : Will the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Government of Belgium has shown 

4 5 6 7 

3446 2196 672 714 

1786 1216 573 520 

keen interest to increase trade with India; 

(b) If so, the details thereof; 

(c) whether both the countries had any dIeIogue in 

this regard; and 

(d) If so, the details thereof; 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) to (d) Yea, Sir. Belgium 

has shown keen interest to Increase trade with India. The 
. Prime Minister of Belgium visited India in November 2006 

with a large business delegation to strengthen trade and 
economic relations between the two countries. Ear1ier, in 

March 2005, Belgian Crown Prince PhHippe visited Incle 

with a 250-rnember business delegation representing 128 

Belgian companies spanning key sectors of BeIgiP.n 
economy. An economic and trade mission led by Minister 

of Economy and Commerce from the regional Govemment 

of Walloon (Belgium) visited India in March 2006 to 
strengthen economic ties. Discussions at the Government 

level for boosting bilateral trade and economic relations are 

held within the framework of Indo-Belgium-Luxembourg 

Joint Commission (India-8LEU JCM) as well 88 during 

bilateral visits at various levels. A Joint Business Council 

between the two countries is responsible for direct dialogue 

between business-to-business communities of the two 
countries. Exchange of trade and economic delegations 

between India and Belgium is a regular feature. 

BHurcation of Pi'll'" Bharti 

1168. SHRI SURAJ SINGH: 

SHRI BASUDEB ACHARIA . 
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WIll the Minister of INFORMATlON AND BROAD-
CASTING be pleased to state : 

(a) whether the Government propoeee to bifurcate 
the Prasar BharatI into various dIvIaIona as raported In the 
Ecanomic TImes dated August 1, 2007; 

(b) If 80, the details thereof aIongwIth the I'8UOn8 

therefor; and 

(e) the time by when the said propoaaJ Is likely to 
be impIamented? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : (a) No, Sir. 

(b) Question does not arise. 

(e) Question does not arise. 

EnIrwM:e EDmIndon tor EI ... -:'. 
CoIIegee 

1169. SHRl SANTOSH GANGWAR : WII the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) the Institutes which have conducted entrance 
examinations for engIneeringIrnanagementImed in the 
country during 2006 and 2007; 

(b) the details of the seats available In each courae 
Itt· the country; 

(e) whether any monitoring has been deviled by 
StafaICentraI Government for the entrance praceea; 
and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) All India EngIneeringI 
Architecture Entrance ExaminatIon (AJEEE) ill conducted 
by Central Board of Secondary ExamInation (CBSE) every 

year. Indian Institute of TechnoIogy-Joint Entrance Examl-

nation (lIT - JEE) Is conducted by Indian Institutes of 

TecMoIogy on rotational buIa. lIT - JEE was conducIed 
by Indian Institute of Technology, Kharagpur In 2008 and 
by Indian lnatltute of Technology, Bombay In 2007. 

Common Admi8aIon Teat (CAT) for admIsaion to Indian 

Institutea of Management Is conducted Jointly by Indian 

Institutea of Management. An India Pre-Medical I Pre-

Dental Entrance ExamInation (AIPMT) for admla8ton to 

MedIcaIIOental courses Is conducted by Central Board of 

Secondary Education (CBSE) every year. Data on seats 
In each course Is not maintained centrally. The organlz1ng 
InstItuteaIBodie, from time to time, review the entrance 
proceaa and take necessary action wherever needed In 

conauItation with the Govemm8nt. 

1170. SHRI SUBHASH SUReSHCHANDRA 

DESHMUKH : Will the MInister of HOME AFFAIRS be .. 

pIeued to state : 

(a) the detalta of border areas proposed to be 

fenced from aecurity point of view border-wise; 

(b) the total atea in 1dIomeIe~ where fenclnghaa 
been done 80 far, border-wlae; 

(e) the time by when the rest of the fencing is likely 

to be done, border-wise; 

(d) the details of funds epent 80 far; 

(e) whether these ..... are mainly responeibIe for 
amuggIing of druge and weapoi18; 

(f) If 80, the details thereof; and 

(g) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

(d) The Government have undertaken the conatructIon of 
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fencing on India-Paklstan and India-Bangladesh bordars. 

The border-wise detaile of the fencing completed, 
expenditure Incurred and likely acheduIe of completion of 

balance wor1t are as under:-

Name of the State Total 

Punjab 

Jammu Intemational 

Border 

Gujarat 

Total 

length of 

border 

(In Km) 

553 

1037 

210 

508 

2308 

Total length 

of bordar to 

be fenced 

(~ Km) 

461 

1056.83 

180 

310 

2007.83 

Length of Remaining length Expenditure 

the border of the border IncuIT8d 
fenced proposed to (Ra. in em,..) 
10 far 

(In Km) 

184.59· 

217 

1912.31 

be fenced 

(In Km) 

93 

93 

90.49 

193.40 

51.80 

313.00 

648.49 

Expected 

year of 

completion 

of balance 

wor1t 

Work completed 

in 1993 

Work completed 

In 1999 

Work completed 

In 2006-07 

·Length varies due to topographical factors/alignment of fencing. 

Name of the State 

West Bengal 

Meghalaya 

Trlpura 

Total 

length of 

border 

(In .J<m) 

2 

2216.70 

283.00 

443.00 
I 

856.00 

Total length 

of border to 
be fenced 

(In Km) 

3 

1528.00 

223.81· 

399.06 

736.00 

Length of Remaining length ExpendIture 

thebordar 

fenced 

10 far 

(In Km) 

4 

1180.00 

197.38 

380.12 

658.06 

of the bordar InculT8d year of 

proposed to (Ra. In crol88) completion 

be fenced 

(In Km) 

5 

346.00 

26.43 

18.94 

77.94 

6 

931.06 

241.35 

370.35 

1047.92 

of balance 

work 

7 

2008-09 

2008-09 

2008-09 
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1 2 3 4 5 8 7 

318.00 400.00· 91.01 308.99 278.44 

Total 4088.70 3288.87 2508.57 780.30 

.Length varies due to topographical factoraleligM1ent of fencing. 

··Includes expendltunt for construction of roedI and brtdgea. 

(e) to (g) Instancee of seizure of drugs and weepooll 
on the India-Paklstan and India-Bangladesh border by 

the Border Security Force have been reported. The 
Government have initiated a number of measures to curb 

the drug trafficking and weapon smuggling on the borders 
which Inter-alia include fencing and flood lighting of the 

borders, upgradation of intelligence network and coon:IIna-
. lion with sister inteUigenea agencies, construction of 

border roads to facilitate the border patrolling, conduct of 

special operations, estabIi8hment of adt:itional number of 
0baervatI0n Posts and use of modem surveiUance 
equipment. 

(English) 

Sex Educ8tIon In SchooIe 

1171. SHRI P.S. GAOHAVI : 

SHRI HANSAAJ G. AHlR : 

SHRIMATI JHANSI LAKSHMI BOTCHA : 

SHRI SURESH PRABHAKAR PRABHU : 

SHRI NIKHIL KUMAR : 

SHRI JASUBHA/ DHANABHAl BARAD : 

DR. LAXMINARAYAN PANDEY : 

SHRI ADHlR CHOWDHURY : 

SHRIMATI KARUNA SHUKLA : 

SHRI J.M. AARON RASHID : 

SHRI M. APPADURAI : 

SHRI M. RAJA MOHAN REDDY ; 

Witl the Minister of HUMAN RESOURCE DEVELOP-

MENT be pIeaaed to state : 

(a) whether the Union Govemment has a proposal 

to Introduce and develop a model of sex education couree 

for 8ChooI8 In the country; 

(b) tr eo, the detaIIa thenIof; 

(e) whether some State GovemmentsIVoIuntary 

Organisations affiliated to educational Institutions are 

opposing this move; 

(d) tr 80, the reasons therefor; and 

(e) the further steps taken or likely to be taken by 

the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a> No, Sir. However, the MInIsIry of 
Human Resource Development, in collaboration with 
National AIDS Control 0rgantIaII0n (NACO) haa launched 
an educaIIonaI programme, known as AdoIe8cence 
Education Programme (AEP) tOf' implementation by StatH 
and Union T erritoriee In ucondary and higher ucondary 

1ChooIs. It II tOCUNd on three rnaIOr conceme of 
adolescence: (I) Process of Growing up during adoIea-
cence, (if) Prevention of HIVlAlDS and (UI) Prevention of 
Substance (Drug Abuse). 

(b) to (e) According to Information with NatIonal 
Council of EducatIonal ReHan::h and Training (NCERT), 

there have been 8Oh1e objectiona to the contents In the 
Toolkit, which Is meant for the teachera. National AIDS 
Control Organization (NACO) under the Ministry of Health 
and Family Welfare (MOHFW) haa set up a .CorM1ittee to 
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critically review the material pertaining to AdoIeecence 
Education Programme. Besides, all the States and Union 

T errttories have also been advised to review the material 

to align the same in the context of local emIironment and 
the socio-cultural ethos. 

{Translation] 

NOMe and IICD Perking 

1172. SHRI TUKARAM GANPAT RAO RENGE PATIL : 

SHRIMATI SANGEETA KUMAR I SINGH DEO: 

Will the Minister of HOME AFFAIRS be pleaaed to 
state : 

(a) whether many parking sites are being operated 

illegally in connivance with the. high officials in Delhi; 

(b) if so, the action taken by the Govemment 

against Irresponsible offlcials; 

(c) the number and names of authorized parking 

sites of MCO and NOMe separately; 

(d) the number of peraona arrested for Illegally 

operating these parking sites during each of the last 

three y..,. and the action taken against them so far; 

and 

(e) the steps taken by the Government to check 

such cases in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMARI V. RADHIKA SELVI): (a) and 

(b) No, Sir. 

(c) 151 parking sites of the Municipal Corporation 

of Delhi and 123 parking aites of the New DeIhl Municipal 

Council are in operation. Names of these parking sites are 

given In the enclosed statement. 

(d) The number of persona arrested during the last 

three years for iUegally operating parking sites In Delhi is 

88 under:-

Year No. of peraona arraated 

NO 

2005 10 

2006 4 

2007 (upto 31.07.2007) 3 

Delhi Police has registered cases against them. 

(e) The steps taken to check the menace of 

unauthorized parking aItes Include identifying additional 

parking sites, ratlonaliaing parking fee and parking apace 

and carrying out regular inspections to ensure that Diegel 
and unauthorized parking sites are converted into legal 

parking sites. 

I. List of parlcing sites of Munic/pBJ 

Corporation of DelhI 

1. ShIIhd8ra South Zone 

S.ND. Parking site 

2 

1. OVB, Karkardoma 

2. Buaines8 Centre Karkardoma Near MalIa 

3. Madhu V1har Marteet Near Narwana Aptt. 

4. Com. Com. Preet Vlhar 

5. Ana; Mandi Shahdara 

2. ShIIhderli North Zone 

1. Under Flyover, Shahdara 

2. OVB, GT Road, DIIshad Garden 
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2 

3. Telephone Exchang8. DiIahad Garden 

4. Outside DC Office North Nand Nagar! 

5. Outside DC Office MCD North Eaet 

6. Red Cross HospItal, Seema Purl 

3. South Zone 

1. Sapna Cinema, East of KalIash 

2. PVR, Anupam, Saket 

3. M-BIock, GK·I 

4. N-BIock, GK·I 

5. CC. Gulmohar Enclave, Vueuf Sarai 

6. Surrounding Basant Lok ee, PVR. Priya 

Cinema 

7. CC. Near Kamal Cinema 

8. LSC. M-Block. GK·I 

9. B-BIock Market, Safdarjung Enclave 

10. Pushpa Shawan, LSC, Medanglr 

11. Outside Govt. Sr. Sec. School, Eat of KaiIuh 

12. Near MIe. Bharti Cellular Ccmpany 0IIIce 

Buiking, Me Road. SaiduIejab 

13. Around Tpt. AUthority SheIkh Sanll-II 

14. Around MpI. Park KaIIuh Colony, Market. 

15. Comm. Complex. Zamrudpur 

16. Vusaf Sarai Including Indian 011 buIkIIng 

17. Madangir Main road to PUIhpa Bhawan to 

Madan Gir DelhI 

1 2 

19. Max MedIcaJ8 PuncheeI Park 

20. Qutub InsIituIIon AnNa 

21. Green Park Market 

22. Uphar CInema CoqIIex 

23. 0pp0IiIe ShIv Mandlr, Girl Nagar Kabji 

24. Max HoepftaI InatIIut8 KhIrkl Ext. 

25~ Com. CoqIIex Pancheel Park 

4. CenIraI Zone 

1. South Extenaior • 

2. South Exten8ion-II 

3. Opp. P. Stn, Near Alankar (3 CS), Lajpat Nagar 

4. Balajl Estate, ~ 

5. New Friendl Colony, community center 

6. DTTDC OIIIce, Defence Colony 

7.' M-BIock. OK·II 

8. 0uIIIde LoIua Temple 

9. Central Markat. Lajpat Nagar 

10. aut.Ide Max Houle, Near 0khIa StatIon 

11. 0khIa InduItriIII Aera Ph-! 

13. 0khIa Incl. Ph III 

14. South ex-l' ServIce Road NIIT 
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1 . 2 

15. .Defence Colony MIrt. 

16. MTNL Office NehN Place 

17. BSES OffIce NehN P-Iace 

19. Okhla Indl. Area Ph-II 

5. Civil linea Zone 

1 . Parallel City Wall, Mori Gate 

2. HamlHon Road 

3. ~n Market, Monutery Neal I.S.B.T. 

4. Jawahar Nagar, KamlaNagar 

5. Nani Wala Bagh Commercial Con1JIex 

6. Batra Cinema Complex, Dr. Mukherjee Nagar 

7. Wazirpur Induatrial area commercial complex 

8. Kirpa Narayan Marg 

9. 8 Under Hill Road Tpt Authority. 

10. P.S. to GPO Kuhmere Gate 

11. CMI Une Zon, 

12. BUa' Parking Adjouning Mori Gate Terminal 

13. Shastri Nagar Chowk to Ghanta Ghar 

14. Around Nagle Park 

15. G.T. Kamal Road MTNL Office, Arya Bhatt. 

t. W_ Zone 

1. B.K. Dutaa Market, Rajouri Garden 

2 

2. JwaIa Herl Market, P88ChIr!l Vlhar 

3. Under Flyover, Tilek Nagar 

4. Rajourl Garden, Main Market 

5. Central Market, Near Road No. 43, Punjabi 

Bagh 

6. Karampura Cornmen::IaI Complex 

7. PVR, Commercial Complex, G-BIock, Vikaapurl 

8. Khajan BaatI, NangaI Raya 

9. MCD Zonal Office, West Zone, Vishal 

Enclave 

10. Lane OutsIde Maharaja AgeI88in HospItal 

Punjab! Bagh 

11. Around City Square MaR (New) Rajourl 

12. Sonia OutsIde PVR other then three-sites Vikaa 

Purl Comm. Complex. 

13. Opp. Campa Cola Faclory (new) 

14. Revltel Gym to Khanna Jewefer8 (new) 

15. Dlstt. Center Janakpuri 

16. Near Katra HospItal to Post Office Tagare 

Market, Klrti Nagar 

17. Adjoining Klrti Nagar Thana, Crime against 

Woman Cell 

lB. Aggarwal GIa8a to Janak's Partour, Raja Garden 

Chowk 

7. RoIIInl Zone 

1. Samrat CInema, Shakurpur 
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2. Near MCD Primary School, Rani Bagh, Sent 8. AImaI Khan-II 

Nagar. 
9. Z Block, L.oha Mandl 

3. Shlva Market, PItampura . 
10. Roads around A;neI Khan Park 

4. JD Block Marttet, Pitampura 
11. T Point NarIena 

5. Surrounding Jagan Nath Inslilute Sector 5 
Rohini 12. Jeewan ..... HaepbI 

6. Telephone Exchange Near Jaipur golden Hoe· 13. Sarvan 8hwan 

pital 
14. Shubt Park, Karol Bagh 

7. Mmiri Colony Comin. Complex. 
15. Ghu Mandl ZakhIra 

8. Sub Register office AU Block Pltampura 
18. ArowId JheeI Thana Paraad Nagar 

9. Sanjay Gandhi Transport Nagar, Truck Partdng 
17. Old and New Rajinder Nagar Market 

10. C SC-III, Ahok VIhar 
10. CIIy %one 

11. Behind DTC DepoIl. Wazilpur. near Netaji 

Subhash Palace 1. Put MIthaI 

I. ........... Zone 2 . Rachl Mohan Club 

1. Convnunity Centre, B-7. V...m Kunj 3. Church t.tuIon Road 

2. Around Fortis hospital 4. Gancfj MaIdan 

8. Karol Bagh Zone 5. MahavIr Vatlka 

1. Saraawati Marg 6. Auf Ali Rd. M.LU.O. Car ParkIng 

2. Arya Samaj Road-I 7. AjmIrI Gale. to Hamdard Chowk 

3. Arya Samaj Road-ti 8. Ajmert Gate to l.ahorI Gate 

4. Tank Road 9. RamIiIa Ground 

5. Gurudwara Road 10. I..aJpat Ral Market 

6. Comm. CoI'r1*tx. PYA Nariena 11. Appu Ghar Gate No. 4 

7. Ajmal Khan Road-I 12. Bagh Dewar Scooter ParkIng 
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2 II. L.l8t of Parldng sn.s of New DeIhl 

--~----------------~--------- ~/~I 

13. Indraprastha Post OffIce 
S.No. Partdng alte 

14. Parade Ground 
2 

15. Behind Sales Tax OffIce, ITO 
1. C-Block Inner Circle C.P. 

16. Aaaf All Aoad, Opp. Dellte Cinema 
2. D-Block Inner Circle C.P. 

17. KoUa Road, OutsIde Bal "Shawan, 
3. E-Block Inner Circle C.P. 

18. Lane Outside Indraprastha Post OffIce facing 

BSZ Marg 4. F-Block Inner Circle C.P. 

19. 7-8, Near NetajI Subhaah Marg. Daryaganj. 5. M-Block Outer Circle C.P. 

20. Outaide Shaheed Park, ITO 6. G-Block AA BKS Marg 

21. Opp. Jagar Cinema 7. G-Block Opp. Madras Hotel 

22. Manak Bhawan 8. G-Block Infront of PK Road (Marina Hotel) 

23. Nizamuddin RaIlway Station 9. H-Block Chemesford Road 

24. Bhagirath Place 10. H-Block Connaught Circus 

25. Jama Muiid, Gate No. 3 
11. A-Block Middle Circle 

26. Old DeIhl Cycle Market opp. Red FOrt. 
12. B-BIock MIddle Circle 

13. C-BIock Middle Circle 
11 • ....., ............ Zone 

14. D-Block MIddle Circle 
1. Qutab Road, Near Lahort Gate 

15. E-Block MIddle Circle 
2. Rani Jhansi Road 

16. F-Block MIddle Circle 
3. Near VIdIocon tower (lite 2) 

17. K-Block AA No. 5 Near M8ajIc:I Wall partdng 
4. Impertal Cenema Chuna Mandl (Cycle' 

AIkahaw) 

5. QuIub Road SacSar Bazar 

6. Basant Road Pahar Ganj 

7. 9adar Bazaar Bara T ootI. 

18. 

19. 

20. 

21. 

K-Block Con. Place 

L-Block Outer Circle 

AA No. 5 Odeon Cinema 

N-Block Opp. Statesman 
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2 1 2 

22. N-Block Opp. Sclndia Houae 46. Mayur BhewIin SpecIfted Partdng 

23. P-Block Infront of MadanI Hotel 47. Two tier pMcIng BKS Marg 

24. H-Block A.A. P .K. Road 48. Super Buar 

25. H-Block Entry ARCH (Only for 8COOI8ra) 49. Sh8nkar Market 

26. M-8Iock Entry ARCH (Only lor 1COOI8r8) 50. ScIridIa l-touIe. Infront of Federal Matora 

27. G-8Iock Entry ARCH (Only for ecootanI) 
51. BKS Marg Adj. 'Police siatIon 

28. N-BIocI( Entry ARCH (Only for 8COCIWa) 
52. BKS Marg Opp. ShIv MancJr 

29. A-Block Inner Circle C.P. 
53. BehInd HT BuIldIng 

30. B-8Iock Inner CkcIe C.P. 
54. Infront of Sone Rupa Jenpath 

31. A-Block R.R PK. Road 
55. JenpaIh GueeI Houae 

32. B-BIock RR PI(. Road 
56. Indian Coffee Houee JMp8Ih 

33. E-Block RR PK. Road 
57. ~Lane 

34. F-Block RR PK. Road 
58. Infront of MercanIIe BuIIcIng 

35. Minto Road Between K and l Block 
59. ScIndIa Houae Infront of TribuvIIn Daa Jeweler 

36. Marina Hotel BeIv.a." G and H Blade 

80. BehInd Mohan Dev BUIldIng 
37. B.K. Road Between M and N Block 

38. M-Block RR No.7 C.P 
81. lOB JenpaIh 

39. K-Block RR No. 4 Opp. Gala Restaurant 82. ToIItoy Hou8e (Only SiftgIe Row) 

40. M-BIock RR No. 8 C.P 83. Infront of NInndra place DlF 

41. l-Block RR No. 6 NifuIa Hotel 64. YMhwMt Place ShoppIng Complex 

42. E-Block RR No. 8 C.P 86 .. Akuh Deep BuIldIng to World Trade Tower 

43. D-Block RR No. 8 C.P 86. Akuh Deep BuIldIng 

44. B-BIock RR No. 4 C.P 87. DelhI Hut 

45. C-BIock RR No. 4 C.P 88. Out SIde INA Martcet 
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2 

69. Between Garage of Par1t office complex 

Yashwant Ptac,e. and s.tya Marge 

70. Jeevan Sharti Bldg. 

71. Bengaft Mar1tet 

72. NItI Marg 

73. Addt . Parking Space DelhI Haat 

74. Newty Developed Area S. Nagar 

75. . III front of Babu MarketS. Nagar 

78. Behind Sarojni Nagar Vegetable MId 

n. Behind DPS LIbrary SarojnlNagar 

78. D-Avenue Sarojni Nagar 

79. 1 at Crossing Road. S. Nagar 

SQ, G-AV8fUJ8 Boundary Waft of Babu MId. 

81. H-Avenue around Community Hall near S.N. 

Market 

82. B-Avenue around Community Hall near S.N. 

Market. 

83. Parking lot at D-Avenue, S. Nagar In front of 
shop No. 98 to 198 

84. Pandara Road Market 

85. Palika Bhawan 

86. Malcha Marg Market 

87. Claridge Hotel 

88. Outside Connaught· Hotel 

89. Behind Hotel Janpath 

2 

90. Adj. Hotel Tat Man Singh Opp. Petrol Pump 

91. Ashoka Hotel 

92. Partclng lot behind Rivoli Cinema 

93. Thapar House Janpath 

94. In front of Eastern Court 

95. Radial Road KG Marg 

98. RadIal Road Zakir Huasian ~rg 

97. RadiaJ Road TIIak Marg 

98. RadIal Road Children Park 

99. Doordarshan and Uco Bank 

100. Around DelhI High Court 

101. Jeevan Vlhar to Jeevan Tara BuIlding 

102. In Fron1 of BangIa SWeet Bangia Sahib 

Road 

103. Partdng lot along with boundary waft of Patiala 

House 

104. Karnani AudItorium and Praaar Bhartl 

105. Rail Museum 

108. Sangeet Bhafatl and FICCI Auditorium at 

Tanaen Marg 

107. VSNL OffIce BangIa Sahib Road 

108. Imperial Hotel 

109. Behind Gaylord Restaurant for Scooters 

q. 

110. Park Hotel 
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2 (d) If so, the number of workers who Io8t their jobs 

wIae; 1 1 1 . Parking Lot at Chandefgupta Marg Chanakya 
Purl 

112. Parking Lot at Chandergupta Marg Chanakya 

Pun 

113. PaHka Place R.K. Asharm Marg 

1 14. Parking lot in front of St. Columbus School BhaI 
Veer Singh Marg 

115. Partdng lot at KaII Mandir Lane 

116. Partdng lot at Hotel Taj Palace 

1 17. Parking lot in front of American Embauy 
School 

118. Saheed Bhagat Marg Adjacent 10 bo&mdary wall 
of DAV achooI 

119. Purana QuIIa Road Near NSCI CIOO 

120. In front of Hans Plaza 

121. In front of StaIeeman Houle 

122. In front of GopaI Due BuIlding 

123. In front of Kanchanjanga Bullet 

(English] 

T ........ 

1173. SHRI AMITAVA NANCY : WiD the Mlnlater of 
. TEXTILES be pleased to state : 

(a) the details of· textile milia functioning in the 
country, State-wI8e and Union Tenttory-wt .. ; 

(b) the quantum of production In theM milia during 
each of the last three yeara, State-wise and Union Territory. 

wise; 

(c) whether there has been a rapid riM in 

unemployment in the textile Industry; 

(e) whether the Government has aecertalned the 

reasons thentfor; and 

(f) If so, the steps taken 10 check the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ElANGOVAN) : (a) The dataII8 
of textile milia hmctIonIng In the country, State-wI8e and 
Union Terrltory-wl8e are furnished In the enclosed 
Statement-I. 

(b) The quantum of production In theM milia during 

each of the last th ... years In furnished In the enctoeed 
Statement·1I and III. 

(c) No, Sir. 

(d) to (f) Do not arise. 

DetaIls of TexIHe "",. Funcflo"lng In the Counfry 

Stalcf-ne Md Union Tenfby .... 

S.No. SbdItJU.T. No. of mils funcIIonIng 

1 2 3 

1. AncIlra Pradesh 88 

2. Auam 1 

3. Bihar 2 

4. Dadra ~ Havel! 7 

5. Daman and DIu 1 

8. Goa 1 

7. Gujarat 51 

8. Haryana 45 



193 Written AnsWIJIB SAAVANA 30, 1929 (Saka) 10 au.tIons 11M 

2 3 2 3 4 

9. Himachal Pradesh 18 Assam 87 95 81 . 

10. Jammu and Kashmir Bihar 0 0 0 

11. Jharkhand Chhattlsgam 0 0 0 

12. Kamataka 34 Deihl 66 57 71 

13. Kerala 26 
Goa 642 510 521 

14. Madhya Pradesh 39 
GuJarat 225076 231111 240588 

15. Maharashtra 142 
Haryana 106046 114620 121834 

16. Orissa 3 
Himachal Pradesh 103375 110089 133548 

17. Pondicherry 10 
Jammu and' KashmIr 23507 28453 30828 

18. Punjab 67 
Jharkhand 1142 1453 1478 

19. Rajasthan 33 
Kamataka 73753 78058 78682 

20. Tamil Nadu 755 

Uttar Pradesh 
KeraJa 36907 41144 4338S 

21. 24 

22. Uttaranchal 4 Madhya Pradesh 168996 176S02 188014 

23. Weat Bengal 17 Maharaahtra 310728 326369 364988 

Manipur 0 0 0 
Total 1348 

Orleaa 2036 3828 2598 
StIItMnent-ll 

Punjab 332613 372063 444882 
State-wisII Production of Spun Yam by Textile Mills 

(/IIon-SSI + SSI) RajaaIhan 24S083 264554 276831 

('000 kg.) Tamil Nadu 1262000 1369467 1516389 

StateslUnlon Territories Spun Yam production Utta1anchaI 3532 6847 220n 

2004-05 2005-06 2006-07 Uttar PracJeah 83168 91113 91701 

2 3 4 West Bengal 36024 35397 33299 

STATES 
UNION TERRITORIES 

Andhr. Pradeah 156889 159266 175205 Dadra and Nagar Haveli 34695 32873 35306 
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2 3 4 

Daman and Diu 792 1141 2015 

Pondicherry 16354 13284 11483 

Total 3223511 3458292 3813385 

State-wtse ProcIuc:tiot! of Cloth by Mill Sector 

(InCluding exclusive· WltBving mills) 

(Mr!. Sq. MIt) 

S.No. State Name 2004-05 2005-08 2006-07 

1. Gujarat 468.94 516.4 540.39 

2. Karnataka 3.78 4.8 4.49 

3. Kerala 2.79 2.8 2.79 

4. Haryana 44.35 40.9 63.02 

5. Madhya Pradesh 41.17 402 60.58 

6. Maharashtra 393.3 401.3 291.89 

7. Punjab 146.47 173.1 20925 

8. Rajasthan 111.61 113.2 174.n 

9. Tamil Nadu 104.09 119.7 127.9 

10. Uttar Pradesh 28.96 28.9 25.17 

11. West Bengal 3.43 4.2 4.17 

12. Pondicherry 28.76 22.9 21.99 

13. Himachal Pradesh 34.11 34.1 59.75 

1.4. Dadra and Nagar 114.05 153.3 159.53 
Haveli 

Total 1525.81 1655.75 1745.69 

Y.atncIM In ,.,. MIlitary FOfCH 

1174. SHRI HANNAN MOLLAH : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the vacancies In Para Military Forces 

(PMF) are Increasing; 

(b) if so, the time by when such vacancies are Oldy 
to be filled up; 

(c) whether the young people are not attracted to 

take up service in the PMF; 

(d) if so, the reasons therefor; and 

(e) the steps taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL): 

(a) RaIaIng of new battalions and expansion of 

Central Paramilitary Fomes have lead to Incraaae In 
vacancies. 

(b) Recruitment is an on-going proceu with the 

help of Union Public SeMce CommiasIon, Staff Selection 
CommissIon and Force recruiIm8nt boards. 

(c) Large numbers of young people are aubrnIItit1g 
applications for enrolment in dIfterent ranka. 

(d) and (e) Do not arIIe. 

[Translation} 

Mining .. ,;;, GIl DIta 

1175. SHRI RAMJI L.AL SUMAN: WIR the MInister of 
MINES be pIeuad to state : 

(a) whelher mining aettvIIIeI are not being carried 

out In acc:on;jance with the data provided by the GeologIcal 
Survey of India (OSI); 

(b) If 80, the detaIta and the faCts thenIof; 

(c) the contents of the report of GeoI0gIcaI Survey 

of India's regarding val'icq minefala In the oountry uon 
June, 2007 aIongwtth the names of rnInenIIa; and 
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(d) the details of minerals extracted to the extent 

of SO per cent of their potential? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Mining 

activities in the country are done in· accordance with the 

mining plans approved by Directorates of Mines and 
Geology [DMGs] of State Govemments or the Indian 
Bureau of Mines (IBM] as the case may .be. The data 

wot1ced out by Geological Survey of India [GSI), DMGs and 
other exploration agencies is made use of by miners to 
the extent found usefuL 

(c) GSI generates reports on mineral investigations 

that contain details on area of investigation, drlHing 

operation, chemical analysis and resource estimation. The 

resources estimated for the following minerals during field 
seasons 1997-98 to 2005-06 are given beIow:-

S. Mineral Resources 
No. (in mH110n tonne) 

1. Basemetals 52.61 

[Lead, Zinc, Copper] 

2. Bauxite 5.704 

3. Caesium 0.109 

4. Clay 231.06 

5. Coal 16458.75 

6. Gold Ore 68.465 

7. Graphite 1.080 

S. Iron Ore 132.420 

9. Ugnite 1343.59 

10. limestone n61.SO 

11. Manganese Ore 15.152 

12. Molybdenum 0.484 

13. Platinum Group of Metals 14.494 

(d) The estimation of resource potential and 

extraction or minerals are dynamic processes and 

extractfon or minerals depends on various factors like type 

of ore, technology used for extraction .and economic 

viability of mining. Therefor, It 18 notfe~bIe to directly 
correlate extraction WIth resource potential. 

[English) 

Aclmlnlon In Gove~t 
Schools and CoIIega 

1176. SHRI BADIGA RAMAKRrsHNA : Will the 
MInister or HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there is a decline in the admissions In 

Govemment schools and colleges in lhe country; 

(b) if so, whether any survey has been conducted 

by the Government to find out the reasons; therefor; 

(c) If 80, the details thereof with a particular 

reference to Andhra Pradesh; and 

(d) the steps taken or proposed to be taken to 

Increase the number of admlaslons In Govemment schools 

and colleges and also to Improve the quality of education 

imparted in Government schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) Kendrlya V1dyalayas and Jawahar 

Navodaya Vidyalayas are the only two types of schoo1a 

which are directly under the control of the Central 

Government and there Is no decline In admission in either 

or these two institutions. Instead, there Is an increase In 
the number or students applying for admissions In these 

Institutions year after year. Similarly, in case of cofleges 

and universities, despite a massive growth of private and 
seff financed higher educational institutions, Govemment 

institutions still are the preferred institutions for their quality 

of education and affordabillty. 

(b) No, Sir. 

(c) Does not arise. 
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(d) Government has bean taking varloua 8IepaI 

activitieS to improve the quality of education and enhance 

learning achievement levels of students at varioua etagea, 
through directly interventionist achemes like Sarva Shiksha 
Abhiyan and Mid-Day-Meal Scbeme. as also through 

Teacher Education. 

Television Channels tor Children 

11 n. SHRI SANAT KUMAR MANOAL : win the 
Minister of INFORMATION AND SROADCASTING be 
pleased to state : 

(a) whether the Govemment proposes to i8Iue 

comprehensive content code to regulate the broad-
casters; 

(b) if so, the details thereof; 

(c) whether the Government also propose to 

regulate the TV channels airing 24 hours prognunmas for 

children; 

(d) if so, the details ther8of; 

(e) the extent to which these regulations are likely 
to benefit the children programmes with; and 

(f) the time by when the regulations are likely to 

come into effect? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORM!. T'ON AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI>: (a> to (f) Yes, Sir. 
A committee has been constituted for reviewing Programme 

and Advertising Codes prescribed under the Cable TV 

Networks (Regulation) Act. 1995 and rules framed 
thereunder and the guidelines for certification of films 
prescribed under Cinematography Act, 1952. The Commit-

tee is drafting a new content code with a view to elaborate 
and update these codes and guidelines in order to give 

them greater specifICity and details and introduce new 
provisions as found necessary as per contemporary 

community standard and to facilitate self regulation among 

the channels The recommendations of the committee are 

not receIved as ye' 

[TransIatJon) 

1178. SHRIMATI SANGEETA KUMARI SINGH DEO : 

SHRI HARtKEWAl PRASAD : 

Will the MinIster of HOME AFFAIRS be pleased to 
stale : 

(a) whether several pereons wortdng in foreign 

companies In the country have bean arrested In conn8ctIon 

with spying; 

(b) if 80, the details thet"eof and total number of 

persons arrested; 

(c) the action taken by the Government agaInat, 
such persona; and 

(d) the manner In which the Government control the 

functioning of such foreign companie8 In India? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 
(d) No, Sir. However, a caae has been ragIatef8d recently 

under the 0fticiaI Secrata Act against one peraon 
raportedy wofIdng In a foNIgn company. 

[English) 

1179 SHRI CHANDRA BHUSHAN SINGH : Will the 

MinIster of COMMERCE AND, INOUSTRY be ,pIeaeed to 
state : 

(a) whether the Government has any propoaaJ 

to set up a aeparale board for unrecognl8ed Jeathar 
industry; 

(b) if iso, the detaDs thereof; and 

(e) the extent to which the leather Industry is likely 

to be benefited? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION. MINISTRY OF 
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COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) No. Sir. 

(b) Does not arI8e. 

(c) Does not arise. 

1180. SHRI NA VJOT SINGH SIDHU: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Govemment has received any 
proposal to set up leather parks in various States to boost 
leather export; 

(b) if so. the details thereof. State-wise; and 

(c) the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAI,RAM RAMESH) : (a) Yes, Sir. 

(b) and (c) Approval of the Govemment has been 

granted to establish Footwear Complex. Chennal (Tamil 
Nadu); Footwear Component Park. Chennai (Tamil Nadu) 

and Leather Goods Park. Kolkata (West Bengal) under 
Indian Leather Development Programme. 

Complalnt8 on Dowry by NRls 

1181 SHRI REWATI RAMAN SINGH: Will the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether Non-Resident Indians (NRls) have 
complained against the misuse of SectIon 498A of the 
Dowry Prevention Act by Police; 

(b) if so. the details in this regard; 

(e) whether out of 58000 cases fIJed under 

the prevention of the Dowry, Act, 25000 were found to be 
fake; 

(d) whether a websHe 498.org has also been 

established to make a case against the provision; and 

the Govemment to rnake the law more baJanced and 

objective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVlT): (8) 
to (c) Section 498-A Is a section of the Indian Penal Code 
(IPC) and not the Dowry Prohtbition Act, 1961.' As per 

statistics compiled by the National Crime Recotd8 Bureau 

(NCRB), the number of cases registered under Section 
498-A of the IPC during the 2005 were 58319. 

However, Information In respect of complaints I'8C8Ived 

from NRls is not compiled separately. 

(d) The Govemment has no information In this 
regard. 

(e) The Govemment has been receiving represen-
tations from various quartel1l for amending Section 
498-A of the IPC.The Criminal Law (Amendment) Bill, 2003 

had. Inter alia, 8 proposal to rnake Section 498-A of the 
IPC compoundable, but the ,same was dropped by the 
Govemment on the request of Women's organizations, to 

retain the effectiveness of this legal provision. 

V .. bliity of Spedel Economic ZonM 

1182. SHRI M.P. VEERENORA KUMAR: 

SHRIMATI NIVEDITA MANE: 

SHRI EKNATH MAHADEO GAlKWAD : 

, Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether International Monetary Fund, AsIan 
Development Bank and Worid Trade Organisation have 
questioned the viability of Special Economic: Zones in India 

as reported in Business Standard on May 25, 2007; 

(b) if so, the details thereof; ano. 

(e) the steps taken/proposed to be taken by the 
Govemment in thla regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS 
(e) the steps taken/proposed to be taken by' TRY (SHRI JAiRAM RAMESH): (a) to (e) No such forma 
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communicatiOn has been received by this Depettment from 
the International Monetary Fund and Asian Development 
Bank. However, Comments made by these organisations on 

tax incentil/es given to aha Special Economic Zones (SEZa) 
have corne to notice through media reports. The Wortd 

Trade Organisation in the recently concluded Trade Policy 

Review Meeting of India had observed that the cost 

effectiveness of the SEZ 'SCheme In generating incremental 

investment and empIoymerit Is open to question. However, 

in this context, it is noteworthy that in the 18·months since 

the Special Economic Zones (SEl) Ad and Rules were 
notified on 10th February 2006, investments .of the order 

of over 45000 Crores have already been made and another 

100000 Crores investment is underway. So far, over 40153 
people have got direct employment and this is expected 

to rise to 100,000 by the end of this calendar year and 

to 4 million by the end of 2010 if all the 366 formally 

approved SEZs become functional. Also It is expected that 

the large.number of textile, apparel, gems and leather SEZs 

being estabfished would provide employment for a leas 

skilled labour force. 

SafIdy for lline Worbra 

118!. SHRI VWOY KRISHNA : Will the MinIster of 
MINES be pleased to state : 

la) whether the Government has prescribed safety 

measu"" for workers working in various mines In the 

country: 

(b) if so, the details of the mandatory requirements 

of the management of mines; 

(e) whether some mines have been found IacIdng 
in the implementation of safety measures; 

(d) if so, the details thereof during each of the last 

three years; and 

(e) the action taken against the defaulters aJongwith 

the steps taken/proposed to be taken by the Government 
for etfectJve implementation of the safety measures in the 

mines? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI· REDDY): On the buls of 
the information furnished by the Ministry of Labour and 

Employment, the reply to the 'question Is as under:-

(a) and (b) Yes, Sir. Safety measures for workers 

working in the mines .... prescribed In the Mines Ad, 1952 
and the rules and regulations made the ... under. 

(c) and (d) The number of Cases where the 
management we ... found lacking In the iq)lementation of 

the saf~ty measu ... s during last three ye.rs Is given below: 

Year No. of cases 

2004 33700 

2005 34596 

2006 28164 

(e) DIrectorate General Mines' Safety (OGMS). 

under the administrative control of Ministry of Labour and 

Employment. has been entrusted with the reaponsibUity to 

ensure that the provisions of safety prescribed in the 
statutes are atrIctJy complied with. OGMS also carries out 
periodical inspections of mines to oversee the compJiance 

of safety laws and to take actions like pointing out 
contraventions, Issue Iuue Improvement notices, withdraw 

permissions, taaue orders for prohibition of employment and 
launch prosecutions against the offenders In the court of 

law. OGMS also issues guidelines for safety operations, 

generates safety awareness through Infonnatlon dlaaeml-
nation; and carries out tnteractIona at various fora to 
promote safety and welfare of the workers working In 
various mines In the country. 

1184. SHRI SYEo SHAHNAWAZ HUSSAIN: WiU the 

MInister .f HOME' AFFAIRS be pleased to state : 

(a) the total funds allocated to the Security Re~ 

ExpendIture Scheme (SRES) during each of the last three 

years; 
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(b) the total funds utilised during the above period; 

(c) whether the Govemment has chalked out any 

roadmap to utilise the remaining funds under SRES to fight 

against naxal, maoist and terrorism; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPAAKASH JAISWAL): (a) 

and (b) Funds allocated and utilised under the Security 

Related Expenditure Scheme during the last 3 years are 

as below:-

(As. crore) 

Year Allocation (BE) Utilisation 

2004-05 503.00 318.21 

2005-06 366.00 330.79 

2006-07 360.01 376.25" 

·Provisional figures. 

(e) and (d) Security related expenditure is reimbursed 

to State Govemments under this Scheme. The State. 

Govemments prepare their neeq-based aMual plans 

within the ambit of the guidelines prescribed under the 
Scheme. On-account advance is provided to the State 

Govemments for smooth and timely implementation. 

Reimbursement of actual expenditure incurred by the State 

Govemments is periodically made by the Central . 

Govemment. State Govemments are continuously urg,d to 
ensure timely and qualitative utiliz,tion of fends under this 

Scheme. 

(Translation] 

Sche.... for RelIef end AehllbIUtetIon 01 . 
Aepe Victim. 

1185.SH~ BHANU PAATAP SINGH VERMA : Will 

the Minister of WOMEN AND CHILD DEVELOPMENT be· 

pleased to state : 

(a) whether the Govemment has formulated any 

scheme for relief and rehabilitation of rape victims; 

(b) if so, the details thereof; 

(e) the name of·the States where such schemes 

have been implemented; 

(d) the number of women benefited . including 

Scheduled Castea, Scheduled Tribe,; and Other Backward 
Classes women under the said scheme during each of the 

last three years including the current .year, till. date, State-

wise; 

(e) whether the Govemment has set up a Criminal 

Injuries Relief and Rehabilitation Board for these victims; 

(f) if so, whether the Board has ensured that the 

procedure adopted for rehabilitation of these victims 

implemented properly; and 

(g) if so, the details of criteria/procedure adopted 

by the said. Board for providing reJjef and rehabilitation 

during the above period? 

THE .MINISTER OF STATE OF THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : (a) A scheme in this regard is under. 

conSideration. 

(b) to (g) Do not arise. 

[EngHsh] 

Performance of Textile Induatry 

1186. SHRI ADHALAAO PATIL SHIVAJIRAO : 

SHRIANANDRAO VITHOBA ADSUL : 

SHRI RA VI PfV.KASH VERMA : 

WHI the Mil)ister of TEXTILES be pleased to state : 

(a) whether a high level committee on manufactur-

i~g has reviewed the performance of the textiles and 

garment industry recently; 

(b) If so, the details thereof; . 
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(e) the shoItcomIngs noticed by the I8Id committee; 

(d) whether there Is any proposal to set up a 
working group to look Into ...... relating to the 

development of textile machinery; and 

(e> If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRt E.V.K.S. ELANGOVAN): <a) and (b) An 
ActIon Plan for the growth of the Textiles and Garments 
was placed before· the HIgh Level CommIItee on 

Manufacturing for consideration. and. decision recently. 

(e) Question does not arise. 

(d) and (e> A HIgh Level Committee will be constituted 

to look into the problems of new investment and capacity 

building in textile machine manufacturing. 

{TrantlIaIion] 

1187. SHRI HANSRAJ G. AHIR : Will the Minister of 
MINES be pleased to state : 

(a) whether the Government has decided to aBot 
iron-ot8 mines to the private sector; 

(b) If 80. the details thereof; 

(e) the number of proposaJa. sent by the private 

sector for allotment of lron-ore mines to the Government; 

(d) the action taken by the Government thereon; 

(e) the number of lron-ore mines allotted to the 

privata sector, tiM date; 

(f) whether the Government proposes to aRow the 

private sector mines to export the lron-ore; and 

(g) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY>: (a) The mining of 

Iron ore Is open for private sector. As per the provlelona 

of the Mines and Minerals (Development and Regulation) 

Ad, 1957, an Indian national or 8 company 88 defined in 

aub-aection (1) of SectIon 3 of the Coq)an1e8 Act. 1956 

can be granted 8 minerai conceaaIon by the State 
Governments. Prior approval of the Central Government Is 
mandatory before grant of mineral concession In reapect 
of rnIneraIa listed In the First Schedule to the MMOR Act. 
which Includes Iron ora. 

(b) to (e) The detalla are avaHabte on the website of 
Ministry of MInes (http://www.m1nea.nlc.in). 

(f) and (g) Export of Iron ore continuaa to be guided 
by the Export Import Policy I'IOIified by the Government. 

£EngIlM] 

1189. SHRI N.S.V. CHITIHAN : WID the MIniater 
of WOMEN AND CHILO DEVELOPMENT be pIeaed to 
state : 

(a) the status of achlevement of objectives In 

respect of Dowry ProhibIIton Ad. 2000 and the Domestic 
Violence (ProhIMtIon) Act. 2008; 

(b) the number of cases lodged under the said Acta 
during each of the last three years. State-wiM; and 

(e) the action taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILO DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURy) : (a) to (e) The number of cases reported. 
persona chargeaheeted, persona convicted etc. during 
2003 to 2005 under the Dowry Prohibition Act 1961, as 

per the informantion compiled by NatIonaJ Crime Recorda 

Bureau, Ministry of Home AffaIrs • given In the encIo8ed 
statement. 

The Bureau does not pr8I8ntIy have infonnatlon under 
the Protection of Women from DomesUc VIolence Act, 2005 
Iince the Act came Into force only on 26.10.2008. 



S.
 

No
. 

St
at

eI
U

T 

2 

.. ,.,."
 

N
um

be
r 

of
 C

as
ss

 R
ep

or
te

d 
(C

R
). 

Pe
rs

on
s 

A
rr

es
te

d 
(P

A)
. 

Pe
rs

on
s 

C
ha

rg
es

he
et

ed
 (

C
S)

. 
Pe

rs
on

s 
Tr

ie
d 

(P
T)

. 
Pe

rs
on

s 
C

on
vi

ct
ed

 (
PC

) 
an

d 
Pe

rs
on

s 
A

cq
ui

tte
d 

(A
O

U
) 

U
nd

er
 D

ow
ry

 P
ro

hi
bi

tio
n 

A
ct

 d
ur

in
g 

20
03

 t
o 

20
05

 

20
03

 
20

04
 

20
05

 

C
R

 
P

A
 

C
S

 
PT

 
PC

 
AO

U
 

C
R

 
PA

 
C

S
 

P
T 

PC
 

A
Q

U
 

C
R

 
PA

 
C

S
 

PT
 

P
C

 
AO

U
 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 
15

 
16

 
17

 
18

 
19

 
20

 

1.
 

An
dh

ra
 P

ra
de

sh
 

19
5 

40
5 

46
4 

28
9 

39
 

25
0 

33
9 

47
6 

39
4 

52
2 

80
 

44
2 

30
6 

45
2 

39
4 

56
3 

76
 

48
7 

2.
 

Ar
un

ac
ha

l 
Pr

ad
es

h 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 

3.
 

As
sa

m
 

92
 

13
5 

93
 

62
 

10
 

52
 

36
 

46
 

51
 

14
9 

24
 

12
5 

82
 

12
2 

88
 

36
 

15
 

21
 

4.
 

B
ih

ar
 

70
6 

18
31

 
14

88
 

18
85

 
40

6 
12

79
 

12
20

 
19

66
 

14
63

 
11

36
 

14
8 

99
0 

78
9 

18
98

 
15

17
 

11
21

 
14

9 
97

2 

5.
 

C
hh

at
tls

ga
rh

 
16

 
33

 
33

 
14

 
6 

8 
7 

28
 

24
 

58
 

22
 

36
 

5 
16

 
16

 
49

 
31

 
18

 

6.
 

G
oa

 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 

7.
 

G
uj

ar
at

 
o 

o 
o 

o 
o 

o 
o 

o 
o 

6 
o 

6 
o 

o 
o 

o 
o 

o 

8.
 

H
ar

ya
na

 
3 

3 
3 

o 
o 

o 
6 

7 
7 

6 
o 

6 
7 

10
 

10
 

o 
o 

o 

9.
 

H
im

aC
ha

l 
Pr

ad
es

h 
7 

8 
10

 
10

 
0 

10
 

5 
3 

3 
3 

0 
3 

12
 

7 
7 

0 
7 

10
. 

Ja
m

m
u 

an
d 

K
as

hm
ir 

4 
7 

7 
0 

0 
0 

2 
7 

0 
7 

0 
0 

0 
0 

11
. 

Jh
ar

kh
an

d 
26

1 
77

4 
65

0 
76

5 
11

9 
64

6 
19

9 
72

4 
65

0 
76

5 
11

9 
64

6 
31

3 
56

6 
57

9 
65

2 
12

4 
52

8 

12
. 

K
am

at
ak

a 
34

1 
n2

 
41

5 
43

1 
11

 
42

0 
33

7 
57

2 
76

3 
31

7 
22

 
29

5 
36

1 
73

0 
61

5 
57

4 
29

 
54

5 

i I i ::J
 i (J
) ~ i ~
 

.....
 ~ I er I N
 ..... o 



2 

13
. 

Ke
ra

la
 

14
. 

M
ad

hy
a 

Pr
ad

es
h 

15
. 

M
ah

ar
as

ht
ra

 

16
. 

M
an

ip
ur

 

17
. 

M
eg

ha
la

ya
 

18
. 

M
izo

ra
m

 

19
. 

N
ag

al
an

d 

20
. 

O
ris

sa
 

21
. 

Pu
nj

ab
 

22
. 

R
aj

as
th

an
 

23
. 

Si
kk

lm
 

24
. 

Ta
m

il 
N

ad
u 

25
. 

Tr
ip

ur
a 

28
. 

U
tta

r 
Pr

ad
es

h 

27
. 

U
tta

ra
nc

ha
l 

28
. 

W
es

t 
Be

ng
al

 

To
ta

l 
(S

ta
te

s)
 

3 
4 

5 
8 

7 
8 

9 
10

 
11

 
12

 
13

 
.14

 
15

 
16

 
17

 
18

 
19

 
20

 

4 
8 

7 
6 

0 
6 

2 
5 

0 
5

4
3

 
9

0
9

 

29
 

73
 

78
 

44
 

19
 

25
 

40
 

10
6 

10
7 

89
 

43
 

46
 

36
 

94
 

94
 

10
2 

35
 

87
 

29
 

83
 

87
 

28
 

27
 

21
 

59
 

47
 

28
 

4 
24

 
23

 
75

 
74

 
34

 
4 

30
 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o.
 

o 
o 

o 
o 

o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
0

0
0

 
o 

0
0

0
 

0 
o 

o 
0 

o 
o 

o 
o 

o 
o 

41
2 

71
8 

71
0 

51
2 

42
 

47
0 

53
2 

69
7 

66
2 

51
0 

10
4 

40
6 

44
6 

10
59

 
10

28
 

7=
14

 
81

 
69

3 

3 
6 

5 
o 

o 
o 

7 
2 

5 
5 

o 
5 

11
 

2 
o 

o 
o 

3 
o 

o 
o 

13
 

23
 

23
 

o 
o 

o 
2 

o 
2 

o 
0 

0 
0 

0
0

0
 

0
0

0
 

0 
0 

0
0

0
 

0
0

0
 

17
5 

35
3 

36
0 

16
5 

27
 

13
8 

29
4 

35
6 

32
5 

42
7 

19
5 

23
2 

19
3 

51
2 

53
4 

31
3 

14
7 

16
6 

o 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0

0
0

 

36
7 

10
19

 
96

0 
n

8
 

35
8 

42
0 

4n
 

10
64

 
91

2 
9n

 
55

2 
42

5 
58

6 
14

98
 

14
84

 
11

04
 

52
8 

57
8 

5 
9 

1 
o 

2
5

5
 

4 
2 

2 
2

4
4

3
3

 
o 

17
 

28
 

0 
5 

o 
5 

36
 

43
 

16
 

2 
18

 
97

 
90

 
50

 
16

 
34

 

28
65

 
62

58
 

53
60

 
47

95
 

10
39

 
37

56
 

35
75

 
62

29
 

54
55

 
50

17
 

13
20

 
36

97
 

31
78

 
71

59
 

65
15

 
53

94
 

12
36

 
41

58
 

II
.)

 -~ ,. i :.
 ~ c: ~
 

II
.)

 - ~ a I .., .,
&

 .., 



2 

29
. 

An
da

m
an

 a
nd

 

N
ic

ob
ar

 I
sl

an
ds

 

30
. 

C
ha

nd
ig

ar
h 

31
. 

D
ad

ra
 a

nd
 N

ag
ar

 
H

av
el

l 

32
. 

D
am

an
 a

nd
 D

iu
 

33
. 

D
el

hi
 (

U
T)

 

34
. 

La
ks

ha
dw

ee
p 

35
. 

Po
nd

ic
he

ny
 

To
ta

l 
(U

Ts
) 

To
ta

l 
(A

ll 
In

di
a)

 

M
ET

R
O

 C
IT

Y 

1. 
C

he
nn

ai
 

2.
 

D
el

hi
 (

C
ity

) 

3.
 

Ko
lk

at
8 

4.
 

M
um

ba
i 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 
15

 
16

 
17

 
18

 
19

 
20

 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

. 0
 

o 
o 

o 
o 

o 
o 

o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

0 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

14
 

14
 

16
 

4 
4 

o 
11

 
25

 
20

 
o 

o 
o 

9 
15

 
14

 
52

 
13

 
39

 

o 
o 

0 
o 

o 
o 

o 
o 

0 
o 

o 
o 

·0
 

0 
o 

0 
o 

0 

5 
15

 
12

 
o 

o 
o 

6 
7 

2 
11

 
o 

11
 

17
 

23
 

18
 

16
 

7 
9 

19
 

29
 

28
 

4 
4 

o 
17

 
32

 
22

 
11

 
o 

11
 

26
 

38
 

32
 

68
 

20
 

48
 

26
84

 
62

87
 

53
88

 
47

99
 

10
43

 
37

56
 

35
92

 
62

61
 

54
77

 
50

28
 

13
20

 
37

08
 

32
04

 
71

97
 

65
47

 
54

62
 

12
56

 
42

06
 

o 
o 

o 
o 

o 
o 

3 
3 

o 
o 

o 
5 

36
 

6 
14

 
o 

14
 

14
 

14
 

15
 

4 
4 

o 
11

 
25

 
21

 
o 

o 
o 

7 
13

 
11

 
52

 
13

 
39

 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
0

0
 

o 
o 

o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

o 
o 

0 
o 

o 
o 

..., -Co) , I I i ~
 - i§ I er I ..., ..... .,.. 



215 Written AnswstS AUGUST 21, 2007 216 

[T ranslationj 

CondItIon of Forest Dwellers 

1190. SHRIMATI RUPATAI O. PATll : 

SHRI FRANCIS FANTHOME: 

SHRI RAGHUVEER SINGH KOSHAL : 

SHRI GANESH SINGH : 

SHRI S.K. KHARVENTHAN : 

SHRt SWAOESH CHAKRABORTY : 

SHRI MIl/NO DEORA : 

Will the Minister of TRIBAl AFFAIRS be pleased to 

state : 

(a) the number of people living in the forests in the 

country and number of tribal people out of them; 

(b) the number of persons permitted to live in the 

forest and the number of tribal and non-tribal persons out 
of them; 

(c) whether the tribals have also been permitted to 

earn their livelihood in the forests; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether any study has been conduc:ted of late 
to know the reasons behind poor financial conditions of 

the forest dwellers and tribals in thl courmy; and 

(g) if so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNOtAH): (a) and (b) Demographic detaita in respect 

of people living in the forests in the country are maintained 
by the respective StateJUnion Territory Governments. 

(c) to (e) In view of reply to parts (a) and (b) above, 

this information is not available. 

(f) and (g) No, Sir. There are various reuons for 

the poor financial condition of the forest dwellers and 

tribals In the country, like, geographical IaoIation, lack of 
connectivity, non-avallability of basic amenities, lack of 

skills, education and awareness, absence of auppoJtive 
infrastructure and administration, etc. 

PromotIon of HandIoom .nd HandIcraft 

1191. SHRI HARtSINH CHAVOA : 

DR. OHIRENDRA AGARWAl : 

Will the Minister of TEXTILES be pleased to atate.: 

(a) the details of the countries where handicraft 
Items have been exported during each of the lui three 
years; and 

(b) the amount of foreign exchange earned 

therefrom during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRt E.V.K.S. ELANGOVAN): (8) The details 
of the major countries where handicraft Items have 

been exported during each of the last three years are us 

under:-

(Re. In Crorea) 

S.No. Country 2004-05 2005-06 2006-07 

2 3 4 5 

1. Australia 200.16 238.44 271.77 

2. Canada 392.70 450.25 538.19 

3. France 539.65 615.76 805.72 

4. Germany 1384.82 1526.50 1725.90 

5. Italy 425.34 478.40 808.31 

6. Japan 381.48 423.86 482.93 

7. Netherland 369.30 418.83 537.07 

8. Saudi Arabia 290.51 352.53 455.98 
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2 3 4 5 

9. SwItzerland 198.35 229.89 266.63 

10. U.S.A. 3856.92 4462.76 5419.99 

11. U.K. 1495.88 1669.55 1927.24 

12. Other countries 3497.59 3664.28 4248.43 

Total 13032.70 14526.85 17288.14 

(b) The amount of foreign exchange earned 

theNffom during 2004-05 to 2006-07 are as under:-

Year Amount In rupees terms Amount in 

(As. in Crores) US $ terms 

2004-05 13032.70 3811.26 

2006-08 14526.85 3282.56 

2006-07 17288.14 2983.69 

[EngWlJ 

Va"" Clusters 

1192. SHRI MANJUNATH KUNNUR : WID the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a> the number of Valve ClUsters taken up for 

coneIderation in the country particularly in Karnataka; 

(b) the number of Valve Clusters to be considered 

In tutur.; 

(e) whether the Govemment proposes to take up 
Valve Cluatera in Hub" and Automobile Cluster In Shimoga 

in the State of Kamataka; 

(d) If 80, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR> : 

(a> to (e> No project has been sanctioned under Industrial 

Infrastructure Upgradatlon Scheme (IIUS) for Valve Cluster 

so far. Two proposals for upgradation of infrastructure of 

Valves Cluster at Hubli and Auto and Allied Components 

Cluster at Shimoga were received from the Govemment 

of Kamataka in January, 2005 and March, 2005 with project 

cost of Rs. 14.60 erore and Rs. 58.36 erore respectively. 

These proposals could not be considered because the 

entire tenth plan allocation of Rs. 675 erore stands 

committed for the sanctioned projects. 

Allocation to Educational Institutions 

1193. SHRI BALASHOWRY VALLABHANENI : Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the details of the educational institutions in the 

country including Andhra Pradesh allocated grants by the 

Govemment under various programmes/schemes during 

each of the last three years under, State and Union 

Territory-wise; 

(b> the details of the applications received under 

various schemes; 

ec) the amount utilized by each State and Union 

Territory till date; and 

(d) the achievement made by each StatelUnion 

Territory by Implementing these schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) Grants are given by this 

Ministry to various educational institutions including 

autonomous Organisations. under this Ministry, NGOs as 
well as States and Union Territories under various 

schemes/programmes such as SaNa Shiksha Abhlyan, 

Mid-Day Meal, Integrated Education for Disabled Children, 

Girls Hostel Scheme etc. However, no Centralised data 

regarding Grants given under all schemes to each of the 

educational Institutions is maintained. Details of grants 

given to StateslUTs during the iast three years are given 

in the enclosed statement. 
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{Translation} 

Report of SrIIaiahna CommIuJon 

1194. SHRI MOHAN SINGH: 

SHRI GURUDAS DASGUPTA : 

SHRI C.K. CHANDRAPPAN : 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRlMATI D. 

PUAANDESWARI): (a) and (b) No, Sir. NaIIonaI Council 

of Educational Research and Training (NCERT) textbooks 

are reasonably priced based on a pricing formula. 

Contrfbutlonof Ncaa. 

1196. SHRI RAGHUNATH JHA : WIll the Minister 
of HUMAN RESOURCE DEVELOPMENT be plealed to 

(a) whether the Government has received the state : 

inquiry report from the Judicial Commission headed by 

Justice Shri Krishna Commission on communal riots prior 
to Mumbai Serial Bomb Blasts of March, 1993; 

(b) if so, the details thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(e) The Government is aware of the report submitted· on 

16.2.1998 by the Commission of Inquiry set up under the 
Commissions of Inquiry Act, 1952 by the Govemment of 

Maharashtra on 25.1.1993 headed by Hon'bIa Justice B.N. 

Srikrishna of Mumbai High Court for Inquiry into the riots 

at Mumbai duringOecember 1992 and January 1993. An 
Action Taken Report on the recoinmendations of the 
Commission of Inquiry was placed before the State 
Legislature on 6.8.1998 by the Maharashtra Government, 

which is the appropriate Government· in terms of Section 

2(a)(ii) of the aforesaid Act. 

[English] 

NCERT Boob 

1195. SHRI ADHIR CHOWDHURY : WiR the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) whether the Gove~ proposes to reduce the 
price of NCERT books; and 

(b) the steps taken to reduce the prices? 

(a) the funds sanctioned and reIeaaed during 2005-

06 and 2006-07 to Non-GCMtmmental Organisations. 

Scheme-wiae and State-wise; 

(b) the value addition and contribution by NOOs to 
the education seclOr; 

(e) whether the Govemment Is funding NGOs only 

in select innovative schemes 

(d) if 80, the achievementa made by those NOOs; 

and 

(e) the mamar In which the programme has been 

benefIIed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D. 

PURANDESWARI) : (a) DetaIls of funds raIeued to NGOs 

during 2005-06 are available in the AMual Report for the 

year 2006-07 of this Miniaby at pages 2EIO-2n and 291-

292. The AMual Report Is aIIo available at the MinIstry' 
web-site www.educ:ation.nic.ln. ConaoIidated information In 

respect of funds released during 2006-07 will be available 

only by the end of this year. 

(b) As per the NatIonal Education PolicY, ,1988 (88 

modI~ In 1992) Non Government and Voluntary effort 
including aocIaI activist groups will be encouraged 

and provided with financial· asaIstanotI. NGOs are 

accordingly encouraged to participate In various IChemes 
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'or the promotion of literacy and education related 

activities with a view to complement and supplement 

the efforts 0' the Govemment and have generally 
contributed in reaching to be targeted groups at the grass 

root level. 

(c) No, Sir. 

(d) and (e) Do not arise. 

{Translation} 

Propoalll for Construction of CommunHy 

Centres 

1197. CH. MUNAWAR HASSAN : Will the Minister 

0' HOME AFFAIRS be pleased to state: 

(a) whether the New Delhi Municipal Council 

(NOMe) has received any proposal from 8harat Sanchar 

Nigam ltd. (BSNl) 'or construction of community centres 

and staff centers at Udyog Marg, New Delhi during the 

years 2004-05 and 2005-06; 

(b) if so, the details thereof; 

(c) whether the New Delhi Municipal Council has 

raised any objection in this regard; 

(d) if so, the details thereof; and 

(e) the time by when such proposals are likely to 

be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SElVI): (a) to 

(e) New Delhi Municipal Council received from Bharat 

Sancher Nigam Umlted a proposal for construction of 

~ommunity Centre at Udyan Marg, New Delhi on 
09.08.2005 and another proposal for construction of staff 

quarters at Udyan Marg, New DeIhl on 06.032006. 

The proposal for construction of Community Centre 

was rejected vide the Chairperson, New Delhi Municipal 

Council Order dated 03.10.2005 and the proposal for 

construction of staff quarters was approved vide the 

Chairperson, New DeIhl Municipal CouncIl Order dated 
01.05.2006. 

{English} 

s.ttIng up of EngIleh L8ng .... 
TNChlng lnatitutlon. 

1198. SHRIMATI JHANSI LAKSHMI aoTCHA : WUI 

the Mlnlstar of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment propose8 to allocate 

funds to States to set up Eng/ish Language Teaching 

Institutes; 

(b) If 80, the details of funda allocated to each 

State; 

(c) the number of States utilized the funds aHocated 
for the purpoae; and 

(d) the action taken by the Govemment against 

those States who have not utilized funds fully? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWAAI): (a) Financial aasistance from the 

Central Govemment i8 given for running the English 

Language Teaching Institutes (El TI) support scheme and 

for organizing programmes at El Tis and Regional institutes 

of English. No financial assistance is given by the Central 

Govemment to set up El Tis. State Govemmenta set up 

the Institutes with the approval of the Central Govemmenl 

Subsequently, each Institute 18 financially supported by the 

State Govemment and the Central Govemment on fifty-fifty 

basis. 

(b) to (d) Although the ElTls are set up by the Stale 
Govemmenta, the funds are provided by the central 
Govemment for running the scheme on a sharing .... 
The amount released during the last 3 years to the States 
under El TI Scheme Is as follows:-
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51. Name of the El TlslRlEs Total Grants (As. In lakh) 

No. 
2004-2005 2005-2006 2006-2007 

1. SCEAT. Aizawl (Mizoram) 8,00,000 4,00,000 6,50,000 

. 
2. EL Tl. Allahabad (Uttar Pradesh) . 17,00,000 5,00,000 8,00,000 

3. SIEM. Aurangabad (Maharashtra) 2,00,000 3,00,000 7,00,000 

4. Ale, BangaIore (Andhra Prade8h, 46,00,000 47,00,000 13,55,000 
Kamataka, Kerala and Tamil Nadu) 

5. ELTI. BhopaJ (Madhya Pradesh) 13,00,000 7,00,000 

6. ELTI. Bhuba~r (Orissa) 19,00,000 10,00,000 8,00,000 

7. AlE. Chandigarh (Chandigarh '(UT) 4,00,000 20,00,000 16,55,000 
Haryima. Himachal Pradesh. 
Jammu and Kashmir and Punjab) 

8. o ELTI. Guwahati (Asaam) 14,00,000 12,00,000 7,00,000 

9. Institute of English, Koikata (West Bengal) 3,00,000 13,00,000 8,50,000 

10. SCEAT~ Patna (Bihar) 3.00,000 3,00,000 4,00,000 

11. SCau, Aaipur (Chhattisgarh) 5,00,000 12,00,000 8,00.000 

12. ELTI, Ranchi (Jharkhand) 8,00,000 3,00,000 9,00,000 

·13~ SIERT. Udaipur (Rajasthan) 9,00,000 3,00,000 4,00,000 

J4. H.M. Patel Institute of English Training 15,00,000 12,00,000 12,00,000 
and Research Vallabh VIdya Nagar 
(Gujarat) 

Total 1.66,00,000 1,47,00,000 1,19,10,000 

Grand Total As. 4,32,10,000 
(Rupees foUr crores thirty two lakhs 0 and ten thousand) 

Comrnme. for Mining lAeM (a) whether the Govemment has Bet up a High 
Powe, CommIttee to speed up the cases for mining lease; 

.1199. SHAI JUAL DRAM : Will the MinIaIer of MINES 
be pleased to stale : (b) "80, the detaiIa thereof; 
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(c) the details of cases reviewed and cleared by 

the High Power Committee; and 

(d) the factors taken Into consideration while 

clearing the cases for mining lease? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY) : (a) to (d) A Hgh 

Level Committee (HLC) was set up in Planning Commission 

to review the National Mineral Policy and recommend 

possible amendments to the Mines and Minerals (Devel-

opment and Regulation) (MMDR) Act, 1957 to give a f1HIp 

to private investment in mining sector. The mandate of the 

HLC did not include review and disposal of individual cues 
of grant of mining leases. 

Review of Lew and order tn 

Jammu and Ka8hmlr 

1200. SHRI DUSHYANT SINGH: WiU the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether a high level team of the Govemment 

has visited Jammu and Kashmir to review the law and order 

!Ntuatlon there; 

(b) if so, the details of their findings and 

recommendations made thereon; and 

(c) the action taken by the Govemment on the 

recommendations of the high level team? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(c) A meeting was held on 30.6.2007 in Srlnagar under 

the Chairmanship of Union Home Minister, Which was also 

attended by Chief Minister of Jammu and Kashmir, to 

review the intemal security situation Including law and order 

in the State; All the concemed security agencies, including 

the State Govemment, have, inter-alia, been asked to take 

concerted efforts to address effectively the emerging 

security concerns with the objective to contain terrorism 

in the State. 

The counter-terr0ri8mfmflltration efforts are reviewed 

peiiodIcaJly at various levels tri 1he State Govemment 

(Including the two Unified Headquarters headed by the 

Chief Minister of Jammu and Kashmir) and In the Central 

Govemment. 

Restriction on Pakistani CHlzen8 

1201. SHRI MANVENDRA SINGH: Wltl the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether the Govemment has lifted restrictlona 

on Pakistani citizens visltlrig their relatives In the border 

districts of Rajasthan; 

(b) If so, the detail. thereof; 

(c) if not, the reasons therefor; and 

. (d) the reaction of the Govemment In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 
SIr. 

(b) Does not ariH. 

(c) and (d) existing restrictions are being continued 

due to security considerations. 

1202. SHRIMATI NIVEDITA MANE 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of WOMEN AND CHILD DEVELOP-

MENT be pleased to state : 

(a) whether the Govemment Is planning to re-
launch the Integrated ChUd Development Services Scheme 
(ICDS); 

(b) if 80, the details there and the reasons 

therefor; 
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(0) whether the GoYemment l8a18o planning to 

have Public Private Pattnet8hIp to run the saJd achame; 

(d) if so, !he. details 1hetBot; 

(e) the area to be covered under !he said 8Cheme; 

and 

(I') the time by when it is likely to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) to (f) Yes, Madam. The details, 

however, are being wortted out. 

1203. SHAI SURAVARAM SUDHAKAR REDDY: 

SHRI GURUDAS DASGUPTA : 

SHRIMATI MANORAMA MADHAVRAJ : 

Writ the Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether the Government has any propoeaI 
to set up Second State Re-organisation Commission 

(SRC); 

(b) if so, the details thereof; 

(e) the terms of refenmoe to be assigned to the 

CommIssion; and 

(d) the time by when it is likely to be sat up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 

As of now, no decision has been taken in this respect. 

(b) to (d) Does not arise. 

Engi .......... Educ8IIon 

1204. SHRI SURESH KALMADI : Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
3tate 

(a) whether India has been made • pnMIIonaI 
member of the Washington Accord; 

(b) If 50, the other member countries of the 

Washington Accord; 

(e) the time by when India Is likely to be fun 
member; and 

(d) the benefit therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVElOPMENT (SHRIMATI D. 

PURANOESWARI): (a) Yee, Sir. Nationa1 Boani of 
AccredItation (NBA) of All India Council for Technical 

Education (AICTE) has been accorded provtsIonaI mem-
bership In the Washington Accord w.e.f. June 20, 2007. 

(b) Engineering Accreditation bodies of UK, USA, 
Canada, Australia, New Zealand, Ireland, Hong Kong, 
SIngapore, Urea, Taiwan, south Africa, Japan are the fuR 
Members and Engineering AccredItation bodies of RussIa, 
India, ShI Lanka, MaIayata. Germany are ProvIaionaI 
Members. 

(e) India Is likely to be fun member earliest by June 
2009. 

(d) The Accord rec:ognIzea subsIanIIaI equivalence 

of programmes accredited by these organizations and 
recommends that the graduates of accredited programmes 
In any of the signatory countries be recognized by the other 

countries as having met the academic requirements for 

entry Into the practice of engineering. 

{T1"IIMIation] 

Production of Iron 0nI 

1205. SHRI BRAJESH PATHAK: Win the MInister of 

MINES be pleased to state : 

(a) whether the Govemment has made any 
88timation of the iron ore produced from NCh mine during 
each of the last three yea,.; 
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(b) it so, the detaDs thereof alongwith the value of 
iron ore exported out of its total production; 

(e) whether there are sufficient reserve 01 iron ore 

in the country; and 

(d) if so, the total estimated difference In expOrt and 

import of iron ore in terms of value? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY): (a) and (b) As 

per available information, production of iron ore and 

value of iron ore exported for the last three years given 

beIow:-

Year. 

2004-05 

2005-06 

2006-07 

Production 

(in tonne) 

145941854 

165230526 
(ProviSional) 

180657041 
(Provisional) 

(Value in erore As.) 

Value of Exports 

(in Rs. Crores) 

4427 

5495 

5828 

(e) India has sufficient resources of iron ore, 

estimated at 25.25 billion tonnes, which continues to 

increase. Reserves, which are a function of detailed 

exploration, are estimated at 7.21 billion tonnes. 

(d) The total estimated difference in value of iron 

ore exported and imported (upto February 2007) for the 

year 2006-07 is Rs. 5680 crore. 

{English} 

s.ttlng up of Polytechnlcal Educational 
Inetltutlons 

1206. DR. P.P. KOYA : Will the MInister of HUMAN 

RESOURCE DEVELOPMENT· be pleased to state : 

(a) the number 01 Central Polytechnic Educational 

Institutions functioning In the Union Territory 0Il..akshadweep; 

(b) whether the Government p~rposea to tet up 

some institutions In th8 l.akshadweep during the current 
year; 

(e) if so, the details of places selected for the 

purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) There Is no Central 

Polytechnic EducalionallnsUtuttons functioning in the Union 

Territory of Lakshadweep. The Government have initiated 

a scheme for providing one time financial assistance for 

establishment of New Polytechnica in certain Specially 
Identified Districts In the country where there Is no 
polytechnic at present. No such district has been identified 

in the Union Territory of Lakshadweep. 

SettIng up of Women Study centre 

1207. SHRI NARAYAN CHANDRA BORKATAKY : WIll 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government has received any 

revised proposal from Tezpur University to start a Women 

Study Centre in the UnivetSity; 

(b) if so, the details thereof; and 

(e) the time by when such proposed centre is likely 

to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATID. 

PURANDESWARI ): (a) to (e) Tezpur University. 

Tezpur (Assam) has, during the Xith Plan period, re-
submitted a propoaal to the University Grants Commission 

(UGC). aimed initially at starting short term courses on 

Women Empowerment, Entrepreneurship Development, 
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Computer l.itaracy and such other . COUf88S having 

relevance to woman development. The Xlih Plan has not 
been finalized. 

1208. SHRI CHANDRAKANT KHAIRE : WIU the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) the quantity of iron ore exported by MMTC every 

year; 

(b) the rate at which it is exported; 

(e) whether the rate of export is less than that of 
the open market; and 

(d) if so, the action takenlpropoeed to be taken 
by the Government to oft8et the Io8s suffered by the 
MMTC? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) and (b) The details 

of quantity exported by MMTC and the export rate during 

the last three years are given beIow:-

Year Quantity 
(in Million Tonnes) 

2004-05 11.92 

2005-06 10.08 

2006-07 08.14 

Export Rate 
(Rupee/per tonne) 

1.792.57 

2.141.27 

2.334.79 

(e) The rate of export is in line with the market. 
While export of iron ore to Japan and South Korea under 

the long tenn agreements are at benchmark annual price8 
which are fixed every year keeping in view the Increae 

or decreue of prices in international market. export of Iron 
ore to China are on spot priceS basis. 

(d) MMTC has not suffered any lou on account of 
export 0' iron ore. 

AntI Terroriem Cell 

1209. SHRI IOBAL AHMED SARAOOI : Will the 

Minister of HOME AFFAIRS be pleued to state: 

(a) whether the State Anti-Terrorist Cell is not 

equipped enough to deal with tech-savvy terrorists; 

(b) whether It suffers from lack of trained personnel. 

Is understaffed and more importantly. Iacka a counter-

intelligence system; 

(e) If 80. the detaHs thereof; and 

(d) the action taken by the Govemment in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) to 

(d) It is not clear 88 to which State Anti-Terrorist Cell Is 

being referred to. However, It Is stated that the State and 
Central Security and intelllgence agencies have been 

working in coordination with each other to neutralize the 

current and emerging threats from terrorist elements. The 

Govemments continuous endeavour has been to upgrade 

the skills and technical capabilities of these agencies 10 
effectively meet the challenge posed by terrorism. 

The Central Govemment also provides financIaJ and 

technical assistance to the State. Govemments for 

upgrading their State Police Forces and Special Branches 
to deal with lerrorists and the new lechnlquea being used 
by them. 

Joint Coulel Patrolling 8ftd SUrveillance 

1210. SHRI G.M. SIDDESWARA : Will the MInister of 
HOME AFFAIRS be p/ened 10 state : 

(a) whether the Govemment has formulated any 
jOint patrolling scheme and surveillance for coastal areas; 

(b) If so, the details Ihereof; 

(c) If not, the time by when It Is likely to be 
formulated; and 
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(d) the details of allocation of funds for the said 

scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) Yes, Sir. In the states of Gujarat and Maharashtra joint 

coastal patrolling under 'Operation Swan' is done by 

deploying Coast Guards vessels. Coast Guard has 

comme~ patrolling of Gujarat coast since February, 

2006. 

Further, a 'Coastal Security scheme' is also under 

i~mentation in 9 coastal states and 4 UTs. This 

envisages strengthening of coastal .poIicing by setting up 

73 Coastal police stations and other Infrastructure all along 

the coastline. In the states of Kamataka, Tamil Nadu and 

Puducherry, joint coastal patrolling with Coast Guards has 

started. In some other coastal states, coastal patrolling has 

commened with locally arranged boats. 

(c) Does not arise. 

(d) 'Operation Swan' provides for As. 311.62 crores 

for interceptor boats and As. 30.94 crores for setting up 

of 3 Coast Guards stations. 

Coastal Security Scheme envisages capital ouUay of 

Rs. 400 crores and recurring expencflture of As. 151 crores 

for 5 years, commencing from 2005-06. 

{Translation] 

Encyclopaedia of omelel Hindi Language 

1211. SHRI RAGHUVEER SINGH KOSHAl : Will the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has prepared 

"Encyclopaedia" of the official Hindi language; 

(b) if so, the details thereof; 

(c) whether there Is any system for comparative 
development updating and upgradation of the above 
Encyclopaedia with the other languages of the world; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) 

The Department of Official Language in the Ministry of 

Home Affairs who deal with matters relating to official 

language have not prepared any encyclopaedia of . Hindi 

as OffIcial language. Neither Ministry of Human Resource 

Development who deal with promotion of Hindi as a 

language have prepared any such encyclopaedia. 

(b) to (d) Do not arise. 

{English] 

Indian Institute for Information Technology, 
DesIgn and Manufaclurlng 

1212. SHRI S.K. KHARVENTHAN : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) the names of places where Indian Institute for 

Information Technology, Design and Manufacturing (IIrrb 
and M) are located In the country; 

(b) whether the Govemment has any proposal to 

set up such an institute at Chennal; 

(c) if so, the details thereof and the time by when 
the said Institute Is likely to be set up; 

(d) whether there is also a proposal to aet up 

Centres of Excellence in Manufacturing In the country; 
and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (c) At present. there are two 

Indian Institutes of Informantion Technology, Design and 
Manufacturing (IIITD and M) • at Jabalpur in Madhya 

Pradesh and Kancheepuram in Tamil Nadu. IIITD and M 

Kancheepuram has started functioning from Indian Institute 
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of Technology, Madras CampUS until the Institute's own 
infrastructure and facilities are created. 

(d) and (e) The Indian Institutes of InformatiOn 

Technology, Design and Manufacturing CIIITD-and Ma) have 

been set up by the Govemment In its endeavour to create 

Centres of Excellence in Design and Manufaclurlng in the 

counby. 

1213. SHRI E.G. SUGAVANAM : Will the MInIster Of 
TEXTILES be pleased to state : 

(a) whether the Government is aware of the 

problems being faced by the garment exporters in the wake 

of appI8CiatIon 01 rupee; 

(b) if 50, the details thefeof; 

(e) whether the Government has any proposal to 
grant relief to garment exporters; 

(d) if 50, the details thereof; 

Ce) whether the Government proposes to modify the 
extended Technology Upgradation Fund Scheme (TUFS) 

and to pass on some benefits to the spinning Industry and 

other weaker areas; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 

Government is aware or the problems being faced by the 
garment exporters in the wake of appreciation of the rupee. 

As per reports received from Export Promotion Counclla. 
Garment I Textile Industry has been adversely aftected due 
to appreciation of rupee. 

(e) and (d) The Government has revised the Duty 
Drawback and· DEPB rates, which win benefit the textile 

sector. 

<e) and (f) During the eight years of operation of 
Technology Upgradation Fund Scheme (TUFS), dlfferantial 
level of benefits has been obaerv.ed in different segments. 

Certain segments Hke spinning and oompoalte upgradatlon 

have benefitted to the desired level leaving scope of focus 

in segments Hke processing, garments etc. The Scheme 
Incorporates rationalization in technical and financial 
norms, which are expected to:-

(i) induce capital Investment in the textile sector to 

achieve growth parameters for fibre, yam, fabric 

and gannent production chain; 

(ii) help the textile sector capitalize on the vibrant 

and expanding global and domestic markets 

through technology upgradatlon reeultlng In cost 
effectlvenesa, quality production, efftciency and 
global competiIivaness in line with the goals 
enumerated in the Vielon Statement for Textile 
Industry (2007-2012); 

(iii) generate 18% annual growth and create 

addltlonal capacity building in all the segments 
of the textile sector; and 

(iv) propel investment in the sector to the tune of 

Rs.1,50,600 CfOr8. 

[TransIIItIonJ 

Export of Fruita Mel V ....... 

1214. PROf. PREM KUMAR DHUMAL 
DR. DHIRENDRA AGARWAL : 

WIll the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) the detaJIs of fruits and vegetables exported and 
foreign exchange earned therefrom, from various States 

during each of the last three yeaJ'8, Staie-wi8e and country-

wise; 

(b) ~ the percentage of export is l8t18factory 
in comparison to the production of fruits and vegetables 
in concerned States; and 

(e) the II8p8 taken/proposed to be takan to 

Increase the export of fruits and vegetablea from the 
concemadStatea? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF COMMERCE, MINISTRY OF COMMERCE AND 
INDUSTRY (SHRI JAIRAM RAMESH): (a) Mango, 
banana, grapes, apple, oranges, potato, garlic, peas, 

Country 2003-04 

Quantity Value 

Bangladesh 456138.92 40126 

Canada 2786.29 7.36 

France 6658.90 14.n 

Germany 6499.42 28.79 

Kuwait 8919.28 18.54 

Malaysia 178On.92 161.60 

Mauritius 14378.20 14.36 

Nepal 128146.93 64.14 

Sri lanka 114858.40 92.39 

United Arab Emirates 179105.04 225.48 

United Kingdom 16308.20 74.02 

State-wise export statistics are not maintained. 

(b) Percentage of exports of fruits and vegetables 

to their production for 2004-05 Is given below:-

(Quantity in Million Metric tons) 

Production Exports %Share 

Fruits 49.2 0.23 0.46 

Vegetables 101.4 1.02 1.00 

(Source production figures : NHB; Export figures: DOCIS) 

gherkins, and onion are the important fruits and vegetables 
exported from India, Details of the export of fruits 
and vegetables to major importing countries are given 
below:-

(Quantity: In metric tons, value: Rupees incrore) 

2004-05 2005-06 

Quantity Value Quantity Value 

478596.57 410.96 478409.787 421.30 

2532.24 5.95 2472.68 7.85 

31n.00 10.58 1332.51 7.80 

6185.13 22.81 5807.88 33.40 

10058.57 17.60 13037.56 20.12 

180324.96 135.52 234606.40 184.45 

15519.54 12.27 18339.62 16.99 . 

124498.60 65.75 113796.30 54.37 

122997.19 79.71 154601.39 108.55 

188558.34 215.39 215203.97 293.45 

18553.52 84.94 22628.21 104.65 

This data clearly shows that exports of fruits and 
vegetables as a percentage of their total production are 

miniscule. 

State-wise export statistics are not maintained. 

(el Measures taken by the Agricultural and Pro-
cessed Food Products Export Development Authority 
(APEDA) to promote export of fruits and vegetables from 
the country include participation in fairs, promotional 
campaigns, setting up and upgradation of laboratories, 
setting up of centers for perishable cargo, pack houses 
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and other infrastructural facilities, imPlementation of residue 
monitoring plans and market access initiatives. Agri export 

zones have been set up for various fruits and vegetables. 

APEDA has been extending financial assistance to 

exporters under its schemes for financial assistance for 

Infrastructure Development, Market Development, Quality 

Development, Research and Development and Tranapolt 

assistance. 

{Eng/ish} 

Schemes for Trlblils 

1215. SHRI G. KARUNAKARA REDDY: WID the 

Minister of TRIBAL AFFAIRS be pleased to stale : 

(a) the number of schemes being Implemented for 

tribals through the Non-Govemmental Organisations in 

Karnataka; and 

(b) the amount allocated for each 8Cheme and 

utilized so far during the current year? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) The MInIstry of Tribal Affairs has been 
implementing following schemes for scheduled tribes 
through non-govemmental organlsati0n8 across the country 
including State of Kamataka, namely (;) Grants-in-aid to 

Voluntary OrganIsations working for the welfare of 
Scheduled Tribes (II) Educational Complex in Low Uteracy 

Pockets for development of womens' literacy In tribal areas 
(iii) Vocational Training Centre In Tribal Areas (Iv) SCheme 
of Coaching and AllIed and (v) Development of Primitive 

Tribal Groups through Non-Govemment Organisations In 

Kamatalca. 

(b) The details of funds allocated under each 

scheme and the grants released so far to Kamataka during 
the current financial year Is given In the enclosed 
statement. 

Details of funds aJlocatfld to Kamataka under each scheme and grants reIeIIsed 
during the cumlnt fInMJciaJ yesr (2007-D8) 

S.No. Name of the schemes 

1 . Grants-in-aid to Voluntary Organiaationa 
working for the welfare of scheduled Tribes 

2. 

3. 

Educational Complex In Low Uteracy Pockets for 
Development of Women Uteracy In Tribal Areas 

Vocational Training in Tribal Areas 

4. Coaching and Allied· 

5. Development of Primitive tribal Groups (PTGs) 

Total amount 

(As. In lakh) 

Amount allocated Amount reIea8ed 

200.00 61.23 

100.20 0.00 

5.14 

78.00 0.00 

378.20 66.37 

Note - AHocations under the schemes of Vocational Training Centres and CoachIng and AllIed have not been made due 
to smaU earmarked budget. 

"No proposals received from the State under this scheme. 
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Trade with Africa 

1216. SHRI ANANDAAO VITHOBA ADSUL : 
SHRI ADHALRAO PATIL SHIVAJIRAO : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Government has been planning to 
increase trade with African countries; 

(b) if so, the details thereof; 

(c) the strategy adopted by the Government In this 
regard; 

(d) the details of the present level of trade with 
African countries; and 

(e) the extent to which it has been Increased? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) and (e) The "Focus Africa Programme" was 
launched on 31.3.2002 to further expand and deepen 
India's bilateral trade engagement with African countries. 
Initially it covered seven countries of Sub-Saharan African 
(SSA) Region, namely, South Africa, Nigeria, Mauritius, 
Tanzania. Kenya, Ghana and Ethiopia. Subsequently, the 
scope of this programme was further extended with effect 
from 1.4.2003 to include Angola. Botswana, Ivory-Coast, 
Madagascar, Mozambique, Senegal, Seychelles, Uganda, 
Zambia, Namibia and Zimbabwe, Egypt, libya, Tunisia, 
Sudan. Morocco and Algeria. Several other measures such 
as strengthening of institutional arrangements like Trade 
Agreements, Joint Trade Committees and Joint Trade 
Commissions, Business to Business interactions and 
exchange of high level visits have also been taken to 
promote trade with African countries. 

(d) and (e) As per the database of DGCIS, KoIkata, 

the non-oil commodity trade with African countries during 
2006-07 amounted to US $ 15031.05 Million, as against 
US $ 11872.09 Million during 2005-06 .. 

T .... ' .11k 

1217. SHRI M.K. SUBBA : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether the Tassar Silk Industry of Assam and 
the North Eastern Region is facing grave shortage of Tassar 
and depends largely on the cheap Silk-yam from China; 

(b) If so, the details thereof; 

(e) the capacity of Tassar Silk Industry In Assam 
and other Sates of North Eastern Region and the extent 
to which it depends on imported Silk-yam; and 

(d) the amount of such yam imported for Tassar 
Silk Industry during each of the last three years and the 
current year, indicating the origin of the yam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (~HRI E.V.K.S. ELANGOVAN): (a) Yes, Sir. 

(b) The estimated requirement of Tassar Silk In 
Assam and other North Eastern States is approximately 
55 Mrs. However, the total production of Oak Tasar Silk 
in the region is around 3.00 Mr only. Therefore, there is 
a shortage of approximately 52 Mr of Tasar Silk Yam. 

(c) The details of the production of Tasar silk in 
the North Eastem Region during the last three years is 
as under:-

State Tasar Raw Silk production (in Mrs) 

2004-05 

Assam 

Arunachal Pradesh 

Manipur 3.0 

Mizoram neg 

Nagaland. 0.2 

Total 3.2 

neg = Jess than SO kg. 

2005-06 

neg 

3.0 

neg 

neg 

3.0 

2006-07 
(Provisional) 

neg 

1.3 

0.1 

1.4 

The additional requirement of Tasar silk Is mainly 
supplemented through Import. 

(d) The Import of non-mulberry silk and silk yam 
Into the country during last three years ia given in the 
enclosed statement. 
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ActIvttIM of P8Idatan on Border 

1218. SHRI NARAHARI MAHATO : WIft the Minister 

of HOME AFFAIRS be pleased to state : 

(a) whether Pakistan has constructed new bunkers 

along the border in the year 2006-07; 

(b) if so, the details in this regard; 

(e) whether they have constructed a Dam near 

disputed pillar No. 62 at Ohamala NaJa; 

(d) if so, whether the Govemment has taken up the 

matter with PBkistan; 

(e) if so, the details thereof and the reaction of 

Pakistan thereto; 

(f) the action taken by the Govemment in this 

regard; and 

(g) the details of the action plan proposed for 

modernization and setting up of new posts along the 
border? 

THE MINISTER OF STATE IN THE" MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) and 

(b) The following number of bunkers have been constructed 

by Pakistan along the border in the following States In the 

year 2006-07:-

Jammu 95 nos. 

Punjab 08 nos. 

Rajasthan 25 nos. 

(e) to (f) No such dam has been constructed by 

Pakistan. 

(g) Government has sanctioned 697 BOPs for 

India Pakistan border with a average inter BOP 

distance of 3.5 km. The following hi-tech electronic 
surveillance equipment. have also been sanctioned for the 

border:-

(I) Hand Held Thermal Imagers 316 nos. 

(U) Stalker-llIMobile surveillance vah 09 nos. 

(Iii) Battlefield surVeillance radar 28 nos. 

(iv) Long Range Reconnaissance and 20 nos. 

Observation System (LORROS) 

Mapping of Tea Gardens 

1219. SHRI KC. PALLANI SHAMY : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Tea Board has plans to tie up with 

the Indian Space Research Organisetion (ISAO) for 

mapping the tea gardens in the country; 

(b) if so, the details thereof; 

(e) whether H is also proposed to set up Village 

Resource Centres and to establish connetivity with each 

garden; 

(d) if so, the details thereof; and 

(e) the steps taken to further promote the 

production of tea in the country, particularly in the tea 

estates in Tamil Nadu? 

THE MINISTER OF STATE IN THE OEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) Yes, Sir. Tea 

Board has proposed to collaborate with the ISRO for 

utilizing Hs services In the areas of remote sensing and 

GIS for the benefit of the tea Industry during the 11 th 

Plan period. 

(e) and (d) Yes, Sir. The Village Resource Centres, 
would also establish connectivity with each tea garden for 

collection of information pertaining to the various aspects 

of tea production. 

(e) In order to promote the production of tea in the 

country the Government of India has sanctioned a major 

scheme, Special Purpose Tea Fund (SPTF), among others, 
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which provides for extending financial support to tea 

gardens including in the State of Tamil Nadu by way of 

long term loan and subsidy for undertaking uprooting and 

replanting/rejuvenation of the old tea bushes. 

Export of Sports Goods 

1220. SHRI NAVEEN JINDAL: WiD the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a> the quantum of sports goods exported dUring 

the last three years and the foreign exchange earned 
therefrom; 

(b) whether the Government has any proposal to 

give more incentives to manufacturers to augment the 

production and export of sports goods; 

(c) if so, the details thereof; and 

(d) the steps talcerV'proposed to be taken to boost 

1221. SHRI HlTEN BARMAN : 

SHRI DALPAT SINGH PARSTE : 

WID the Mini8t8r of HOME AFFAIRS be pleased to 
state: 

(a) whether Illegal Bangladeshi migrants are in-

volved In heinous crlmesldacoIties in DeIhl; 

(b) If 80, the details of the cases reported during 
each of the last three years; 

(e) whether the CBI has received any 1181 of 
Bangladeshi criminals from Interpol; 

(d) If 80, the reaction of the CBI and action taken 

against them; and 

(e) the details of Bangladeehi who have there own 
business in the country, particularly in West Bengal, State-

export of sports goods and to ensure their quality 88 per wise? 

international standards? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE. MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAJRAM RAMESH): (a) Aa per the data 

compiled by the Sports Goods Export PromotIon CoLn:iI, 
exports of sports goods during the last three years In terms 

of US $ are 88 follows:-

2004-05 87.94 MIllIon 

2005-06 103.22 MIllIon 

2006-07 112.50 MlUIon 

(b) to (d) Sports Goods have been declared 88 'Focus 

Product' under the provisions of chapter 3 of Foreign Trade 

Policy (2004-09). In addition, the Government provides 

financial assistance under Matturt Access initiative ICheme 

and Market Development Asaistance scheme for organizing 
Buyer-Seller meets and participation in falrllexhlbitlona 

abroad. Product cum Process Development Center Is In 
operation for testing the Sports Goods. 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) and 
(b) The number of cues of· crime reported In DelhI during 

the year 2004, 2005, 2006 andupto 31st July, 2007 In 
which persont of Bangladeshi origin were Involved, are 
given beIow:-

St. Crime Head Year-wlse number of cue 

No. reported 
2004 2005 2008 2007 

1. Dacoity 4 8 

2. Murder 2 1 0 0 

3. Alt8f'l1)t . to Murder 3 4 3 0 

4. RObbery 11 3 1 0 

5. Rape 1 0 0 0 

Total 21 18 5 
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(c) and (d) The interpol wing of CBI has not received 

any list of Bangladeshi criminals from Interpol Dhaka 

(Bangladesh) or Interpol Headquarters, France. However, 

Interpol Wing, CBI has been receiving separate requests 

from Interpol Ohaka in order to locate four of their wanted 

criminals in India who are likely to be In Kolkata. One of 

them involved In Passport Forgery case, was arrested by 

CID, West Bengal. 

(e) Such data is not maintained. 

[Translation1 

u.n. by NSTFDC 

1222. SHRI MAHAVIR BHAGORA : Will the Minister 

of TRIBAL AFFAIRS be pleased to slate: 

(a) the provisions for advancing loans, recovering 

and determining interest rate on loan in tribal areas 

by National Scheduled Tribes Finance and Development 

Corporation (NSTFDC) and the present intetest· rate; 

(b) the details of the funds released in the last three 

years by the Corporation, State-wise; 

(c) the details of the targets fixed and achievements 

made by the Corporation, State-wise during the last three 

years; and 

(d) the details of the benefICiaries covered under 

the scheme during the last three years, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAH) : (a) NSTFDC provides loans through the State 

Channelislng Agencies (SCAs) to the eligible Scheduled 

Tribes for undertaking viable self-employment ventures! 

activities. The Board of Directors of the NSTFDC 

determinas the details of provisions, recovery period, rate 

of Interest, etc. At present, NSTFDC has a number of -

schemes viz. Tenn LoanIBridge loan, Adlvasl Mahlla 

Sashaktlkaran Yojana (AMSy) , Micro-credit scheme, Mar-

keti~g Support Assistance, Skill and entrepreneurial 

traln,ing programme, grant for computerization of database 

of SCAs, etc. Further, details of the seme are available 

in the Annual Report of the Corporation. 

'(b) and (d) Details of funds released to SCAs alongwith 

corresponding number of beneficiaries during 2004-05 to 
2006-07 are given in the enclosed Statement-I. 

(c) Details of financial targets and achievements 

with respect to sanctions for the years 2004-05 to 2006-

07 are given in the enclosed Statement-II. 

Statement-l 

SI.No. State 

2 

Year-Mse disbulSlHTHlflt of funds to ChannsilBing Agencies of NSTFDC 

Blongwith number of beneficiaries 

2005-06 

(Amount Rs. in lakh) 

2006-07 

Amount No. of bene. Amount No. of bene. Amount No. of bene. 

3 4 5 6 7 8 

A. Term loan for Income GeneraUng ActIvItI .. 

1. Andhra Pradesh 1,181.71 296S 311.36 409 898.90 11813 
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1 2 3 4 5 6 7 8 

2. Chhattisgarh 734.07 170 983.61 690 718.15 294 

3. Gu;arat 0 0 1,435.10 9700 

4. Himachal Pradesh 31.96 9 29.14 10 84.24 161 

5. Janvnu and Kashmir 74.33 26 51.40 12 234.54 80 

6. Jharkhand 601.91 403 535.05 220 143.10 80 

7. Kamataka 202.90 1120 257.10 315 100.20 334 

8. Kerala 17.13 33 18.45 41 14.25 35 

9. Lakshadweep 0 43.98 32 27.82 24 

10. Maharashtra 436.83 652 999.96 413 1,088.51 1560 

11. Madhya Pradesh 0 676.89 436 32.94 8 

12. Nagaland 244.09 56 163.93 40 172.74 40 

13. OriSsa 27.72 8 0 8.05 2 

14. Rajasthan 454.89 380 405.17 416 202.33 408 

15. Sikkim 118.00 40 394.13 188 388.18 306 

16. Tripura 0 0 329.85 232 

17. Uttaranchal 11.20 8 34.84 8 0 

18. West Bengal 711.75 8938 301.03 2899 768.20 6292 

Total 4,846.49 12808 5,105.84 8227 6,820.90 31347 

B. FInancIal AuIst8nce for II8rUIIng Support AdIvftIM 

1. TRIFED. New Delhi 0 100.00 2000 0 

2. GeC, Andhra Pradesh 500.00 283000 750.00 113400 1,080.00 125800 

3. NCOC. Jharkhand 0 0 300.00 90000 

Totel 500.00 283000 850.00 115400 1,380.00 1215800 

Grand Total 5,346.49 295808 6,856.84 121827 8,000.90 247147 
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"""""',-11 
Detslls 01 Stst9-wiH tstpeCs for sancfIons ............ IICIuIII NtJCtJons 

(As. In Iakh) 

S.No. State Year 2004-05 Year 2005-06 Year 2006-07 

Target Achievement Target Achievement Target Achievement 

2 3 4 5 6 7 8 

A. Term Loen for Income GeneratIng ActlYltla 

1. Andhra Pradesh 612.00 1,069.41 673.00 893.70 512.00 2.036.64 

2. Andaman and Nicobar 50.00 50.00 50.00 
Islands 

.'--;-" 

3. Arunachal Pradesh 80.00 80.00 72.00 

4. Assam 419.00 3n.00 '337.00 

5. Bihar 83.00 87.00 noo n.02 

6. Chhattlsgarh 833.00 591.75 755.00 697.96 675.00 627.25 

7. Dadra and Nagar Haveli 50.00 50.00 50.00 

8. Goa 50.00 50.00 50.00 30.12 

9. Gujarat 898.00 854.00 763.00 1,435.10 

10. Himachal Pradesh 50.00 50.00 107.87 50.00 98.02 

11. Jammu and KaahmIr 128.00 214.10 126.00 259.92 113.00 203.17 
. 

12. Jharkhand 881.00 533.88 808.00 718.63 723.00 171;60 

13. Kamataka 279.00 250.80 395.00 290.10 353.00 345.10 

14. Kerala 50.00 42.35 100.00 21.00 100.00 65;50 

1 S. l.akshadweep 50.00 20.76 50.00 4.67 50.00 21.25 

16. Manlpur 92.00 112.00 100.00 

17. Maharashtra 1,066.00 1,174.06 978.00 .45.4 .. 00 874.00 1,107.68 
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2 3 4 5 6 7 8 

18. Meghalaya 221.00 227.00 203.00 18.09 

1i. Madhya Pradesh 1,411.00 457.88 1,396.00 987.59 1,247.00 604.78 

20. Mizoram 100.00 100.00 100.00 27.90 

21.-Nagaiand 155.00 278.93 202.00 141.03 181.00 172.74 

22.Orissa 1,025.00 471.03 929.00 610.00 830.00 97.50 

23. Rajasthan 798.00 582.86 810;10 488.74 724.00 496.29 

24 ....... 50.00 232.00 50.00 281.27 50.00 386.18 

"l 
25.T .... ~ 84.00 74.00 66.00 

a. T .... 124.00 126.40 113.00 101.00 305.70 

27. UttarancheI 50.00 92.35 50.00 34.00 50.00 66.40 
;. 

28. Unar Pradesh 50.00 50.00 50.00 

29. west Bengal 555.00 667.10. 503.00 761.53 449.00 654.78 

Total (A-I» 10,294.00 6,805.84 10,000.00 6,752.11 9,000.00 9,048.81 . 

ChIMer .... Profecta 

1. Jharkhand-Wadi 133.95 

Total (A-II) 133.95 

Total [(A-I) + (A-II» 10,294.00 &.805.64 10,000.00 6,752.11 9,000.00 9,182.76 

B. fInencIeI AuIatINW:e for ............. Support ActIvItIea 

1. TRIFED, New DelhI 250.00 

2. GCC, Andhra Pradesh 500.00 1,000.00 1,050.00 

3. NCDC, JtIaIikhMd - - 300.00 

TobI! ~) 500.00 1,250.00 1,000.00 1,350.00 

Grand Tolal 10,284.00 7,305.64 .10,000.QO 8.002..11 10,000.00 10,532.76 
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[English] 

T .. c,*. Training COW'll 

1223. SHRI SANJAV DHOTRE' : WIU the Mlnl8ter 
of HUMAN RESOURCE DEVELOPMENT be pIeued to 

state : 

(a) whether Elementary Teacher Education 
(ETE) , Junior Bulc Training (JBT) and NUlllry Teacher 
Training (NTT) are recognized .. profualonaUvocatlon 
couraea; 

(b) If 10, the details thereof; 

(e) whether atudents are allowed to'do their BoA) 
B.Com. courses privately or. through corretpOndence 
simultaneoualy alongwHh the above profeulonal courael 
at the same point of time; 

(d) if so, the detaUa thereof; 

(e) whether the students having quallfled both 
professional and educational cou..... in the same 
year are cOns/dered and validly allowed to indicate their 
both these qualifications while applying for Government 
jObs; 

(f) if so, the details thereof; 

(g) whether any High CourVSupreme Court hea 
recently paasad certain orders In this regard; and 

(h) if so, the detaHs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) Vea, Sir. 

(b) The National Council for teacher Education 
(NCTE) accords recognition to pre-primary/elementary, 
B.Ed./M.Ed. courses In accordance with the provtalona of 
the NCTE Act and Rules. 

(e) to (f) Teacher training courses are fuII..IIrne ,.. 
to-face courses. However, B.Ed. and M.Ed. courue are also 

granted recognition In diaIance moc:Ie. M.Ed. courses are 
run In aome InatItutIona on part-time baa/so One can 

participate In two degl'8l programmes simultaneously If one 
la from cIatance moc:Ie and other from regular mode, subject 

to the condition that the two Universities in question have 
no objection. 

(0) and (h) this Ministry Is not aware of any such 
orders passed by the Hon'ble 'Supreme Court or any of 
the Hon'ble High Courts. 

1224. SHAI M1UND DEORA : Wilt the MInister 
of HUMAN RESOURCE DEVElOPMENT be pleased to 

state : 

(a) whether the Govemment of ~tra has 

requested to the Union Government for provklng ftnancIat 

UIIatanoI to the State Secondary and HIgher Secondary 

Education Boards on the baa/a on NafP1al Talent Search 
ExamInatIon and the number of ~ partlclpa~ in the ' 

OlympIad; 

(b)' If 10, the detaIIa theraaf; and 

(e) the ,action taken by' the Govemment in this 

NgIlrd? 

THE MINISTER OF STATE IN THE MlNlSTRV OF 

HUMAN AESOURCEDEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (0) Govemment of MahaIaahtra 
had auggeatad for a ICheme of ftnancIaI 8I8iItMce as an 

incentive to Stale SecondIIry EduceIIon Boarda on the 
buIa of petfonnance of sIUdenta In the NdonaI 
Talent Search ExamInation conducted br NeIIonaI .CouncIt 
of Educational ReIearch and· Training (NCERT) 80 that 

Slate Boards pay !'nON aaenIion 10 quaIty. SlmlIarIy, 
Iwy had a.ggeated for a IOIwne . ., giving • gJ8I'It of 

As. 5.00 Iakhs per student to HIgher Secondary Boards 

whoM students are selected to represent Incia in the 

OlympIads In MathematIcs, PtIyaIca, ChemIstry, Biology and 
Botany. 
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The propo8aJ of Government of Maharaahtia oouIdoot. 

be supported as there Is no such pnMaion under any· 

scheme of the Ministry ?' Human 'Aeaource' De¥eIopmeId 

or NCERT. 

1225. SHRI SUBHASH MAHARIA : WIU the MInister 
of HOME AFFAIRS be pleased to state : o. 

(a) the deIaIIs of Maoists attacks on police .atatior1a 
in the aftectecUlIatMclurilQlhe .... thrN yeaM, yaar-wiea 
and StatelUT-wiae; 

(b) . the losS ott;vas _ properlJ·dua to the .... ; . 

and 

(c), the $tapa baing taken to c::ontain the 

manaoa? 

THE MINISTER.OF STAre IN THE MINISTRY OF 
.,,~. - t" ~ • 

~ AFFAI~S (SH~ SH~IPAAKASH JAISWAL) : (a) to 
(c) Stata-wiae details of att8cks on' Pollee, CMIIans 
killed and Policemen killed are gtven In the ancIo8ed 

Statement. 

The naxatitashave bean oo.arved to be targeting 

certain types of Government buildings and Intrutru(:lufa 

pertaining to road and rail communications and, In some 
cases in recent months, pow8tlransn'lission facilities. Action 
is being taken continuously by the Slate .Go¥fmmente to . 

minimize such poaaIbIfities and to' atrengIhan' raIated 
security arrangements. 

The Central ~ment is·~ Mel 
COOfdinating Ihe efforts, and f88O!J~ of .. the, Stale 
Govammerit8, through .variatyof.......... Inc;Iuding 

deployment of 33 baUalionaof Cent""Para MiIiIary.F0rc.. 
that WCIIk under lhe "~ of the ~,.~., 

Govemman&s. ~,of 29. "~Rae~ ~ 
sbengttlaning of !he local PolIce and-1~~qencieI. 
through the Scheme .Ior ~ 01 StaI8; Police: 

Forces, financial assiatance through the Schemeqf., 

Sacut1ty RaIatad ExpendIture. lupplernenling the training 

naad8 of State Police Forces, sharing of Intelligence Md 
bringing about Intat-State coofdfnatIon. ,. 

HOwever, I8w and order being a 'State subject ulider 

the ic:herne of the Conauiutton; raIpo!isIbIIItY for effective 
action lias with State Governments. In par1lcular. they need 
to ~xpadItIoU8IY fill, !'P existing vecencIaI In their Police 

F~, opti""Uy .~. ~ above UIiatanoe for model!'-
~~. equippl~ ~' and .raIse ~ India' Reeerve 
baItaIIona sanc:tIoned by the Central Government. The State 
Govammanta also need to aImuItanaouaIy eneunt eIIectMt 

implementation of a large· number of schemea related to 
daveIopmant of improve conditlo"s In the affected anteI. 

State-Mse number 01 Attsdcs. 011 Police, CIvIIiIIns 
killed Mel PolIcemen killed. 

State Number of AltacIc8 on Polica 

2004 2005 2008· 
"r. 

26 41 17 

Bihar 17 19 6 

Chhattlagarh 102 73 134 

27 23 24 

33 25 17. 

Ultar~ 3 

.. 
2 1 

~aat Bengal 6 

Orte8a', '0'" 17 8 5 
. . '.~ ; ~ "_'.; .' -r. " Karnataka 2 1 .. 

232 193 210 
.... 3 .1 .'.-
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State Number of CMIiana k1Ded 

2004 2005 2006 

Andhra Pradesh 88 186 37 

Bihar 186 72 40 

Chhldliegartl 75 121 304 

Jharkhand 128 92 81 

Maharashtra 9 29 39 

Uttar Pradesh 9· 5 

Madhya Pradesh . ·4 .2 

West Bengal 2 6 9 

Orissa 4 13 5 

Karnataka 2 

Total 486 524 521 

State . Number of Policemen killed 

2004 2005 2006 

2 3 4 

Andhra Pradesh 6 22 10 

Bihar 5 24 5 

Chhaltisgarh 8 47 84 

Jhaitchand 41 27 43 

Maharashtra 6 24 

Uttar Pradesh 17 

Madhya Pradesh 

West Bengal 13 8 

"1 2 s 

Orissa 4 

Karnataka 6 

Total. 1,00 153 

Upgredation of Indian Institutes of 
Sc:fence 

4 

157 

1226 •. SHRI RAYAPATI SAUBASiVA RAO : WiN the 

Minister of HUMAN RESOURCE DEVELOPMENT· be 
pleased to state : 

(a) whether the Govemment proposes to upgrade 

Indian Institute of Science, Education and Research 

(IISER) into a world class Institution on par With Oxford 

and Cambridge; 

(bJ .' if so; the detailS thereof; 

(c)whetber tt)e Government .has de<:ided to 

,Increase ~~t for. Ibis purpose; and 

(d) if so, the details thereof? 
l; , '. ," 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (d) The Govemment of India has 

set up three new Indian Institutes of Science Education 
and Research (IISERs), one each at Pune, Koikata and 

Mohall. These Institutes are envisaged to create research 

universit.,. of the ~hest. caliber in which teaching and 
education in basic ~ences win be totally integrated with 
state of the art research. The IISERs are Centres of 
Excellence tn ,bas;c ~ natural. sciences and will have two 
main academic cum research programmes viz. (i) 
Integrated Master's begree Programme and (iI) Doctoral 
Programme. The total cost of each IISER is Rs. 500.00 
crares Which' includes As: 241.00 ctOTeS for construction 

of buildings and other infrastructural facilities and As. 

2~9.00 crares as~rring expenditure, spread over a 

period of 7 years. Being new Institutes, ~ere is no proposal 

to upgrade these . Institutes. During _the current financial 
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year, a budgetary aJtocatIon of As. 125.00 cront has been 
made for Indian Institutea of Scienoe Educallon end 
Research (USEAs). 

FDI In Tobacco Sector 

1227. SHRI BADIGA RAMAKRISHNA : WID the 
Minister of COMMERCE AND INDUSTRY be pIeued to 
state : 

(a) whether the five major trade unions have aent 
any representation to the Government oppoeIng the 

decision to. aHow FOI'8ign Direct InvesImeI d (FDI) In tobacco 
sector; 

(b) if so, the deIaIIs thereof; 

(c) whether any study has been carried out to allow 
FDI in tobacco sector; and 

(d) if 50, the outcome of such sIUdy? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POUCY AND PROMOTION. MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 
(a) and (b) List of rapraeentatIons I'8C8ivedduring January 
2007 lUI May 2007 against allowing Foreign Direct 
Investment (FDI) in tobacco sector Is given In the encIoeed 
Statement. 

(c) No, Sir. 

(d) Does not arise. 

StafMJent 

FDI in tobacco sector 
.", 

S.No. Representation flOm 

2 

1. Kamataka Tobacco Growers' Forum, HunIur 
(Kamalaka) 

2. Karnataka V.F.e. Tobec:co Growers' Aaocia-
lion, Perlyapatna (Kamataka) 

1 2 

3. Karnataka Tobeooo Growe,,' FONm, Hunaur 
(Kamataka) 

4. Shrl 8eIIam KotaIah, e.-VIce PrNIdent TobIOOO 
Board. PrakaMm (A.P.) 

5. Human Organlaatlon for Poverty Eradication 
(HOPE), Khammam (A.P.) 

6. Chaltanya Development SocIety, Guntur (A.P.) 

7. Human Organlaatlon for Poverty Eradication 
(HOPE), KtWnmam (A.P.) 

6. SocIety for Health and Agricultural Development 
(SHADE), Khammam (A.P.) 

9. Rural Action to Keep Safe Heritage and Natural 
Aseeta (RAKSHANA), Prakaaam (A.P.) 

10. SocIety for NaI/OnaI Integration thrOugh Rural 
Development, Prakaaam (A.P.) 

11. indian MedIcal Aa8ocIatlon, Chlrala (A.P.) 

12. CenIraJ Trade UnIons 

13. Shri R. Sambulva Rao, M.P. (Lok Sabha) and 
39 other Members of Parllamlnt 

1228. SHRI PRABHUNATH SINGH: 
SHRI RAGHUNATH JHA : 

. WII the MInIster of HOME AFFAIRS be ~ to tefer 
to the reply given to usa No. 1858 dated MardI 18. b7 " 
IWg8I'dIng Iuuance of Are Safety Certificate t6 $chdoII and 
to .aate : " 

(a) whether the information hu lince been 
collected; 

(b) If 50, the details thereof and the action taken 

thereon; 
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(c) if not, the reasons for delay in colleollng the 

infonnant/on; and 

(d) the time by when such Information Is likely to 
be collected? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. AADHIKA SELVI) : (a) to 

(d) Infonnation was sought from Municipal Corporation of 

Delhi, New Delhi Municipal Council, Delhi Fire Services and 

Govemment of National Capital Territory of DeIhl. 

Voluminous infonnation has been received from New Delhi 

Municipal Council. However, complete information from 

others has not yet been received. 

{Translation1 

Tackling earthqUake Devastation 

1229. SHRI AAMDAS ATHAWALE : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether the Union Govemment has prepared! 

proposed any national policy for tackling the devastating 

effect of earthquakes; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken/proposed to be taken to protect 

the lives and property of the people living in the earthquake 

prone areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. AADHIKA SELVI): (a) to 

(c) As per the provisions of the Disaster Management Act, 

2005, the National Disaster Management Authority (NOMA) 

has laid down guidelines for the 'Management of 

Earthquakes' in April 2007 with a view to reduce 

earthquake risk, and minimize the impact, loss of lives and 

damage to property caused by earthquakes. The guidelines 

prescribe measures for Central Ministries and Department 

and State Governments to prepare disaster management 

plans having specific components on earthquake risk 

management. The measures are: 

(I) Earthquake Resiatant Construction of New 
Structures; 

(ii) Selective Seismic Strengthening and Retrofitting 
of existing Priority Structures and Lifeline 
structures; 

(III) Regulation and Enforcement; 

(Iv) Awareness and Preparedness; 

(v) Capacity Development (Education, Training, 
Research and Development, Capacity Building 

and Documentation); and 

(vi) Emergency Response. 

(d) The Govemment have initiated the following 

measures to mitigate the impact of earthquakes:-

(I) 

(ii) 

A National Programme for Capacity Building of 
Engineers and Architects in Earthquake Risk 
Management to ensure 88IemIc safe conetn.IC-
tion by training of structural engineeN and 

architects at reputed Institutions ia under 
implementation. 

For Improved response piannil'lg and for 
adoption of structural safety measures against 

the risk of earthquakes, and Urban Earthquake 
Vulnerability Reduction Protect has been under-
taken in 38 cities with a population of 0.5 million 

or more faDing ,in seism~ zones '" to V. 

(iii) Govemment has also eent advisories to State 
Govemment and Union Territory Administrations 

from time to time to taka ~ various disaster 
mitigation and preparedness measures includ-
ing measures relating to earthquake mitigation 
and preparedness by way of adoption of modem 

buiJdIng bye-Iaws to ensure seismic resistant: 
construction. 
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(Iv) To Incu1cata a culture of safety, dIsuter 
management has been Introduced In the school 
course curriculum. State Governments have also 

been advised to Introduce the same in their 

respective course curriculum. 

Besides these, The DIsaster Management Act, 2005 
has been enacted which stipulates preparation of State 
Disaster Management Plan by every State having regard 

to the specific guideIinee laid down by the NOMA. The State 
DIsaster Management Plan has to 1nIer-alla, include the 

measures to be adopted for prevention and mitigation of 
disasters and the capactty-bullding and preparedness 
measures to be taken. 

{English] 

Import of Hu8rdoua W .... 

1230. SHRI KISHANBHAI V. PATEL : 

SHRI SUGRIBSINGH : 

WiD the Mlniater of COMMERCE AND INDUSTRY be 

pleased to state : 

(al whether the Government has fixed any 
guideIinasInonn for import of hazardous waste in the 

country; 

(b) It so, the details thereof; 

(el . whether private firms are IlIegaDy importing 

hazardous waste; 

(d) If so, the details of such firms found violating 

norma alognwith the quantum and value of such imports 

made during 2005-06 and 2006-07; 

(e) the action taken against such firms; and 

(f) the steps taken to check such imports? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) and (b) Import of 

h&lllrdous waste Into India Is subject to the provlslona of 
Hazardous Waste (Management and Handling) Amendment 

Rutes, 1989, 88 amended In years 2000 and 2003. 
No hazardous wastes are allowed to be imported In the 

country for dumping and disposal. However, such wastes 
which are recyclable are permitted for ~ on, a case 

to cases baals, to the registered re-cycllng units. Further, 

Import of hazardous waste or substances containing or 

contaminated with such hazardous waste es specified In 
Schedule 8 of Hazardous Waste (Management and 
Handling) Rules, 1989, a8 amended In year 2000 and 2003 
Is prohibited. 

(e) to (f) The Information Is being collected from the 

field formations of Customa under the Central Board of 
Excise and Customs, Department of Revenue, MInistry of 
Finance, Government of India. The same 8hallbe furnished 

on receipt. 

1231. SHRI L. RAJAGOPAL : 

SHRI M.P. VEERENORA KUMAR : 

SHRI JYOTIRAOITY A M. SCINDIA : 

SHRI MANORANJAN BHAKTA : 

PROF. PREM KUMAR DHUMAL : 

SHRI AJIT JOGI : 

SHRI ASADUDDIN OWAISI : 

SHRI BADIGA RAMAKRISHNA : 
SHRI EKNATH MAHADEO GAlKWAO : 
SHRI SUGRIB SINGH : 
SHRI NAVEEN JINDAL : 

SHRI KC. PAUANI SHAMY : 

Will the MInIater of COMMERCE AND INDUSTRY be 
pleased to atate : 

(a) whether leather, IT, textiles and varioua other 
export 88Clors have suffered losses due to rupee 
appreciation against major currencies; 

(b) If so, whether Federation of Indian Export 
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Organisation has i'equested the Govemment to increase 
DEPB or drawback neutralization to meet their 10SS88; 

(cl whether demands for compensation of losses 

incurred by these exporters for losses incurred have been 
received by the Government; 

(d) if so, the details thereof; 

(e) the foreign exchange earned through the ab0ve-

mentioned export sector during the 2007-08 as compared 

to the year 2006-07; and 

(f) 

regard? 

the actIon taken by the Govemment in this 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) Yes, Sir. Due to Rupee 

Appreciation against major currencies. in particular USS. 

net export realization '" Rupee terms (including that for 
leather exports) has been reduced by approximately 13% 

during last one year. 

(b) Yes. Sir. 

(c) and (d) Yes, Sir. Compensation measures sought 

are listed below:-

(I) To enhance DEPB and duty drawback rates; 

(Ii) Reimbursement mechanism based on Net 

Foreign Exchange (NFE) realization; 

(Iii) Pegging rupee to export basket of currencies 
of competitor countries; 

(Iv) To provide Export credit at bank rate uniformly 

for 360 days to all exporters including non-status 

holders; 

(v) To re-introduce Sec. 8O-HHC Income tax benefrt; 

(vi) To offset costs of export promotion measures 
(as in the erstwhile Sec. 35 (B) by creating on 

'export profit reserve' for expansioniR and D); 

(vii) To modify Maltet Development Assistance 

(MDA) Scheme; 

(viii) Refund of Central and State levies within a given 

time frame; 

(Ix) To make Export Eamings Foreign Currency 

(EEFC) Account interest bearing; and 

IX) To levy a cess on imports. 

(e) Foreign Exchange earned during April to June 

2007-08 compared with the same period in 2006-07 for 

merchandise exports is as follows:-

Period Foreign Exchange Eamed 
(Rs. In crores) 

2006-07 (April to June) 1.32.164.90 

2007-08 (April to June) 1.41,330.65 

Percentage growth 6:94% 

(f) The GoV!. considered the request so received 

and took the foUowing measures as an immediate relief 

to the exporters:-

(i) CEPB rates enhanced by 3% for the following 

nine Sectors and 2% for others w.eJ. 1.4.2007. 

A. Textiles (including Handloom) 

B. Readymade Garments 

C. Leather Products 

D. Handicrafts Including carpets 

E. Engineering Products 

F. Processed Agricultural Products 

G. Marine Products 

H. Sports Goods 
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I. Toys 

(ii) Duty Drawback rates enhanced w.e.f. 

1.4.2007. 

(Iii) ECGC Premia rates reduced by 10% 

(iv) Interest rate on pre and post shipment credit 

reduced by 2"k. 

(v) All pending cases of refund of Tenninal Excise 

Duty, Central Sales Tax, Deemed Export Duty 
Drawback cleared. 

(vi) RBI has been requested to work on the 
possibility of making EEFC aocount interest 

bearing. 

(vii) Ministry of Finance has been requested to 

immediately finalize and issue the Service Tax 

exemption/Aefund- notification in line with the 

provisions of Foreign Trade Policy. 

Production of Silk 

1232. SHAI P .C. GADDIGOUDAR : Will the Minister of 
TEXTILES be pleased to state : 

(a) the details of silk production in the country 

during each of the last three years, State-wise and Union 

Territory-wise; 

(b) the details of funcls provided for silk production 

during each of the last three years, State-wise and Union 

T arritory-wise; 

(c) the delails of the targets fIXed and achievements 

made for production of seeds under the Central Silkworm 

Seed Committee, State and Union Territory-wise; 

(d) the detalls of funds provided for this purpose 

during each of the last three years, State-wise and Union 

Territory-wise; 

(e) the details of demand and avallability of 

silkworm seeds 1n the country; 

(f) whether the demand of sUkworm seed Is more 

than its availability; 

(g) if so, the measures taken to increase Us 

production; and 

(h) the details of achievements made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) The details 

of State-wise Raw Silk production in the country for the 

last three years 2004-Cl5, 2005-06 and 2006-07 is given 

in the enclosed Statement-I. 

(b) Catalytic Development Programme (COP) is the 

flagship Scheme of the Government for promoting 

production of silk in the country. During the last three years 

I.e., 2004-05, 2005-2005-06 and 2006-07, Government of 
India through Central Silk Board has spentlreleased 
As. 48.44 crorea, As. 68.57 cror8S and 64.22 cront8 

respectively. A Statement-II giving State-wiae and year-wlse 

details of amount epentlreleased under COP during the last 

three years is enclosed. 

(c) The Central Silkworm Seed Committee uncIar 

the Central Silk Board (Amendment) Act 2006 is yet to be 

formally constituted. The primary function of this Committee 

would be monitoring of quality of the see production in the 

country. 

(d) Under the mulberry sector, there were no 

exclusive Schemes for seed production during the X Plan. 

However, under the Vanya Silk sector, funds were 

released for the Schemes like upgradation of seed 
multiplication Infrastruc:tur8, support to seed rearers, 

support to Pvt. Graineurs etc. The Table below Indicates 

the details of funds released during the last three years 

of X Plan. 

Details of funds provided by CSB under the Catalytic 

Development Scheme to the StateslUnion Territories 

for improving the production of silkworm seed during· the 

last three years (2004-05 to 2006-07) of X Plan Is given 

below:-
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(As. In Lakha) 2 3 4 5 

State 2004-05 2005-06 2006-07 Total Bihar 4.93 4.93 

2 3 4 5 Uttaranchal 3.30 3.30 

Nagaland 15.95 22.57 9.52 48.04 Sikklm 16.92 16.92 

ChhaHisgarh 48.24 33.84 25.49 107.57 Mizoram 11.34 11.34 

Andhra Pradesh 2.81 15.18 5.81 23.80 Madtlya Pradesh 1.00 1.00 

Assam 130.80 121.39 52.63 304.82 Total 276.23 427.64 317.87 1,021.74 

Orissa 0.74 55.78 32.98 89.50 (e) and (f) The demand of Silkworm Seed is fully met 

West Bengal 8.96 9.53 3.22 21.71 
by the agencies involved in seed production and there is 

no shortage. The availability/production of mulberry and 

Manipur 11.18 35.35 16.11 62.64 non.mulberry silkworm seed in the country during the last . 
three years i8 given below; 

Mizoram 7.00 14.45 18.03 39.48 

Year Mulberry and Vanya Silkworm 
Uttar Pradesh 5.13 2.49 7.62 Seed prduction (dfls in lakhs) 

Meghalaya 8.93 24.98. 21.53 55.44 
2004-2005 2,994.39 

Maharashtra 0.79 0.19 0.98 
2005-2006 2,969.65 

Arunachal Pradesh 19.29 2.05 21.34 2006-2007 3,150.45 

Jharkhand 72.00 129.31 201.31 
(g) and (h) Do not arise. 

Stlltement-l 

State-wise Mulberry and Vanya Rawsilk Production during last three years 

(Unit : Metric tonnes) 

State 2004-05 2005-06 2006-07(P) 

Vanya Slik Vanya Silk Vanya Silk 

MuI- Tasar Eri Muga Total Mul- Tasar Eri Muga Total Mul- Tasar Eri Muga Total 

berry berry berry 

2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 

Andhra 5084 16 10 5110 5375 20 27 5422 5526 21 32.6 5580 

Pradesh 
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2 3 4 5 8 7 8 9 10 11 12 13' 14 15 18 

Assam 9 554 104 867 8 745 104 857 11 750 107 888 

Arunachal neg " 0.1 4.1 1 neg 10 024 11 0.3 neg. 5.8 1.37 7 
Pradesh 

Bihar 8 8 15 31 3 14 3 20 '4 11 1.5 17 

Chhattisgarh 2.3 120 123.3 3 90 2 95 4 105 3 112 

Gujarat 

Himachal 12 12 16 18 14 14 
Pradesh 

Haryana 0 0 

Janrnu and M 90 95 95 102 102 
Kashmir 

JharlU\and neg 91 82 96 neg 97 1 120 023 122 

Kamataka 7301.9 7301.9 7471 7471 8205 8205 

Kerala 8 8 12 12 13 13 

Madhya 14 14 28 23 18 39 27 11.4 11 49 
Pradesh 

Maharashtra 37 5 42 44 6 50 50 11.3 81 

Manipur 54 3 431 0.1 488.1 48 3 235 0.06 286 89 1.3 374 0.18 444 

Mizoram 5 neg 3 0,1 8.1 6 neg 32 0.07 9 5 4.5 02 10 

Meghalaya 2.5 327 5.4 334.9 3 280 5.4 288 1 202 5.84 201 

Nagaland 0.5 02 98 0.1 98.8 1 neg 130 0.18 131 1 0.1 115 0.18 118 

Orissa 2 33 38 2 21 2 25 2 34.9 4.3 41 

Punjab 4 4 " 4 4 4 

Rajasthan 0.3 0.3 0 0.3 0 

Sikkim 0 1 

Tamil Nadu 443 8.8 443.6 739 neg 739 1125 1125 
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2 3 4 5 8 7 8 9 10 11 12 13 14 15 16 

Trlpura 4 4 4 4 3 3 

Uttar Pradesh 9.5 2 11.5 19 3 0.5 23 23.5 3.2 30 

Uttaranchal 9 4 0.8 13.6 14 5 neg neg 19 15 15 

Weet Bengal 1520.09 28 2 0.2 1548.3 1562 34 4 0.2 1591 1598 21 8 0.22 1627 

Total 14620.09 322.2 1448 110 11&00 150U5 308 1"-'2 110 17305 18805 340 1515 115 18n5 

SS : 10-08-2007 neg : Leas thin 50 kg. P - Provi8Ional 

P1Oduction I. Procurement of DIIs during Iat th,.. yea,. (2004-05 - 2006-(7) 

Vear Sources 

State CSB LSPs Others Total 

2008-07(P) 424.28 299.87 1290 839.45 2853.60 

% of distribution 14.9 10.5 45.2 29.4 100 

2005-06 326.87 249.80 1220.56 828.25 2625.48 

"" of dlstrtbution 12.4 9.5 46.5 31.5 100 

2004-2005 337.Q2 ·239.18 1206.62 782.48 2565.28 

"" of distribution 13.1 9.3 47.0 30'.5 100 

Other - ProCured from . other atatelaoun::ea. P - ProvIsional SS : 10-0a-2007 

......... , .. 1 2 3 4 5 
i:: 

Catalytic Development Ptogramme 
2. Tamil Nadu 186.58 269.42 694.67 

Stat.wi8e amount spent I released by CSB during 
last three years I .• , 2004-05 to 2008-07 3. Jammu and 262.84 594.79 297.32 

(AI. In 1akhI) 
Kashmir 

S.No Name of Stat. Amount Spent I releaed during 4. Andhra Pradesh 1203.59 1658.04 1315.31 

2004-05 2005-08 2006-07 5. West-Bengal 112.83 133.97 154.45 

2 3 4 5 8. Maharuhtra SO.80 48.83 1n.92 

1. Kamataka 826.38 1212.43 115324 7. MacI1ya PradeIh 79.85 187.04 343.17 
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8. Orissa 

• 
9. Bihar 

2 

10. Uttar Pradesh 

11. Kerala 

12. Gujarat 

13. Punjab 

14. Haryana 

15. Himachal 

Pradesh 

16. Rajasthan 

17. Chhattisgarh 

18. Jharkhand 

19. Uttaranchal 

20. Sikkim 

21. Assam 

22. Arunachal 

Pradesh 

23. Manlpur 

24. Meghalaya 

25. Mizoram 

26. Nagaland 

27. Tripura 

Totat 

3 

24.32 

88.99 

92.05 

106.32 

0.00 

0.39 

0.00 

308.41 

0.00 

156.35 

0.00 

117.43 

43.27 

442.21 

88.63 

67.24 

173.19 

141.71 

106.45 

185.73 

4844.18 

4 

154.49 

161.79 

60.24 

34.32 

0.00 

0.00 

0.00 

17.91 

0.00 

128.55 

100.84 

178.38 

25~51 

922.53 

54.19 

80.25 

183.49 

367.91 

151.59 
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5 

133.26 

14.88 

153.02 

23.94 

0.00 

17.25 

0.00 

49.47 

0.00 

154.69 

189.08 

208.84 

54.00 

611.95 

61.58 

62.89 

142.88 

182.71 

127.n 

198.13 

6422.42 

[Translation} 

UtIII_tIon of Funda for Tribal 
W ....... SChernH 

1233. SHRI RASHEED MASOOD : Will the Minister 

of TRIBAL AFFAIRS be pleased to stale : 

(a) whether the Govemment II providing budget 
support for the tribaJa as per the ratio of their population 

for their development; 

(b) if 80, the detalla of budget provislona for the 
welfare of the trlbals during the last three years and the 

actual expenditure Incurred In this regard; 

(e) whether the Govemment of Maharashtra has not 

utilised the budget allocation provided for the development 

of the tribals; 

Cd) If so, the whether the Union Govemment Is 
aware of it and proper guidelines have been Issued. in thII 
regard; and 

(e) If so, the details thereof? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNOIAH): (a) The MIni8tIy of Tribal Affairs irnpIamenI8 

various Central Sector/CentraUy Sponsored Scheme8I 
programmes for the socIo-economIc deYeIopment of tribal 

people In the country. Funds under the achemee of the 
MinIaIry are allocated to the StateJUT Governments baled 
on the ST population in. the StateIUT as a percentage of 
the total ST population In the country. 

(b) The requIaite detaIIa are as under:-

(As. Vt crore) 

Budget Provision 

2 3 4 

1146;00 1_.45 1053.08 
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2 3 4 

2005-06 1498.82 1398.82 1391.95 

2006-07 1656.90 1652.68 1648.14 

(c) to (e) The funds released by the Ministry under 

1hI various schemes/programmes are required to be 

utilised within 12 months from the date of sanction. The 

MtiIisatIon position submitted by the States shows that 

most of them, including Maharashtra, have utilised more 

_ .,'" of the amount released within the stipulated 

time limit. In order to ensure that the funds released by 

the Ministry are utiliSed properly and expeditiously, 

the Ministry has reiterated to the States/ UTs that release 

of further funds would be dependent on the utilisation of 

funds within the time limit prescribed. 

{English] 

PrI.,..ltlve Tribes 

1234. SHRI ABU AYES MONDAL : Will the Minister 

of TRIBAL AFFAIAS be pleased to state: 

(a) whether the primitive tribes are facing extinction 

in some parts of our country; 

(b) if so, the details thereof; and 

(c) the details of the efforts being made to make 

sustain !tie PTG's on the verge of extinction? 

THE MINISTER OF TRIBAL AFFAIRS (SHAI P.R. 

KYNDIAH): (a) and (b) Ministry of Tribal Affairs has not 

received any formal report from any Stale Govemment! 

Union Territory Informing that Primitive Tnbel Groups 

(PTGs) are facing extinction. 

(c) The Ministry has been Implementing a 100% 

Central Sector Scheme viz .• Development of Primitive 

Tribal Groups· since 1998-99 for over all development of 
Primitive Tribal Groups (pTGs). It is a very fleXible acheme. 
Any aotMtylworks, which is connected with the survival, 

protection and development of PTGs,can be taken up 

under the· scheme. The activitleslworks may include 

provisions for housing, land distribution, land development, 

agricuHural development, cattle development, income 

generation programmes, heaHh-care, infrastructure devel-

opment, social security, etc. During 10th Five Year Plan, 

an amount of Rs. 105.03 crores has been released on the 

basis of annual activities proposed by various StateslUT. 

This includes Rs. 20.48 crores released for insurance 

coverage of 4.09 lakhs heads of PTG families under 

Janashree Bima Yojana of Ufe Insurance Corporation of 

India. Further, from the 11th Five Year Plan, the 

Ministry has initiated action to adopt hamletlhabitat 
development approach under the scheme for development 

of PTGs. 

[Translation] 

Activities of Naxalites 

1235. SHRI KIAEN RIJIJU : 

SHRI RUPCHAND MURMU 

SHRI TUFANI SAROJ : 

PROF. VIJAY KUMAR MALHOTRA : 

SHRI SANTOSH GANGWAR : 

SHRI SYED SHAHNAWAZ HUSSAIN 

SHRI B. MAHTAB : 

SHRI JOACHIM BAXLA : 

SHAI RANEN BARMAN : 

SHRI K,S. RAO : 

Will the'Minl.der of HOME AFFAIRS be pleased to 

state: 

(a) whether naxallties are targeting powerstatlons, 

Irrigation projects and other vHaI Installations; 

fb) if 80, the details thereof, State/\Jnic~ Territory 

'N,S-=:, 

(c) whether special power Is given/proposed to be 
given to para-military forces particularly C.R.P.F.; 

(d) If so, the details thereof; 
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<e> whether dalits and other weaker aectIon of the 

society are coming under the Influence of naxalltes; 

(f) if so. the details thereof; and 

(g) the action taken by the Government to provide 
sophisticated weapons to the para-military forces and latest 
equipments and methods to tackle the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl> : (a> and 

(b) Naxalftes have been observed to be targeting c8rtaIn 
types of Government buildings and infrastructure pertaining 

to road and all communications and. in some cases in 
recent months, power transmission fac:lllties. Action 18 being 

taken continuously by the State Govemments to minimize 

such possibilities and to strengthen related security 

arrangements. 

(c) and (d) No, Sir. The Central Para MilItary 

Forces deployed in States to 888Ist the State Police 

Forces work under the control of the concerned State 

Government. 

(e> and (f) Specific details of sectIon-wise profile of 

naxaJite cadres and sympathisers are not maintained in the 

Ministry of Home Affairs. 

(g> Law and order is a State sWjecI. The Central 

Government is coordinating and supplementing the efforts 

and resources of the State Governments. 33 Battalions of 

Central Para Military Forces are currently deployed on anti-

naxallte duties for assisting the State Police Forces. 29 

India Reserve Battalions have been sanctioned for raising 

by different Slates. Under the Scheme for ModernizatIon 
of State Police Forces. assistance for modem weaponry, 
latest communlcation equipment. mobility and other 

infrastructure is being provided. Security raleted expendi-

ture is also being reimbursed by the Central Government. 
Assistance from the Defence Forces I. provided to the 
State in the areas of equipment. training . and reacue 

operations. Training needs of State Police Forces ara also 

being supplemented through the Central Para MilItary 

Forcea and the Bureau of Police Research and 

DeveIopt 1181'11. 

[English] 

1236. DR. R. SENTHIL : WUI the MIni8Ier of HUMAN 
RESOURCE DEVELOPMENT be pIeued to slate .: 

(a) whether the Government/other agencies have 

conducted any studies to assess the argument that 
providing admission to persons wtth .... r grades wlI aIfact 
educational standards In 1nstltutIona; 

(b) If 80. the detaIIa of the findings thereof; 

(c) whether Government Is considering to constitute 
a body to study the overall Issues related to reservations 
and quotas in all educational Institutions; 

(d) If so. the details thereof; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI): <a) to <e> No such study has been 
conducted or has come to the notice of the Government. 
Thera Is no proposal to constltute a body to study such 
Issues related to reservations and quotas In educational 
Institutions, as the Government believes that the peraons 

belonging to Scheduled C..... Scheduled Tribee and 
Socially Educationally Backwan:I CIas8es do not lack· In 
merit. 

[TtanslllllonJ 

1237. SHRIMATI SUMITRA MAHAJAN : WIU the 
MInIster of WOMEN AND CHILO DEVELOPMENT be 
pIeeIed to state : 

(8) the objectives and the date of InItOductIon of 

the . Ang,.nwadl scheme as well as the age amtt of the 
children for which It wu Introduced; 
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(b) whether the obJectives of the scheme has been 
achieved; 

(c) the details of per capita expenditure fixed 

under the Integrated Child Development Services 

(Anganwadi) sceheme and the actual per capita 

expenditure being incurred during each of the lsat three 

years; 

(d) whether the present amount being spent per 

capita is enough for complete nutrition of a child; 

(e) if not, whether the Govemment is contemplating 

to enhance the allocation; 

(f) If so, the time by when it is likely to be 
implemented; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) The Integrated Child Development 

Services (ICDS) Scheme was launched in the year 1975, 

Children 

6 months to 72 months 

Severely malnourished children (6 months to 

72 months) 

Pregnant women and nursing mothers! 

adolescent girls (under KSY) 

Central assistance HmIted to 50% of actual expenditure 

Incurred or 50% of the cost norms whichever Is leas, was 

introduced by the Govemment from the year 2005-2006. 

(d) As reported by the States, the expenditure 

towards supplementary nutrition, per beneficiary was Rs. 

1.10 and As. 1.27 for the years 2005-06 and 2006-07 

respectively. It reveals that the States, on an average, have 

been spending less than the prescribed financial norms. 

for children below the age of 6 years and pregnant women 

and lactating mothers. 

The scheme was introduced with the objectives of 

Improving nutritional and health etatu8 of children and 

women in the targeted groups. 

(b) Various Surveys reveal that there has been a 

significant impact of the scheme In reducing the Incidence 

of mortality and malnutrition level. As per Sample 
Registration System (SRS), Infant Mortality Rate has 

declined from 110 In 1981 to 58 per thouaanc:t Hve blr1h8 
In 2004. Slmilarty, Under-5 mortality has declined from 161 

in 1983 to n per thousand lives In 2003. The overall 

decline In malnutrition amongst children below 3 )'881"8, as 
per findings of National Family Health Survey (NFHS)-3 

(2005-06) has been 6% since 1992-93 when the 1st round 

of NFHS was carried out. 

(c) Under the Scheme, the expenditure Incurred 
towards aupplementary nutrition is reckoned on the baata 
of per beneficiary cost. 

The present cost norms are as follows:-

Norms 

Rs. 2.00 per childlper day 

As. 2.70 per chlIdIper day. 

Rs~ 2.30 per beneftclary/per day. 

(e) to (g) Enhancement In allocation, if any, will be 

considered in the Ministry's proposal for revamping of ICDS 

Scheme. 

MarHIme Smuggling and Terrorism 

1238. SHRl THAWAR CHAND GEHLOT : Will the 

Minister of HOME AFFAIRS be pleased to state: 
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Ca) the number of C8888 of terrorist incIdentI, 
dacoIty. robbery and smuggling of ·natCOtic drugs In the 
coastal areas during each ot the last three )'8818; 

(b) whether there 18 a need to set up new ~ 
radars along the coastal arau and to cany out aerial 
surveillance of the area; and 

(e) the· action taken 1heI'8on? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI. V. RADHlKA SELVtJ: (a) 

A totat of 07 aeizunts wara effected by the Incian Coast 

Guard in coordination with the NaR:otica Control Buraau. 
01 appreheneion ofanns was made by the Indien Coast 

Guaid. 

(b) and (e) A proposal for aetIing up a chain of slatic 

Sensors along the East· and the West Coast of India In 

the form of 38 radar stations is under COII8ideration of the 
MOO. These sensors wift be a force multiplier and enhance 
coastal surveillance upto a distance of 30 mIIee from the 
coast. 

[English] 

1239. CHAUDHARY LAL SINGH : WIH the Mmiater 
of HOME AFFAIRS be pleased to atate : 

(a) whether the border fencing on the InIema1IonaI 
Border at Janvnu has been err"'~ a few KIlometres 

behind the Zero line; 

(b) if 50, whether the Union Government hal taken 

a conscious decision to advance the site of fencing and 

re-erec:t it on the Zero line itaeIf; 

(e) if 50, the details of agency appointed to execute 
the work; 

(d) _whether the fann8f8 are not able to cultivate the 
land laying in between the present fencing and Zero line 

due to aecurilY reetrlctiona ~ by border guatdIng 

forces; and 

(e) If 80, the action being contemplated to remove 

the apprehen8iOn among the tannera Jiving on the Zero 

fine? 

THE MIMSTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRlMATI. V. RADHIKA SELVI) : (a) to 

(c) Out of 185 kin. a streich of only 38.015 kin. fence 

was erected at a dIIItIInce of 400 meter to 1.5 km. away 
from 18 (Zero Une) due to certain conatraIna. The 
Government has decided to shift IhIa stretch cIoMr to 

Intamatlonal Border and CPWO hal been appointed to 
execute the work. 

(d) and (e) There are some rea1ctions due to 
aecuri.y conaideration. However, .. the farmerI who 
own their land across the fence are being dowed by 

BSF to cuIlIvate their land for which IIminga for opeIW1g 

and closing of gatea ant lIxed In conauftatIon with 
1ocaIa. 

1240. SHRI A. SAl PRATHAP : WIIIhe ......, of 

HOME AFFAIRS be pIeaaed to state : 

(a) whether the Government prapoIM to ..... 
the strength of women personnel In P......ataIy Foroee; 
(PMF) 

(b) If eo, the details theraof; and 

(e) the time by when it Ie IIIceIy to be ~ 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAiSWAL): (a) 

and (b) The policy of the Government .. to incrI_ the 

~ of women personnel In Central Para-MllRaiy 
Forces taking Into account the con8lrafnt8 on their 
deployment, posting etc. 
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(e) It 18 an on-go~ procea. 

Hdonal "rei of Sanakrll School 
Educ:IIUon 

1241. SHRI RA VI PRAKASH VERMA : 

SHRI AOHAlRAO PATIL SHIVAJIRAO : 

Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state : 

(a, whether the Government 18 conaiderIng to aet 
up a National Board of Sanakrtt School Education; 

(b) If 80, the details thereof; 

(e) whether the Planning ConwnIaaIon has rejeaIed 

the proposal for setting up a. National Board of SanskrIt 
School Education; 

(d) If 80, the detaIIa thereof aJongwiIh the reaaona 
therefor; 

(a) whether there is an urgent need to streamline 
and strengthen Sanskrit Schools; and 

(f) If 80, the measures taken by the Union 

Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE (SHRIMATI D. PURANDESWARI): 

(a) and (b) Yes, Sir. The Ruhtrlya Sanakrit Sanathan 
has suggested setting up of National Board of Sanskrit 
School Education to regulate curricular and teaching 
methods in traditional SanskrIt 'pathehaIu' acroea the 

country. 

(e) and (d) The Planning ComrhIaaIon has not 

supported the proposal on the grounds that the exlatlng 
structure, including the conducting of public examination 

by the CSSE, Ie adequate 10 take care of Sanekrit 
studies. 

(e) and (f) The Aashtriya Sanskrit SaneIhan atrength-
ens Sanakrit schools acroaa the country through iI8 l8gUIar 

1Chemea. There Ie also a need to atreamIIne curricula d"tj 

examinations and the proposed NatIonal Board was 

expected to addntsa this task. 

Local Partlclpdon In EcIucdon 

1242. SHRI M. SREENIVASULU REDDY: WIll the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to stale : 

(a) whether participation of local communities In 

public aervtcea 18 Instrumental In achieving better 

development clutcomee; and 

(b) If 80, the meaauree taken by the Govemment 
to Improve the community participation in the public delivery 

of education aervices? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) and (b) The NationaJ PolIcy on 

Education (NPE), 1986 (as modified In 1992) provldee that 

local comrnunItie8, through appropriate bodies, wtn be 

aaaIgned a major role In programmes. of echooI 

Improvement. 

Sarva ShItsha Abhiyan (SSA) fa the national 

1Iagahip. programme launched In 2001-2002 for achieving 

the goal of Unlverlallaatlon 01 Elementary Education (UEE) 

through a tIme-bound approach In partnership wtth Stat88 
and local bodies. It 18 al80 an attempt to provide an 

opportunity for improving capability of aU children (6-14 

years age) through the provlalon of convnunlty-owned 

quality education. 

The frame~rtc for Implementation !)f Serve 

ShIkIha AbhIyan aaaIgns the graateet Importance to 
8)'IIIematic mobilization of the community and creation of 

an efIectIve ayatem of decentralized partlclpallon 

and eupervl8lon. The aelting up of and flow of lunda for 

IChooI MIated mattenI ara rnandatecI through village 

Education Conwnlll... or their equivalent. Under SSA 

mora than 50%' of funds now through community based 
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bodies for all school telated eXpenditures. The community 

members· are' oriented and sensitised on their roles and 

functions for monitoring, 'supervlsion and execution. of 

school related tasks in elementary education, as well 

as monitoring school effectiveness and enrolling out of 

schoo children. The SSA framework has been amended 

to ensure centrality of Panchayata In monitoring 

and supervision of SSA by requiring States to indicate 
specific supervisory roles over the elementary education 

prOgramme at all tiers of the Panchayatl Raj institutions 

. at alStrict and sub-diSirict levels, espeCIally In States 

where PR Institutions have not been delineated such 

tasks .. 

Hike In· Wheel Prfcea 

1243. SHRIMATI MINATI SEN : WlH the Minister or 
COMMERCE AND INDUSTRY be pIeaaed to state : 

(a) whether the prices of wheat· h88 been 

considerably hiked in the world market; 

{b) if so, the I'88SOI'I8 thereof; and 

(c) the reaction of the Government thereon; and 

(d) the .ateps taken thereon? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCe: MINISTRY OF COMMERCE AND INDus-

TRY (SHRI JAIRAM RAMESH): (a) and (b) Yea, Sir. 

RU~ia, Ukraine, Canada, USA, Australia, Argentina and 

EU are major wheat producing and exportl"9 countries in 

the wortd. The rise in wortd wheat prices this year has 

been on account of hot and dry weather in aouthem Russia 
and Ukraine redueing yield potential and stressing 

production. His estimated that the. exportable -auppliel from 

RuaaIa will be down by about 16% and that from UkraIne 

by about 55% this year. Ukewiee lower quality of wheat 

is .reported In US. In ·Oenada, duete shift In sowing of 

croPs 'like barttry, ()ats, c8noIa and durum wheat, the 

prodl.ictidn Of non 'durum wheat is declining. Crop In 

Argentina has also declined by around 7% this year due 
to competition from other crops and increased fertilizer 

costs. 

(c) and (d) The Government of India Is currently 

importing wheat since February, 2006 to keep the prices 

under check. ExpOrts have also be8n banned effective 9th 

February, 2007. The Govemment Is also taking steps in 

direction of improving wheat production and productivity 

within the country. 

RevIaIon of Norma of CRF 

1244. DR. M. JAGANNA TH : 

SHRI RAGHURAJ SINGH SHAKYA : 

SHRI JASUBHAI DHANABHAI BARAD : 

SHRI SURESH PRABHAKAR PRABHU : 

SHRI M. RAJA MOHAN REDDY : 

SHRI M. SHIVANNA : 

Wi. the Minister of HOME AFFAIRS be pleaaed to 

state : 

<a) the total fund released for calamity relief to each 

State GoYernmer1ta during each of 1he last three years 

including the current financial year; 

(b) whelh8r the Government proposes to revise the 

norms of Central assistance based on the report or expert 

group for calamity relief from the National Calamity 

Contingency Fund and Calamity Relief Fund; 

(c) If so. the detaIIa that'eof; 

(d) the criteria fixed for Increasing the Central 

assistance for calamity relief; 

(e) ,Whether the Goveinment bu reJeuedthe 

entire aanctIoned amount to the NetionaI CalamIty ReIter 
Fund; 

(t) If ." the details theNof and·1f noI, thereuona 
therafor; and 
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(g) the steps taken by the ,Govemment to release 

the entire sanctioned amount to this Fund and the time 

by when the norms for providing Central assistance i8 likely 

to be revised? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI): (a) to 

(g) Details showing the allocation and releases made from 

Calamity Relief Fund (CRF) and funds released from 

National Calamity Contingency Fund (NCCF) during the 

years 2005-06, 20()6..07 and 2007-08 are given in the 

enclosed Statements-I and II respectively. 

Central share of CRF is released In two equal 

instalments-first in June and second in December, after 

receiving utHlzation certiflC8le from the States. 

An Expert Group was set up in the Ministry of Home ' 
Affairs to review and recommend reviaion of iI8ma I!Il'Id 
norma of assistance from CRFI NCCF. subsequent to the 

Award of the 12th Finance Commission. ~ Expert Group 

comprised of representativeS from States and Central 

Ministries. The expert group submitted its report keeping 

in view the suggestionsfvlews received from States and 

Central Ministries. The Govemment of India, after 

considering the recommendations of the Expert Group, has 

revised the norms of assistance from CRF/NCCF in 

the wake of identified natural calamities. The revised items 

and norma of assistance have been notified on 27th June 

2007. 

Allocation and releases of Central share of CRF during 2005-06, 2006-07 and 2007-08 

(Rs. in crare) 

SI. State 2005-06 2006-07 2007-08 

No. 

Allocation Released Allocation Released Allocation ~eleased 

2 3 4 5 6 7 8 

1. Andhra Pradesh 258.06 258.06 270.96 335.48 284.51 219.99 

2. Arunachal Pradesh 21.23 21.23 21.84 21.84 22.48 11.24 

3. Assam 144.79 72.40 148.97 221.37 153.36 76.68 

4. Bihar 111.69 55.85 114.92 55.85 118.31 174.07-

5. Chhattisgarh 83.81 41.91 86.23 150.33 88.76 22.19 

6. Goa 1.58. 0.79 1.66 2.45 1.74 0.87 

7. Gujarat 184.50 184.50 193.73 246.87 203.41 48.57 

8. Haryana 93.28 83.95 97.95 107.28 102.85 51.43 

9. Himachal Pradesh 75.52 75.52 n.70 77.70 79.99 40.00 
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2 3 4 5 6 7 8 

10. Jammu and KashmIr 64.84 64.84 66.72 66.72 66.68 34.34 

1'. ~ 94.56 94.56 9728 48.64 100.15 48.64 

12. Kamataka 86.00 86.00 9028 113.98 94.81 71.11 

13. Keraia 64.13 64.13 87.33 87.33 70.70 70.70 

14. Madhya Pradesh 190.67 190.87 198.18 248.87 201.97 SO.SO 

15. Maharaahtra 187.18 187.18 175.54 220.00 184.31 47.70 

16. Manipur 4.17 4.29 4.~ 10.87 

17. MeghaIaya 8.47 4.24 8.71 12.95 8.96 4.48 

18. Mizoram 4.94 2.47 5.08 5.01 5.23 • 
19. NagaIand 2.87 1."'- 2.95 3.03 4.39 

20. Orissa 226.18 226.18 232.68 291.34 239.53 81.11 

21. Punjab 109.52 54.78 115.00 112.28 120.74 57.SO 

22. Rajasthan 311.73 311.73 YO.32 413.88 343.68 85.50 

23. SIkkim 13.15 13.15 13.53 13.93 13.53 

24. Tamil Nadu 156.81 78.41 164.85 243.06 172.88 • 
25. Tripunl 9.64 9.92 14.6 10.21 10.07 

26. Uttar Pradesh ~1.95 221.95 228.36 228.36 236.10 117.56 

27. Uttarakhand 71.02 71.02 72.44 36.22 73.93 36.22 

28. west Bengal 176.05 178.05 181.12 181.12 188.47 93.24 

Total 2958.32 2822.94 3073.34 3521.08 3194.14 1287.31 

• First instalment of Central share of CAF has not been raIeaIed for want of information relating to crediting of eat1Ier 

reIea8es and utilization certificate. 

elnctudes releaae of Central share of As. 114.42 ClOre for 2008-07. 
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Release of 888iatance from NCCF during 2005-06, 
2006-07 and 2007-oa 

SI. 
No. 

State 

(As. In crore) 

2005-06 2006-07 2007-oa 

2 3 4 5 

1. Andhra Pradesh 100.00 203.06 17.8 

2. Arunachal Pradesh 68.44 44.38 

3. Assam 

4. BIhar 

5. Chhattlagarh 

6. Goa 

7. Gujarat 304.31 545.69 

8~ Haryana 

9. Himachal Pradesh 112.97 25.14 

10. Jammu and 309.n 13.51 
KUhmir 

11. Jharkhand 

12. Karnataka 358.85 384.97 

13. Kerala 17.94 50 

14. Madhya Pradesh 30.85 

15. Maharashtra 65725 589.90 168.92 

16. Manlpur 

17. Meghalaya 

18. MiZoram 

2 3 4 5 

19. Nagaland 0.81 

2O.Orisaa 25.00 

21. Punjab 

22. Rajasthan 100.00 

23. Sikklm 520 

24. Tamil Nadu 1131.91 

25. Trlpura 

26. Uttar Pradesh 

27. Uttarakhand 7.06 

28. West Bengal 

Total 3061.44 1962.05 25023 

[Translstion} 

Textile Export 

1245. SHRl TUFANI SAROJ : 
SHRI GANESH SINGH : 

Will the MInister of TEXTILES be pleased to state: 

(a) the total quantity and value of textiles and 
apparels exported during each of the last three years and 
current year, country-wise; 

(b) whether export thereof has declined In the 
country during the current year; 

(c) If 80, the reasons therefor; 

(d) whether the Govemment has set any target for 

export thereof tor the Eleventh Five Year Plan; 

(e) If so, the details thereof year-wise; and 

(f) the steps taken to achieve the target? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) India'. 
textile Items are exported to more than hundred countries. 
A Statement-I showing year-wise and varu.wI8e textile 
expQrts to the top twenty oountrlea is attached. Exports 
of T exliles have been showing an upward trend. 

(d) and (e> The projection of exports of texlilea and 
apparel during the eleventh plan is given In the enclosed 
Statement-II. 

(f) The Government has been taking a nuniMtr of 
steps to achieve the export targets. Some of the important 

Initiatives taken in this regard are as follows:-

(i) 100% Foreign Direct Investment is allowed In 
the textiles sector under the automatic route. 

(ii) The Govemment has de-reserved readymade 
garments. hosiery and knitwear from the amaH 
scale industry sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 1-4-
1999 to faeirltate the modemisatIon and 
upgradation of the sector. 

(iv) A new "Scheme for Integrated Textile Parka" 
has been formulated by merging the -Scheme 
for Apparel Parka for Exports" and the "T extiIe8 
Centre Infraatructure Oevelopmeld Scheme-, In 
order to expand the production base of the 
textiles and garment sector. 

(v) The fiscal duty atructure has been generally 
rationalised to achieve growth and maximum 
value addition within the country. Except for 

mandatory exclle duty on man-made filament 
yams and man-made staple fibres, the whole 
value addItton chain has been given theoptlon 
of excl8e 8X8ft1'tion. 

(vi> Import of specified textiles and gannent 
machinery has been allowed at a conceaslonal 
rate of customs duty to encourage Investment 
and to make our textiles product competitive In 
the global market. The coat of machinery 
has also been reduced through fiscal policy 
measures. 

(vii) Duty-free Import of 21 items of trImming8 and 
embellishment Items is allowed to garment 
exporters. This can be upto 3% of their actual 
export.J!#Kf0rmanoe during the previous year. 

(viii) For the speedy modemiaatlon of the textiles 
processing sector, Government has Introduced 
a credit linked capital aub8Idy scheme 010% 
under TUFS w.e.f. 20.4.2005, In addition to the 
existing 5% interest reimburaement. 

(ix) The National Institute for Fashion Technology 
(NIFT) and the Apparel Training and DesIgn 
Centres (ATOe.) are running various counseaf 
programmes at vartoua placea In the country to 
meet the skilled manpower requirement of the 
textl1e8 Industry, eepectaIIy apparel, In the field 
of design. merchandlaing and. mar1ceting. 

(x) Facilities like eco-teatlng IaboratorieI have been 
created to enable exporters to get garmental 
texliles pre-tested 80 that they confonn to the 

requirements of the Importing countries. 

..,.",.nt-l 

Year-wise and ValuB-wtse Textile Expot1 to Top 20 Countries 

(In million US Dollars) 

Sr. Country ~2004 2004-2005 2005-2008 2006-2007 

No. Apr-Dec 

2 3 4 5 IS 

1. USA 2932 3464 4747 3475 
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2 3 4 5 6 

2. UK 923 1058 1374 1005 

3. U Arab EMTS 1121 1126 1001 810 

4. German F REP 829 828 1145 804 

5. Italy 538 667 817 646 

6. France 590 657 826 597 

7. China P RP 143 123 546 453 

8. Spain 335 406 585 392 

9. Netherland 292 283 393 330 

10. Saudi Arab 321 336 361 299 

11.' Canada 351 370 410 298 

12. Belgium 216 245 298 266 

13. Bangladesh 270 280 384 251 

14. Turkey 218 237 270 247 

15. Japan 245 232 276 208 

16. Korea RP 250 196 253 189 

17. Sri Lanka 182 170 220 160 

18. Denmark 123 144 228 158 

19. Egypt A RP 122 139 178 158 

20. Hong Kong 178 147 174 116 

21. Other Countries 3339 3238 3396 2970 

Grand Total 13518 14346 17882 13832 

Statement" 

Projected Exports 01 TeJdJIes and apptIrel during the Eleventh Plan 

(in million US Dollars) 

SI.No. flam 2008.()9 2009-10 2010-11 2011-12 

2 3 4 5 6 

1. Ready made Garmen~ 17355 23593 31697 34025 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 3 

Cotton T exIiIel. 7573 

Manmade Textilea 3012 

Wool and Woollen T 8XIIIaa 124 

Silk Textilea 542 

Total 28608 

Hancicrafts 1917 

Coif and Coir Manuflldurea 234 

JtAe 417 

Grand Total 31174 

Fi.'"1MCIaI KnowI.d .. In School 
·CUrrIcuIum 

12416. SHRJ PANKAJ CHOWOHARY : 

SHRJ SANAT KUMAR MANDAI.. : 

WUI the Mnister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state : 

(8) whether the Government has formulated any 
policy to include financial as well as investor and capiIaJ 
marbt knowledge in school curricutum; 

(b) if 80. the detaII8 thereof and the pufPOM 

therefor; and 

(c) the time by when the I8id plan is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (c) Some cornponenta of 
financial knowledge 818 Integrated in cIau X Social 
Science ayUabua of Central Board of Secondary EdllCation 
(CSSE) and also in Its syllabi for Economica and 8u8ineu 

4 5 6 

9185 10982 11328 

3524 4123 4823 

141 160 182 

590 643 701 

37033 47605 51059 

2224 2580 2993 

276 326 384 

484 561 651 

40017 51072 55087 

StudIee in cIauee XI and XII. case hasaleo Introduced 
a cou .... on FInMciaI Marbt Management at 2 level .. 
an elective. ThIs cou ..... deaIa extenalvely wiIh Inveetor and 

capital martuIt knowledge. The baaic purpoee Is to equip 

the students wIIh knowledge and eIdII to manage financial 
matter. 

[English] 

1247. SHRI C.t<. CHANDRAPPAN : 

SHRI SUBHASH SURESHCHANORA 
DESHMUKH : 
SHRI B. MAHTAB : 

WIll the MInIster of TEXTILES be pleased to ..... : 

(a) the details of the textile perb Nt up and 

likely to be Nt up In the country. State and Union TerritoIy-

wise; 

(b) the number of people employed In these parka. 
State and Union T emtory-wt .. ; 
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(e) the annual production In theM parka, State and 
Union Territory-wiee; 

(d) the details of the proposals rec8Ived from 
varlou8 State Govemments for setting up of theM parks 

during each of the last three years, Stete and Union 

Territory-wise; and 

(e) the reaction of theGovemment thereto? 

Stete Number of Projects 

• sanctioned during the 

10th Five Year Plan 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) During 

the 10th Five Year Plan, 30 Textiles Park projects were 

sanctioned under the Scheme for Integreted Textiles Parka 

(SITP). These projects envisage employment generation for 
5.70 Lakh persons (DirectJJndirect), and annual textiles 

production worth Rs. 23674 Crore (approx.). Stete and 

Union Territory-wise Information Is as under:-

Estimated employment 

generation 

Estimated annual 

textiles production 

(In Crore Rupees) 

Direct Indirect 

Andhra Pradesh 04 85900 135000 7875 

Gujarat 07 47350 82400 5574 

Kamataka 01 2000 2000 350 

Maharashtra 06 24095 33795 2112 

Punjab 01 2400 2950 1740 

Rajasthan 04 18950 32000 2700 

Tamil Nadu 06 20000 35500 3193 

west Bengal 01 11600 34800 180 

Total 30 212295 358445 23674 

(d) and (e) Under the SITP, Industry AssocIations! 

Groups of Entrepreneurs are main promoters of, the 

T extUea Park, Requests were received from various 

quarters, Including the Stete Governments, to sanction 
Textiles Park projects. 30 Project pfoposaIs, which were 

In confonnlty with the guideline of the acherne and 

considered potentially viable, were approved as per 

the target for the 10th Five Year Plan - 9 In 2005-06 
and 21 in 2006-07. Development of more Textiles Park 

projects has been included In the proposal for 11th Five 

Year Plan. 

1248. SHRI ANWAR HUSSAIN : WlH the Minister of 
JNFORMA TION AND BROADCASTING be pleased to 

state: 

(a) whether the Govemment has any plan to Include 

and popularise the contribution of North Eastem Region 

to the Freedom Struggle by way of celebrating the historic 

150 years of India's First Freedom Struggle. 

(b) if so, the detaHs thereof; 
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(c) the details of funds allocated to DAVP for this 

purpose; 

(d) whether the Songs and Drama Division has any 

plans to popularise the immortal patriotic songs of Assam 
to inspire the new generation; 

(e) if so, the details thereof; and 

(f) the steps taken/proposed to be taken by the 

Government in. this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

M1NISTEk OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN PASMUNSI): (a) and (b) 
\ 

Government of India has ~ a National Committee 

under the Chairmanship of Hon'ble Prime Minister and a 

National Implementation Committee under the Chairman-

ship of Hon'ble Minister of Human Resource Development 

,to chalk out the programmes and activities for c0mmemo-

ration of 150th Anniversary of First War of Independence, 

1857 in 8 befitting manner, The inaugural function was held 

on 11th May, 2007. A calendar of ewnts was circulated 

to all States and Union T arritories by Ministry of Culture. 

The calendar of events is suggestive and the Slate 

Govemments are encouraged to take up other programmes 

also with special focus on the events, which may have 

taken place in the area. 

(c) AB part of the commemorative programme of 

150th year of First War of Independence 1857, the 

Govemment is implementing an exhibition project on a 

mobile train, with DAVP as the implementing agency. The 

total cost of the project is estimated at As. 14.84 crore 

inclusive of all participating Ministries/Organizations. 

(d) to (f) Guwahati Regional Centre of Song and Drama 
Division has prepared new progranvne packages on 150th 

year of First War of Independence. Twenty two registered 

cultural troupes and two departmentaVempaneRed troupes 

were deployed with the newly developed programme 

packages on the above theme. So far, 130 programmes 

have atready been presented In coordination wi1h Nehru 

Yuva Kendra and District Administrations of the concemed 

Districts of ABsam and Manipur. 

{Translation] 

Export of SpIcea 

1249. SHRI RAJNARAYAN BUDHOUA : 

SHRIMATI RUPATAI D. PATIL : 

SHRIMATI K. RANI : 

SHRI M. SHIVANNA : 

Win the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) the total quantity of various Items of spices 

including procesaed spices exported and fOreign exchange 

eamed, item-wise and country-wise during the last three 

years including the current year, lUI date; and 

(b) the steps taken by the Govemment to boost the 
export of apices? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) The total quantity of 

various items of spices including processed spices 

exported and foreign exchange earned, item-wise is 

given in the enclosed Statement-I. The country-wise export 

during the last three years Is given In the enclosed 

Statement-II. 

(b) The steps taken by the Government to boost 
export of spices are 88 under:-

1. Upgradatlon of technology for high end value 

a(~ition and developing capabilities to meet the 
emerging global food safety atandards. 

2. Adoption of high-tech proc8S8ing technologies 

such as cryo-grindlng st~am sterilisation, super 

fluid extraction and ,~anced system of 

packaging. 
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Assistance for setting up!upgradation of in-

house laboratories of exporters for testing 

among other things, pesticide residues, 

aflatoxin, physical, chemical and microbial 

contaminants and chemical composition of 

spices. 

Adoption of quality certification procedures 

leading to accreditation under ISO, HACCP, SOF 
2000, organic certification etc. 

Development of innovative packaging for branded 

consumer packs for spices .and spice products 

and adoption of barcode. 

Assistance for printing promotional brochures I 
folders on spices and spic8 products for 

distribution in the overseas markets 

Encouraging exporters to participate In interna-

tional trade fairs, meetings etc. and undertake 

b4siness tours to develop personal rapport and 
relationship with overseas buyer'll by offering 

assistance. 

Offer of assistance for sending buslnesa 

samples abroad. 

Promoting worldwide direct sale of premium 

category of branded Indian'spices viz., "FlavourH", 
since March 2005. 

spices logo for popularizing good manufacturing 

practicesJhygienic practiceslbranded products 

among spice exporters. 

11. Promotion of export of organic spices by 

providing support for: 

(a) Production of organic spices 

(b) Production of organic inputs 

(c) Production of bio-control agents 

(d) Certification of farms and procesaing 

units 

12. Quality improvement 

(a) Harmonization of qualltylfood safety stan-

dards 

(b) Assistance for setting up of in-house 

laboratories 

(c) Check sample validation programmes to 

establish the credibility· of the quality 

evaluation laboratory. 

10. Award of spice house certiflC&te and Indian 

13. Spices Board also undertakes generic promo-

tlon of Indian spices thrqugh participation in 

International food fairs and exhlbillons beeldes 
sending business delegations to tap new 
markets. 

Item-wise Export of Spices from India 

(Qty. in Tonnes and Value In As. Lakhs) 

Item 2004-05 2005-06 . 2006-07 (E) 

Qty. Value Qty. Value Qty. Value 

2 3 4 5 6 7 

Pepper 14,148 12171.08 17,363 15094.81 28,750 30620.00 
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, 2 3 4 5 8 7 

Cardamom (S) 642 2362.40 863 2682.13 850 2236.00 

Cardamom (L) 954 1129.86 1,046 1154.65 1,500 1690.00 

Chilli 138,073 49902.92 113,174 40300.51 148,500 80775.00 

Ginger 13,890 5985.81 9,411 4295.52 7,500 3975.00 

TunrIf'r1c 43,097 15624.95 46,405 15286.02 51,500 16480.00 

Con..,IUI:K 33,582 8208.94 23,756 8770.73 20,500 7482.00 

Cumin 15,767 1152921 12,879 9819.07 28,000 20150.00 

Celery 4,297 1449.51 4,165 1500.84 3,550 1320.50 

Fennel 7,590 2749.88 5,725 2782.33 3,575 2380.00 

Fenugreek 14,635 2747.73 15,525 3402.87 8,500 2698.50 

Other Seeds (1) 16,576 4018.68 12,670 3321.99 8,000 2240.00 

Garlic 2,929 736.37 34,_ 4798.38 11,500 2127.50 

Tamarind 5,944 1833.98 14,101 307820 10,200 3000.00 

NuImag and Mace 1.260 2323.81 1,530 311721 2,100 4273.50 

Vanilla 43 2875.88 72 1228.80 125 1995.50 

Other Spices (2) 9,707 555425 7,033 4414.57 9,300 4280.00 

Curry Powder 8,415 8897.15 9,340 7838.03 9,600 8892.50 

Mint Products (3) 11,143 50218.70 14,544 81320.86 18,250 110095.00 

Oils and 0Ie0tesins 5,831 48931.81 8,()74 50557.34 8,250 51078.00 

Total 348,524 235051.ti7 350,_ 282782.45 373,750 357575.00 

Value in Million US $ 524.15 592.90 792.95 

(1) Include BIehope Weed (Ajwaneeed), Dill Seed, Poppy Seed, AniMed, Muetard etc. 

(2) Inctude Asafoetida, Cinnamon, CassIa. Cambodge, Saffron, SpIces (NeI) etc. 

(3) Include Menthol, Menthol Cryatals and MInt OIls. 

Source : DGCI and S., CaJcuttalShipping BiIIaIExpor18rI' Returns. 
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Item AprihJune 2007 (.) 2 3 4 

Qty. Value Value Fennel 2,100 1,199.00 2.91 
(Tonnes) (As. Lakha) (MIn. US $) 

Fenugr&ek 4,580 1,262.50 3.06 
2 3 4 

Other Seeds (1) 1,700 513.75 1.25 
Pepper 7,000 9,725.50 23.69 

Garlic 185 94.00 0.23 

Cardamom (S) 115 398.00 0.96 
Nutmeg and Mace 300 661.50 1.61 

Cardamom (l) 325 ·372.00 0.89 Vanlna 45 399.75 0.97 

Chilli 52,000 28,850.00 69.74 Other Spicea (2) 7,000 2,379.25 5.n 
Ginger 2,500 890.00 2.15 Curry PowdensI 2,625 2,417.00 5.87 

Paste 
Turmeric 14,750 4,473.75 10.88 

MINT Products (3) 3,600 23,7n.50 57.86 
Coriander 6,100 2,248.25 5.46 

Spice ORa and 1,575 12,740.75 30.92 
Cumin 4,000 4,090.00 9.93 OIeorealna 

Celery 650 237.50 0.57 Total 111,420 96730.00 234.53 

.. """..,,'4 

Country-wise Expott of Total Sploes from India 

Country 2004-05 2005-06 2006-07(E) 

Qty. Value QIy. Value Qty. Value 
(Mf) (Ra. LakhI) (MT) (As. l..akha) (Mf) (As. Lakha) 

2 3 4 5 6 7 

U.S.A. ~402.4 50000.3 43243.7 58231.8 48935.1 73898.& 

Malaysia 40355.1 14849.7 43173.0 14835.9 58545.1 30787.6 

China 3526.0 12481.0 4926.9 ·22499.7 4483.2 20782.2 

.Germany 5252.4 12847.3 6101.6 16278.6 5988.5 19439.9 

Bangladesh 36489.6 9992.2 34094.7 4508.4 ~159.& 17999.4 
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2 3 4 5 6 7 

U.K. 15391.1 13459.7 1n37.3 153n2 18na.1 16491.0 

U.A.E. 23933.3 8967.8 27234.3 10041.6 31101.0 13136.2 

Sri Lanka 36878.9 9490.2 33319.9 8463.8 2n25.4 12nO.5 

Japan 7026.2 11939.7 8382.6 12947.4 60652 10981.8 

Singapore 6796.2 7235.7 5983.9 10731.9 6699.0 10369.7 

Netherlands 4694.8 4674.1 4492.1 4604.0 4872.5 7575.8 

Saudi Arabia 107152 5788.0 88852 5646.4 7264.4 5872.8 

Nepal 22654.9 6206.1 18n8.0 5044.4 13643.3 5655.4 

Indonesia 5548.0 2585.3 6264.8 3739.0 7380.6 5145.0 

Brazil 2010.4 2875.6 1364.3 34132 1868.0 48412 

Belgium 1867.9 2017.7 21722 3244.3 2344.0 4817.9 

France 2945.9 5865.0 2947.5 nou 2711.5 4802.5 

Vietnam 127.3 348.2 338.0 591.4 5694.0 4672.6 

South Africa 7262.5 3611.9 8853.8 4474.5 6889.1 4592.5 

Canada 4218.8 4128.8 4604.6 4378.4 4088.3 43n.l 

Paraguay 299.8 9492 148.3 402.8 789.8 4327.8 

AuStralia 30412 2800.7 3247.3 32202 3743.3 4279.8 

Hongkong 1186.1 1927.0 1240.0 2801.7 1272.1 3862.8 

Mexico 3807.4 3019.4 4000.7 3557.4 26842 3170.9 

Spain 1940.5 4842.8 15242 3436.6 2035.4 2835.8 

Korea (South) 687.7 2591.7 1075.4 2599.9 8972 2500.9 

Italy 2664.9 1903.7 2485.5 1808.9 2155.7 2219.9 

PaJdstan 18211.4 4851.1 18115.9 3981.6 4384.7 2201.1 
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2 3 

Thailand .. 455.4 1129.1 

Egypt (A.R.E) 7462.7 2231.8 

Russia 2674.7 1235.9 

Phillipines 599.8 1068.8 

Iran 903.9 322.0 

."-
Kuwait 2100.5 1187.5 

Oenmat1c 318.8 1058.9 

Taiwan 990.7 1282.7 

Israel 1677.0 1137.4 

Sweden 843.9 836.3 

V.A.A. 3298.7 819.1 

Baharain 1061.4 631.6 

Oman 607.2 503.0 

Poland 241.3 312.0 

Turkey 440.5 438.0 

Qatar 943.3 393.8 

Syria 1109.0 382.1 

Others 10862.6 8032.2 

Total 348524.2 235051.9 

1250. SHRI BHUVANESHWAR PRASAD MEHTA : 

Will the Minister of WOMEN AND CHILD DEVELOPMENT 

be pleased to state . 

(a) whether' cases of irregularities have been 

4 5 8 7 

732.1 1808.6 1172.8 2088.2 

5874.6 1806.5 4585.7 2032.7 

2463.2 1150.9 3500.5 1946.6 

1164.6 1118.1 1719.9 1648.3 

1492.2 444.9 6250.4 1602.3 

2287.1 1222.5 2168.1 1411.5 

683.1 893.4 419.2 1381.9 

694.5 932.1 850.5 1378.9 

1486.7 937.2 1870.5 1308.5 

903.8 995.6 790.5 967.0 

4281.0 963.1 2621.7 897.9 

1444.3 709.4 1462.6 833.1 

1090.4 502.9 940.4 800.2 

595.3 589.5 545.8 708.6 

559.0 545.2 505.0 637.3 

972.2 432.1 1095.7 617.7 

1620.8 456.5 1756.2 595.2 

11302.7 8713.3 20746.7 32606.6 

350363.2 262762.5 373750.0 357575.0 

detected at some Anganwadi Centres; 

(b) if so, the details thereof during each of the last 

three years, state-wise; 

(e) whether there is a wide variation between the 

number of sanctioned and operational Anganwadi Centres;. 
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(d) if so, the reasons therefor; 

(e) whether there Is an acute shortage of Anganwadl 
wortters in different States; 

(f) if so, the details thereof, State-wi8e; 

(g) whether the Government has formulated a policy 

to bring· about changeain the operation of AnganwadI 

Centres; and 

(h) the steps takenlpropoeed to be taken by the 

Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy): (a) and (b) No such case has come to 
the notice of the Goveminenl 

(e) . As on 31.03.2007, out of 10.53 I8kh aanctioned 

AWCs, 8.45 Iakh AWCs are operational. 

(d) As per an exerclae conducted by the Ministry 

adopting the CPMlPERT Chart, operationallaation of AWC 

requires about 12 months from the date of its sanct!<m. 

However, the reasons for the backlog are State specific 

and Include delays in recruitment of Anganwadi Workers 

and Helpers, court cases etc. 

(e) and (f) State-wiae details of sanctioned, in-poaition 
and vacant posta of AnganwadI Wortters are given In the 
Statement encIoaed. 

(g) and (h) Ministry of Women and Child Development 

is continuously monitoring and reviewing the implementa-
tion of ICDS Scheme wtththe State GovernmentallJr 

AdmInIatrationa and requesting them to take all required 

administrative measures for earty operatlonaliaation of 
sanctioned AWCa. 

State-... no. 01 AnganwadI Worlrenr sanctioned, In-posltion and vacant under 

/CDS Schsme as on 31.3.2Ot;J7 

SI. StataIUT Anganwadl Wortters 

No. 
SancIIoned Sanctioned Sanctioned Total In-poaltion vacant 

88 on during on during Sanctioned 
31.03.05 2005-06 . on 2006-07 as on 

31.03.07 

2 3 .. 5 6 7 8 

1. Andhra Pradesh 58538 9582 7648 73944 60173 

2. Arunachal PraIc:ah 2359 678 1240 42n 3037 o 

3. Auem 25416 6659 5007 37082 24443 7632 

4. Bihar «)813 18715 560 81088 60041 20487 

5.~ 20288 8148 5500 34937 25976 3461 
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2 3 4 5 6 7 8 

6. Gos 1012 0 100 1112 1010 2 

7. Gujarat 37961 3523 2895 44179 35837 5447 

8. Haryana 13546 2813 833 17192 18328 31 

9. Himachal Pradesh 7354 10894 0 18248 7031 11217 

10. Jammu and Kashmir 18772 0 6711 25483 16409 2363 

11. Jharkhand 24171 8683 1243 32097 22257 8597 

12. Kamataka 40301 11313 2648 S4280 45275 8339 

13. Kerala 25393 3258 3484 32115 27935 716 

14. Madhya Pradesh 49787 9537 9914 69238 52667 6657 

15. Maharuhtra 62126 12864 9877 84887 72385 2695 

16. Manlpur 4501 0 3120 7821 4495 6 

17. Meghalaya 2218 961 209 3388 3162 17 

18. Mlzoram 1361 231 90 1682 1592 0 

19. Nagaland 2770 285 158 3194 2887 348 

20. Orlaaa 34201 3279 4217 41697 35139 2341 

21. Punjab 14730 2691 2748 20169 14815 2806 

22.Rajaathan 35621 11041 1510 48372 42634 4228 

23. Slkklm 500 488 0 988 805 183 

24. Tamil Nadu 42677 3049 1539 47265 43948 1780 

25. Tripura 3874 2220 1257 7351 5854 240 

26. Uttar Pradesh 106059 31488 13170 160727 122341 15216 

27. Uttaranchal 8658 1134 1872 9664 7653 139 

28. West Bengal 57540 17100 17512 92152 52714 21926 



359 Written ~W81S AUGUST 21, 2007 to Questions 360 

2 3 4 

29. Andaman and NIcobar 527 94 
Islands 

·30. Chandigarh ' .. 300 29 

31.. Delhi 3902 526 

32 .. ,Dadra and Nagar Haveli .138 n 

33 .. Daman and Oil.! .' 87 10 

34. Lakshadweep, 74 '0 

35. Ponclicherry an 11 

All India 784454 181351 

Recommendation of NHRC for Amendment 

In Con.utuUon 

1251. SHRI HEMLAL MURMU : Win the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whether the National Human Rights CornmIs-
siOO (NHRC) has decided to make recommendatiOn to the 

Govemment regarding amendment in the ConstItutIon to 

root out corruption and for constitution of Anti-Conuption 

Commission as reported in Jansatta dated June 4, 2007; 

(b) if so, the details thereof; and 

(c) the time by when such recommendations are 

likely to be submitted to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (8) to 

(c) The National Human Rights Comrnlaaion (NHRC) had 

organized a National Conference On Effects of CorrUption 
on Good Govemance on 9-1 0 M~y, 2006 at New Defhi 

and has finalized its recommendations, one of which relates 

to amending the Constitution of India' by adding one more 

clause to Article 51A which deals with Fundamental duties 

5 6 7 8 

51 672 621 0 

41 370 329 0 

1678 6106 4425 3 

4 219 138 n 

10 107 91 6 

13 87 74 0 

0 688 688 0 

106833 1052638 814817 130988 

stating therein that nobody should indulge in any corrupt 

practices. However, there Is no recommendation regarding 

constitution of Anti-Corruption Commission. The NHRC has 

sent a copy of the recommendations of the above 

Conference to various State Govemments/Union Territo,y 

Administrations and various Ministries!Departments of th8 

Govemment of India. 

National and State Comml •• Ion. 
for Children 

1252. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : Will the Minister of WOMEN AND CHILD 

DEVELOPMENT be pleased to state : 

(a) whether the Government has constituted a 

NatIonal Commission for Children; 

(b) if .so, the details thereof; 

(c) whether State Commlaslons for children has 

been conatItuted in all the States; 

(d) if so, the details thareof, State-wise and Union 

Territo,y-wise; 
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(e) if not, the reasons therefor; 

(f) whether the Government has .taken/proposed to 
take any steps to constitute Commissions for children in 

all the States; and 

(9) if not, the reasons therefor? " 

THE MINISTER OF STATE OF THE MINISTRY OF" 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) and (b) The Government has 

constituted the National Commission for Protection of 

Rights which has started functioning with effect from 5th 
March,2007. The Chairperson and Members have been 
appointed. 

(c) and (d) Only Goa has so far set up the State 

Commission for Children. 

(e) Most of the State Government have informed 
that they are in the process of constit the State 

Commissions. 

(f) and (g) The Ministry of Women and Child 

Development has been writing to the Governments and 
Union Territories from time to time to constitute the State 

Commission their respective StatestUTs. 

{Eng/ish] 

Investment by Foreign Companies 

1253. SHRI BRAJA KISHORE TRIPATHY : Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the Government proposes periodical 

review of investments made by 90mpanies from China, 
Taiwan, Pakistan, Afghanistan, Bangladesh etc.; 

(b) if so, the details thereof; 

(c) it not, the reasons therefor; and 

(d) the name and agency authorised to scrutinise 

foreign investments in the country? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND "INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (d) Foreign Direct Investment (FDI) policy is 

incorporated in the Foreign Exchange Management 

(Transfer or Issue of Security by a Person Resident Outside 

India) Regulations, 2000 under the Foreign Exchange 

Management Act. These Regulations indicate the countries 
, -,1 

from where investment is not permitted. There IS no 

restriction on investment from China and Taiwan. However, 

Regulations made under the FEMA prohibit FDI from either 

individuals or incorporated entities of Pakistan and 

Bangladesh. Section 13 of the FEMA, 1999 provides for 
imposition of penalty after adjudiCation, for contravention 

of the provisions of the Act or Rules/Regulations. 

DD-Indla Channel In USA and UK 

1254. SHRI P.S. GADHAVI : Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether Doordarshan has tloated a tender to 

conduct a study on the impact and reach of DO-India 

channel 1n USA, UK and the Middle East; 

(b) if so, the details thereof; 

(c) whether the Doordarashan has short-listed 

companies for conducting study to promote India abroad 

for Middle East; 

(d) if -60, the reasons therefor; and 

(e) the steps taken/proposed to be taken to Include 

USA and UK in the offer letter for conducting study on the 

impact and reach of Doordarshan of DO-India channel in 

USA and UK as well? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Prasar 

Bharati have Informed that Doordarshan floated tenders to 

conduct a study on the reach and impact of its DO-India 
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channel in USA, UK and the Middle Eul ConeIdertng the 

high cost involved, " was dacIded to lnltiaiiy limit the study 

10 the Middle East countriea· only. 

(e) Praaar Bharatl have Informed that no decIaion 
has so far been taken to Include USA and UK In the offer 
letter for conducting study on· the In.,.c:t and reach of 
Doordarshan (DD-Incia channel) In USA and UK. 

[Translation] 

1255. SHRI TUKARAM GAN'AT RAO AENGE PATIL : 

SHRI KASHIRAM RANA : 

Will the Minister of TEXTILES be pIeued to state : 

(a) the details of aftOI1s being made to promote the 
carpet industry In the country; and 

S.No. Country 2003-04 

(Ra. in US$ In 

Crcns) MIion 

2 3 4 

1. Argentina 10.56 2.33 

2. Australia 28.41 5.83 

3. Austria 24.74 5.48 

4. Belgium 11.87 2.68 

5. Canada 40.31 8.92 

6. Denmaft( 18.90 4.17 

7. Finland 14.73 3.25 

8. France 48.92 10.82 

9. Germany 814.81 136.88 

(b) the names of countrIM to which carpets 

exported during each of the last three years aIongwtIh the 

amount of fo~ exchange Nmed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) To promote 

the carpet Induatry in the country efforts have been taken 
including IkiII up-gradatIon of weavers through training. 
CfNIing awe ...... of policy and programme among the 
It8ke-hoIder'I through workIhopa I eemInarI and partIcI-

paIIon In InIernIIIioNII fal"'exhlblllona. ~. IndIM 
InatIIuIe or Carpet Technology hila been 8IUbIIahed at 

BNdohI to provide technk:aI eupport to the InduItry to 

make " a vibrant aector. 

(b) The names of major countt1ea to which 
carpets .... exported during each 'of the IaIt th,.. years 

aIongwIIh the amount of foreign uchange earned ant as 
1M1der:. 

2004.05 2005-06 

(Ra. In US$ In (Ra. In US$ In 

Crorea) MIllon Crorea) MIllion 

5 8 7 8 

9.82 2.25 5.99 1.35 

28.54 8.08 42.91 9.89 

20.89 4.78 23.47 5.30 

20.85 2.48 28.52 8.+4 

37.48 8.57 41.83 9,47 

19.50 4.47 21.83 4.95 

15.25 3.49 15.18 3.80 

49.10 11.23 47.83 10.82 

571.24 130.74 585.38 132.22 
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2 3 4 

10. Italy 25.57 5.65 

11. Japan 48.92 10.82 

12. Luxembourg 0.83 0.18 

13. Netherlands 19.18 4.23 

14. Norway 6.39 1.42 

15. Sweden 18.35 4.05 

16. Switzerland 26.96 5.95 

17. Spain 24.46 5.40 

18. U.S.A. 1472.17 325.44 

19. U.K. 112.58 24.88 

20. Other countries 213.53 47.20 

Total 2779.79 614.44 

[English] 

Recom~nd8t1on of RaghllvM1 Committee . 

1256. SHRI PRABODHPANDA : Win the Minister of 

HOME AFFAIRS be pleased to state : .. 

(a) whether the Raghavan Committee has recom-

mended to amend the Indian Penal Code. (IPC) to make 

ragging a punishable offence; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemmem thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V.AADHIKA SELVI): (a) Yes, 

Sir. 

(b) The Committee has recommended that rather 

5 6 7 8 

23.77 5.44 38.25 8.64 

49.50 11.33 54.79 12.37 

0.90 0.20 0.23 0.05 

19.18 4.39 30.79 6.95 

7.50 1.72 7.53 1.70 

17.05 3.90 24.37 5.50 

25.06 5.73 15.14 342 

22.74 5.20 32.87 7.42 

1368.28 313.18 1537.51 347:27 

104.64 23.96 158.98 35.91 

184.35 42.21 364.57 83.46 

2583.62 591.35 3082.06 696.53 

than subjecting each incident of ragging to different penal 

treatment under various sections of the Indian Penal Code, 

a new sectiOn should be added to the IPC, making ragging 

a punishable offence on the analogy of section 498A 
" ~ .... 

dealing with cruelty towards women (against dowry related 

incidents). 

(c) The recommendation to amend IPC and CrPC 

needs to be examined in consultation with State 

Governments as the Criminal Law and Criminal Procedure 

are on the Concurrent Ust of the Seventh Schedule to the 

Constitution of India and these laws are administered by 

State Governments. Implementation of the recommendation 

Is subject to receipt of views from the State Governments 

and Central Government taking a holistic view on the 

recommendation alongwlth views of the State Governments 

and introduction and passage of a amendment biN in 

Parliament for which no time-frame can be fixed. 
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[Translation] 

Development of Indu8trIaIly ..... rd ..... 
1257. SHRIMATI SANGEETA KUMARI SINGH DEO 

SHRI HARIKEWAL PRASAD : 

SHRI HARtBHAU RATHOO : 

SHRI RAM KRtPAL VADAV : 

Witt the Minister of COMMERCE AND INDUSTRV be 
pleased to slate : 

(8) the names of industrialty backward States in the 
country and the reasons for their backwardness; 

(b) whether the Government has appointed any 

consuHancy agency for evaluationla8sessment thereof; 

(e) if so, the details thereof;. 

(d) whether the government has promulgated any 

National Action Plan for development of the industrially 

backward States; and 

(e) if so, the details thereof alongwith the tolal funds 
provided, State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRV (SHRI ASHWANI KUMAR) : 

(a) Presently there is no classification of induatriaIly 

backward States as such. However, Department of 

Industrial Policy and Promotion is providing package of 

economic incentives to the North-Eastem States and 

Special Category States of Jammu and Kashmir, Himachal 

Pradesh and Utlarakhand as these States are geographi-

cally isolated, hilly, remote and have poor infrastructure as' 

well as poor accessibility to markets. 

(b) and (e) No, Sir. 

(d) Conoerted efforts are being made by State 

and Central Govemment for induatrial development 

of backward areas under various schemes, inter-alia 

providing for fiscal concessions, improved Industrial 

infnlstructures and a conducive investment climate for 

setting up of induatrift. Department of Industrial Policy and 

PromotIon Is implementing the Growth Centre Scheme, 

Industrial Infrasttucture Upgradation Scheme, North-East 

Industrial Policy Package, Special Category States 

Package and Industrial Park Scheme to promote industrial 

devaIopment. 

(e) Funds are allocated Scheme-wise and not 

State-wise. 

{English} 

1258. SHRI CHANDRA BHUSHAN SINGH : WID the 

Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government has constituted any 

ComrnIHee on MultIple Criminal Codes; 

(b) if so, the recommendations made by the 

Committee including setting up of a separate National 

Authority to deal with crimes; and 

(e) the reaction of the Government on each 

recommendation made by the CommIUee? 

THE MINISTER OF STATE IN THE MINISTRV OF 

HOME AFFAIRS (SHRIMATI V. RAOHIKA SELVI) : (a) A 

Committee constituted under the Chainnanahip of 

Prof. - Madhava Menon has submitted a Draft NatIonal 

Policy on Criminal Juatice to the Government on 1 at 
August, 2007. The Draft Policy hu racommended 

cIasaIfication of an offences under Indian Penal Code into 

four codes, namely, Social Welfare Offences Code, 

Correctional Offences Code, Penal Code and Economic 

Offences Code. 

(b) The Draft Policy has also recommended 
changes in criminal law and procedure, the inatltution8 of 

police, prosecution, judiciary and prisons Including correc-

tional services etc. for streamlining the Criminal Juatice 
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System in the country. It the also been suggested that oraft 

Policy should Identify all such crimes affecting the unity 

and integrity of the country and create a united National 

Agency to undertake prevention, Investigation and prosecu-

tion of such crimes with the support and cooperation of 
the State machinery concemed. 

(c) The Draft Policy is being circulated to all the 

State Governments for their views/comments as the 

Criminal Law and Criminal Procedure are on the 

Concurrent Ust of the Seventh Schedule to the Constitution 
of India and are administered by the State Govemments. 

On receipt of the same, a final view will be taken by the 

Government on the Draft Policy. 

Export. of Textile. and Garment. 

1259. SHRI M.P. VEERENDRA KUMAR 

Minister of TEXTILES be pleased to state : 

Will the 

(a) whether export of textiles and garments to the 
USA and European countries has declined in recent years 

in spite of abolition of quota system; 

(b) if so, the details thereof and the reasons 

therefor: and 

(c) the steps taken to accelerate exports especially 

to USA and European Countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) As 

per provisional data, India's textiles and clothing exports 

during 2006-07 were of the value of US$ 18729.93 million, 
as against exports valued at USS 17520.07 million during 
the year 2005-06, registering a growth of 6.91%. India's 

textile and clothing exports to USA and the Member States 
of European Union, which together account for about two-
third of our total textiles and clothing exports, have 
recorded a growth of 8% and 14% respectively In the year 
2006 over 2005, as per World Trade Atlas data. 

(c) Government has been taking a number of steps 

to boost textiles and garment production and exports. Some 

of the important Initiatives taken in this regard are as 

follows:-

(i) 

(ii) 

100% Foreign Direct Investment is allowed 

in the textiles sector under the automatic 
route. 

The Govemment has de-reserved readymade 

garments, hosiery and knitwear from the SSI 

sector. 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 

1-4-1999 to facilitate the. modemisation and 
upgradation of the sector. 

(iv) A new 'Scheme for Integrated Textile Parks· 
has been formulated by merging the 'Scheme . 

for Apparel Parks for. Exports" and the 'Textiles 

Centre Infrastructure Development Scheme", in 

order to expand the production base of the 
textiles and garment sector. 

(v) The fiscal duty structure has been generally 

rationalised to achieve growth and maximum 
value addition within the country. Except for 

mandatory excise duty on man-made filament 
yams and man-made staple fibres, the whole 

value addition chain has been given the option 
of excise exemption. 

(vi) The import of specified textiles and garment 

machinery has been allowed at a concessional 
rate of customs duty to encourage investment 
and to make our textiles product competitive in 
the global market. The cost of machinery has 

also been reduced through fiscal policy mea-
sures. 

(vii) Duty-free import of 21 items of trimmings and 

embellishment items is allowed to garment 
exporters. This can be. upto 3% of their 

aCTual export performance during the previous 
year. 
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(viii) For the speedy modemlsatlon of the textiles 

processing sector, Govemment has Introduced. 

w.e.f. 20.4.2005, a credit linked capital subsidy 

scheme 010% under TUFS, In addition to the 

existing 5% interest reimbursement. 

(ix) The National Institute for Fashion Technology . 

(NIFT) and the Apparel Training and Design 

Centres (ATDCs) are running various courses! 

programmes at various places In the country 

to meet the skilled manpower requirement 

of the textiles In<Mtry, especIaDy apparel, in 

the field of design, merchandising and 

marketing. 

(x) Facilities like eccHesting laboratories have 

been created to enable exporters to get 

garmentsltextiles pre-tested 80 that they con-

fonn to the requirements of the Importing 

countries. 

Free Educdon to EconomIcally 

a.ckwanI C ...... 

1260. SHRI VUOY KRISHNA : WlR the MInister 

of HUMAN RESOURCE DEVELOPMENT be pIea8ed to 

state : 

(a) whether the High Court of Delhi has Issued 

orders to the Govemment for providing free education to 

20 per cent students belonging to economically backward 

classes by all the private schools; 

(b) if 80, the details thereof; and 

(e) the action takerVpropoeed to be taken by the 

Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to (e) No, Sir. Following an Interim 

order of the Hon'ble Court of Delhi, the Education 

Department of Government of National Capital Territory of 

Deihl had issued orders on 25-01-2007 regarding provision 

of free seats to the extent of not less than twenty percent 
of total seats, for students belonging to economIcaJIy 

weaker section In unaided recognized private achooIa 
Imparting education In DeIhl, which have been allotted , 
land by the Govemment AgencIes, such as DelhI·' 
Development Authority, Land and Development Office and 

the Govemment of National Capital Territory of Delhi, etc. 

However, the Hon'ble High Court of Delhi In Ita Interim 

order dated 30.5.2007 has directed thai the Institutions 

·shall admit students of the weaker' sections of the 

society 88 defined in the Impugned notification dated 

25th January 2007 to the extent of minimum 10% plus 

5% less wards of teaching and non-teaching staff employed 

in the school for the academic session 2008-09.. The 

matter is presently sub-judlce. 

1261. SHRI BHUPENDRASINH SOLANKI : 

SHRI MAHESH KANOOIA ; 

WIll the MInister of MINES be pIeaaed to state : 

(a> whether the Government has received 

some proposals from the various State Governments 

to conaIder Chalk as minor mineral instead of major 

rrineral; 

(b) If 80, the details and thepraMnt status thereof, 

State-wIM and 

(c) the action taken by the Govemment thereon, till 
dale? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDy): (8) to (c) 

Stale Government of Gujarat had sent a proposal for 

declaring Chalk 88 a minor mineral. After examining the 

proposal, the Central Govemment had decided that In 

the intere8t of 8CientIfIc and ayatematic development of 
minerai chalk, It should continue to be cIasaifIed as a major 

minerai. 
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{TranslstJon] 

Welfare of Hanclloom Sector 

1262. SHRI BHANU PRATAP SINGH VERMA: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether due to global chaHenges financial and 

commercial problems have arisen before the handloorn 

industry weavers; 

(b) If 80, whether the Govemment has formulated 

any &Cherne to deal with those problems; 

(c) the extent to which the handloom sector Is likely 

to be benefited by the &Cheme; 

(d) the criteria adopted by the Govemment to 

ascertain that benefits reach the handloom weavers; 

and 

(e) the details of verification report in this regard, 

State and Union Territory-wise? 

THE MINISTER OF STATE IN THE MINiSTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

Rather globalisation has opened up imrnensa avenues 

for the textile industry, including the handloom textile 

Industry, 

(b) to (e) Do not arise. 

Forest Rights Act 

1263. SHRI ADHALRAO PATIL SHIVAJIRAO : Will the 

Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether Scheduled Tribes and other traditional 

forest dwellers have deprived of the benefits of Forest 

Rights Act; 

(b) if so, the reasons therefor alongwlth the 

responsibility of the Govemment in "this regard; 

(c) whether the rules framed for the strengthening 

forest department as reported in the Times of India dated 
May 31, 2007; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to modify 

these rules? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNDIAN): (a) and (b) The Scheduled Tribes and Other 

Traditional Forest Dwellers (Recognition of Forest Rights) 

Act, 2006, though enacted by the Parliament, has not corne 
into force 80 far as a notification appointing It date from 

which the Act shell come into force, as required under 

section 1 (3) of the Act, is yet to be issued. These 

questions, therefore, do not arise. 

(c) to (e) The news report in the TImes of India dated 

May 31,2007, mentioned In part (c) of the question, refers 

to the draft Scheduled Tribes and Other Traditional Forest 

Dwellers (Recognition of Forest Rights) Rules, 2007 framed 

by the Ministry of Tribal Affairs for carrying out the 

provisions of the Act. The Ministry has pre-published these 

Rules in the Gazette of India on 19.6.2007 for seeking 

comments and suggestions from the public and other 

stakeholders before the same are finalised. The proposed 
rules are still tentative rules and to be finalised as per the 

established procedure. 

{English] 

Immoral Tramc (Prevention) Act, 1956 

1264. SHRI KINJARAPU YERRANNAIDU : 

SHRIMATI MINATI SEN: 

Will the Minister of WOMEN AND CHILD DEVELOP-
MENT be pleased to state : 

(a) whether the amendment to Immoral Traffic 

(Prevention) Act, 1956 has corne into force; 

(b) If so, the details thereof; and 

(c) the details of the trafficking included in the said 
the institution of Gram Sabha makes It subservient to the Bill? 
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THE MINISTER OF STATE OF THE MINISTRY OF HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

WOMEN AND CHILD DEVELOPMENT (SHAIMATI RENUKA (c) The Administrative Reforms CommIssion In Its report 

CHOWDHURY) : (a) and (b) The recommendations of the has, inter-alia. recomme~ that registration of FIRs 

Ministry related Parliamentary Standing Committee to shoaId be made totally citizen-friendly and technology 

proposed amendments to Immoral TraffIC (Prevention) Act, • should be used to Improve the accessibility of police 

1956 have been processed. The Proposal is being stations to the public. The Commission have also 

submitted to the Cabinet for its approval, after which it recommended that establishing call centers and public 

will be placed in Pariiament for consideration and kiosks are possible options In this regard. 

passing. 

(c) The major amendments proposed Include more 
stringent punishment to traHickers and deleting of those 

sections which revictimise the traHicked victims. 

Registration of FlAs 

1265. SHRI ASADUDDIN OWAISI : Will the Minister 

of HOME AFFAIRS be pleased to state: 

(a) whether non-registration of FiRs is one of the 

major obstacle in the functioning of the criminal justice 

system; 

(b) if so, whether the Administrative Reforms 

Commission (ARC) has made suggestions to the 

Government to explore options to ensure smooth 

registration of FIRs; 

(c) if so, whether the ARC has also recommended 

lodging FIRs at public kiosks or through call centres; 

(d) if so, the details of other reconvneodations 

made by the ARC in this regard; 

(e) whether the Govemment has accepted the 
recommendations of ARC; 

(f) if so, the details thereof; 

(g) if not, the reasons therefor: and 

(h) the time by when the new system of registration 

of FiRs is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 

(d) to (h) Other recommendations are on public 

order, national security, social harmony, police reforms, 

reforms in criminal justice system, constitutional issues 

including special laws, role of civil societiesfm~ 

political parties etc. The recommendations are under 

consideration. 

Smuggling of Drugs 

1266. SHRI JASUBHAI DHANABHAI BARAD : 

SHRI SURESH PRABHAKAR PRABHU : 

Will the Minister of HOME AFFA1ASbe pleased to 

state: 

(a) whether the Govemrnent has come to the 

notice that drugs smuggling cases are Increasing in the 

country; 

(b) if so, the number of such cases reported during 

the last three years, yearwise; 

(c) the steps taken by the Govemment to control 

the same and arrest the people involved therein; 

(d) whether is most of the cases foreign nationals 
are involved therein; and 

(e) If so, the number of foreign nationals arrested 
with the present status of their cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHAIPRAKASH JAISWAL) : (a) and 

(b) The number of cases and quantity of seizures of the 

major drugs reported by various drug law enforcement 

agencies during the last three years are as under:-
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(Oty. in Kgs.) 

Drug 2004 2005 2006 

Opium Oty. 2237 2009 2826 

Cases 775 997 1172 

Heroin Oty, 1162 981 1182 

Cases 4089 4921 5666 

Gania aty; 144055 153660 157710 

Cases 3840 9580 8671 

Hashish Oty. 4599 3965 3852 

Cases 1780 1818 2259 

(c) The Govemment has taken a nUmber of steps 

to ·check, detect and prevent illicit trafficking in Narcotics 

Drugs and Psychotropic Substances. These are given In 

the enclosed Statement. The persons arrested are tried as 
per the provisions of NDPS Act, 1985. 

(d) and (e) As per available information, the number 

of foreign nationals arrested in connection with the 

drug related offences during the. ,last three years is as 

unde.r:-

2004 2005 2006 

No. of. foreign nationals 

arrested 

179 173 232 

Since trial of the accused persons is with the various 
law enforcement agencies, the present status of the cases 

I\gainst foreign nationals is not available with the Narcotics 

Control Bureau. 

(i) 

smtement 

Strlotj's'urvelliance and enforcement at Import 

and export points, land borders, airports, foreign 

post offices etc. 

(ii) Intensive preventive and interdiction efforts 

along known drug routes. 

(iii) Improved coordination between the various drug 

law enforcement agencies in order to impart 

greater cohesion to interdiction. 

(iv) Strengthening of intematlonal liaison to improve 

the collection, analysis and dissemination of 

operational intelligence. 

(v) Increased international cooperation for 

exchange of Information and Investigative 

assistance in administering control over the 

movement of precursor chemicals. 

(vi) Building of' an electronic data base of off-

enders. 

(vii) Conducting training programmes for law en-

forcement officials for upgrading their skills to 

combat drug trafficking. 

(viii) Implementing a scheme of monetary rewards for 

information leading to seizures of Narcotics 

drugs to Informants and officers. 

(ix) Financial assistance is provided to eligible 

States for strengthening their narcotic units. 

AIR and DOl( In North Eat 

1267. SHRI MANI CHARENAMEI : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether the allocation of AIR and DDK 

programmes to the tribal groups in the North Eastem States 

are based on the population of the Tribal group; 

(b) if so, the details thereof; 

(c) the fixed percentage of population for the tribal 

population to make them eligible to enjoy fuH-fIedged Radio 

programme of A.I.R. and DDK; 
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(d) whether many tribal groups in the North Eastern 

States who do not Mil the 5 per cent population criteria 

have been granted fuU-fledged RadIo programme In A.I.R.; 

(e) if SO, the details thereof; and 

(f) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) No, Sir. 

(b) Does not arise. 

(c) There is no fixed percentage in DDK. However, 

in AIR. a minimum 5% population criterion is one of the 
norms for deciding on the language/dialect for broadcast. 

AIR Stations in some areas. Which include Nor1h East also, 
broadcast programmes in a number of tribal dialects in 

view of the communications imperatives. While size of the 
population is a vital criterion, if a perticular tribal group 

does not understand any language or dialect of that area 

other than its own. programmes may have to be arranged 

in that dialect irrespective of size of population. 

Ouantity Value 

Basmati Rice 1162989 282390 

Non Basmati 3615110 394502 

Total 678892 

(b) and (c) No, Sir. 

(d) The Government is peralatently encouraging 

export of rice. Successful efforts have been. made to 
opening of Chinese market for the Baamatl Rice. Also, the 
ban on· export of rice from India to Ruaaie has been got 
lifted with signing of a protocol on 10th July, 2007. APEDA 

(d) to (f) Infonnation Ie being collected and win be laid 

on the Table of the HoUN. 

Export of Rice 

1268. SHRI JUAL CRAM : WlA the MInister of 
COMMERCE AND INDUSTRY be pleaaed to state : 

(a) the total quantum of rice exported by the 

Government to various countries during each of the last 
three years and the current year, till date; 

(b) whether there has been a eherp decline In the 
export of rice during 2006-07 and 2007-08; 

(c) if so, the reasons therefor; and 

(d) the steps taken/propoeed to be taken by the 
Government to boost the export of rice? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
COMMERCE, MINISTRY OF COMMERCE AND INDUS-
TRY (SHRI JAiRAM RAMESH): (a) DurIng the Jut line 

yeara the export of rice horn india Ie as under:-

(Oty. : Mra. Val. : As Iakha) 

QuantIty Value Value 

1166564 304310 1040872 

2921602 317817 3704847 425788 

4088166 822127 4746519 703819 

also extends financial aaaIII8nce to rice exporters under 
Ita schemes. For BaamatI rice, • BaamatI Export 
Development Foundation hal been CfNted for addreulng 
pre and poet-harvest devatopment. A dedicated DNA 
teatlng facility has also been created at CDFD, Hyderabad 
for DNA testing of BaamatI rice aampIea for upoI1a to 
EU. 
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ScIence City for CAPF 

1269. SHRI M. SHIVANNA: Will the Minister of HOME 

AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 

set up a 'Science City· for the Central Reserve Police 

Force; 

(b) if so, the details thereof aIongwith the total 

expenditure likely to be Incurred thereon; 

(c) whether the Govemment has agreed in principle 

to provide 100 acres of CRPF land In lieu of State 

Govemment land; 

(d) if so, the details thereof; and 

(e) the time by when the construction work is likely 

to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL) : (a) No, 
Sir. 

(b) to (e) Does not arise. 
..... ' 

DIamond Industrlea 

1270. SHRIMATI NIVEDITA MANE 

SHRI EKNATH MAHADEO GAIKWAD : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether levying of tax on export of rough 

diamonds by some African countries and weakening of 

dollar against the rupee Is affecting the diamond Industry 

In India; 

(b) If so, the estimated Iossea incurred by 

the diamond IndustrY during the current financial year; 

and 

(c) the steps taken by the Govemment to protect 

the interest of diamond Industry and Ita workers? 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE, MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAiRAM RAMESH): (a) No, Sir. 

(b) Does not arise. 

(c) The Govemment has taken following steps 

to protect the interest of diamond industry and its 

workers:-

(i) Export of gems and jewellery, which also 
includes cut and polished diamonds, has been 

IdenUfied as a thrust sector in the Foreign Trade 

Policy (2004-09). 

(ii) The licencing regime for rough diamonds 

has been abolished and customs duty on 

import of rough diamond has been reduced to 

0%. 

(iii) Advance remittances without insisting on bank 

guarantee for import of rough diamonds has 

been permitted. 

(Iv) Duty Free import entitlement of consumables, 

tools, machinery and equipments for Gold and 

Platinum equal to 1 % of FOB value of exports 

during the preceding financial year. 

(v) Duty free import entitlement of gems and 

jewellery samples in a financial year upto 

As. 300,0001- or 0.25% of the average of last 

three years export turnover of gems and 

jewellery items, whichever is lower. 

(vi) .Cuttlng and polishing has been treated as 

manufacturing for the purposes of exemption 

under Section lOA of the Income Tax Act. 

(vii) Germs and Jewellery exporters allowed to 

export cut and polished precious and semi-

precious stones for treatment and re-import. 

(viii) Import duty on cut and polished diamonds has 

been abolished. 
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(ix) Income Tax on turnover· basis has been 

introduced for·· diamond units where profits 
declared are 8% or more of turnover. 

Besides, the Government also extel'lds financial 

assistance for various sales promotion activities undertaken 

in foreign markets. 

Indo-EU Trade 

1271. SHRI JYOTIRADITYA M. SCINDfA : WRI the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state: 

(a) whether the Government has initiated any talk 

with the European Union to bring about concensus on 
the proposed Indo-European Union trade and investment 

agreement; 

(b) if so, the details and salient features Of the 

agreement; and 

(e) the progress so far made in that direction? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRt JAIRAM RAMESH) : (a) Yes, Sir. The 7th India-

EU Summit at the level of our Prime Minister and the 

• Presidency of the European Union was held in October 

2006 at Helsinki. A High Level Trade Group which had been 

estabHshed between India and EU to explore the possibility 

of a bilateral broad based trade and investment agreement 

submitted its report to the Summit. The Summit agreed that 

both sides move towards negotiations for such an 

agreement. Formal nego~iations on the agreement c0m-

menced on 28th June 2007 at Brussels. 

(b) and (e) The first round of negotiations were focused 

on discussing the framework for undertaking negotiations 

and exchange of ideas on the broad contours of the 
agreement in areas of Trade in Goods, Trade in Services, 
Investments, Sanitary and Phytosanitary measures, Tech-

nical Barriers to Trade, Trade Remedies, Customs 

Cooperation and Trade Facilitation. Baaed on these initial 

discussions, both aides agreed to prepare textual proposals 

for further discussion in the 2nd round of negotiations that 

are schedut8d to be held In October 2007. 

Export of Cement 

1272. SHRI SURESH KALMADJ : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has any proposal to 

ban export of cement in view of increasing price of cement 

in the country; 

(b) if so, whether manufacturers have protested 
against the proposal; and 

(e) the reaction of the Government In this 
regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIAAM AAMESH) : (a) No, Sir. Government, 
as on date, has no proposal to ban export of cement. 

(b) and (e) Does not arise. 

1273. DR. P.P. KOYA : WiN the MInIster of HOME 
AFFAIRS be pleased to state: 

(a) whether the Government keeps the statistics of 
missing children in the country; 

(b) if 80, the number of such children, StatelUnlon 

Territory-wise; 

(e) .wt*her cettaIn NGOs are InwIved In preparing 

data base of mis8lng children; 

(d) whether responsIbIIItie are given by the 

Govemmem to NGOa in the field of rescue and 
rehabilitation of miMing children; 

(e) If 80, the dehlHs thefeof and major reasons for 

this menace; and 
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(f) the action being ~ to pf8l8nt the 
incldellC8 of mIuIng children In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI MANIKRAO HOLOYA GAVIT) : (a) 

and (b) The National Crime Recorda Buteau (NCAS) 
COft1JIIee the crime staltlUca on the baIia or FII'II 

Information Reports received by the police In the country. 
Aa miIaIng of pellOlll is not a cogniZable crime, NCRB 
doea not collect atatIItIcaI Infonnatlon in thia regard. 
However, NCAS receiYM cue information from the Statal 
UTa on mlaalng children for the purpoae of coordInaUon 
only. A Statement Indicating the detalll of C8.I8I reported 

during the year 2006 i8 encIoeed. However, .... figunIe 

... not .n Indicator of total n~r of milling children 

in the country. as milling pellOlll traced .... not reponed 
to NCRB. 

(c) No such propoaalln under considendion or the 
Government to Involve NGOa to prepa ... data bale for the 
miIaIng chIIdnm In the country. 

(d) .nd (e) Although 'reecue' and 'rehabilitation' of 

miIaIng children .... the I'8IpOnIIbiIItI of the State 
GoYemment and UT Adminiatratlona, however, the Central 

Government hal been, from lime to time, advIIIng the State 

Govemmenla and UT AdninIatraIIone to take IIPPropriate 
mauurea In co-ordInation with NGOa. 

AI per report of a Committee conatIIuted by the 
National HUI'Mf'I Rights Commi8IIon on 'Miulng Chlidfen'. 
the CU8I of mIaeIng children repreaant a conglomeration 
of a number or pJObIema, including ~ 

. by family member8 and non-IemIIy rnembel'l or strangers, 
children who run _y on their own or .... forced to' run 
away eM to COfI1)8IIIng cIrcumaIanoeI In their familial and 
ext.nded aurroundIngI, children who faceunfrtendly and 

hoetIIe enviRlnment and 818 asked to leave holM or who 

.... abandoned, children who are trafficked or amuggIed 

or exploited for various purpoaea, and children who are 
lost or Injured. 

(f) The MInistry of Women and Child 0ewI0pment 
(MWCO) II In the proceea of putting In pface • NatIoMI 
Webelte for MIuIng Children with the aupport of UNICEF 
8nd NatIonal Informatica Centre (NIC). The Webaite on 

milling children on pilot bull haa been launched In the 

State of West Bengal. Government hal already constituted • 

.• Core Committee for thiI purpoee. 

RfIport for mIaJng chIIdtwI (~IB YNfS) ftDm 01.01.2003-31.12.2006 

StateIUT 2000 2001 2002 2003 2004 2005 2006 

2 3 4 5 6 7 8 

Andman and Nicobar 3 0 1 3 O. 

Isl8nds 

Andhra Pradesh 13 3 0 27 192 158 53 

Arunachal Pradesh 0 0 0 0 0 0 0 

Al8am 3 1n 29 83 168 315 189 

Bihar 0 0 0 0 0 0 0 
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1 2 3 4 5 6 .". 7 8 ,:';, 
! 

Chandigarh 118 73 16 34 38 95 19 ., 

Chhattiagartl 156 44 0 O~ 0 0 1 

Oadra and. Nagar HaveII ; .0. 0 0 0 0 0 0 0 
.~ 

Daman and Diu 1 0 0 0 2 

Delhi "'f-' 2102 2381 706 1334 1715 340 370 
, '. 

Goa 1 0 0 0 1 2 0 

Gujarat 111 39 28 52 143 81 21 

Haryana 237 149 150 154 235 221 156 

Himachal Pradesh 17~ 161 121 174 195 1n 206 

JIImmLi and Ka8hmIr 13 2 13 24 13 5 0 

Jhaftchand 
f ~ r 0 0 0 0 0 0 0 

kamataka 487 187 59 49 29 13 0 

KeraIa 335 218 104 112 208 168 88 

lJIkshadweap 0 0 0 0 0 0 0 

MacI1ya Pradaeh 495 292 125 .., 49 22 1 0 

Mahafuhtra 406 288 111 64 179 146 2 

ManIpur 0 0 0 0 2 0 

Meghalaya 0 0 o. 0 0 0 0 

Mizoram 0 0 0 0 0 0 0 

NagIdend 3 0 2 0 1 0 

Orissa ·,92 119 106 91 482 338 83. 

Pondicheny 2 0 6 3 2- 0 1 

Punjab 117 112 28 50 109 105 86 
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.1 2 3 

Rajasthan 14 37 

Sikkim '6 4 

Tamil Nadu 53 112 

Trlpura 5 2 

Uttar Pradesh 157 168 

Uttaranchal 42 8 

Weat Bengal 117 94 

Total 5384 4673 

Quldell .... for Comml .. 1onecI Programme 
In North Eat 

1274. SHRI NARAYAN CHANDRA BORKATAKY: Will 

the Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

(a) whether the Prasar Bharati has framed any 

guideline for commI88Ioned prCigramme to be executed In 

the Doordarshan Kendras of the country partlcularty In 

North East; 

(b) If 80, the datal .. thereof; 

(c) the salient features -of the new guidelines; and 

(d) the time by when the decision of the 

commi88loned programme likely to be Implemented In the 

country particularly in North East? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIVA RANJAN DASMUNSI): (a) Praaar Bharati 

have informed that the revised guidelines for conaIderatlon, 

processing and approval ofcommi88loned programme for 
North East have not been finalised. 

4 

5 

0 

96 

40 

42 

1791 

5 6 7 8 

13 12 11 7 

0 0 0 0 

128 250 204 33 

3 6 0 

98 214 179 94 

10 7 20 

0 579 1451 2529 

2555 4780 4037 3916 

(b) and (c) DetaIls and salient features will be avallele 

after approval by the Prasar Bharatl Board. 

(d) Prasar Bharati have informed that as soon as 
the guidelines are approved by the Prasar Bharatl Board, 
a decision to start ~ programme.ln North·E;ast 

will be Implemented. 

Export of lron-Ore 

1275. SHRI CHANDRAKANT KHAIRE Will ihe 
MInister of COMMERCE· AND INDUSTRY be pleased to 

state : 

(a) the details of agreements signed with foreign 
countries for export of ifon..ore; 

(b) whether the Government has made any 
commltrnenla for export oflron-ore with any fotaIgn. 
country; 

(c) If 10, the detaIIa thereof, country-wise; 

(d) whether the Gowmment propoaee to hold 
. 'further talks with. any for.ign country; and 

(e) If 10, the details thereof. country-wise? 
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THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) MIs. MMTC has signed 

Long-Term Agreements for export of iron ore with 

Japanese, South Korean and Chinese Steel Mills for a 

period of 5 years w.e.f. 1.4.2006 Annual quantity to be 

supplied to Japanese, South Korean and Chinese Steel 

Mills is as foIlows:-

(Quantity In Million Tonnes) 

MInimum 

Japanese Steel MIlls 3.47 6.75 

POSCO, South Korea ·0.80 1.60 

Chinese Steel MIlls 2.50 3.10 

(b> and (e) Apart from above cpmtiIIes to be euppIIed 

by MIs. MMTC. under the Long Term Agreements, thenI 

are no other commitments at praeent with any foreign 

country for export of iron ore. 

(d> No. Sir. 

(e> Does not arise. 

RTI In PSU 

1278. SHRI CHANDRA SHEKHAR DUBEY : WiD the 

Minilller of MINES be pleased to ~er to reply given to 
UnsIan'ed Question No. 2938 for March 20, 2007; and 

state; 

(a> whether the information has been coI/eded; 

(b) if 80, the details thentof; and 

(e) if not, the r8IUIOI18 thefefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY): (a> to (e> The 

Implementation Report in ~ of Auurance given in 

reply to Unstarred QuestIon No. 2936 for 20ItI Ma1'ch, 2007 

regarding ATI In Public sector Undertakings has been sent 

to Ministry of Parliamentary Affairs by the Mines on 3rd 

August, 2007. 

[Translation) 

12n. SHRI RAGHUVEER SINGH KOSHAL : WIll the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a> the target set and the achievement made for 
establishment of Kasturba Gandhi Ballka Vldyalaya In each 

StatelUnion Territory during each of the last three )'8811 

and currant year; 

(b) the details of the fund released for the acheme 

during each of the Jut three years, State and Union 

territory-wise; 

(e) whether there is any provi8Ion to provide 
technical education to girls under the above scheme; 

and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI>: (a> and (b) 2180 Kasturba Gandhi 

BaIIka VldyaJayas (KGBV.) have been sanctioned by 

Government of India In Stata8lUTs with etIgIbIe educati0n-

ally backwan:t blocks. Out of the8e, 1228 KGBVs are 

reportad to be operational by 31111 July, 2007. The State 

and Union T errttory-wI8e detaIIa of the KGBV. aanctIoned 

and operational and the funds released during the last 

three years for the echeme are gMm In the enclosed 

Statemant 

(e) and (d) KGBV. are reeidential echooIs from ct ..... 
VI to VIII and cover the Itete epecIfic upper primary level 

curriculum. 
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.. ....." , 2 3 4 5 

Stllte and Union Territory-wise details 01 ths KGBVs 

511f1CtJoned and operational and funds IflIBasBd 16. Meghalaya 1 3~.73 

under the scheme during the last thlfl6 ysal$ 17. Mizoram 1 33.98 

(Rs. in lakhs) 
18. Orissa 114 114 2998.11 

81. State/UT KGBVs KGBVs Total 19. Punjab 2 2 47.25 

No. sanctioned operational Funds 

(2004-05 to upto reIeaaed 20. Rajasthan 186 136 3312.32 

2007-08) 3-18t July, (2004-05 
2007 to 

21. Tamil Nadu 53 37 1350.69 

2006-(7) 
22. Tripura 7 7 163.94 

2 3 4 5 
23. Uttar Pradesh 323 105 6053.37 

1. Andhra Pradesh 342 134 7038.49 24. Uttaranchal 25 13 471;11 

2. Arunachal Pradesh 25 19 469.03 25. West Bengal 59 44 1103.45 

3. Assam 15 11 350.10 
Total 2180 1226 43179.40 

4. Bihar 350 128 5129.13 
[English} 

5. Chhattisgarh 84 51 2050.54 
CluaHlcation of filma IIftd OOCU ........... 

6. Dadra and Nagar 0 0 

Havel! 1278. SHRI S.K. KHARVENTHAN : Win the Minister 

of INFORMATION AND BROADCASTING be pleased to 
7. Gujarat 52 44 95129 state : 

8. Haryana 9 7 218.74 (a) the detalls of classification used for feature films 

9. Himachal Pradesh 10 9 192.47 and documentaries being released for public exhibition; 

10. Jammu and Kashmir 51 11 190.58 (b) whether the Govemment proposes to introduce 

new code for fUms and television programmes like SCientifIC 

11. Jharkhand 181 170 44n.03 and medical matte ... ; 

12. Kamataka 61 61 2429.64 (c) if so, the details thereof; and 

13. Madhya Pradesh 185 105 3445.13 (d) the time by when the said proposal is likely to 

be Implemented? 
14. Maharashtra . 36 15 637.30 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
15. Manlpur 33.98 

MINISTER OF INFORMATION AND BROADCASTING 
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(SHRI PRIYA RANJAN DASMUNSI) : (a) The claaaltlcation 
of _tura films and doc:umentaries ~ for public 

exhibition are as per the provisions of the CInematograph 

Act. 1952 and Rules thereunder. The cerltfication of films 
is done as per the provisions contained In Sectic?n SA of 
the Cinamalograph Act, 1952. The films are granted 'U', 
UlA, 'A' or'S' certificates. 

(b) to (d) No separate code Is being COI'I8IdenId for 
ftIms like 8Cientific and medical matters. Feature films as 

well as non-featura films are certified .. per the provlalona 
of the Cinematograph Act, 1952 and Rules framed 
thereunder, amendments to which ara under conaideration. 
The Government is planning a new content code for T. V 
Details may be seen at www.mib.~.in. A committee has 
been constituted for reviewing PrograInme and AdYerlieing 
Codas preecribed under the Cable TV. Networks (Regu-
lation) Act, 1995 and rules framed theraundar and the 
guidelines for certification of films preacried under The 
Cinematograph Act, 1952 and drafting a new contant code. 
The Committee comprises of the repraeentaIJvea of the TV 

industry apart from several civil IOCiaty groups and the 
code has been discussed with them. Reaponeee have been 
both for and against the Code. However, the ftnaI 
recommendations of the Cormnibee are yet to be received, 

1279. SHRI E.G. SUGAVANAM : WIll the. MInIster of 
HUMAN RESOURCE DEVELOPMENT be pleased to state: 

(a) whether the Government has launched merIt-
cum-means schoIal'8hlp for students; 

(b) if 80, the detaiIa thereof; 

(c) whether thate Is a proposal. to appoint mora 

teachers and to open more cIaaatooms In the IChooIs In 

the country; and 

(d) if 80, the detaII8 thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) and (b) Finance MInIster In hie 

Budget Speech on 28-2-2007 has announced to launch 
National Meane-cum-Merlt SchoIarahip Scheme for stu-
dents atudyIng In" cIuee8 IX to XII. Under the Scheme, 
an amount of RI.8,0001- per annum Is to be provided to 

one Iakh students each, every yea,. 

(e) and (d) Unde, Salva Shlkaha AbhIyan (SSA), 7.95 

takh teachers have been recruited by verlous StatealUTs 

in the Xth Plan. In the Xith Plan, projection for recruitment 
of teachel'8 Is 8.00 takh. 

During Xth Plan Period, about 4 takh additional 
cIas8rooma were constructed. During Xlth Plan Period, 
projection for addiIIonaI class-rooms is 8.87 Iakh. 

1280. SHRI G. KARUNAKARA REDDY : WIH the 
MInIatar of HOME AFFAIRS be pleued to etate : 

(a). whether the Government hu any proposal to 

~ ..... 11- CommiuIon to deal with the Isauea 
• J-'. ", .• ~ 

COI'lC8ii*ig C~ntre-State raIatlona; 

(b) if 80, the extant to which this Commi8aIon is 
likely to be dIIIerent to the earler one; 

(e) the detaJIa is Isauea likely to be considered by 
thIa ComrnIsaion; and 

(d) the lime by when the CommIsaIon 18 likely to 

be formed and IUbmiI Its report? 

THE MINISTER OF STATE I~ THE MINISTRY OF 

HOME AFFAIRS (SHRI MANlKRAO HODLYA GAVIT): (a) 

The Government has ~ a Q8W ConvnIuIon on 

Cenlre-State Relations under the ChaIrparSonshlp of Shrl 

Justice Madan Mohan Punchhl (Retd.), former ChIef Justice 
of IncIa, vide Gaze1t8 notification dated the 27th April, 

2007. 

(b) and (e) The terms of reference of the new 
CommIsIIon under the Chalrpet1IOn8hlp of Shri Justice 
Madan Mohan Punchhi (Retd.) .. compared to the Sarkaria 
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Commlaslon are more broad-bated. The terma of reference 

of both the Commissions have been given in the encIOMd 

Statement. 

(d) The Commlaaion has been mandated to aubmIt 
its report with recommen,datlona within two' years. 

The terms of reference of Commission on Centre-State 

Relations, which was set up In ,",une, 1983 under the 

Chairpersonshlp of SM Justice R.S. Sarkaria (Retd.), 

former Judge of the Supreme Court of India, were as 
under:-

"The Commission will examine and review the , 
wortcing of the exi" arrangements between ...... . 
the Union and States in regard to powerS, functions 

and responsibilities in all spheres and recommend 

such changes or other measures as may be 

appropriate. 

In examining and reviewing' the wortdng of the existing 

arrangements between the Union and the States and 

. making recommendations 88 to the c:hangea and 
measures needed, the Commission will keep in view 

the social and economic developments that have 

taken place over the years and have due regard to 

the scheme and framework of the ConatHution 

which the founding fathers have 80 sedulously 

designed to protect the Independence and ensure 

the unity and integrity of the country which Is of 

paramount importance for promoting the welfare of th8 

people: 

As against the above, the termS of .ference of the 

new Commiaaion on Centre-State Relations, which has 
been set up under the Chairperaonahlp of Shrl Justice 

Madan Mohan 'Punchhl (Reid.) former Chief Justice of 

Incr .. , are aa follows:-

(I) The Commlaalon will examine and review 
the working of the existing arrangements 

between the Union and ~,ea aa per the 

(n) 

(Iii) 

ConetitutIon· of India, the healthy precedents 

being followed, VIUIous pronouncements of the 

Coul18 In regard to powers, fu~ns and 

reaponaIbilities In all apNtr.. including legisla-

tive relations, administrative relations, rola ·0' 
. govemors, emergencyprovialons, financial re-

lations, economic and social planning, Panchayatl 

Raj instHutions, sharing of resources; including 

inter-state . rIVer water and recommend such 

changes or other measures as may be 

appropriate keeping In view the practical 

dlfflcuHles. 

In examining and reviewing the working of the 

. existing arrangements between the Union and 

States and making recommendations as to the 

changes and measures needed, the Commis-

sion will keep in view the aocIaI and economic 

deveIoplTl8Ots that have taken place over the 

years particularly over the last two decades and' 

have due regard to the scheme and framework 

of the Constitution. Such recommendations 

would also need to address the growing 

challenga . of ensuring good govemance for 

promoting. the welfare of the people whilst 

strengthening' the unity and integrity of the 

country, and of availing emerging oppottunities 

for sustained and rapid economic growth for 

. alleviating poverty and iUit8racy in the early 
decades of the new millennium. 

While examining and making its recommenda-

tions on the above, the Commia8Ion shall have 

particular regarr!. but not limit its mandate to the 

followlng:- ; 
.' 

(a) The role, responsibility and jurisdiction of 

the Center vis-a-vis States during major 

and prolonged outbreaks of communal 

violence, caste violence or any other , 
socI-.J conflict leading to prolonged and 
eecalated violence. 
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(b) The role. ~ MeI)urIIdIctIon of 
the Cenbe ..... _In the _.1Ing 
... 1rnpIemei ...... , of the mega ,rojIIcIa 

like the ......... of rNeIa. that would 
normally take 15-20 ~ for c:on.-uon 
and hinge vitaly on the eupport of the 

States. 

(c) The role. ntepOnIIbIIly ... jurIadicIon of 
the Cenlnt vla-a-vil States In promaIIng 

effec:tive devolution of powra ... au-
tonomy to p~ Raj InItItutiona and 

Local BodIes IncIucIng the Autonomoua 
80dIea under the 8Ih ScMduIII of the 
ConstiluIIon wiIhIn a epecIIIed period of 

time. 

(d) The role. responsi)iIIty and jurI8cIction of 
the Centre vi&+vII States In promotillg 
the concept and pIIICtice of independaId 

planning and budgeting at the DiIIrtct 
level. 

(e) The role, reeponaibiIIty and jurI8dIction of 

the Cen1re via-a-via States in IInIdng 
Central ..... iC8 of ~ kindI wiIh 

the performance of the Statea. 

(f) The roIe r ra.polI"'/IIy ... jurisdiction of 
the Center in adoptiflg epproechea and 

poIcies baaed on poIitive chcrtmInaIion 
in favour of beckward States. 

(g) The impact of the recomrnendaIIon 

made by the 8ft to 12th Finance 

CommIuions on the fI8caI NIationa 
between the Centra and the States. 
especially the grater dependence of the 

States on Devotution of funda from the 
Centre. 

(h) The need and raleYance of eeparate 
taxes . on the production and on the 

... eI goodI" ..,... II ••• ". 
to the InIroducIiGn of YIIIIM AddIId Tax 

regime. 

(I) TN need for fnIIint 1nIer ..... tr1Ide In 
Older to 8II1b111h a unified and InIIgnIIed 

dorMdc merUt .. aIIo In the coMuI 
of the tWIuctance of State o.w.mm. ... 
to adopt the relevant Sarkarla 
Comml •• lan" ~ In aMp-
.... XVIU 01 .. fWI)OIt. 

0) The need for ItdtIng up a CenInIl Law 
Enforoement Agertr:y ...,.,.,.,.. 10 tlIke 

up IUD molD .lnweIIgdon of crIIMI 

Mving inlier·.... MdIor II .. ...",.. 
,MIl ... ,,. wIIh .noua 1InpIcIItioI. on 
naIIoMI MCUrtiy. 

(k) The fea8IbIIIty of a suppoItIng ",lIalion 
under ArtIcle 355 for the purpote of lUG 

moIo depIoyfMnI of Cef*a1 ran:. In the 
SteIiM If and when the IIudon eo 
demaildl. 

1281. SHRI M.K. SUB8A : WII the MInIater of 
TEXTILES be pleated to ..... : 

(a) whether ChIne hal ..... td keIn ...... In 
partnertng the Indian _ Induatry; 

(b) If eo. the lenni 01 the partnerlhlp prapGMd In 
thIa ,.,ct. and 

. THE MINISTER OF STATE IN THe MINISTAV OF 

TEXTIlES (SHRI E.V.K.S. ELANOOVAN): (a) No. Sir. The 
Govemrnent hal not rea.Wed any fOImII ooIIIboraItve 

propoI8I 'rom ChIna. 

(b) and (c) 0ueItI0na do not ..... 
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1282. SHRI K.C. PALLANI SHAMY : WUI the Miniater 
of INFORMATION·ANO BROADCASTING be pINaed to 
ItIII8 : 

(a) whether Doordarahan propo888 to broadcast its 

channels in Great Britain; 

(b) H so, the details thereof; 

(e) whether the,. Is also a propesaJ to extend Its 

baA to other countrIH par1lcularly the whole of Europe; 

(d) If so, the detaiIa thereof, countly-wtse; and 

(e) the time by when such proposal likely to be 
approved? 

THE MINISTER OF PARlIAMENTARV AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI) : (a) and (b) Va, Sir. 

PruaI Shard have informed that Doordarahan has 
emered Into agreements with Mis. Rayat TeIeYIsIon 
EnterpItIee Ltd., UK for the dletrlbutlon of DD-Indla and 

DD-News channell In UK. 

(e) to (e) Praser Bharati have informed that there is 
no such propouJ, at present. 

1283. SHRI NAVEEN JINDAL: WDI the Uiniater of 

HOME AFFAIRS be pleued to stat. : 

fa) whether the number of freedom fighters a,. on 
the incr8aM in the oountry as reported In 1he "TImes of 

India· dated July 2, 2007; 

(b) if so, the total number of freedom fighters 
raceMng Freedom Fighter's Pension during each of the Ia8t 

three years, Sta .... wIse; 

(e) whether the G9Y8mment .has investigated the 
reuona for the incre ... In their numbers; 

(d) If so, the details Iheraof; and 

(e> the measures taken to verify the genuinene88 

of claimants for freedom fighter's pension? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
HOME AFFAIRS (SHRI MANIKRAO HODLVA GAVIT): (a> 
to (e) No, Sir. The figures given in the news item appeared 

in the Times of India dated July 2, 2007 relate to the 

cumulative number of Samman pensions aanctioned to the 
freedom fighters and their dependents who have been 

sancIioned Swetantrata SaInIk Samman pension since 
Introduction of the Freedom Fighters' Pension Scheme In 
1972. Theee figurea do not relate to the actual number 
of freedom fighters who are alive and drawing Samman 
pension presently 88 wrongly mentioned in the news 
item. 

The total number of freedom fighters who were in 
recelpt of Samman pension during the last three years are 
not available as no 8UCh data Is compiled. 

(Translation) 

1284. SHRI MAHAVIR BHAGORA : WiD the Minister 
of MINES be pleased to state : 

(a) whether the production of iron-ore, aluminium, 

copper cotted, zinc (concentrated>, lead (concemrated). 
gold (ore), magnese ore, chromlte and diamond has 
declined year by year; 

(b) If 80, the reasons therefor; 

(c) the delaYs of the target fIXed for the production 

of these Items and the total quantity of thne items 

produced alongwith the demand in raspect of the said Items 
during the teat three yeera; 

(d) If so, the details thereof; and 

(e) the time by when the said proposal is Iikey to 
be implemented? 
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THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDy) : (a) and (b) As per 

available information, production of Iron ore, aluminium, 

copper concentrate, zinc (concentratad), lead (c0ncen-

trated), gold (ore), magnese ore, chromita and diamond has 

increased in 2006-07 as compared to previous year. 

However, there has been a decline in the production of 

diamond in the year 2006-07 as compared to the previous 

year due to stoppage of mining for lack of poHution control 

ctearance in certain mines: 

(c~ to (e) WIth the enunication of NatIonal Mineral 
Policy in 1993, the non-fuel, non-atomic mineral sector has 

been thrown open for private investment. Production and 

consumption of these mineals are controlled by market 

demand. 

{English} 

Judicial Commlulon on ~ 

1285. SHRI MIll NO DEORA : Will the Minister of 

HOME AFFAIRS be pleased to state: 

(a) whether a Judicial Convniasion was conetituted 

by India and Pakistan in earty 2007 to ~ civilian 
prisoners of'both the countries as reported in ·AaIan Age. 

dated June 15, 2007; 

(b) the number of times the COmmission met since 

its formation; 

(c) the details of the meetings hetd so far; 

(d) whether the commission has visited the jails 

in India and Pakistan to see the conditions of the 

prisoners languishing in the jaIJa of both the countries; 

and 

<e> if 50, the number of prlaoner8 lodged In jaIIe.of 
both the countries aIongwIth the time by when they are 

likely to be reteased? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI): (a) to 

(e) Ministry of Exte~ Affairs have.lnformed that during 

the visit of External Affairs Minister to Pakistan on 13-14 

January, 2007, both aides agreed to establiah a committee 

on prisoners comprtaing retired Judges of the superior 

judiciary to viait jails In the two countries and propoM 8tepa 

to ensure humane treatment and expedite retease of 

prisoners who have completed their prtaon terma. During 
the Foreign Secretary talks on 13-14 March 2007, the two 
sides agreed that the Committee on Priaoners win be 

compriaed of four judges from each side to ensure 

humane treatment and expeditious release of prisoners on 

both aides. During the Home Secretary level ta~ In 
New Delhi on 3-4 July 2007, both aides agreed that the 

recently formed Committee on Prtaoners comprising 

eminent retired judges from the two countries is a useful 

instrument to facilitate release and yepatrtatlon of prisoners 

who have served their prison sentences. It was agreed 

that ac:;tion would be initiated to hold two meetings, one 

in India and the other in Paldatan, within a period of three 

months. 

Talb wIIh HurrIyat ConferMce 

1286. SHRI H~EN BARMAN ": win the Minister of 

HOME AFFAIRS be pleased ,to state : 

i~a) whelher the Government has made a fresh 

move to bring Hurriyat Conference on the diact _Ion table; 

(b) if 80, the details thereof; 

(c) the reaction of the Huntyat Conference thereon; 
and 

.(d) the detaiIa of the diaculalon8, If any held In the 
recent put and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRt SHRIPRAKASH JAISWAL) : (a) to 
(d) The Central Government II oommItted to ensura peace 

through dialogue between Government and all groupe of 

different shades of opinion, Inciuding the aeparatlat8 who 

eechew the path of violence, on a· ..... tained baall. Both 
factions of the All Party Hutriyat Conference were Invtted 
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to attend the third Round Table· Conference held in DeIhl 

on April 24, 2007. However, they did not attend the 

Conference. 

Foreign ContrIbution Regulation Act 

1287. SHRI PRABHUNATH SINGH: 

SHRI KINJARAPU YERRANNAIDU : 

SHRI NARAYAN CHANDRA BORKATAKY : 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a) whether the Govemment has any proposal to 

amend the Foreign Contribution Regulation Act; and 

(b) if so, the time by when such amendment Is likely 

to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): (a) 

and (b) A Bill namely, the Foreign Contribution (Regulation) 

Bill, 2006 has already beerrlntroduced In the Rajya Sabha 
on 18.12.2006 which after enactmeni\y&ildr retSI8&t' tK8 
Foreign Contribution (Regulation) Act, 1976. The Bill has 

been referred by the Rajya Sabha to the Department-

related Parliamentary Standing Committee on Home Affairs 

for examination. 

{Translation] 

V8d8nt Post. In Indian School of Mines 

1288. SHRI RAMDAS ATHAWALE : Will the Minister 

of HUMAN RESOURCE DEVELOPMENT be pleased to 

state : 

(a) the breakup of sanctioned posts in each 

category in Indian School of Mines, Ohanbad; 

(b) the number of said posts reserved for Sched-
uled CaiteafScheduled Tribes/Other Backward Castes; 

(c) the category-wise breakup of reserve and 

general posts lying vaCant; 

(d) whether persons belonging to general category 

have been appointed against some of the reserved 
poets; 

(e) if so, the details thereof aIongwith the reasons 
therefor; and 

(I) the action taken/proposed to be taken to fill up 

vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN· RESOURCE . DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (f) The Information is being 

collected and will be laid on the Table of the House. 

[English] 

Reform. In Higher Education 

1289. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH : 

SHRI JASUBHAI DHANASHAI SARAD : 

SHRI BADIGA RAMAKRISHNA : 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the Planning Commission has come out 
with an ambitious plan to restructure and reform the 

country's higher education sector as reported in The Times 

of India dated July 7, 2007; 

(b) if so, the details thereof; 

(c) whether the Plan Panel's proposal has been 
finalised after consuHation wHh the Chairman, UGC and 

Education Secretary; 

(d) if so, the details thereof; 

(e) whether the Govemment proposes to introduce 

common entrance examination for all Central Universities 

and a uniform system of semesters and grades; and 

(f) If so, the details thereof alongwlth the objectives 

thereto? 
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THE MINISTEft OF SlATE eN THE MINISTRY OF 

HUMAN FESOUACE DEVelOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) The PtannIng CommiaIon 

has indicaled that the Central U8istance during the XI Plan 

will have a very strong reform COft!pOn8nt and is subject 

to states agrMing for a mk1imum set of raform8 to 

rastruc:ture higher education syal8m covering ~, 

revision in curricula, teaching rr1ftIhods, quality faculty, 

training. selection of VICe-Chancellor, reaearch and 

devaIopment. netwoItdng etc. The XIth Ftve Year Plan 
pIOpCII.'. has been ~ accon:IngIy. 

(e> and (f) No such proposal is under consideration. 

SettIng .. of _ In AndIn ........ 

1290. SHRI L ~AGOPAL : Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 

stale : 

(a) whether the Union Govenvnent has raceIved 

any requeet from the Govemmenl of Andhra Pradesh for 

setting up of an 11M in the State for the Eleventh FIve Year 

~; 

(b) if so, the stalU8 of the said propoeaI thereof; . 

(e) wheIher the <kwamment of Andhra PIIldeeh has 
identified IOITI8 aitea tor this purpoae; 

(d) if so, the details thereof; and 

<e> the action taken by the Government In IhIs 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : (a) to <e) The ChIef Minister of Anethra 
Pradesh has written to the Minister of Human Reaource 
Development for setting up of an indian InatItute of 
Management (11M) at VIUkhapatnam in Andhra Pradesh. 
The request would be coneidered .. and when the 
Government of India initiatee the proceea of setting up of 

new 11M In the country. 

1291. SHRI P.C. GAOOIGOUDAR : 

SHRI M. SHIVANNA : 

WIn the MInister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a> the total quantity of coffee pmduced during 

each of the last three years pat1icolarty In Kamataka. Stale-
wise; 

(b) whether there is no subatanIIaI incrMN In the 

production of ooffee during the above period; 

(e) If so, the reasons therefor; and 

(d) the steps takenlproposed to be taken by the 

Govenvnent to increase the production of coffee? 

THE MlNfSTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MlNISTRV OF COMMERCE AND INDUS-

TRY (SHRI JAiRAM RAMESH): (a) Stale-wiae production 

of Coffee during the last three years:-

(In metric Tomes) 

State 2004..Q5 2005-08 2006-07{P) 

Karnataka 1,98,600 1,96,275 2,06,025 

KenIIa 54,300 56,825 59,475 

Tamil Nadu 18,300 18,825 18,225 

Others 4,300 2,075 4,275 

Total 275,500 2,74,000 2,88,000 

(P) ProviaionaI 

(b) 'and (e) The coftee produCIIon has increued 
marginaUy In 2008-07. Coneldertng the feci that there is 

not much scope to expand coffee area In the traditional 

coffee growing atetea like Kamatlka, KenIIa and 
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Tamil Nadu. efforts are on to expand coffee areu In the 
non-traditional coffee growing statea Uke Andhra Pradeah. 
Orissa and the North East. 

(d) In order to increase the production of coffee. the 

Govt. of India has been implementing various plan schemes 
through the Coffee Board. Further. suitable financial 

incentives for replanting of the senile coff.. blocks In all 

the coffee growing areas have been extended. 

[Translation] 

Chi .... Toya 

1292. SHRI RASHEED MASOOD : 

SHRI BHUVANESHWAR PRASAD MEHTA : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Chinese toys being Imported In the 

country are hazardous to the heeIth of the children; 

(b) If so. the reasons for such imports; 

(c) whether the paint applied on the Chinese 

toys exported to India contains lead and polymlnyl; 

and 

(d) if so. the steps taken/proposed to be taken to 

Impose ban on such imports by the Government? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE. MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) to (d) Toys are 
classified under Chapter 95 of ITC (HS) Claaalfication of 
Export and Import Itema. Import of toys is free. As per 
Foreign Trade Policy. all Imports are aubject to domestic 

laws. rules. orders. regulations. technical specifications. 

environmental and safety norma as applicable to domes· 

tically produced goods. 

The Industrial Toxicology Research Centre. Lucknow. 

a Council of SCIentific and Industrial Research Laboratory. 

conducted 8 study and submitted a report to the 

Ministry of Environment and Foresta In 2002 on 
• As8esament of leaching of Phthalat... Metala and 

Colorants from Plastic Toys·. The objective of the study 

was to survey the typ88 and the quality of plutlc toys to 

which children could be 8JCp08ed. extent of leaching of 
phthalate plasticize,.. metals and colorants from varioua 

type. factors Influencing the leaching of phthalate, metaIa 
and colorants from plastlc toys and effect of top on health 

of children through clinical examination using a queallon-
nalre. 

The study suggested that natural. non-toxlc pigments 

and dyes be promoted and toys be manufacturacI uatng 
standard procedur8a to minimize the poaIbIe leaChIng of 
its ingredients during use. 

As regards the safety requirement for toys. the Bureau 
of Indian Standards has pubIiahed the following three 

atandarda for safety !8'Iulrement for toya:-

1. IS 9873 (Part I): 2001 1 ISO 8124-1:2000 

Safety requirements for toys: Part 1: Safety 

aapects related to mechanical and phyalcal 

properties. 

• 2. IS 9873 (Part 2): 1999 1 ISO 8124-2:1994 Safety 

requirements for toys: Part· 2: FIamrnabiIIty 

requirements. 

3 IS 9873 (Part 3): 1999 1 ISO 8124-3:1997 

SatIety requirements for toys: Part 3: MIgration 

of certain elementa. praecribed maximum 
aoceptabIe element migration. for AntImony (sb). 

Arsenic (As). Sarium (Sa). CadmIum (Cd). 

Chromium (Cr). Lead (Pb). Mercury (Hg). and 
Selenh,!m (Sa) from toy materials. 

The aforementioned SIS atancIards are neither 

mandatory on domestic manufacturers nor on imports; 

However. to Improve quality of toy. In the country. MInIstry 
of Micro. MedIum and Sma" Enterprises has set up testing 
facilities .. ~ation of toys at Teefing CentNa at Mumbal 

and New~i. 
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[English] 

Bilatenli Trade Ag .......... 

1293. SHRI ABU AYES MONDAL : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the Government has signed bllat8t'81 
trade agreements with G-2O countries during the last three 
years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND. INDUS-

TRY (SHRI JAIRAM RAMESH): (a) and (b) . The 0.20 is 

a group of developing countries which came together on 

20 August 2003, with a view to defending an outcome in 

the agrtcutturaJ negotiations of the Wortd Trade Organisation 
under the Doha Round, that would I'8fIect the level of 

ambition 0' the- Doha mandate and the interests of 

developing countries. The 0.20 Group comprises 23 

members countries: 5 from Africa (Egypt. Nigeria. South 

Africa, Tanzania and Zimbabwe); 6 'rom Asia (China, India. 
Indonesia. Pakistan, Philippines and ThaIland) and 12 from 

Latin America (Argentina. Bolivia, Brazil, Chile, Cuba, 
Ecuador, Guatemala, Mexico, Paraguay, Peru, Uruguay and 

Venezuela). The 0.20 has not evolved any positions on 

bilateral trade. 

Independent of the 0.20 process, Ind~ has signed 
Preferential Trade Agreements with MERCOSUR (a bloc 

of Argentina, Brazil, Paraguay and Uruguay) in January 

2004 and with ChIle in March 2006, au of which are 

members of 0.20. 

Double Shlft8 In Polytechnica 

1294. SHRI IOBAL AHMED SARAOGI : WID the 

Minister of HUMAN RESOURCE DEVELOPMENT be 
pleaaed to state : 

(a) whether All India Council for Technical Educe· 

tkm (AICTE) has proposed to allow doublelhifta In the 

polytechnics to .... land requirement for aetttng up new 
Polytechnics by 50 per cent; 

(b) if so, whether the Government Is al80 consid-

ering to provide teachera to these institutions. facing 
shortage at present; and 

(e) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (St1,RIMATI D. 

PURANDESWARI) :' (a) As per the Information furnished 

by the All India Council for Technical Education (A1CTE), 

select diploma level institutions with adequate infrastruc-

ture, faculty and other facilities may be allowed to conduct 

two shifts, provided that such arrangements do not affect 
the quality of education. More specially, It should not lead 

to any reduction in workshop, laboratories and contact 

teaching hours. Adequate faculty and other reaourcea have 
to be provided to ensure quality diploma level education. 
The council has relaxed the land raquIrement for 
establishment of diploma level lnatitutiona by 50 per cent. 
The new land requirement 18 as fallows:-

Category Land (in Acres) . 

Mega cities 1.5 

Metro CItie8 including State Capltala 2.5 

Others 5 

(b) and (e) To meet the shortage or facuIy. at 
diploma level, the Council has relaxed the faulty norme for 

diploma levellnstllutlona. like faculty student ratio has been 

reduced from 1 :15 10 1:20 and ratio hal been changed 
from 1 :2:6 (Head of Department : SenIor Lecture : Lecture) 
to 1:3 (Heed of Department : SenIor LecturerlLectuter). 

Funda for T,.lnlng under T ............. 

Ik:hemM 

1295. SHAI RAYPATI SAMBASIVA RAO : 

SHAI ABDUL RASHID SHAHEEN : 
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SHRI JUAL ORAM : 

Will the Minister of TRIBAL AFFAIRS be pleased to 
state: 

(a) the details of funds given to States under 

various tribal welfare schemes for training alongwlth their 

utilization and achievements during each of the last three 

yeats, State-wise and scheme-wise; 

(b) the detailS of fund granted to Non-Govemmental 

0rvanisations under various schemes for training during 

each of the last three years, State-wise and schemel 

prOgramme-wise; and 

(e) the number of tribal familIeS benefited under the 

said schemes, State-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 

KYNOIAH): (a) Ministry of Tribal Affairs implements a 

scheme of Vocational Training Centre In Tribal Areas for 

Imparting vocational training to tribal students. The. details 

of grant released to various State Govemments under the 

scheme of Vocational Training Centre (vrC) and 

their utilization position aIongwlth the number of beneficia-

ries during last three years are given in the enclosed 

Statement-I. 

(b) The scheme-wise and programme-wise funds 

given to Non-Govemmental Organisations (NGOa) under 

the scheme of Vocational Training Centre (NGO compo-

nent) and grant-in-aid to Voluntary 0rvanlzationa is given 

in the enclosed Statement-II and III. 

(e) Data of beneficiaries, family-wise, Is not 

maintained by Ministry of Tribal Affairs. 

Grant re/BIIsed under the sch8me of VTC to various Stat. Govts. during the last th," yeats 

alongwith their utilization position and number of beneficiaries 

(As, in 1akh8) 

SI. State 2004-05 2005-06 2006-07 
No. 

Amount Unutllized Bene- Amount Unutilized Bene- Amount .Unutillzed Projec-

released amount flciaries released amount flCiaries released amount ted 

with the with the WIth the Benefi. 

State Govt. State Govt. State Govt. ciarlea 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 0 0 0 107.90 107.90 900· 67.50 67.50 900 

2. Assam 62.54 0 500 65.37 65.37 500" 65.37 65.37 500 

3. Gujarat 145.68 0 1415 0 0 0 94.50 94.50 1300 

4. Jammu and Kashmir 0 0 0 15.50 0 50 0 0 0 

5. Kamataka 66.73 0 1000 68.27 68.27 1000· 67.50 67.50 . 500 
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1 2 3 4 5 8 7 8 9 10 11 

6. Ket'IIta 40.50 40.50 300- 0 0 0 17.32 17.32 176 

7. Madhya Pradesh 0 0 0 57.00 0 500 118.81 0 1000 

8. M1zoram 0 0 0 84.78 0 500 0 0 0 

9. Tripura 0 0 0 0 0 0 54.00 54.00 400 

10. West Bengal 0 0 0 63.80 o.ee 400 54.00 54.00 400 

11. Chh8IIiehgarh 134.65 0 1200 0 0 0 81.00 ".00 1100 

12. SIIckim 0 42.57 0 300 0 0 0 

Total 450.00 40.50 4415 485.00 242.20 4150 700.00 501.1. 817S 

• Anticipated beneficainla. 

..II ....... 

Statewise LiBt of ~ ~ funded during 1M ,., "".. )WIlt "'*' the 
BCIwItrre of Vocdan.tl TIIIInInfI c.mr. In TrltMI Antu 

S.No. Name of the Organisation 

2 

1: Dr. AmbecIkar Mission, Kamrup, AsMm. 

2. Grama Vikaa Pariahad, PO-Jumarmur, DIett-Nagaon, AuIun 

3. Pathari Vocational Institute, Bar Library, NIgaon, AaIm 

Total 

Chh8ttI ... rh 

1. Gemological Development InstIIut8. Old RTO BuIldIng 
Oevpuri. Raipur. Chhattiagarh 

Total 

3 

1410000 

o 

1818000 

o 

o 

(AmounI In AI.) 

4 5 

13MOOO 1410000 

13l1000 

13l1000 

5310a00 

o 842500 

o 
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2 3 4 5 

Kemataka 

1. Social Educational and Vocational AsSOCiation (SEVA) , 699000 0 0 
No. 12-11-61, Arab Mohalla, Raichur-5841 01 , Kamataka., 

2. Sri Manjunatha Swamy Vidya Sanstha, Davangere, 699000 0 , 2796000 

Total 1398000' 0 2796000 

Madhya Pradesh 

1. Ankit Shiksha Prasar Evam Samaj Kalyan Samltl, 1398000 0 2796000 
Vinay Nagar, Gwalior, M.P. 

2. Bandhewal Shiksha Samit, Bhopal. 0 1446000 0 

Total 1398000 1446000 2796000 

Maharaahtra 

1. Priyadarshni Gramin and Adivasi Sevabhavi Sanstha, 0 0 2506201 
D. No. 45-56-9, Saligramapuram, Narsimhnagar 
Akkayyapalem. Visakhapatnam-500024. 

Total 0 0 2506201 

Meghalaya 

1. Nongkrem Youth Development Association, 50135 396500 1380000 
PQ-Nongkrem, Via-Madamrlting, Shillong-793021. 

Total 50135 396500 1380000 

Rajasthan 

1. Laxmi Grih Udyog Sahakari Samiti Ltd. Distt. Pratapgarh, 0 0 462000 

Rajasthan 

Total 0 0 462000 

! 

Deihl 

1. Bharat Sevashram Sangha, Srinivaspuri, New Delhi. 0 188793 0 

Total 0 188793 0 
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Statement-UI 

Stat8wise List of Voluntary OrganizationslNon-Govemments Organisations funded during last thl'98 yealS under 

the scheme of Grant-in-aid to Voluntary Organisation for various Trainings 

(Amount in Rs.) 

S. Name of the VosINGOs Project 2OO4..Q5 2OQ5.06 2OC:MH)7 
No. with addresses 

2 3 4 S 6 

Andhra P ..... h 

1. Swan Educational Society, Near Typing and 166320 0 166320 
Doccalamma Temple, R.P. Road, Shorthand 

Secundrabad, A.P. Training Centre 

Total 166320 0 166320 

Andaman end Nlcober Is.ends 

1. Ramakrishna Mission, Port Blair, Computer 0 430Q20 154152 
Andaman, Andaman and Nicobar Training Centre 

Islands 

Total 0 430020 154152 

Arunachal Pradesh 

1. R.K. Mission, Narottam Nagar, Via Computer 227160 227160 227160 
DeomaIi, Dist. TIrap. Arunachal Training Centre 

Pradesh 

2. Vivekananda Kendra Arunjyoti, Wortters Training 350000 350000 0 
ltanagar. At-ltanagar, DisH. Papumpare, Centre 
Arunachal Pradesh 

Total Sn160 Sn160 227160 

Auam 

1. Pathari Vocational Institute, Bar Computer 312390 208260 208260 
Ubraug, Nagaon. Assam Training Centre 
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2. Prantiya Sarbojanln KaJyan Kendra, Knitting aOd Weaving Tailoring 0 352500 0 
Lakhlmpur, Assam Centre and Typing Training Centre 

3. Shishu Shlksha Samltl, Guwahati, Computer 227160 0 0 
Assam Training Centre 

Total 539550 560760 208260 

Chhlltllsgarh 

1. R.K. Mission Ashram, Naralnpur, Agrl.Trg. and 0 1503000 1505500 
Disl. Baster, Chhattisgarh Allied Subjecta 

2. Sewa Bharati (Madhya Bharat), Three unlt8 of Computer 0 445320 227160 
'Matruchhaya', Swami Ramtlrth Training Centre 
Nagar, Opp. MaIda Mill, 

Hoshangabad Road, Bhopal, 

Madhya Pradesh, PIN-462011.· 

Total 0 1948320 1732660 

Gujarat 

1. Bharat Yatra Kendra, Dedlapada, Typing Training 166320 166320 166320 
Naremada, Gujarat Cemr. 

2. Bharetlya Adimjati Sevek· Sangh, Computer 0 0 405535 

Thakkar Bapa Smerak Sadan, Training Centre at 
New Delhi • 55 Dahod,Gujarat 

Total 188320 166320 571855 

Jhartclulnd 

1. Bharat Sevashram Sangha (Pakur), Computer 227180 227160 0 
AtlPO/DIst: Pakur, Jharkhand Training Centre 

2. Sharet Savashram Sangha (Sonarl) , Computer Training 427160 427160 427160 

Sonari (w), Rivers Meet Road, Centre and Cane and 
Jamshedpur, Jharkhand ~ Training 

3. R.K. Mission Vivekananda Society, Computer Training and 227160 227160 227160 

Bistupur, Jamshedpur, Jharkhand Typing Training Centre 

Total 881480 881480 
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..... ,. PrIdIlh 

1. Ashaeep KaIyan Samiti. 86, Vlnoba Knitting, Weaving 0 0 352500 

Ward. SihonI, Oistrict.JabaIpur, M.P. and HandIoom 

2. BandhewaJ Shiksha Samiti, Bhopal, Coinputer 0 217980 227160 

M.P. Training Centre 

• 
3. Bharatiya Adimjati Sevak Sangha, Computer 0 227160 0 

Thakkar Bapur Samarak Sadan, Training Centre 
....., OeIhi-t 10055 

4. Rama Education and Welfare Society, . Computer 227160 227160 227160 

Watiyalkheda, Bhopal, M.P. Training Centre 

5. Seve Bharati, Swami Ramllrth Nagar, 2-Computer 227160 224046· 227160 

Near Maida Mina, Hosangabad Road. Training Centre 

BhopaI-462011, M.P. 

Total 454320 896346 1033980 

......... htra 

1. Bharatiya Adimjati Sevak Sangha, Workers Training 0 635980 376558 
Thakkar Bapur Samarak Sedan, Centre 

New Delhi-110055 

Total 0 635980 376558 

I1anIpur 

1. Centre of Rural UpIiftment Service Typing and Shorthand 166320 0 0 
Wangbal. Diet. ThoubaI,· Manipur Training Centre 

2. Christian Grammar School (Child Computer 0 0 2299860 
Development Centre), ThIngkham, Training Centre 
T amengtong, Manipur-795141 

3. Institute of Social Dev. tor Weaker Computer 227160 0 0 
Sections Wahengbam Leikai, Tr~ Centre 
Khongnang Hogaibi, New Cachai' Road, 

ImphaJ, Manlpur 
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4. Manlpur Border Area Development Typing and 155160 0 0 
Society Chakpikarong, Zaphou B~ar, Shorthand 

Chandel Disl., Manipur Training Centre 

5. Rural Development Association, Computer 316440 0 0 

Dlsl. Irnphal East, Manipur Training Centre 

6. Volunteers for Rural Health and Action, Typing and O· 166320 0 

Lamding, Wangglng, Manipur Shorthand 

!ralning centre 

Total 
., 

865080 .166320 2299860 

DeIhl 

1. Bharat Sevashram Sangha (Delhi), Computer 227160 227160 227160 

Srinivaspuri, New Delhi Training Centre 

2. Bharatiya Adimjati Sevak Sangha, Computer 227160 227160 227160 

Thakkar Bapur Samarak Sadan, Training centra 

New Delhi-110055 

Total 454320 454320 454320 

Ori ... 

1. Aranyak, At-Talmul Sasan, PO: Talmul, Computer 90990 0 0 

Disl. Angul, Orissa-7S9040 Training Centre 

2. Council for Tribal and Rural Computer 94711 0 0 

Development, Plot No. 420, Training Centre 

Sahid Nagar, Bhubaneswar, Orissa 

3. Orissa Khadi and Village Industries Computer 221265 0 0 

Association, Plot No. 805 and 823 (P), Training Centra 

Jaydev Vihar, Bhubaneswar, Orissa 

4. RK Mission Puri, Orissa Typing and 227160 227160 227160 

Shorthand 

Training 
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2 

5. Bharat Sevashram Sangha (Sonari). 

Sonari (w). Rivers Meet Road. 
Jamshedpur. Jharkhand 

Total 

Tripun 

1. RK.~. ~.T~ra 

Total 

Wee! BenpI 

1. Bharat Sevashram Sangha (Beldanga) 

Beldanga, Diat. Murshidabadd, W.B. 

2. Bharat Sevashram Sangha (MuIuk) VIa 

BoIpur, Dial. Bitbhum. W.B. 

3. Bharat Sevashram Sangha (Nadia). 

ViH. Kusuria. PO: PrItinagar. DIst. Nadia. 

W.B. 

4. Sharat Sevashram Sangha (PuruJia), 

ATIPOIDist. PuruIia, W.B. 

Total 

[Translation] 

National and Stat. Commlalon for 
Women 

1296. SHRIMA TI SUMITRA MAHAJAN 

SHRIMATI P. SATHEEDEVI: 

AUGUST 21. 2007 

3 .. 5 8 

KnIttIng. weaving 352500 362500 352500 

and HandIoom 
Training 

579860 

CoIq)uter 227180 227180 227160 

Training. Hostel 

227160 227180 227180 

Typing Shorthand 188320 188320 0 
training Centre 

Knltlinglweavlng 352500 0 
and HandIoom 

Computer 393480 393480 393480 
Training Centre and 

Typing Shorthand 
Training Centre 

Computer 227160 227160 0 
Training Centre 

1139460 786960 74S880 

. (a) whether the National Commission for Women Ia 
conducting regular aIttIng8; 

(b) H 10. the details thereof durtng each of the last 
three yeara; 

(c) whether the cases registered with the National 

Will the Minister of WOMEN AND CHILD DEVElOP-

MENT be pleased to state : 

Commission for Women (NeW) are being dIaposed of 
promptly; 
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(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) the number of cases registered with and 

disposed of by the State Commissions for Women as well 

as the National Commission for Women during each of the 

last three years, State-wise; 

(g) whether the Govemment is likely to take 

initiative with regard to the demand of the NCW for setting 

up of fast track courts; 

(h) if so, the details thereof; 

(i) if not. the reasons therefor; 

Q) whether all the State level Commissions are 

functioning in all States; and 

SI,No. Year No. of Complaints 

received 

1. 2(K)4 5,760 

2. 2005 11,610 

3. 2(K)6 12.960 

4. 2007 3.614 

(as on 31.3.2007) 

Information in respect of State Co~mlssions for Women 

Is not maintained by the Govemment. 

(g) to (i) Department of Justice is implementing a 

scheme of Fast Track Courts (FTCs). Eleventh Finance 

Commission had recommended setting up of 1734 FTCs 

in the States to dispose of sessions cases pending for more 

than two yeaTS, out of which 1562 courts were functional 

as on 31.3.2005. On the expiry of the term of these FTCs 

on 31.3.2005, the Central Government approved continu-

ation of existing Fast Track Courts at a cost of Rs. 509 

crore for a period of five yeaTS i.e. upto 31.3.2010. 

(k) if so, the details thereof? '. 
THE MINISTER cOF STATE IN THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) and (b) The National Commission for 

Women has informed that efforts are made to hold 

maximum number of meetings of the Commission, amid 

discharge of Commission's other functions. 35 meetings of 

the Commission were held in the last 3 years. 

(c) to (e) According to the Commission, the complaints 

are normally being addressed by the Commission promptly 

but the disposal of complaints mainly depends upon the 

action taken by the concerned state authorities. 

(f) The information pertaining to the National 

Commissio!l for Women as furnished by the Commission 

is as under:-

No. of Complaints on which Not Mandate and 

action has been taken Closed Cases 

3,358 2,402 

6,629 4,454 

7,201 4,842 

1,112 514 

Taking into account the distress of senior citizens, 

women and disabled litigants in regular courts. the Minister 

of Law and Justice has addressed a communication dated 

10.7.2003 to Chief Ministers of all States and Chief Justices 

of all High Courts to earmark one Fast Track Court in each 

district for disposal of cases involving abuse of women, 

senior citizens and the disabled. 

0) and (k) The National Commission for Women 

exercises no supervision on the functioning of the State 

level Commissions which are independent of the Commis-

sion and fall under the purview of the States. 
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SettIng up of Workers Technical UnlvenIty 

1297. SHRI RAVI PRAKASH VERMA : 

SHRI TUKARAM GANPAT RAO RENGE PATIL: 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) whether the GoV'~mment has constituted an 

expert committee to look into the prospects of establishing 

a Workers Technical University; 

(b) if so, whether the said committee has submitted 

its report to the Govemment; 

(c) if so, the details of recommendations made by 

the committee; 

(d) whether the cormnittee recommended c0ntribu-

tion from the industry to finance this University; 

(e) if so, the details thereof; 

(f) whether the headquarters of the University has 
been recommended at Hyderabad; and 

(g) if so, the time by when a final decision is likely 

to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (e) The Committee constituted 

by this Ministry under the Chairmanship of Dr. G. Sanjeeva 

Reddy has sinc&,submitted its report in December, 2008. 

The report recommended estabIishmant of a Workers 

Technical University for inter-alia training the atudenta from 
workers family and those belonging to economically poor 

sections of the society particularly from rural areas to make 
them more relevant to the needs of todays technology 
intensive and knowledge driven industrial society. 

(d) and (e) Yes, Sir. The Committee recommended the 

industry to contribute a small percentage of their 91'088 

profit (ranging from 0.5% to 2%) as the education cess 

for the proposed university. 

(f) and (g) Yes, Sir. The Committee recommended that 

the jurisdiction of the proposed National Workers Technical 

University shall be the whole of the country, having the 

main campus at Hyderabad with regional centers at 
different major cities In the country. The Ministry has 
constituted a Core Committee to work out the details of 

establishment of the National Workers Technical University. 

The Xtth Plan has not been finalized. 

Manpower Requirementa for Service Sector 

1298. SHRI M. SREENIVASUlU REDDY: WiD the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether the Service Sector is growing at a faster 

rate as compared to the agriculture and manufacturing 

sectors; 

(b) if so, the details thereof; and 

(e) the measures taken/proposed to be taken to 
meet the man-power requirements· for these sectors? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POUCY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(8) and (b) Yes, Sir. The aectoral growth rates of GOP 

for agriculture, Industry and service sectors for the last five 

years are given beIow:-

At constant (1999-2000) prices. 

SectorlYear 1002- 2003- 2004- 2005- 2008-

03 04 05 06 07 
OE RE 

1 2 3 4 5 6 

I. AgrIcuftunt -72. 10.0 0.0 6.0 2.7 

II. Industly 7.1 7.4 9.8 9.6 10.9 
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III. Services 7.4 8.5 9.6 9.8 11.0 

GOP at factor cost 3.8 8.5 7.5 9.0 9.4 

QE - Quick estimate 

RE - Revised estimate 

(c) The Govemment operates a number of training and 

skill development programmes and schemes such as 

Craftsmen Training Scheme, Apprenticeship Treining 

Scheme, Advanced Vocational Training Scheme and High-

tech Training Scheme, Women Vocational Training 

Programme, Vocationalisation of Education, Community 

Polytechnics, Jan Shikshan Sansthans etc. 

Recently the National Manufacturing Competitiveness 

Council (NMCC) has identified skills upgradetlon as a 

priority area for a special focus so that the needs of various 

sectors of the economy are taken care of. 

Loan to Students 

1299. SHRI ANANDRAO VITHOBA ADSUL : 

SHRI VASANTRAO MORE : 

SHRI M. SREENIVASULU REDDY ; 

Will the Minister of HUMAN RESOURCE DEVELOP-

MENT be pleased to state : 

(a) wheths''; the Govemment provides loan at lower 

rates and grants to the students for completing their 

education; 

(b) if so, the details thereof; 

(c) whether a large number of students are not in 

a position to pursue higher studies due to lack of resources; 

(d) if so, whether the commercial banks charge 

prohibitive rates of interest and demand collateral 

guarantee, making bank loans inaccessible to the weaker 

sections; 

(e) if so, whether the Union Govemment has 

planned to set up a Higher Ec:Iuc8tional Refinance 

Corporation to provide student loans at low interest rates 

for pursuing higher education; 

(f) if so, the details thereof; and 

(g) the time by when the final decision is likely to 

be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (d) While there is no scheme 

of govemment loans to students for education, the Indian 

Banks' Association has an Educational Loan Scheme to 

provide financial support from the banking system to 

deserving meritorious students for pursuing higher educa-

tion in India (for upto Rs. 7.5 lakh) and abroad (for upto 

As. 15 lakh). No security is required for loans upto Rs. 

4 lakh and only simple interest is charged during the 

Repayment holiday/moratorium. The Central govemment 

through its various Ministries, has a number of scholarship 

schemes, such as National Scholarship Scheme (for Post 

Metric studies in India), Post - Matric Scholarships for 

Scheduled Castes, Scheduled Tribes and Other Backward 

Classes, Post-Graduate Indira Gandhi Scholarship Scheme 

for Single Girl Child, Post-~ric Merit Scholarship Scheme 

for University Rank Holders in General and Honours 

Course at Under-graduate level, as weil as Feilowships for 

Studies abroad. 

(e) to (g) The proposal for setting up a Refinanca 

Corporation has been reconSidered, on the basis of inputs 

received from the Planning· Commission and the Depart-

ment of Financial Services, and an altemative Scheme Is 

being worked out. 

Problems of Women Workers Employed 

In Tea Garden 

1300. SHRIMATi MINATI SEN : Will the Minister 

of WOMEN AND CHILD DEVELOPMENT be pleased to 

state ; 
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(a) whether women workers employed in Tea 

Gardens are becoming sex workers due to starvation and 
other abuse; 

(b) if so, the details thereof, State-wise; 

(e) whether the Government is taking any initiatives 

in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : (a) As per information supplied by State 

Government of Assam and West Bengal, no such report 

is available with them. 

(b) to (d) Does not arise. 

Plantation Crops 

1301. DR. M. JAGANNATH : 

SHRI GANESH SINGH : 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether the Government has any proposal to 

launch a Major Replantation Programme for a range of 

plantation crops; 

(b) if so, furnish the details including the crops 
proposed to be covered under the programme; 

(e) the total hectares of plantation crops proposed 

to be rejuvenated Crop-wise; and 

(d) the total amount sanctioned under the 

programme? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) Yes, SIr. 

(b) 10 (d) rea : Government has already launched in 

January, 2007 a Special Purpose Tea Fund (SPTF) to 

extend financial support to the tea growers to take up 

replanting and rejuvenation of the old tea areas. The 

programme envisages uprooting and replantation/rejuvena-

tion of 2,12,000 hectares of old and uneconomical sections 

of tea. The scherne envisages accelerating the pace of 

replanting and rejuvenation by ensuring availability of 

funds to the extent of 75% of the unit cost by way of long 

term loan (50%) and subsidy (25%). The growers are 

required to bring in only 25% of the totai cost. The 

estimated ouUay for the scheme will be As. 567.10 crore 

i.e. capital infusion of Rs. 91 crore in SPTF plus subsidy 

of As. 476.10 crore. 

Coffee : In the Union Budget for 2007-08 the 

Government has proposed a Fund for coffee replantation, 

on the lines of SPTE for the revival of old and senile coffee 

plantations which are uneconomical in the present 

conditions. Coffee Board has identified about 80,000 
hectares of coffee area out of total of 3.81 lakhs hectares, 

which are uneconomical and requires to be replanted 

to improve farm productivity to desired levels in the 

long run. An outlay of As. 180.00 crore has been 

prepared by the Coffee Board in the 11 th Plan for trns 
purpose. 

Rubber : Aubber Board has formulated a proposal for 

replanting 33,500 hectare of old and uneconomical rubber 

plantations in the country with an outlay of around As. 

50.00 crore in the 11th Plan for payment of planting grant 

025% of the development cost. 

SpIces : Spices Board have submitted a proposal 

for replantation and rejuvenation of cardamom 

plantation ~ the lines of SPTF for tea with a subsidy 

component of As. 211.35 crore covering about 65,000 
hectares for srnaJl and large cardamom plantation under 

the 11 th Plan. 

[Translation} 

Ban on Import of Indlu RIce by ...... 

1302. SHAI PANKAJ CHOWDHAAY : 
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SHRI E.G. SUGAVANAM : 

Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state : 

(a) whether the Russian Govemment has imposed 

ban on the import of Indian rice, groundnut and 
aeaarnMeda; 

(b) if so, the reasons therefor; 

(c) the quantum of loss incurred due the imposition 
of ban on these items by the Russian Govemment; 

(d) whether the Govemment has taken any step in 
this regard; and 

(e) if so, the details th~reof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) and (b) Yes, Sir. The 

ban had been imposed on the ground of (a) detection of 
impermissible levels of pesticides in rice (b) grain pests 
in groundnut and (c) detection of moldy odour, aflatoxin 

and metallomagnetic admixture. 

(c) GOing by the trend of monthly import of these 
three commodities by Russia, the estimated loss for the 
period from 1.6.2007 when the ban was imposed upto 

31.07.2007 Is Rs. 14 Crores 

(d) and (e) Yes, Sir. The Govemment has taken 
immedlata steps when Russian Govemment indicated 

its intent to impose the ban. A delegation from the 

Russian Federal Service for Veterinary and Phytosanitary 
surveiUance was invited to visit India in February, 
2007. SubaeqlJently during the visit of the Indian delegation 

to Moscow a protocol hes been signed for Rice on 
10th July, 2007 in Moscow. Subsequently, the Russian 

government has lifted ban on rice from 20th July 

2007. The matter pertaining to lifting of ban on Groundnuts 

and sesame seeds is being negotiated with the Russian 

side. 

{English} 

New Coorda,.han Channel In 
North·East 

1303. SHRI ANWAR HUSSAIN: Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment proposes to start any 

additional channel of Doordarshan for all the States 
particularty North·East; 

(b) if so, the details thereof; 

(c) the details of funds aHocated alongwith the 

details of programmes to be broadcast; and 

(d) the time by when the additional channels are 

likely to be started in all the States particularly North-
East? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) and (b) Yes, Sir. 

A special package (phase-II) for expansion and improve-
ment of Doordarshan services in North Eastem Region and 

Island territories of Andaman and Nicobar Islands and 
Lakshadweep was approved by the Govemment in May, 
2006. The schemes approved under the package, interalia, 

include the scheme of 2 North East Channels. 

(e) Under the scheme of North East Package 

(Phase-II), an amount of Rs. 256.85 crores has been 

approved in respect of various hardware and software 

schemes of Doordarshan including North East Channels. 

These North East Channels. will be true representatives of 

he North East and will telecast programmes from an the 
states of North East in known languages/dialects of the 

North East. 

(d) Earth Station, Guwahati Is envisaged to be 

augmented by providing an additional uplink chain for 

uplinking of the above 2 North East Channels. The 
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additional uplink chain at Earth Station, Guwahati is 
expected to be set up during 2008. 

{T ranslationj 

Dialogue between India .nd VIetnam 

1304. SHRt RAJNARAYAN BUDHOLIA : WiH the 

Minister of COMMERCE AND INDUSTRY be pleased to 

state : 

(a) whether any dialogue between India and 

Vietnam was held recenUy to promote trade between the 

two countries; 

(b) if so, the details thereof; and 

(e) the details of outcome of the discussion? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) Yes, Sir. 

(b) During the State Visit of the Vietnamese Prime 

Minister to India from July 4-6,2007, it was agreed to work 

towards realizing a bilateral trade turnover of USS 5 biUion 

by 2015. 

(e) The Vietnamese Prime Minister proposed a 

Free Trade Agreement between India and Vietnam. India 

agreed to discuss options in this regard. India requested 

Vietnam's support for the conclusion of the India-ASEAN 

Free Trade Agreement by November 2007. 

FT A wHh Aaean Countries 

1305. SHRI BHUVANESHWAR PRASAD MEHTA 

Will the Minister of COMMERCE AND INDUSTRY be 

pleased to state : 

(a) whether India is entering into a free trade 

agreement with the members of the Association of South 

East Nations (ASEAN); 

(b) if so, the details thereof; 

(e) the benefits Hkely to accrue as a resuH of this 

agreement; 

(d) whether some "ASEAN" countrtt.8 are carrying 
out illegal trade through Sri Lanka; 

(e) the quantum of trade undertaken by India 

with the ASEAN countries, China and the SAARC 

countries from the financial year 2005 till June 30th 2007; 

and 

(f) the efforts made by the Govemment to increase 

mutual trade with the SAARC countries? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) to (e) Yes, Sir. 

Framework Agreement on Comprehensive Economic 

Cooperation Agreement (CECA) between ASEAN and India 

was signed on 8th October 2003 In 8aIi, Indonesia. The 
negotiations for India-ASEAN Comprehensive Economic 

Cooperation Agreement (CECA) are currently in 

progress. The ASEAN-India CECA Is expected to Increase 
the trade in goods, services, investments and cooperation 
in other sectors between India and ASEAN member 
countries. 

(d) No such apecIfic cue of Illegal trade has come 
to the notice. 

(e) The quantum of trade undertaken by India with 

the ASEAN countries, China and the SAARC countries 

between 2005 and 30th June 2007 is given In the encIo8ed 
statement 

(f) India has given zero duty market 8C0888 to 

Nepal, Bhutan and Sri Lanka under the bilateral 

agreements .signed with these countries. India Is a 

signatory of the Agreement on South AsIan Free Trade 
'I>. 

Area (SAFTA) , which came into force from 1st January 

2006. During the 14th SAARC Summit held in New 

Delhi on ~4 April, 2007 India has decided to provide 

zero duty market access to LDC members of SAARC 

namely Bangladesh, Bhutan, Maldives and Nepal by 
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the end of this year (2007). India also announced its 

decision to further reduce items in the Sensitive Ust of India 

for these LDC members, which presently consists of 744 

items. 

India's Trade with ASEAN, SAARC and China 

(Values in Rs. Lacs) 

2004-2005 2005-2006 %Growth 2006-2007 (Apr-Dec) 

Exports 

Asean 3,785,878.06 4,609,447.18 21.75 4,315,587.01 

SAARC 2,069,606.18 2,456,137.14 18.68 . 2,145,660.87 

China 2,523,297.00 2,992,491.50 18.59 2,549,394.75 

Imports 

Asean 4,095,353.64 4,818,583.69 17.66 6,068,842.15 

SAARC 448,053.19 625,723.75 39.65 520,078.81 

China 3,189,230.75 4,811,665.00 50.87 5,764,957.00 

Total 10,255,934.58 13,248,463.94 14,903,272.71 

Funds for Disaster Management 

1306. SHRI HEMLAL MURMU : Will the Minister of 

HOME AFFAIRS be pleased to state : 

(a) whether the Government has received any 

request from the States for releasing the central assistance 

for disaster management; 

(b) if so, the amount sanctioned and released for 

disaster management to each State of the country during 

each of the last three years; 

(c) the details of the actual' expenditure Incurred 

and unspent balance on each disaster in respect of each 

State of the country; 

(d) whether the Government receives information 

regarding amounts released/pending for disaster manage-

ment from State Governments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) to 

(e) Financial assistance in the wake of natural calamities 

is provided through the Schemes of Calamity Relief Fund 

(CRF) and National Calamity Contingency Fund (NCCF), 

which have been fonnulated based on the recommerida-

tions of the Finance Commission. 

CRF has t:een constituted for each State with an 

allocated amount, based on the recommendations of the 
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Twelfth Finance CommissIon (TFC). These allocations are 

not made disaster-wise. The CRF is contributed by the 

Government of India and the State Government in the ratio 

of 3:1. The Central share is released in two equal 

installments: first in the month of June and second in the 

month of December. 

In the event of a calamity of a severe nature, in which 

the requirement of funds for relief operations is beyond the 

funds available in the State's CRF account, additional 

Central assistance is provided from National Calamity 

Contingency Fund (NCCF), after following the laid down 

procedure. 

The States of Andhra Pradesh, OrIssa, Karnataka, 

Kerala and Uttar Pradesh have so lar submltted 

memoranda seeking financial assistance in the wake of 

heavy rainslHoods of 2007. These are processed as per 

the laid down procedure. 

Statements-I and II showing the allocation and release 
of Central share of Calamity Relief Fund (CRF) as well 

as funds released from National Calamity Contingency 

Fund (NCCF) during the years 2005-06, 2006-07 and 2007-

08 are enclosed. 

A Statement-III showing reported unspent balances In 
the CAF accounts of the States as on 1.4.2007, enclosed. 

Allocation and I8IeasBs of CBntral share of CRF during 2005-06, 

2006-07 and 2007~ 

(As. In crores) 

SI.No. Name of the State 2005-06 2006-07 2007-08 

Allocation Released AllocatIon Released Allocation Released 

2 3 4 5 6 7 8 

1 .. Andhra Pradesh 258.06 258.06 270.96 335.48 284.51 218.99 

2. Arunachal Pradesh 21.23 21.23 21.84 21.84 22.48 11.24 

3. Assam 144.79 72.40 148.97 221.37 153.38 78.88 

4. Bihar 111.69 55.85 114.92 55.85 118.31 174.07* 

5. Chhattisgarh 83.81 41.91 86.23 150.33 88.78 22.t9 

6. Goa 1.58 0.79 1.86 . 2.45 1.74 0.87 

7. Gujarat 184.50 184.50 193.73 248.87 203.41 48.57 

8. Haryana 93.28 83.95 97.95 107.28 102.85 51.43 

9. Himachal Pradesh 75.52 75.32 77.70 77.70 79.99 40.00 
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2 3 4 5 6 7 8 

10 Jammu and Kashmir 64.64 64.64 66.72 66.72 68.68 34.34 

11. Jharkhand 94.56 94.56 97.28 48.64 100.15 48.64 

12. Kamataka 66.00 66.00 90.28 113.98 94.81 71.11 

13. Kerala 64.13 64.13 67.33 67.33 70.70 70.70 

14. Madhya Pradesh 190.67 190.67 196.18 246.67 201.37 SO.50 

15. Maharashtra 167.18 167.18 175.54 220.00 164.31 47.70 

16. Manipur 4.17 4.29 4.42 10.67 

17. Meghalaya 8.47 4.24 8.71 12.95 8.96 4.48 

18. Mizoram 4.94 2.47 5.08 5.01 . 5.23 @ 

19. Nagaland 2.87 1.44 2.95 3.03 4.39 

20. Orissa 226.16 226.16 232.68 291.34 239.53 61.11 

21. Punjab 109.52 54.76 115.00 112.26 120.74 57.50 

22. Rajasthan 311.73 311.73 327.32 413.66 343.68 85.50 

23. Sikkim 13.15 13.55 13.53 13.93 13.53 

24. Tamil Nadu 156.~1 78.41 164.65 243.06 172.88 @ 

25. Tripura 9.64 9.92 14.6 10.21 10.07 

26. Uttar Pradesh 221.95 221.95 228.36 228.36 235.10 117.85 

27. Uttarakhand 71.02 71.02 72.44 36.22 73.93 36.22 

28. West Bengal 176.05 176.05 181.12 181.12 166.47 93.24 

Total 2958.32 2622.94 3073.34 3521.06 3194.14 1287.31 

o First instalment of Central share of CAF has not been released for want of Information relating to crediting of earlier 

releases and utilization certificate. 

<includes release of Centra~ share of As. 114.42 crore for 2006-07. 
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Statement-ll 1 2 3 4 5 

ReI8BS6 of assistance from NCCF during 2005-06, 
2006-07 and 2007-08 19. Nagaland 0.81' 

(As. in Crore) 20. Orissa 25.00 

81. Name of the 
21. Punjab 

Assistance Released 

No. State 22. Rajasthan 100.00 
2005-06 2006-07 2007·08 

23. Sikkim 5.20 
2 3 4 5 

24. Tamil Nadu 1131.91 
1. Andhra Pradesh 100.00 203.06 17.8 

25. Tripura 
2. Arunachal Pradesh 68.44 44.38 

26. Uttar Pradesh 
3. Assam 

27. Uttarakhand 7.06 
4. Bihar 

28. West Bengal 
5. Chhattisgam 

6. Goa 
Total 3061.44 1962.05 250.23 

7. Gujarat 304.31 545.69 Stfttment-lll 

8. Haryana Statement showing Stale-wise unspent baIsnce 

9. Himachal Pradesh 112.97 25.14 . (As. In Crore) 

10. Jammu and Kashmir 309.n 13.51 sr. Name of the State UIl8I)8nt balance 

11. Jharkhand 
No. aa on 1.4.2007 

2 3 
12. Kamataka 358.85 384.97 

13. Kerala 17.94 50 1. Andhra Pradesh Nt1 

14. Madhya Pradesh 30.85 2. Arunachal Pradesh 10.88 

15. Maharashtra 657.25 589.90 168.92 3. Assam 118.12 

16. Manipur 4. Bihar 475.39 

17. Meghalaya 5. Chhattlsgarh 150.67 

18. Mizoram 6. Goa 11.68 
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7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11 . Jhart<hand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttarakhand 

28. West Bengal 

NR = Not reported. 
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3 

0.00 

558.79 

NR 

n.9n 

138.638 

0.00 

24.81 

In.35 

0.00 

7.66 

47.15 

NR 

NR 

19.93 

1436.01 

1062.52 

NR 

NR 

19.05 

827.148 

NR 

574.235 

AerI8I Survey on MInN 

1307. SHRI SUBHASH SURESHCHANDRA 

DESHMUKH : WI" the Minister of MINES be pleased to 

stata : 

(a) whether aerial survey has been expedited for 

promotion of exploration and mining of minerals In the 

country especialty In backward and rural areas of the 
country; 

(b) if so, the details aIongwith the outcome thereof, 

State-wise; 

(e) whether exploratiOn work has been aasigned to 

some foreign companies during the last three years •. till 

date; 

(d) if so, the details thereof and the reasons 

therefor; and 

(e) the steps taken by the ~vernment to assign 

survey work to the Indian companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REDDY): (a) and (b) The 

information is being collected and will be laid on the Table 

of the House. 

(e) to (e) No, Sir. As per the provisions of the Mines 

and Minerals [Development and Regulation] Ad, 1957, the 

Stata Government may grant mineral concessions to only 
an Indian National or a company registered under Section 

3 (1) of the Companies Al::t, 1956. 

[English] 

Duth Due to AIDS In PMF and CRPF 

1308. SHRI MILIND DEORA : Will the MinIster of 

HOME AFFAIRS be pleaaeci"to state : 

(a) whether the Para MIIitaJy Force (PMF) including 

Central Reserve Police. Force (CRPF)· has identified the 

HIV positive/AIDS cases through voluntary check up of 



451 AUGUST 21, 2007 to QuestionS 452 

the jawans a~ reported in the Asian Age dated June 18, 

2007; 

(b) if so, the total number of auchcaaes reported 

till date, Force-wise; 

(t;) whether the PMF has trained 175 master 

trainers with the help of anNGO. Resource Centre for 

Sexual Health and HlVlAtDS(RCSHA) forcraating 

awareness among the Jawans about prevention methods; 

(d) if so, the dataiIe of training; and 

(e) the total number of deaths PMF including 

CRPF due to HIVIAfDS during each or the last three 

years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAI~(SH6I. SHAIPfW(ASH JAlSWAL): (a) 

and (b) The numbers of HIVIAIDS cases detected through 

voluntary testing in the Central Para Military Forces are 

gMm'1n'1he, faIIowIng'tabIe:-
.. ,,. 

PMF No. of cases 

Aft 458 

BSF 239 

'C1SF 105 . 
CRPF 521 

ITBP 25 , 

NSG 06 

sse 09 

Total 1363 

(e) and (d) CRPF has trained 158 Master Trainers wIIh 
the help of an NGO. Aeaource Gentle for Sexual HeeIIh 
and· HlVlAlDS (ACSHA) at the Bhopal, GuwahaII, 1w.t ' 
and Hyderabad Group CenIres. 

(e) The .Foroe-wise numbers of CPF personnel who 

died due to HIVIAIDS during the last three years are as • 

under:-

PMF Number of personnel died (year-wise) 

2004 2005 2006 TIll Date Total. 

AR 14 12 10 04 40 .. 
BSF 26 13 05 12 56 

CISF 07 07 08 oa· 25 

CAPF 28 22 14 08 72 

ITBP 02 02 04 

NSG 01 01 

sse 01 01 02 

Total 75 58 40 27 200 

RevIew of FDI 

1309. SHRI PAABOOH PANDA: 

SHRI ADHIR CHOWDHURY : 

SHRI MlUND CEORA : 

WiD the MInIater of COMMERCE AND INDUSTRY be 

pIeaaed to state : 

Ca) whether the Foreign Investment Promotion 

Board (FIPB) has asked the Department of Induatrlal Policy 
and PromoIIon to review the Foreign Direct Investment; 

(b) H so, the reasons and detail. thereof; 

(e) the time by when the review is Ukely to be done; 
and 

(d) the names of the other departments of the 

Government likely to be coordInaWd In the review? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINIsTRY OF 
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COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR) : 

(a) to (e) Department of Indultrlal Policy and Promotion, 

as the nodal Ministry for Foreign DIrect Investment (FDI) 

policy, undertakes the policy review on an ongoing basis. 

(d) The policy on FDI is reviewed through Inter-
Ministerial consultations. 

Affiliation of Indian and International Schoole 

1310. SHAi VIJOY KRISHNA: Will the Mlnllter of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state; 

(a) whether the Govemment has set up I 

Committee to suggest a policy regarding affiliation of Indian 

and intemational schools based in the country to foreign 
boards and to permit foreign teachers; 

(b) if so. the details thereof; 

(cl the recommendations made by the Committee; 

(d) the reaction of the Governments lhaAJto; 

(e) whether there Is any policy decision taken about 
setting up intemational schools in the country and affiliation 

of schools in India to foreign boards; and 

(fl the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (f) A committee consisting of 

representatives of Ministry of Home Affairs. Ministry of 

Extemal Affairs. AsSOCiation of Indian Universitles (AIU). 
Council of Board of School Education (COBSE), National 

Council of Educational Research and Training (NCERT). 

Central Board of Secondary Education (CBSE) and eminent 

educationists. was constituted by the Ministry of Human 

Resource Deveiopment· in February. 2006 to suggest a 
policy. inter-alia. regarding setting up of schools affiliated 

to foreign boards in India and appointment of foreign 

teachers in such schools. The main·recornmandations of 

the Committee relate to designation of a school as 

"Intemational" school. affiliation to foreign Boards. need to 
have respect for values relating to Indian culture, 
secu\arlsm, diversity and tolerance of differences as 
enshrined in Indian Constitution and appointment of foreign 
teachers. The r'ecommendations are under consideration of 
the Government. 

AlioctItion of Fund. 

1311. SHRI BHUPENDRASINH SOLANKI : 
SHRI MAHESH KANODIA : 

'WlII the MInister of TRIBAL AFFAIRS be pleased to 
state : 

(at iii' whether a proposal for re-survey in tribal areas. 
of GUJarat regarding approval and allocation of fund was 
received by the Govemment; 

(b) If 10. the details and status thereof; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI P.R. 
KYNDIAH): (a) No, Sir. 

(b) and (e) Does not arise. 

[Translation} 

Inquiry Commltt.. on Nltharl incident 

1312. SHRI BHANU PRATAP SINGH VERMA: Wlli the 
Minister of WOMEN AND CHILD DEVELOPMENT be 
pleased to state : 

(a) whether the Govemment has constituted a high 
level Inquiry Committee to investigate into the incidence 
of sexual harassment. rape and murder in Nlthari. NoIda; 

(b) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURy) : (a) to (c) Yes. Sir. Ministry of Women and 
Child Development constituted a Committee vide Order 
dated 3rd January. 2007 under the Chairpersonship of the 
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Economic AdYiaer Of this Ministry with members from the 
Ministry of Home Affairs and State Government of Uttar 

Pradesh to· investigate into aUegations of largescale 88XU8I 
abuSe, rape and murder of children InNithari, Noida:.The 
Committee submitted its report to the MinistJy on 17th 
January. The report is available in the Ministry'$ website-
www.wed.nic.in. 

Talks with extremist Organisations 

1313. SHRI HANSRAJ G. AH1R : WHI the Minister 0' 
HOME AFFAIRS be pleased to state: 

(a> whether the Govemment has proposed to hold 

ta~ with ULFA, an extremist. organisation _ to bring them 
into national mainstraam; 

(b) if so, the details of extremists organisations with 
whom Government ha$ held taIka ~ far, and 

(e) the details of issues discussed and outcome 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HOME AFFAIRS (SHRIMATI V. RADHIKA SELVI) : (a) The 
Government is open to taJks with any militant gtOUpS 

including United liberation Front of Asom (ULFA), provided 

they shun violence. The Govemment has not received any 
formal proposaJ from ULFA for direct talks. 

(b) Ceaaefire AgreementlSuspension of Operations 

(500) Agr88ft18nt are in operation with National Socialist 
Council of Nagaland (lasac!Muivah) [(NSCN(IIM»),. 
National Socialist Council of Nagaland (KhapIang) 

[(NSCN(K)}. United PeOple's Oemocratic Solidarity (UPDS), 

Dima Halam Oaogah (OHD), National Democratic Frontef 

BoroIand (NOFS) and Achik National Volunteer CoUncil 
(ANVC). 

(e) Several rounds of tripartite talks with UPDS, 

DHD and ANVC on their Charter of Demands heve been 

held and the talks are inoondu8ive. A .Group Qf Miniater 

(GaM) has been constituted to hold talk with NSCN(IIM). 
The latest round of mIka was held 00-31.7.2001. The talks 
are inconclusive. The NDFB and NSCN(K) have not 

submitted their charter of demaoda. 

{English} 

. Document8ry FlI .... and VIdeo Coverage 

1314. SHRI KINJARAPU YERRANNAlDU : Will the 

MInister of INFORMATION AND BROADCASTING be 
pleased -to state·: 

(a) the details of funds allocated to all Kendras 

particularly Hyderabad formalclng documentatyfilma end 
video coverage during each of the last three years, DO-. 
wise and' State-wiee; 

(b) the number of documentaries produced during 

the said period pertaining to the development of all the 

States particuJarly Andhra Pradesh; 

(e) whether any short feature films and fuHIength 
documentaries have been produced by the private 

producers/other producers; 

(d) if so, the details thereof; and 

(e) the total·amount sanclionedlreleased and apent 

for the purpose during the said period, documentary-wise, 

State-wiee? 

THE MINISTER OF PARUAMEI)ITARY AFFAIRS AND 
MINISTEFI OF INFORMATION AND BROADCASTING 

(SHRI PAIVA RANJAN DASMUNSI): {a),Praaar Bhanlti 

have Informed that funds allocation is being done for 

software production kendra-wise and Kendraa plan 
programmes in different genre depending on the require-

ment of the channel. Funds allocation for software for 

various kendraa are shown In the encIo8ed Statement·1. 

(b) Prasar Bharati have informed that the total 

documentariea produced during the said period pertaining 

to the development of all the State particularly. Andhra 

Pradesh are 2030 Including 38 in Andhra Pradesh. 

(e) and (d) Vee, Sif. DetaIIa of documentaries produced 

by out8Ide pl'Oducenl at DDK. Hyderabad during 2004-05, 
2005-06 and 2008-07 are given In the enclosed· 
Statement-II. 

(e) Det.lIs are . shown in the enclosed 

Statement-I. 
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Stlllement-li 

The detail of the documentaries produced by Outside 
ProduC6tS at DDK Hyderabad during the last thf'B6 

yesrs 2004-05, 2005-06 and 2006-07 

S.No. Title 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Ghantasala 

Gunadalamaatha 

Jagadguru Shankara (visited A.P: and lived at 

Srisailam) 

Laya (Classical music related to A.P.) 

Prajanayakudu Prakasam 

Durgabhai Deshmukh 

Siddendra Yogi 

Telangana Kesari Jamalapuram Kesava Rao 

Vaggeyakarulu 

10. Andhra Dance Forms 

11. Raja Deen Dayal 

Coal Dl8trlbutlon Policy 

1315. SHRIMATI NIVEDITA MANE : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to state : 

(a) whether the new coal distribution policy 

proposes to put the cement sector into 'other sector' from 

the 'core sector' category as reported in Business Standard 

dated June 28, 2007; 

(b) if so, the reasons therefor; 

(c) whether the ~rtment of Industrial policy and 

Promotion (DIPP) has opposed the move by the coal 

department; and 

.. (d) if so, the corrective measures taken by the 

Government In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

INDUSTRIAL POLICY AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRY (SHRI ASHWANI KUMAR): 

(a) to (d) The Hon'ble Supreme Court in the matter of 

Ashoka Smokeless and Others has inter-alia given 

directions to formulate a new Coal PoliCY. for distribution 

of coal. Keeping in view the observations and directions 

of the Hon'ble Supreme Court, a Committee was 

constituted under the Chairmanship of Secretary, Ministry 

of Coal. Certain recommendations have been made by the 

Committee, taking Into consideration, views and comments 

from various stakeholders including Department of Indus-

trial Policy and Promotion. The report of this Committee 

Is under consideration. 

Incentlv.. to Central Universities 

1316. SHRI ADHALRAO PAnL SHlVAJIRAO : Will the 

Minister of HUMAN RESOURCE DEVELOPMENT be 

pleased to state : 

(a) whether the Government proposes changes 'm 
public finance norms to provide an incentive to Central 

universities to generate resources on their own; 

(b) If so, the details thereof; 

(c) whether the Ministry of Human Resource 

Development has requested the Ministry of Finance to relax 

the norms as was done in the case of the Indian Institutes 

of Management; 

(d) if so, the details thereof; and 

(e) the response of the Ministry of Fin~nce in this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI): (a) to (e) A scheme for creation and 

management of 'Reserve Fund' through intemal receipts 

for universities and colleges maintained by the University 

Grants Commission, aimed at encouraging the universities! 

colleges to augment their intemal resources, is in the 

process of being finalized. 
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Minority InatItutIoM 

1317. SHRI ASADUDDIN OWAISI : WIll the Mlnlater 
of HUMAN RESOURCE DEVELOPMENT be pleaaed to 
stale : 

(a) whether some proposals to open Urdu schools 
having English as one of the subjects is pending with the 
Govemment; 

(b) if so, the details thereof; and 

(e) the action taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRlMATI D. 
PURANDESWARI): (a) to (e) The Maulana Azad National 
Urdu University, Hyderabad has proposed to establish 
under Its administrative control Senior Secondary Urdu 
Medium Residential Schools, affiliated to Central Board of 
Secondary Education and teaching EngIi8h hom Clau I 
to XII as compulsory subject. Two schools one each at 
ilyderabad and Darbhanga have been established on pilot 
basis. 

lIodiflcatlon of EducatIonal System 

1318. SHRI JYOTlRADITYA M. SCINDIA : WID the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the Government has any proposal to 
change and modify the currant system of education to meet 

the requirements of the currant boom in the IT and lTeS 
and other related industries; 

(b) if so, the details thereof; 

(e) whether the National AssocIation of Software 
and Service Companies (NASSCOM) has IUbmItted any 
proposals and suggestions to the Government in this 
regard; 

(d) if so, the details thereof; and 

" 
(e) the action taken by the Government In this 

regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRlMATI D. 
PURANDESWARI) : (a) to (e) The NatIonal As8ociatlon of 
Software and Service Companlea (NASSCOM) made a 
pl'88entatlon before the Prime Mlniatar on 19.12.2005 on the 
vision for IT Industry, based on the NASSCOM-Mcklnsey 
Report, 2005. According to thla report, India will need a 2.3 

million IT and BPO wortdorce by the year 2010 to maintain 
Its current ma",et share. NASSCOM's supply projections 
indicate a shortfall of nearly 0.5 minion employees, nearly 
70 per cent of which wID be concentrated in the PO industry. 
AICTE has however forec:aat that at an anticipated growth 
in enrolment In engineering coureea at 15% there would not 

be any shortage of manpower for IT jobs. 

The Govemment had eat up a working group, on 
27.06.2006, under the Chairmanship of Secretary (Higher 
Education) and with representatives from the Department 
of IT, CSIR, Departmen! of Economic Affairs, AICTE, 
NASSCOM, industry, etc.1o make I'8COI'nI"n8fldtions on 
il'f1)rovlng the supply of talent to the ITIBPO sector. As 
recornmendecI by the Wortdng Group, AlCTE Ia updating 
curriculum and syllabi of undergraduate engineering 
courses to make them more compatible with the 
requirements of the IT & lTeS and related 1ndustrIea. 

As also reconvnended by the Working Group, finishing 
schools have been organized In 8Om8 NatIonal lnatitutes of 
Technology and lIT Aoot1I:ee to enhance the employability of 
engineering graduates of other Engineering Colleges. The 
Ministry of HRD has &leo taken up a major Initiative to 
establish 20 new Indian Institutes of Information Technology 
(lilTs) In the country during the 11th Five Year Plan. 

..... pIam Lang .... In NYS 

1319. SHRI M.P. VEERENDRA KUMAR: Wtn the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the mother tongue 'Malayalam' Is not 
taught in the XI and XII ctasse8 of Navodaya Vldyalayas 
locating in the State of Karala; 

(b) If 80, the reasons therefor, 

(e) whether the Government propoaea to Introduce 
teaching of Malayalam Inctauea XI and XII of the 
Navodaya Vidyalayaa located In the State; and 
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(d) if so, the time by when it is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVelOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) Malayalam is being taught in two 

Jawahar Navodaya Vidyalayas in the State of Kerala. 

(b) Does not arise. 

(e) and (d) Navodaya Vldyalaya SamitI has already 

Instructed Its Regional OfflC88 to introduce teaching of 
regional languages including Malayalam in Clasaes XI and 
XII of the Vidyalayas, based on students' option for the 
SIfme. 

Inclualon of Community In ST Ult 

1320. SHRI JUAL ORAM : 

SHRI SYED SHAHNAWAZ HUSSAIN : 

Will the Minister of TRIBAL AFFAIRS be pleased to 

state: 

(a) the number of communities included in the list 
of Scheduled Tribes during the years 2005-06, 2006-07 and 

2007-08 till date; 

(b) whether a number of recommendations of 
eligibility for inclusion as Scheduled Tribes in the Scheduled 
Tribes Ust Is still pending with the Govemment for 

approval; 

(e) If so, the details and status thereof, State wise; 

and 

(d) the kind of protection is being given to these 

newty Included Scheduled Tribes? 

THE MINISTER OF TRIBAL AFFAIRS. (SHRI P.A. 
KYNDIAH): (a) No community has been notified as 
Scheduled Tribe during the years 2005-06, 2006-07 and 

2007-08 till date. 

(b) The Govemment, on 151061999, has laid down 
the modalities for detennining the claims for inclusion in, 

exclusion from and other modifications In Orders specifying 
Scheduled Castes and Scheduled Tribes' lists. According 
to approved modalities, only those proposals, which have 

been justified and recommended by the concerned State 
Government, the Registrar General of India and' the 

National Commiasion for Scheduled Tribes are considered 
for amendment of legislation. No proposal justified and 
recommended by the three concerned organizations is 
pending with this Ministry. 

(c) and (d) Do not arise. 

Concession for Students of Laksh8dweep 

1321. DR. P.P. KOYA : Will the MinIster of HUMAN 
RESOURCE DEVELOPMENT be pleased to state : 

(a) the concessions provided to the native students 
of Lakshadweep studying outside the islands in various 
institutions including the Govemment recognised seH-
financing institutions; 

(b) whethe\'. the Govemment pennits the Scheduled 
Tribe students of Lakshadweep to study in Govemment 
recognised self-financing institutions In mainland for various 
courses whenever such courses are not available in the 
islands; 

(c) if so, whether the Government reimburses full 
fees charged by such recognised educational institutions; 

(d) whether there is any proposal from Lakshadweep 
Administration relating to the payment of fees charged by 

self-financing institutions and other concessions pending 
before the Government; and 

(e) If so, the time by when it is likely to be settled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANDESWARI) : (a) to (c) Lakahadweep native students 

who are original inhabitants belonging to Scheduled Tribes 
are provided concessions including financial assistance 
under the Lakshadweep Scholarship Rules. All ST students 
of Lakshadweep who pursue recognized post-matriculation 
courses in recognized institutions are also entitled to the 
Post-Matric Scholarship for STs, which Is a scheme of 
Ministry of Tribal Affairs. Under this scheme, the full amount 

of the fee charged by Govemment school/colleges is 
reimbursed. In respect of seats in private . Institutions filled 

up on merit or competition basis, fees are reimbursed to 
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the extent equal to that for students in Government 

institutions. For management quota seats, fees reimbursed 

are the same as for comparable courses in Go¥emment 
institutions, but the number of students is limited to the 

reservation quota for STs in the concerned StatelUT. 

(d) No, Sir. 

(e) Does not arise. 

PM Redio Station. Award to 

PrIvate PartI .. 

1322. SHRI CHANDRAKANT KHAIRE : Will the 

Minister of INFORMATION AND BROADCASTING be 

pleased to state : 

<a> the details of FM Radio Stationa opened and 

awarded to private parties, State-wise; 

. (b) the details of rural and uJbanareas likely to be 

covered by their range; 

(c) whether there is any plan to cover cent percent 

rural areas of the country particularly in North East through 

FM Radios; and 

(d) if so, the details thereof? 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHAt PRIVA RANJAN DASMUNSI): (a) The details of FM 

RadIo Stations awa~ to private parties and operationalised 
so far,Stat8"'wise, have been given In the enclosed 

statement. 

(b) Policy on expansion of FM· Radio Broadcasting 

services through private agencies provides only for specifIC 

channels, city-wise. All privata FM radio stations allocated 

till now wHI be located in urban areas (87 cities). This 

includes A+, A, B, C and 0 categories of cHies. However, 

the coverage area of the transmitters may spillover to 
nearly rural areas also. 

(c) and (d) Apart from city-wise allocation of channels, 

including in North East, there is no other specifIC plan to 
cover cent percent rural areas of the country through 

private FM broadcasters, at present. However, All India 

Radio (AIR), for the purpose of strengthening FM radio 
coverage has got approval for 121 FM transmitters (power 

ranging from 100 Watt to 10 KW) In the North East. Besides 
above, transmitters for Kohima, ltanagar, Aizwal and 
Churachandpur are also ready. 

Details of private FM Chanf161s 

S. Name of the State Total Channels Awarded FM Channels Openedl 
No. CHies to Privata Parties Operationalised 

2 3 4 5 

1. Hyderabad Andhra PradItah 4 4 

2. Rajahmundry 2 2 

3. Tirupathi 2 1 

4. V1jayawada 2 0 
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2 3 4 5 

5. Vishakhapatnam Andhra Pradesh 4 

6. Warangal 2 0 

7. ltanager Arunachal Pradesh 0 

8. Guwahatl Aasam 4 2 

9. Muzzaffarpur Bihar 0 

10. Patna 

11. Chandigarh Chandigarh 2 2 

12. Bilaspur Chhattisgarh 2 0 

13. Raipur 4 0 

14. Daman Daman and Diu 0 

15. Delhi Delhi 8 8 

16. Panaji Goa 3 3 

17. Ahmedabad Gujarat 5 4 

18. Rajkot 3 0 

19 Surat 4 0 

20. Vadodara 4 3 

21. Hissar Haryana 4 4 

22. Kamal 2 2 

23. Shlmls Himachal Pradesh 3 0 

24. Jammu Jammu and Kashmir 

25. Srlnagar 1 

26. Jam8hedpur Jharkhand 3 0 

27. Aanchi 4 0 

28. Bangalore Kamataka 7 7 
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2 3 4 5 

29_ Gulbarga Karnataka -2 0 

30_ MangaJore 4 0-

31_ Mysore 2 O· 

32_ Cochin Kerata 3 0 

33_ Kannur 4- 0 

34_ KozhIkode 2 0 

35. Thiruvananthapurarn 4 ·0 

36. Thrissur 4 0;-

37. Bhopal Madhya Pradesh 4 S 

38. Gwalior .. 3 

39. Indore 4 .2 

40. Jabalpur 4 0 

41_ Ahmednagar Maharaahtra 8- 0 

42. Akola 2 0 

43. Aurangabad 2 1 

44_ Chute 0 

45. Jalgaon 3 0 

46_ Kolhapur 2 0 

47. Mumbai 7 6 

48. Nagpur 4 0 

49_ Nanded .2 0 

SO. NasIk 2 1 

51. Pune 4 1 

52_ SangIi 2 0 
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2 3 4 5 

53. Sholapur Maharashtra 2 0 

54. Shillong Meghalaya 2 0 

55. AizwaJ Mizoram 0 

56. Bhubaneshwar Orissa 3 3 

57. Rourkela 2 0 

58. Pondicheny Pondicheny 3 0 

59. Amrltser Punjab 4 2 

60. Jalandhar 4 4 

61. Patiala 4 

62. Ajrner Rajasthan 3 0 

63. Bikaner 

64. Jaipur 5 5 

.- 65. Jodhpur 4 0 

66. Kota 3 0 

67. Udaipur 3 2 

68. Gangtok Slkkim 3 0 

69. CheMai Tamil. Nadu 8 7 

70. Colmbatore 4 

71. Madural 3 0 

72. TIruchy 2 0 

73. TIrunelveli 3 

74. Tuticorin 3 0 

75. AgartaJa Trlpura 0 

76. Agra Uttar Pradesh 3 
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2 3 

n. A1igarh Uttar Pradesh 

78. Allahabad 

79. Bareily 

SO. Gorakhpur 

81. Jhansi 

82. Kanpur 

83. Lucknow 

84. Varanasi 

85. Asansol West Bengal 

86. Koikata 

87. Siliguri 

Total 

Hendloom Wavers 

1323. SHRI G.M. SIDDESWARA : Will the Minister of 
TEXTILES be pleased to state : 

(a) whether Government proposes to rejuvenate 

handIoom weavers in the country; 

(b) if so, the details of scheme formulated In this 

regard: 

(e) whether the scheme is likely to coyer the entire 

needs of this sector in each cluster for supply of raw 
material, marketing support, upgradation of technology and 

welfare of the weavers; and 

(d) if so, the details of action plan to help the 
Karnataka State to develop. this sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

4 5 

1 

3 0 

2 2 

1 

3 2 

3 1 

4 2 

2 1 

9 6 

4 0 

266 108 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) The 

Govemment of India has introduced Mill Gate Price 

Scheme, Diversified HandIoom Development Scheme and 

propose to introduce the Integrated Handloom Development 

Scheme, Handloom Weavers Comprehenaive Welfare 

Scheme and Marketing and Export Promotion Scheme 

during the XI Plan period. The. proposed Integrated 

Handloom Development Scheme would cover the require-

ments of the weavers of the selected clusters/n terma 
of formation of Self Help Groups, technology up-
gradation, dealgn and product development and marketing 

support. 

(d) Out of the 20 handIoom Clusters selacted for 

their Integrated and hoIiatic development, Gadag In the 

State of Kamatakals one of the Clusters, Each cluster 

will be developed In • llmeframe of 4 years at • coat not 
exceeding As. 2.00 crore. Karnataka HandIoom Develop-
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ment Corporation (KHDC) is the Implementing Agency for 

development of Gadag cluster. The action plan for year 

2007-08, which· includes various interventions like 

engagement of designer, product development, skill 

upgradation, organizing exhibitionslfairs etc. is under 

Implementation by KHDC. Additional five handloom clusters 

i.e. (i) Mahalingapur-Bagalkot Distt. (ii) Challoakere Town, 
Chltradurg Distt. (iii) Kollegal-Chamarajanagar Distt. (Iv) 

Thimmasandara-Kolar Distt. and (iv) Mulakalamuru-

Chitradurga Distt. have been selected in the State of 

Kamataka and their diagnostic study has been conducted. 

Government of India implements the Schemes for 

development of' handloom sector though the State 

Governments and other agencies. After approval of the 

Schemes for the XI Plan, State Government will be 

requested to send proposals for development of the 

handloom sector in the respective states, including 

Kamataka. 

DIrection. to Cable Operators 

1324. SHRI S.K. KHARVENTHAN : Will the Minister 

of INFORMATION AND BROADCASTING be pleased to 

state: 

(a) whether many cable operators are not broad-

casting certain DO channels which are mandatory in the 

country; 

(b) if so,whether the Government has Issued any 

directions to cable operators In this regard; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the action taken/proposed to be taken by the 

Government against the cable Dperatorswho are violating 

these guidelines/directions? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) Yes, Sir. 

(b) and (c) The number of registered cable operators 

spread all over the country being very large, no individual 

directions have been issued, However, the State 

Govemment(s) have been requested for enforcement of the 

provisions of the Cable Television Networks (Regulation) 

Act, 1995 so as to ensure re-transmission of the channels 

notified by Prasar Bharati and channels operated by or on 

behalf of Parliament of India. 

(d) Does not arise. 

(e) The State Government have been requested to 

issue necessary instructions to the Authorized OffICers 

notified under the aforesaid Act to ensure that all the Cable 

Operators within their jurisdiction carry the 00 channels 

in their service which are mandatory in the country, failing 

which action should be taken against them as per 

provisions of the Cable Television Networks (Regulation) 

Act, 1995. 

Promotion of Assam Tea 

1325. SHRI M.K. SUBBA : Will the Minister of 

COMMERCE AND INDUSTRY be pleased to state : 

(a) whether 'ASSAM-TEA' has been. given a special 

brand name with a view to promoting the Tea industry of 

Assam; 

(b) if so, the detalls in this regant, 

(c) the quantum of exports of Assam Tea during 

2004-05, 2005-06, 2006-07 and during the current year; 

and 

(d) other steps takenlproposed to be taken to boost 

exports thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 

COMMERCE, MiNISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH) : (a) and (b) Yea, Sir. Tea 

Board has given special brand name to Orthodox Teas of 

Assam region as 'Assam Orthodox'. Assam teas are 
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promoted through Board's promotional programmes and 
activities as well as trade fairs internationally. 

(c) The origin-wise exports of tea are not maln-

tained by the Tea Board as teas are exported 

mainly in blended form either in bulk or In packets. 
However, export of tea from International Container 

Depot (ICD) , Aminagaon (Assam) for the year 2004-05, 

2005-06, 2006-07 and during the current year is as 

under:-

Vear Ouantity (Mn. kg.) Value (Ra. Crores) 

2004-05 20.31 ., 183.89 

2005-06 20.39 19124 

2006-07* 28.14 265.48 

2007-OS* 2.17 23.41 

(Apr.June) 

*Estimated. 

(d) The steps taken/proposed to be taken to boost 

exports of tea from India are 88 follows:-

The Tea Board is taking various measures 

to boost the export of tea which include 

conducting promotional activities in the 

foreign markets and al80 lending promotional 

support to Indian tea exporters in their 

marketing efforts. 

The Govt. has introduced a scheme for providing 

incentive for production of orthodox tea for 

ensurirlg the availability of export quality 

orthodox tea in adequate quantilies. 

The Govt. has al80 introduced a scheme for 

assisting tea exporters towards meeting the 

additional transport and handling charges 
incurred for teas exported through lCD, 

Aminagaon in Assam. 

SchemM for HandIoom MCI 
HIIndIcnIft Sec:tor 

1326. SHRI E.G. SUGAVANAM : WHI the Minister of 

TEXTILES be pleased to state: 

(a) the number of schemes presentty In operation 

for the handloom and handicrafts Industtles; 

(b) whether the Government has merged some of 

the schemes; 

(c) If so, the details therefor; and 

(d) the steps taken by the Government to promote 

the handloom and handicrafts industries in the country and 

to provide more employment opportun/tlea in this sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 

TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) In order to 

provide usIatance for development of handloom sector and 

weffare of handloom weavers in a coordinated and 

. C!,.OOC8rled manner during XI Plan Period, foHowing five 
actlem88 have been propoeed to be implemented In the 

. HandIoom Sec:Ior on all india basis; 

(I) Integrated Handloom Development Scheme. 

(n) MarketIng and Export Promotion Scheme. 

(iii) HandIoom Weavers' Comprehensive Welfare 

Scheme. 

(iv) MiH Gate Price Scheme. 

(v) 0ivef'sIfIed HandIoom Development Scheme. 

To promote and to develop the HandIcrafts Sector 

during the t1th Five Vear Plan, following six schemes have 

been proposed to be Implemented in the HandIcrafts Sector 
on all India basis:-

(i) Baba 88heb Ambedkar Hastahilp Vikas Yojana 

(AHVY) for integrated development of selected 

crafts clusters. 
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(II) Marketing and Support Service. 

(III) DesIgn and Technology Upgradation. 

(Iv) Research and Development. 

(v) Human Resource Development. 

(vi) WeHare Schemes. 

(b) and (e) Yea, Sir. The schemes of Dean Dayal 

Hathkargha Protaahan Yojana, Worksheck:um-Houaing and 
Integrated HandIoom Training project which were opera-

tJonaI during the Xth Five Year Plan Have been proposed 
to be merged in a modified form with Integrated HandIoom 
Development Scheme during the Xlth Plan. The scheme 

of Marketing Promotion Programme and HandIoom Export 
Scheme have been proposed to be merged in a modified 
form with Marketing and Export Promotion Scheme, Health 

Insurance Scheme and Mahatma Gandhi Blma Bunkar 
Yojana in a modified form with HandIoom Weavers' 
Comprehensive Scheme, MHI Gate Price Scheme has 
already been approved to be continued during the Xlth FIve 
Year Plan and Design Development and Training ProgJamme 
has been merged in a modified form with DIveraifIed 
Handloom Development Scheme. 

As regard, HandIcrafts Sector 18 concerned the 
Scheme of Export Promotion which was operational during 

the 10th five year plan has been proposed to be merged 
with the Maf1(etlng Support end Servlcea Scheme during 

the 11th Plan. Tha Scheme of Training and ExtenaIon haa 
been re-chri.tened as Human Re.ourcea Development 

(HRD). The Bima Yojana for HandIcrafta ArtIaans and the 
RajIv Gandhi ShIIp Swasth Yojana have been merged and 
renamed as HandIcrafta ArtIaens eon,ntIeIl8ive Welfare 
Scheme. The scheme of Credit Guarantee Is proposed to 
be merged with Baba Saheb ArnbedIcar Hastahllp VIkas 
Yojana CAHVY). 

(d) The steps taken by the Government to promote 

and sustain employment In the HandIoomaIHandI' 
Sectors are through various IIChemee as mentioned under 

reply (a> above. 

InIeg •• 1Iid ChHd PrDtectIon Scheme 

1327. SHRI K.C. PALLANI SHAMY : 
SHRIMATI MlNATI SEN : 

WIll the Mlniater of WOMEN AND CHILD DEVElOP-
MENT be pleased to state : 

(a) the details of programs and schemes being run 

by the Government for the protecllon of children exposed 

to different kinds of rIska, State-wl8e; 

(b) the total fund8 provldedlutlllze for the chid 
protection under each of these IChemea during the years 
2004-2005, 2005-06 end 2008-07 tin data. State-wIIe; 

(e) whether the Government proposes to extend 
these schemes to all the States; 

(d) If 80, the detalla theraof; and 

Ce) If not, the raasona the,.tor? 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 
CHOWDHURY): Ca) MInIstry of Women and ChIld 
Development Ia I~ng the following IChemea for 

welfare of chlldrer!:-

(i) A Programme for JIMMIIIe Justice; 

(0) An Integrated Programme for Street Children; 

. (IU) Scheme for AuIatance to Hornea CShI8hu 
Grah) for Children to Promote In-country 
AdoptIon; and 

(Iv) Scheme for Welfare of Wortdng ChIldren In Need 
of care and ProIecIIon. 

(b) The details of budget alIocaIIon and ftmdI 
raIeued under these schemes during the yearI 2004-05 
to 2007 -oa are given In the Statement encIoeed. 

(e) to (e) MInIstry has formulated a new c.r.r.Iy 
sponaored echeme - 'Integrated ChId ProIeCIion Scheme 
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(!CPS) aimed at providing, a CMM\dUCtve en.vif9nment lor 

comprehensive development of children In aH the atates 

".,. 

of the country during the 11th Plan, merging the existing 

1Chemea. 

Details of budget ,~ and funds releasBd during the period fIom 

2OOUJ5 to 2007-08 

81. Name of the achemaa 

No. 

" 2004-05' 

Budget Funds Budget Funds 

(Aa. In crore) 

2008-07 2007-08 

[as . on 16.8.07] 

Budget Funds Budget Funds 
allocation release allocation release allocation release aJIocatJon release 

~"-

1. A Programme for 18.90 19.71 22.69 
Juvenile Justice 

2. An Integnlted 12·40 11.78 12.20 

Prugt8Jid,1e for 

Street Children 

3. ~. for .. A8eialance 2.85 2.23 5.00 

,\0 Jio!nea (Shiehu Greh) 

for.ChiIdr9n to p~ 

In-Country Adoption; 

4, Scheme for Welfare. 1.00 . 0.07 2.00 

of Wortdng Children In 

Need of Care and-

Protection 

1328. SHRt- KlNJARAPU YERRANNAIDU : WUI the 

Minister 01 HUMAN RESOURCE OEVaOPMENT be 
PkitaSed to state : 

(a) whether the Government proposes to provtde 

.... .... to Kannada, TeIugu, Tamil and Dravidian 

_ I.alguage UrMraltiea III par wIIh In the Central 

Universities; 

20.03 24.55 21.78 21.00 1.91 

10.59 11.00 10.16 10.00 1.84 

2.24 3.00 2.59 .3.00 0.62 

1.12 3.00 2.n 7.00 1.87 

(b) If 80. whether the Govamment hu reoeIved any 

propoul from the four language unIveraIIiee; and 
I 

(e) If so. ~ detaIII theraof and the action taken 

thereon? 

THE MlNISTEA OF STATE IN THE MINISTAY OF 

HUMAN RESOURCE DEVELOPMENT (SHAIMATI D . 

PURANOESWARI): (a) There Is no such proposal. 

(b) and (e) Do not arlae. 
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1329. SHAI NARAYAN CHANDRA BOAKATAKY: Will 

the Mlnlater of COMMERCE AND INDUSTRY be pleased 

to atate : 

(a) whether the Government hu 1lIIY propoul to 
increase the caahewnut cultivation In the North Eut; 

(b) If so. the deIaIls thereof aIongwIth the funda 
allocated during the lui three years; and 

(e) the details of aubaIdIea given for the cultivation 

and marketing of caahewnuta? 

State 

2004-05 

PhysIcal Financial Physical 

Meghalaya 155 20.150 225 

THE MINISTER OF STATE IN THE DEPARTMENT 

OF COMMERCE. MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) The 

Govemment has proposal to Increase caahewnut 

cultivation In North East under the Technology Mission of 

Govemment of India. Funds are provided directly to the 

States 88 per the norma suggested by the reapecIIve State 
Development Department u sanctioned In their Annual 

Action Plan. The financial aaalstance 0 As. 13.OOQIha for 

new plantation development scheme 18 being provided In 

three Installment The targets and achievement under 

Technology MIalon for North East (2003-07) la given 
beIow:-

(Rs. Lakha) 

Target 

2005-06 2006-07 

FInancIal PhyaIcaI FInancIal 

29.250 380 48.400 

Nagaland 320 41.600 Not aanctIoned Under Tech. 200 26.000 

Assam 400 52.000 500 65.000 500 65.000 

Trlpl,lra 300 39.000 600 78.000 500 65.000 

Manlpur 45 5.850 No sanction No eanctIon 

(e) The Cuhew Export Promotion Council provides 
asslatance to cashew proceaaor/exportera for me!1(etlngI 

export promotion under the varIoua achemes of G0vern-
ment of India I.e. Mar1tet Development AssIstance (MCA). 
Ma!1(et Access Initiative (MAl) Scheme. etc. 

(Aa. Lakha) 

Year MDA MAl 

2 3 

2004-05 0.46 Nil 

2 3 

10 NO 

2006-07 18.75 25.78 

[TranslatJon] 

1330. SHAI MAHAVIR BHAOORA : Will the Minister 

of COMMERCE AND INDUSTRY be pleased to refer to 
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the reply gMtn to usa No. 4563 dated May 8, 2007 
regarding appIicatIo.,. I8C8ived by indian Property Righta 

.and Patent 0f0cea W'w;:I to state : 

(a) the total number of appIIcation8 rec:eIYed by the 

Intellectual Property RIghts (IPR) and P~ omc.. for 
granting patents to Items during each of the last three year, 
till date; 

(b) the total number of applications cleared during 

the said period; 

(c) the total number of appIIcation8 8l1li pending 

with these oftlce8; and 

(d) the steps taken by the Government to clear aU 
the pending applications? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
INDUSTRIAL POLICV AND PROMOTION, MINISTRY OF 

COMMERCE AND INDUSTRV (SHRI ASHWANI KUMAR) : 

(8) The total number of appIicationarecaived by the 
Patent office for granting patents to cIffer8nt ItemI 
during eIICh of the last three years and til· date ant .. 

under:-

Item 2004-05 2005-06 2008-07 

Chemical 3,916 5,810 6,354 

Drug 2,316 .2,211 3,239 

Food 190 101 1,223 

Electrical 1,079 1,274 2,371 

Mechanical 3,304 4,734 5,538 

ComputerlElectronics 2,787 5,700 5,822 

Biotechnology 1,215 1,525 2,774 

General 2,859 3,150 1,583 

Total 17,468 24,505 28,882 

(b) and (c) Patent appIIcationa .reexamined only after 
the requeets for examination are received by the Patent 

0Ifice. The cumulative number of applications for which 
reqweta for examination Is pending Is 22,008. 

(d) The atep8 taken by the Government to clear the 
pending appIIcatIona aN .. under:-

(I) ModemIaation of Intellectual Properly (IP) 
Infraatructut8 hal been undef18ken In the 
10th Ave Vear Plan at • "*' ca.- 01 AI. 153 

orore for Infrastructure de.....eopn_1t com-
puteriaatlon, human reaoun:e de~ and 

training and awareness. 

(8) New Integrated Intellectual Property 0IIcM 
have been established In DelhI, KoIkata, 
ChennaI and Mumbal. 

(HI) Further modernisation of IP Officea to provide 

additional human 1'88OUI'C88, higher IeIIeI of 
computeriaatlon to aupport on-line proceesIng, 

strengthening of data-bue and novelty eean:h 
facllltlea, awareness generation actMtIea etc. 18 
being taken up In the 11 th FIve Vear Plan at 

• propoaed coat of Ra. 300 cror8. 

(iv) A NaIIonaI Institute of Intelleclual Properly 
Management la being set up at Nagpur to. 
provide, Inter-alia, training to Patent Examiners 

to improve the quality of patent eean:h and 

examInaIlon. 

AnII-IndIII PropIIpncIII on RacIo ..... 
TeIe\1eIon 

1331. SHAI RAMDAS ATHAWALE : WUI the MInlater' 
of INFORMATION AND BROADCASTING be pIeued to 
Itate : 

(a) whether anti-india campaJgnlpropaganda 18 
being made by Ita neIghbouftng countrtes through radio and 
........"..; 

(b) If 80, the deIaIIa thereof aIongwIth the reactlon 

of the Government In thI8 ,..,ard; 
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(c) whether this iasue is taken up with the THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): (a) to (d) Yes, Sir. 

Government rnonHora anti-India campaign/propaganda 

through various sources. Praaar Bharati have informed that 

AIR and DoordaI8han are making continuous efforts 

through various programmes to counter subversive and 

rnaJicloua propaganda against India unleaShed , by 

neighbouring countries. 

concerned authorities from time to time; 

(d) if so, the details thereof; 

(e) whether the Govemment has taken any &tepa 

to set up high power television/radio transmitters on all 

border areas to counter the anti-India campaignlpropa~ 

ganda by the neighbouring countries on television and 
radio; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

Plan 

Jammu and Kashmir Special Plan Phase-I 

North East Plan Phase-I 

North East Special Plan Phase-II 

Gujarat 

State 

Assam 

(e) to (g) Details of border area coverage Plana of AI~ 

and DO are given In the enclosed Statement. 

All India RsdIo 

Tranarnittena 

Under this plan 9 projects including 200 KW MIN Transmitter 

at Kargll have been commissioned and 3 are technically ready. 

10 KW FM transmitter at Port BlaIr has been comrnIs8Ioned. 10 

,KW FM transmitter at ltanagar, and another 1 KW transmitter 

at Kohirna (as Interim sat up for 10 KW FM transmitter) are ready. 

North East apecIaI Plan Phase - II has been approved, under 
which (i).1 KW FM transmitter at 19 new places, (Ii) 5 KW FM 

transmitter at Silchar, (IIi) 10 KW FM transmitter at Gangtok, 
(Iv) replacernant at 1000 KW MW transmitter at Chlnsurah (WB), 

(v) upgradatlon of 1 KW MW transmitter at Kavaratti by 10 KW 

MIN transmitter and 100 nos of 100 Watt FM transmitter for 
uncovered areas have been approved. 

1000 KW MW Transmitter at RaJkot is being replaced by new 

Transmitter by same power. 

High Power Transmitters 

2 

(I) Guwahati (00-1 and DO News) 
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Jammu and KashmIr 

Manipur 

Meghalaya 

Mizorarn 

Punjab 

Sikkim 

Tamil Nadu 

Tripura 

Utter Pradesh 

west Bengal 

[EngIiMIJ 

2 

(II) Silchar (00-1 and DO News) 

(IN) Kokrejhar (Interim I8t up) 

(I) Bhuj and (II) Redhanpur 

(i) Jammu (oD-1 and DO News). (H) Samba (0[).1 and DO News). 
(HI) Gurej (OD-I and DO Newe). (Iv) Kupwara (00-1 and 00 

Kaahlr). (v) T1thwaI (DO-I and DO News), (vi) Poonch (0[).1 and 
DO Kuhlr), (vii) NaU8hera (00-1 and DO KuhIr), (viii) Kathua 

and(Jx) l8h 

Churachandpur 

(I) Shillong (oD-1 and DO News) and (II) Tura (OD-I and DO 

News) 

Lunglei 

ArnrIIIIar (oD-1 and DO Newe-InterIm eel up) and Fazilka 

8armer (interim I8t up), Jalealmer. 

GangIok (00-1 and 00 News) 

AgartaIa (0[).1 and 00 News) 

Lakhimpur 

(I) KurIeong (00-1 and DO News). (II) Murshldabad (00-1 and 

00 Hews). (iii) BaIurghat and (tv) Krlahnanagar. 

(c) whether royalty on mIneraJa Ie aIao IIIceIy to be 

Increased by such change; 

1332. SHRI KISHANBHAI V. PATEL: WID the MinIster 
of MINES be pleased to atate : 

(d) H so, the detaile thereof; and 

(e) the extent to which the Statea are likely to be 

(a) whether the Government propoeea to awIIch 
over to ad valorem baala for calculating royalty from mines; 

(b) H eo, the details thereof; 

benefited by such changea? 

THE MINISTER OF STATE IN THE MINISTRY OF 

MINES (DR. T. SUBBARAMI REOOY): (a) and (b) A HIgh 
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Level Committee (HLC) constituted by the Planning 

Commission under the chairmanship 01 ShrI Anwarul Hode, 

Member, Planning Commission has recommended that the 

method of fixation of rates of royaHy should move forward 

decisively on the basts of ad valorem rates. The 

recommendations of HLC are avaUable at the website 01 
Planning Commission. 

(c) to (e) Rationalizing of royaHy rates including the 

rates fixed on ad-valorem basis In view of the prices and 
demand 01 minerals are likely to Increase the revenue 

collection of the State Govemments. 

Honorarium for AnganWildl Work .... 

1333. SHRI L. RAJAGOPAL : 

SHRI VARKALA RADHAKRISHNAN : 

Will the Minister of WOMEN ANO CHILD DEVELOP-

MENT be pleased to state : 

(a) whether the Review Committee appointed by 

the Govemment to look into the honorarium and other 

facilities of Anganwadi Workers and helpers submitted Its 

report; 

(Il) If so, the details of the recommendations made 

by the Committee; 

(e) whether the Govemment has studied the 

recommendations made by the Committee; and 

(d) the time by when the recommendations made 

by the· Committee are likely to be implemented by the 

Govemment in all respect? 

THE MINISTER OF STATE IN. THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURY): (a) to (d) Yes, Sir. TheAeview 

Committee, constituted by the Govemment for examining 

current levels 01 honorarium and related issues of 

Anganwadi Workers and Helpers, has submitted Its report. 

The report is u.nder consideration of the Government. 

1334. SHRI P.C. GADDIGOUDAR : WiD the Minister 

of COMMERCE AND INDUSTRY be pleased to state·: 

(a)' whether the small coffee grOwers are demand-
Ing remunerative price for their produce during the last 

three years; 

(b) if 80, the details thereof; 

(c) whether thera Is an Increa8e in the price of 

coffee during the last three years; 

(d) If 80, the details thereof; and 

(e) the steps takenlproposed to be taken by the 

Govemment In this ragard? 

THE MINISTER OF STATE IN THE DEPART:MENT OF 

COMMERCE, MINISTRY OF COMMERCE AND INDUS-

TRY (SHRI JAIRAM RAMESH): (a) to (d) It Is always 

the endeavour· of the producer to ~et belIer prices. 
Fortunately In the last three yeal'll coffee prices have been 

recovering from the low prices scenario, and are now 

reasonably remunerativ8. Coffee prices are largely deter-

mined by the inte~ prices depending upon market 

forces of demand and SUppry. The domestic prices In 

respect to various grades for the lut three ye8l'S are as 

under:-

(Rs./kg.' 

Year Plant A Arabica Robusta Robusta 

AB Pmt AB Chy AS 

2004 72.16 54.16 51.02 34.94 

2005 104.34 85.86 66.80 53.68 

2006 109.84 86.98 69.08 63.02 

(e) In order to ensure better prices to the growers, 

101M 01 the key ..... identified by the Coffee Board in 

the XI Plan period are to (I) Improve farm productivity by 
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rapIanting uneconomical ooffae bIocb (D) achMMt better 
value addition through quality upgradaIIon (iii) expand 

domastic coftee market to bring about' better supply 

demand poIition and aIao reduce over 'dependence on 

export (Iv) encourage export of high value con .. to gain 

beaer export eaf11ir9 and (v} extend Intereet 8UbIIdy on 
wortcing capital Ioena to the growers to reduce production 

=-. 
AI ........ , tor W_ In ...... 

.. II ......... III .. 

1335. SHRI IQBAL AHMED SARAOOI : WID the 
MInister of HUMAN RESOURCE DEVELOPMENT be 
pIeaaed to atate : 

(a) whether Wortcing Group of the PlannIng 
CommissIon has racorntn8Ildad 33 per cent nII8IV8tion for 
women In .. ItT.. liMa. CenlraI UnIYer8ttIae and other 
higher and tech IiceI edlocatIonaI 1nstIIuIea; end 

(b) If so. the d8teiIa 01 thoee racommend.tIons 
which 'have 80 far been aooa,:Aed end implemellIed'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 
PURANOESWARI): (a) and (b) A final view haa not 
been taken on the recommendetiona 01 the Working Group 
on "Development of Education 01 SClST/Mlnorlliesl 
Girls and other DiaadYantaged Groups" for Eleventh FIve 
Year Plan (2007-2012) constituted by the Planning 
Commi88ion. 

1336. ·SHRI RAVAPATI SAMBASIVA RAO: 
PROF. PREM KUMAR DHUMAL. : 

Will the MniIter 01 INFORMATION AND BR0AD-
CASTING be pIeued to steW : 

(a) wheIher the P ...... BharafI haa II8t a racon:I 01 
aorta In lis eamrog; 

(b) "eo. the delaiIa thereof; 

(c) whether the GoYernmenl tIM deviled any 
method to Increaae the eamIng 01 Pruar Bharat!; and 

(d) If 80. the deIaIII theNof? 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRlYA RANJAN DASMUNSJ): (a) and (b) V ... SIr. 
The detalIa of cornnoeraaI ravenue .. meet during Ihe Jut 
1M yeera by Pruar BharIIII. ant .. foIIowIng:-

RIMnue (Rupeee In crcne) 

584.17 

551.83 

890.78 

1048.83 

2008-07 875.87 

(c) end (d) p,...,. 8haraII Is an eutonornoc.. body and 

Government doee not Interf .... In Ita functioning. AIR end 
DO make their own eIIorta for ehotIve utilization of 

1nfnIIIructure. proper planning. rnarkeIinQ and moniIDrIng 
of revenue realization for IncrauIng Ihe ravenu8. 

Pruar Bharati being a PublIc ServIce BroadcaDr. 
Ita primary objective Is to Inform. educate end enIertaIn 
the mauee acrou Ihe length end br8adIh 01 country. 
Revenue generation can only be • by-product of Ita main 
focua. 

1331. SHRI ASAOUDOIN OWAiSl : WIt the MInIster 
of MINES be pIeued to .... : 

(8) whither Ihe GcMmment tIM NC8Md any 
~ for granting licence for the KhandacIw mIneI; 

(b) If 80. Ihe dataIIa Ihereof; 
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(c) whether the Union Government has sought any 

clarification from the Orlaaa for grant of a licence for the 
Khandadhar mines to POSCO, while Ignoring the 
application of Kudremukh Iron Ore Company as reported 
In the Times of India dated June, 18, 2007; 

(d) if 80, the details thereof and the reaction of the 
Govemment of Orissa; 

(e) the present policy of the Govemment In regard; 

and 

(f) the steps taken or being taken by Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) Mlniatry 

of Mines had received a proposal from Government 
of Orisaa on 28.12.2006 'aeeking prior approval of 

Central Govemment for grant of proapecting licence (PL) 

for Iron ore over an area of 6204.352 hectares in 
vtnagee Kenaara, Bhutuda, Rantha, Batagaon, Saraikela, 

Luai and Raiauan, Bonai aub-divlalon, district Sundargarh 
in favour of Mis. POSCO India Pvt. Ltd. for a period of 

two years. 

(c) and (d) Ministry of Mines sought comments of 
Govemment of Orissa on a representation dated 9.1.2007 

received from Mis. Kudremukh Iron Ore Company Ltd. 

(KIOCL) alleging that the State Govemment had ignored 
their application while sending the proposal in favour of 

MIs. POSCO India Pvt. Ltd. The State Govemment clarified 
that Mis. KIOCL did not take any concrete steps to set 
up beneficiation and pelletiaation plant in Orissa or to take 

over Kalinga Iron Works to exploit the reserves of 
Khandadhar mining area as decided in a meeting held by 
State Govemment and Ministry of Steel, Govemment of 

India on 5.2.2003. Therefore, the State Government passed 
a resolution dated 10.11 .2006 not to allow KIOCL for setting 
up of the said projects. The matter Is preeenUy sub-judice 

before Tribunal (Mines). 

(e) and (f) The proposal received from Govemment of 
OrIssa for grant of PL In ~your of MIa. POSCO India Pvt. 

Ltd. was examined as per the provlaiona of the MInea and 
Minerals (Development and Regulation) N:t, 1957 and 
Rules framed thereunder and It has been returned to the 
State Govemment on 18.7.2007 wtth the direction to take 
necessary action as per the extal\t provlalona of the N:t 
and the Rules Inter-alia after giving hearing. to other 
applicants. 

MR. SPEAKER The house stands adjoined tiN 
2 P.M. 

11.3C»ihrs. 

The Lolc Sabha then adjoined tiN fouttHn 

of the Clock. 

14.00 tn. 

The Lolc Sabhll IYHJS88I7IbIed at Fou1ffHm 
of the Clock. 

... (Interruptions) 

(English] 

MR. DEPUTY SPEAKER : Please sit down. 

•.• (Intenuptions) 

MR. DEPUTY SPEAKER : Please sit down. 

.•. (Interruptions) 

[Transllltion] 

MR. DEPUTY SPEAKER: Please listen to me firat, 

you may speak afterwards. 

... (Interruptions) 

{English} 

SHRI GURUDAS DASGUPTA (Panskura) : Sir, I want 
to make a submlsalon to you ... (lnterruptions) 
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MR. DEPUTY SPEAKER : I will Uaten to you later. 

.•. (lntelTUplions) 

[Translation1 

MR. DEPUTY SPEAKER : Let us listen to It, than I 

shall see. While I was sitting here Ir\ the morning, the 
Leader of the House made his statement. That time you 
wanted the fun text of the statement. So, in my opinion 

let the Leader of the House make the statement. You 

should have no objection on it. Let me run the House. 

Please listen to the statement first, thereafter whatever you 
Hke ... (lnterruptions) 

[English1 

SHRI BASU DEB ACHARIA (Bankura) : Sir, we have 

given notice for a Privilege Motion ... (lntenuptions) 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI): Sir. I can only inform 
the House thai after moming ... (lnterrupIions) 

[TransIBIion1 

MR. DEPUTY SPEAKER: Usten to the hon'ble MinIster 
first. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI : Sir, when the 
House assembled In the morning the Mini8ter of External 
Affairs immediately responded to whatever was aubmitted 

by the hon'bIe Members and the Leaders. There Is 
difference in time in the US and India. Now, the Minister 
of External Affairs would present the entire text of the 

stalement before the House wtIt*1 ten minutes. Thereafter, 
sense of the House could be taken. The Government is 
ready to take action accordingly, I would only Hke to give 
this piece of information ... (/ntenuptiOns) 

[English1 

MR. DEPUTY SPEAKER : Now, we take up Papers 

to be laid. 

14.03 hra • 

PAPERS LAID ON THE TABLE 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 

MINISTER OF INFORMATION AND BROADCASTING 

(SHRI PRIYA RANJAN DASMUNSI) : SIr, I beg to lay on 

the Table a copy of the Memorandum of Understanding 

(Hindi and English verslona) between the Broadcast 

Engineering Con8ubnta India Umlted and the Ministry of 
Information and Broadcasting for the year 2007-2008. 

(Placed In Ubrary. See No. LT 673112007] 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN N«J CHILD DEVElOPMENT (SHRIMATI RENUKA 

CHOWDHURY) : Sir, I beg to lay on the Tab!&-

(1) (I) A copy of the Annual Report (Hindi 

and English versiona) of the Rashtriya 

MahlIa Koah, New Delhi, for the year 

2005-2006, alongwlth Audited 

Accounts. 

(II) A copy of the Review (Hindi and English 

verslona) by the Government of the 

working of the Raehtrtya MahiJa Koeh, 
New DeIhl, for the year 2005-2006 • 

(2) Statement (Hindi and EngUah versions) .tIowIng 
I'888OIW for delay In laying the papers mentioned 
at (1) above. 

[placed In LIbrary. See No. LT 673212007] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : Sir, on behalf of SM M.A.A. Fatml, 

I beg to lay on the Tabt.--

(1) (I) A copy of the Annual Report (Hindi and 

EngIiIIh veralona) of the NatIonal Institute 

of Open Sc:hooIIng, New DelhI, for the 

year 2005-2006. 
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(II) A copy of the Annual Accounts (Hindi and 

English veralons) of National lnatitute of 

Open Schooling, New Delhi, for the 

year 2005-2006, together with Report 

thereon. 

(Iii) A copy of the Review (Hindi and English 

versions) by the Govemment of the 

working of National Institute of Open 

Schooling, New DeIhl, for the year 2005-

2008, 

(2) Statement (Hindi and English versions) showing 

rea8Ol"8 for delay in laying the papers mentioned 
at (1) above. 

[Placed In Ubrary. SH No. LT 673312007) 

(3) (i) A copy of the Annual Report (Hindi and 

English versions) of the Sarva Shlksha 

Abhtyan, Authority Punjab, Chandlgarh, 

for the year 2005-2006, alongwlth Audited 

Accounts. 

(II) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the working of the Sarva Shiksha 

Abhtyan, Authority Punjab, Chandlgarh, 

for the year 2005-2006. 

(4) Statement (Hindi and English versions) showing 

reasons for delay in laying ~e papers mentioned 

at (3) above. 

[Placed In Ubrary. See No. LT 673412007) 

(5) (I) A copy of the Annual Report (Hindi and 

English veraIona) of the Haryana Prathmik 

Shlksha Pariyojna Parished, Chandlgarh, 

for the year 2005-2006, alongwith AudIted 

Accounts. 

(Ii) Statement regarding Review (Hindi and 

English versions) by the Govemment of 

the working of the Haryana Prathmik 

Shiksha Pariyojna Parishad, Chandlgarh, 

for the year 2005-2006. 

(6) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (5) above. 

[Placed in Ubrary. See No. LT 673512007) 

THE MINISTER OF STATE IN THE DEVELOPMENT 

OF INDUSTRIAL POUCY AND PROMOTION, MINISTRY 

OF COMMERCE AND INDUSTRY (SHRI ASHWANI 

KUMAR): Sir, I beg to lay on the Table a copy of the 

Newsprint Control (Amendment) Order, 2007 (Hindi and 

English versions) published In Notification No. S.O. 1169(E) 

in Gazette of India dated the 17th July, 2007, issued under 

section 18G of the Industries (Development and Regula-

tion) Act, 1951. 

[Placed in Library. See No. LT 673612007) 

THE MINISTER OF STATE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT (SHRIMATI D. 

PURANDESWARI) : Sir, I beg to lay on the Table-

(1) A copy of the Annual Accounts (Hindi and 

English versions) of the Babasaheb Bhimrao 

Ambedkar University, Locknow, for the year 

2002-2003, together with Audit Report thereon. 

(2) Statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned 

at (1) above. 

[Placed in Library. See No. L T 673712007) 

(3) (/) A copy of the Annual Report (Hindi and 

English versions) of the Babaaaheb 
Bhlmrao Arnbedkar University, Locknow, 

tor the year 2005-2006. 

(iii A copy of the review (Hindi and English 

versions) by the Govemment of the 

working of the Babasaheb Bhimrao 
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Ambedkar UniveraIty, Locknow, for the 

year 2005-2006. 

(4) Statement (Hindi and English v8l'8lons) showing 

rH80flS for delay In laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. L T 673812007] 

(5) (i) A copy of the Annual Report (HIndI and 

English veraiona) of the ~rh MueIIm 
UnMtraIy, AIlgarh, for the year 2006-
2006. 

(ii) A copy of the review (Hindi and Engliah 

versions) by the Government of the 

working of the AIIgarh Muslim UnIver8Ity, 
Aligarh, for the year 2005-2006. 

(6) Statement (Hindi and English V8I'8ion8) showing 
f88:SO"8 for delay In laying the papet'8 menUoned 
at (5) above. 

[Placed In Library. See No. LT 673912007] 

(7) (i) A copy of the Annual Report (HIncI and 
English versions) of the National lnaI1tute 
of Educational Planning and Administra-
tion, New Delhi, for the year 2005-2006 
aJongwith Audited Accounts. 

(ii) A copy of the review (HIndI and EnglIsh 
versions) by the Government of the 
working of the NatIonal In8tiIute of 

Educational Planning and AdmInIstration, 
New Delhi, for the year 2006-2006. 

(8) Statement (Hind and EnglIsh versiona) showing 
nNUI()NI for delay In laying the papet'8 mentioned 
at m above. 

[Placed in Library. See No. LT 874012007] 

(9) A copy of the Annual Accounts (HIndI and 

English versione) of the Banarea HIndu 

University, Varanul, for the year 2006-2006, 
together with AudIt Reporttheraon. 

(10) Statement (HIndi and Engll8h verslone) showing 

I'888OnS for delay In laying the papers mentioned 
at (9) above. 

[Placed In Lbary. See No. LT 874112007] 

(11) A copy of the Annual Accounts (HIndi and 

EngIIeh versions) 0' the Mlzorarn UnIversity, 
Alzawl, for the year 2003-2004, together with 

AudIt Report thereon. 

(12) Statement (HindI and English versions) showing 

reuona for delay in laying the papers mentioned 
at (11) above. 

[Placed In Ubrary. See No. LT 674212007] 

(13) (I) A copy of the MnuaI Report (Hindi and 

English versions) of the Babaaahab 
BhInvao Ambedker Untverslty, Lucknow, 
for the year 2004-2005. 

(II) A copy of the review (HIndI and EngIIIh 
versions) by the Government of the 
working of the Babasaheb Bhlmrao 

Ambedker Unlver8Ity, Lucknow, 'or the 
year 2004-2005. 

(14) Statement (HIndi and EnglIsh verslona) showing 

reasons for delay In laying the papers mentioned 
at (13) above. 

[Placed In library. See No. LT 674312007] 

(15) (I) A copy of the Annual Report (Hindi and 

English versions) of the Jawaharlal 
Nehru UntversIty, New DeIhl, for the year 

2006-2006. 

(Ii) A copy of the review (HIndI and EngIIah 
verslona) by the Government of the 
wortdng of the JawahaJlal Nehru UnIver-
atty, New DeIhl, for the y .... 2005-2008. 
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(16) Statement (Hindi and English veralona) showing 
reasons for delay In laying the papers mentioned 
at (15) above. 

present the following Reports (Hindi and English versions) 

of Estimates CommIttee:-

(1) Thirteenth Report on action taken. by Govern-

[Placed in Ubrary. SH No. LT 674412007] ment on the recommendations contained In the 

(17) (i) A copy of the Annual Report (HIndi and 

English versions) of the Central lnalltute 

of Hindi (Kendriya Hindi Shlkshan MandaI). 

Agra. for the year 2005-2006. 

(N) A copy of the review (HIndi and English 

versions) by the Government of the 
working of the Central Institute of Hindi 

(Kendriya Hindi Shlkahan MandaI). Agra. 

for the year 2005-2006. 

(iii) A copy of the Annual Accounts (Hindi and 

English versions) of the Central Institute 

of Hindi (Kendriya Hindi Shlkahan MandaI). 
Agra. for the year 2005-2006. together with 
Audit Report thereon. 

(Iv) A copy of the Review (Hindi and English 

versional on the Audited Accounts of the 
Central Institute of the Hindi (Kendrlya 

Hindi Shlkahan Mandai). Agra. 'or the year 
2005-2006. 

(18) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (17) above. 

[Placed In library. See No. LT 6745J2007] 

Eleventh Report of the Estimates Committee 
(Fourteenth Lok Sabha) on the Ministry of 
Home Aftairs - 'New Delhi Municipal Council'; 

and 

(2) Fourteenth Report on Ministry of Agricuhure 

(Department of Agrtcuhure and Cooperation)-
"National AgriCuhural Cooperative Marketing 

Federation of India Ltd. (NAFED)·. 

SHRI BRAJA KISHORE TRIPATHY (Purl) : Sir. he 
has placed the English version only and not the Hindi 

version. 

MR. DEPUTY SPEAKER: He has placed EngUsh and 
Hindi versions both. 

14.04~ h .... 

PUBLIC ACCOUNTS COMMITTEE 

[English] 

PROF. V1JAY KUMAR MALHOTRA (South Delhi) : 
Sir. I beg to preeent the following Reporta (HIndI and 

English versions) of the Public Accounts Committee (2007-

2008):-. 
14M tva. (1) Forty-eighth Report on "Functioning of Employ-

.... State Insurance Corporation (ESte)". 

ESTIMATES COMMITTEE 
(2) FIfty-alxth Report on Action T akan on the 30th 

Thirteenth and FOIl""'" Aeport8 Report of Public AccountsCommiltee on "Non-
f8C0V8ry of Guarantee Free from AIr India and 

{English] Indian Alrtlnes". 

SHRI C. KUPPUSAMI (Madras North): Sir. I beg to 
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14JM~ hrL 

STANDING COMMITTEE ON INFORMATION 
TECHNOLOGY 

Forty .... venth to Forty-nlnth Report. 

[English] 

SHRI NlKHIL KUMAR (Aurangabad, Bihar) : Sir, I beg 
to present the following Reports (Hindi and English 

versions) of the Standing Committee on Information 

T echnoIogy:-

(1) Forty-Seventh Report. on 'The Role of Prasar 
Bherati and its Future Status' relating to the 

Ministry of Information and Broadcasting. 

(2) Forty-Eighth ReportO on 'Real Estate Manage-
ment in Department of Posts' relating to the 
Ministry of Communications and Infonnatlon 
Technology (Department of Posts). 

(3) Forty-Ninth ReportO on 'Functioning of C-DAC' 

relating to the Ministry of CommunicatiOns and 

Infonnation Technology (Department of Informa-

tion Technology). 

14_05 hn. 

COMMITTEE ON THE WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

Study Tour Report 

(r rsnslationJ . 
SHRI RATILAl KAlIOAS VARMA (Dhandhuka) : Sir, 

• The Forty-seventh Report (HIndi and Er9Jsh versionS) WI8 

PJ8S8I1!8d to the hon. Speaker on 12.6.2007 under DirectIon 71A 
01 the Directions by the Speaker. 

@The Forty-eiglth and Forty-ninth Reports (Hn1 -and English 
versions) were presented to the hon. Speaker on 3.8.2007 under 
Direction 71 A of the DirectionS by the Speaker. 

I beg to lay on the Table a copy of the Report «Hindi 

and English versions) of the Study Tour of the Committee 
on the WeHare of Scheduled Caste8 and Scheduled Tribes 

on their visit to Ahmedabad, Jamnagar, Mumbai and Goa 

during January, 2007. 

14.0514 hn. 

COMMITTEE ON ABSENCE OF THE MEMBERS 
FROM THE SITTINGS OF THE HOUSE 

III ....... 

(r18nslation] 

SHFU RAJESH VERMA (Sltapur) : Sir, I beg to lay 

on the Table minutes (Hindi and English versiona) of 

the 7th sittings of the Commlttee on Absence of 
Members from the sittings of the House held on 7 

December, 2006. 

14.~ h .... 

STATEMENT BY MINISTER - Contd. 

(I!) Statu. of Impleme,,18Uon of the recominen-
eldon. contaInecI In 153rd Report or the 

Standing Committee on HUllNln Resource 
Development on Gender ...... AnaIyaI. 
.,..ulnlng to the IIInIatry of Women and 
ChUcl Development 

[English} 

THE MINISTER OF STATE OF THE MINISTRY OF 

WOMEN AND CHILD DEVELOPMENT (SHRIMATI RENUKA 

CHOWDHURy) : I beg to lay on the Table of the Hou .. 
a statement regarding the statu. of implementation of 

the recommendations contained in the 153rd Report of 
the Department Related Parliamentary StandIng Committee 

on Human Resouroe Development on Gender Budget 
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Analyais, pertaining to the Mlniatry of Women and Child 

Development. 

[Placed in Ubrary. See No. L T 674812007] 

14.06 bra. 

DEMANDS FOR SUPPLEMENTARY GRANTS 
(RAILWAYS),2007·2008 

[English] 

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD): 

I beg to present a statement (Hindi and English versions) 

showing the supplementary Demands for Grants in raepect 
of the Budget (Railways) for 2007·2008. 

MR. DEPUTY SPEAKER : Thank you. 

SHRI LALU PRASAD : I know English very well 

... (Interruptions) 

[Translation] 

MR. DEPUTY SPEAKER 

lawyer. 

I know you are a 

[Placed In Ubrary. See No. LT 674912007] 

14.07 hra. 

MAnERS UNDER RULE 377* 

[English] 

MR. DEPUTY SPEAKER: Item No. 15, namely, Mattera 
under Rule 377 listed In today's Ust of Business may be 

treated as laid on the Table of the House, and they will 

certainly form part of the proceedings. 

... (Interruptions) 

"Treated as laid on the TabI~. 

(I) ~ to enhance the queM of HII, pHgrima 

from Tamil NacIu 

SHRI J.M. AARON RASHID (Perlyakulam) : I bring the 

following facts to the notice of External Affairs Minister 

regarding Haj Pilgrims. In 2006, there were about 3815 
persons with 12 Infants from Tamil Nadu who were sent 

to Makka. Again In 2006, we have sent through Haj 

Committee 3703 persons with 11 Infanta. In 2007, more 

people are interested to go as Haj Pilgrims through Haj 

Committee because of the standard of accommodation and 
care provided by Haj Committee. But In 2007 our quota 

Is only 3384, which is leas than last year's quota and aI80 

leas by 443 from 2006 figure. The Committee has given 

more quota to Kerala, Maharashtra, Kamataka and Jammu 

and Kashmir. But, I don't know why Tamil Nadu has been 

left. As an MP from Tamil Nadu and Chairman, State Hai 
Committee, I have asked the BCMBC Secretary to give 

actual figure of Muslims living in Tamil Nadu. They say 

according to 2001 census it is 3417647. H It is 80, then 
213rd is aduH population and 113rd is below 18 years. 
213rd comes to 2278431 divided by 39 Parliamentary 

Constituencies, per constituency population is 58422. 'It 
shows a mistake In gMng actual record. In my Perlyakulam 

Constituency, records shows Muslim population was 

34,000, but State voters' list shows Muslims are 1,27,000. 

I request the Government to go through census 

records of Tamil Nadu and raise the quota accordingly. 

(II) Need to fix 80 yeara Inatud of 85 yura for 
availing beMfIta of NnIor cItIun 

SHRI IQBAL AHMED SARADGI (Gulbarga) : Sir, I 
would like to draw the attention of the Hon'ble Prime 

MInister about the problems being faced by the senior 

citizens of India. 

Presently, the Government of India Is providing 

conceaaIons to the senior citizens who a~ above the age 
of 65. Since the age of retirement from Government service 

is fixed at 60, the ellglbUHy for concesaions under senior 

citizens should also be 60 years. 
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[Shri Iqbal Ahmed Saradgij 

I urge upon the Union Government to intervene In the 

matter and arrange to fix the age of 60 years for getting 

concessions from the Government which will be of greet 

help to the senior citizens. 

(III) NMd to ... up a .,.......nent camp of C.R.P.F. 

.. Au .......... BIh8r 

SHRI NlKHIL KUMAR (Aurangabad, Bihar) : BIhar Is 

the least Ufbanized of our states as nearty 90% of Ita total 

area is rural and this contributes In a big way to Ita 

backwardneaa. So backward is It that Ita State eome.tic 

Product had grown at the rate of just 5.08% In the Jut 
decade. This is a matter of much concem because If we 

have to achieve a national growth rate of over 10% upto 

201~20 then even the states, Including BIhar, will have 

to contribute. Bihar's annual growth rate will have to be 
15% and, for this, It will require an annual Investment or 
As. 38,500 cror8S. 

Aurangabad is very backward but there Is scope and 

need for such Investment there and It must be given close 

attention for It to develop. But the long and bloody hIsIory 

of Noal violence in that area is a big deterrent to 
Investment. To encourage proapec:tlve investors the 

union Home Minister had, on my request, directad that 

without avoidable delay a permanent camp of a CRPF 
battalion be set up in Aurangabad which, Incidentally, 

should also counter the threat or left wing extremism In 

that area and Instill a sense of security ad well being In 

Its people. This proposal wu therefore pursued I8I'Iou8Iy 

and, after the State Govemmenfs approval the foundation 
atone of the camp was laid on 29 Nov. 2006. But, 

- unfortunately, there hu been no meaningful prog ..... 

thereafter, 

First, the state government has given only twenty acres 

of land on a mere ten years for the permanent CRPF camp 
while according to the yard8tlck laid down by the 

Government of India It should be on forty acres and, 

normally, the teaee should be for thirty yeara. Secondly, 

It was expected that pending compIeIIon of WOft( on 
planning of the lay out and conatructlon of the NqUIred 

administrative and residential buIIdInga the CRPF battalion 
headquarter camp will be set up, u at other pIacea, In 

temporary structures. But, unfortunately, this hal not 
happened and the required action on this project, which 
was expected to I8f'Ye public Interest. Is being unnecee-
aarily delayed. 

It is suggested that the State Government may be 

persuaded to give the CRPF forty acres of land .. per 

the approved yardMlck and thia should be on a thirty year-

...... It Is aIeo requNIed that a begInNng may be rMde 
by I8lting up the baIIaIIon headqI...., camp In temporary 

strucIure8. It 18 equally ~·Io ...... the WCIft( on 
pIaMIng the lay out of the camp .,.. and .oUow It up by 

the completion of codal forrnalIIIe8 for the construcIIon of 
pucca structures on It. 

(Iv) Nud to accord the ... tu. of a 

Central UnlveNlty to Kumeon Unlwnlty, 

UttantIch8nd 

{TtatWIIIIion} 

SHRI K.C. SINGH 'BABA' (NaInbI) : SIr, through you, 
I would like to draw the attention of the Government towarde 

according the status of CenlnII UnMnIty to Kumaon 
Univerdy of Uttarakhand. A few days ago Hon,. Prime 

MInIster had made an announcement .or MItIng up of a 

Central Untve..uy In each State. 

SIr, Uttarakhand 18 a hilly State wheN 85 per cent land 

18 forest land, 12 per cent land Is agricultural land wherua 
10 per cent land Ie barren and the literacy' ..... of ..... 

Ie eecond' to that of KenIIa. The full development of the 
.,.. has not been poaIbIe In the abMnce of Induetrtee 

In difficult and hilly tenaIne and local people ... deprived 

of It. The UnIverIItJea In the North Eutem StaIee enjoy 

the statue of Central UnIversIty owing 10 their location In 
difficult terrains and their envtronment. Uttarakhand being 
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a region situated In hilly and a difficult terrain, aklll 

developed through acquisition of knowledge la the only 

aaset of the youth in the region to which they can reaort 

to. 

Sir, through you, I would request the Union 

Government to provide Central University status to 

Kumaon University of Uttarakhand so that the regional 

aspirations could be fulfilled and qualitative improvement 

in higher education in Uttarakhand could be brought and 

also the progress of the country and the spread of humanity 

could also be ensured. 

(v) Need to provide Immed .... ftnanclal ..... 

tanee to the s..te ~ 01 Chhdlllpth 

to provide relief to 'hlp' community of 

R.Jnandpon, "clng the onsa-ught of • 

mysterious dl .... 

SHRI DEVWRAT SINGH (Rajnandgaon) : Sir, 

approximately 14 (fourteen) people of Balga community 

have fallen prey to a mysterious disease in my electoral 

constituency Rajnandgaon. Only a few hundred people of 

this community are alive, rest of the community has 

perished. The Baiga community Is still deprived of 

education facilities and development Owing to which this 

community has not been able progress. There Is acute 

drinking water shortage In those areas under my 

constituency so much so that their entire tribe is forced 

to drink canal water flowing down their area. Due to this 

their children in particular are facing the onslaught of 

several diseases. 

Approximately 70-80 people of this community are 

getting medical treatment in various Govemment hospitals 

of the area and the State Govemment Is not able to provide 

adequate treatment facilities to most of them. Their area 

falls uhder the jurisdiction of BALCO company which has 

several mines in the area however surprisingly even the 

company is not taking any measures to improve the 

condition of the only read connecting this area. 

There are approximately 40-50 villages of this 

community in the BodIa and Pandarta blocks of -. 

RaJnandgaon which does not even have a single 

Govemment health Centre owing to which almost 5 patients 

died on the way while they were being shifted to a major 

district hospital recently. 

The entire Beiga Community Is facing danger of 

extinction owing to the recent state of affairs and the 

indifference of the State Govemment. The Union Govem-

ment Is requested to provide Immediate financial package 

for the welfare of this community so that this community 

which is facing extinction could be saved. 

[English} 

(vi) Need to post ~ starr .. All India 

RadiO, Sell.ry, Klirnataka to "cliitate 
full covsrage of the F .M. Channel In the 

district 

SHRI G. KARUNAKARA REDDY (Bellary) : A full-

fledged radio atatlon with the capacity of 10 KV for which 

all Infrastructural facilities like studio, have been installed 

in Sellary, Kamataka two years ago. Because of non-
availability of staff, thla radio station has not started 

functioning. 

Bellary District Is getting FM channel from Bangalore 

with the capacity of 1 KV only and that too coverage area 

within 10 to 15 kilometers, which does not cover the entire 

District. That too, Seilary FM Radio Station is relaying only 

from 6 AM to 10 AM. Hence, there is an urgent need to 

depute full-fledged staff for the All India Radio, Sellary to 

start functioning of the Station to cover all the areas of 

the District. 

Till then, the FM Channel can be down-linked from 

nearby Hoapet Radio Station, Which is running programmes 

from 6 AM to 11 PM. If this is done, the immediate problem 

of people of Sellary District can be temporarily solved to 
some extent. 
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I. theref~e. urge upon' the Government' to look Into 
the mattel" and take irI1rnetfiate· stePs to . rrieet 1h8' above 
demands of people of my' Conatitu8ncy In BtIIary, 

Kamataka. 

(vB) Need to ehIft .... otIIce of Development 

.~ for SpecIal economic .Zonee 
fr'QIII KMdIa to GandhInIIpr 

SHRI KASHtRAM RAW. (Surat) : ~ of' 

Gujarilt. is' considering letting up 33 SEZs Iri Gujarat. 

CoII8idering IocatiOn8I advantage8 and also the fY8IIIIbIIity 
of infrastructure In the State, it ill felt 1hat with the setting 

upto SEZs at various locations In the State. the 
effectivene8s of coordination by the office of the 
Development Commissioner is possible only If the office 
of theOeYelopment Coli·.i ...... ,. is shifted to Gandhinagar, 
At' Pt8sent thiS ofiIee IS located' atK8ndia. which is one 
coriler . of' the· . State· . and, 'therefOIe. cannOt effectively 

coordinate with SEZs that are IkeJy to be·.18l-up in other 
parts of State. 

As at p~, the approved SEZa in the State are 

scattered from Jarnnagar and Rajkot to Hejira, Sachin, 
Dahej in South Gujarat. Anjar-Mundra in Kutch and 
DhoIera. Gandhinagar Zones in North Gujaiat. h is feh that 
If the office of' Devefopment Commissioner is shifted to 
Gandhinagar and Regional Commissioner are appointed in 
each. region. better control and monitoring can be achieved. 

. Looking the large number of SEZs in Gujarat, it is also 

necessary to open an·addItional DCs offices In Sural, 

Ahmedabad and Jamnagar for Monitoring an these SEZs, 
effec:tively. I request the Government to take appropriate 

steps in this regard immediately. 

(vIU) ..... ·to Include .... NIM1nIng five ....... of 
Vldharbha In .... apeclal financial package 
cMcI8red by .... OOV*'nlMnt for .... beneftt 
of fanMl'a of· .... region 

[Translation] 

SHRI HANSRAJ G. AHlR (Chandraput) : Sir. the 

condition of farmers in the country is very pathetic. The 

fanners .,. struggling to 88m dignified ~lihood .. they 

are not getting remunerative prices. They are compeIIecI 

to lead life ridden in. debt for fulfilling their basic neede. 

The farmer is leading a mlaerable life .. the Govemment 

is neglecting agricuhure sector. In the era of liberalization 

and gIobaHiation, Industry and service sector Is developing 

day by day. but agricuhure sector has continuously been 

laggmg behind. Thousands of cotton and paddy growers 

in Vldatbha region of Mahar.shtra are committing suicide. 

They are ~ getting remunerative p~ for their produce 

and it is emerging .. a problem. The Prime Minister had 

declared a special package for the farmers of Vldatbha 

region, but the blaserd attIIuda ofJthe Government has 

beCome deer· as tIve· diStrIcts have been deprived of the 

said pactaage; The fermers are 'COMmItIing 8UicIde In these 

five districts 'alSO due to their pathetic cOnditicin. These five 

districts have not been coVered under Pl'imtt Minister. 

package 88 State. Govemment and administration have 

submitted wrong .information in this regard. due to It, 

farm81'8 are feeling that injustice is being done to them. 

The Wmers . are Ilgitlated and dissatiafiec1 In view .of this, 

the Union. Government 8houId inc:Iude these five diatricts 

aIIo in lhespecial package. Through you, I would like to 

demand·tbat the Prime Minister himself should make 

announcement In this . regard In this forthcoming visit to 

Vidatbha • 

SHRI GIRDHARI lAl BIiARGAVA (Jaipur) ~ sir. 
decision in regard to setting up of a refinery in Rajaathan 

has not been taken till date. If ONGC does not agrN, ihe 
propoeala '10m private ~ should be invited· In thia 

regard. If refinery is not ... up in Rajasthan. the oppoI1UnIty 

of Investment of· As. one Iakh crore WIll be IoIt and If 011 

production is not 8t8rt8d n··wiII f8auIt In Ioee of revenue 
and 1M dream of venenation of employment opportunitiee 

In wast8m Rajasthan will get shattered and petro-

complexes wII alto not be let up. 



517 SRAVANA 30, 1929 (Saka) Rule 377 518 

. Therefore, ~ strongly demand frOm the Union 

Government to make announcement'ln regard to I8lIIng 

up of an oil refinery at the earliest in Rajathan. 

[English] 

(x) 

SHRI D.V. SAOANAND GOWDA (Mangalore) : Since 

last three years' I have been ralalng this matter In every 

8888Ion . and I allO met MInister for RailWays as wall 88 

Chalnnan Railway Board. Since last one year goods 

train between Mangalore-Bangaloreia running aucceaafully. 

On April 8th and 9th the Railway Safety ofJlclaJa have 

lnepected the raHway line route from Subramanaya to 
Sakleahpur and It is learnt that they have already submitted 

the report to the Railway board saying that the railway 

line Is fit for running of passenger train. But I fall to 

understand the delay in running the· pauenger train. The 
RaIlway Authorities are not Intimating anything In· this 

regard to me, In ~ of my repeated request for the latest 

developments. 

I earnestly request and urge upon theGovemment to 

take immediate action in thia regard and give necesaary 
directions . to the concerned In Railway authorities. to 

operate the passenger train between MangaIore-BengaJore 

1mmIIdIeteIy. 

(xl) 

.,..... on NetIonaI Hltbway No. 47 In 
~ 

DR. K.S. MANOJ (Alleppey) : The construction of 

Alappuzha By·Pass commenced long way back In 1982. 

Its two reaches have been ~ed and construction of 

the last reach Is In progress. The,...... two Road Over 

Bridges ~ this By·Pass. But the conatructlon of ROB's 

are yet to begin. GAD has been approved by the RaIIwaya. 

But there is dearth of funds for Its construction. When 

Hon'ble Minister for High ways visited Kerata to review the 

progress of the various projects In Kerala, he had assured 

the additional funds for the completion of the Road Over 

Bridges. Public Works Department of Kerala has submitted 

the revised estimates for the same and the same Is 

pending with NHAI. Hence, I request you to kindly expedite 

the same and give financial sanction for the construction 

of ROB's 10 88 to complete the By·Pass at the at the 

earliest. 

(xU) Need to eatllbllah • KencIrIya VkIya'-ya at 
.... rdoI In Uttar Pl'lldMh 

rrransatJon] 

SHRIMATI USHA VERMA (Hardoi) : Mr. Speaker, Sir, 

Hardoi Is a major city of Uttar Prade8h. A large number 

of Central Govemment employees are Iivtng hera and 

Kendrlya Vldyalaya is a good mean. of education for their 

children. The officer8 In transferable jobs ptefer to enrol 
their children In Kendrtya Vldyalayas. 

But, there ia not even a single Kendrlya Vldyalaya In 

my constituency, HardoI. Therefore, a Kendrlya Vidyalaya 

Is urgently required to be set up In Hardai district. Through 

the House, I would like to know frOm the Hon'ble Minister 

as to by what time a KendrIya Vldyalaya would be set up 
In Hardoi district. 

(xU') Need to ...... nce the budgetary .1IocatIon of 

chNIIInga per unit from Re. 25,0001- to AI. 
50,0001- under Indira AawuYoJena (lAY) and 

provide a quota under.1A Y for ...... prone 
to natul'lll calamities 

SHRI HARIKEWAL PRASAD (Salempur) : Sir, Indira 

Aawaa are being made available to ve~.poor people and 

Scheduled east .. and Scheduled Tribes living In villages 

of the country. As. 25thouaand are allocated for a single 

IndlraAawaa dwaIIing unit. It is very dlfllcult to conatruct 
a dwelling unit with thts amount. This allocatloft should 
be increased to at least As. 50 thousand. AIongwIth It, I 
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would also like to say that targets fixed under Indira Aawas 

Yojana for flood affected areas have also not been 

achieved. A10ngwith it, quota should be reserved for victims 
of natural calamities, like fIood-affected, fire affected and 

drought affected areas under Indira Aawas Yojana. District 

Devaria in my parliamentary constituency is fIood-prone 

area, where the target of construction of around 21 
thousand dwelling units was fixed during last year, which 

could not e completed due to floods. As a result of It the 

quota of Devaria district has been reduced from 21 

thousands to 6 thousands. I would like to request the 

Government to give special emphasis on construction of 

dwelling units in flood affected areas 80 that fixed targets 

may be achieved and the poor are able to get dwelling 

units. 

Through the House, I would like to request the 
Government to enhance the construction coat of dwellings 

per unit to Rs. 50,0001- under Indira Aawaa Yojana and 

fix a quota under Indira Aawas Yojana for fire-affected, 

flood-affected and drought affected areas and special 

emphasis should be given on fulfilling quota in flood. 
affected areas. 

(xlv) Need to give recognition to AjIt Kumar IIetdIi 
Sanakrtt College, Sameatlpur, 81Mr 

SHRI ALOK KUMAR MEHTA (Samaatipur) ; Sir, Ajit 

Kumar Mehta Sanskrit Shikshan SanaIhan located in 

Umashankar-Ladoura under Kalyanpur Block of my 
parliamentary constituency, Samastiur, fulfills aU required 

norms laid down for a model Sanskrit College, despite that 

this institute has not been given permanent recognition till 

date. On the ordera of the Hon'ble High court, the Institute 

has been inspected twice for granting recognition, but 
Committee has disapproved the institute. Sir, this instttuIe 

is located in backward area and has been named after 

a person of backward class, where moat of the teachers, 

employees and students come from backward cIaa8ea. 
Many officers of Rastriya Sanskrit Sansthan, a Delhi baaed 

Deemed Unlveraity treat It with Indifference and neither 

sufficient financial grant nor permanent recognition haa 
been given to this institute. 

Through you, I would like to request the Hon'ble 
Minister of Human Resource Development to give 
recognition to this JnstItute without delay. 

[English] 

(xv) Need to provide rail NI'YIcu between 
Barhampur-Phulbanl via Aahaka and 
Bhanjanagar In Ori ... 

SHRI SUGRIB SINGH (Phulbanl) : Sir, there are two 

tribal dominated dIstricta of Orisaa in which Indian RaIlways 
have not been able to provide their aervIcea even after the 
60 long years of our Independence. One of them Is 

KandhamaI which is In my Parliamentary Constituency. In 

the past the Railways has made survey for Railway 

line between Berhampur-Phulbanl via Ashalta and 

Bhanjanagar but the said survey has not materialized 10 

far. The proposal is atlll pending with the Ministry of 
Railways. 

More than 30 Revenue villages and more than 10 lakh 

persona moat of them belonging to either Schedule Cutes 

or Schedule Tribes, are facing graat cIffIcuIly 10 the abaence 
of train eeMcea. The buaIneaamen of this area are also 
facing difficulties, as they have to depend only on road 
transport as they do not have any other option. The people 

of my conatituency 818 compelled to use road transport 

and traveling by road is neither comfortable nor saf. as 

compared to rail transport. Sir, tndIan RaIlways, which ia 
worId's Iargeat rail, should conslder 8OITI8 SOCIal obIlgdons. 
In my opinion, aomeIime8 issue of ec:onomic vlabHIty can 

be ignored. 

Sir, I, therefore, urge upon the Hon'ble MinI8Ier for 

Railways to kindly c:onaIder the survey already oonducted 
for Berhampur-Phulbani via Aahaka and Bhanjanagar rail 
line and aUocate funds for the said project at the earliest 

In the 60th year of our Independence. 
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(xvI) Need to run the Secunderabad Express 
(Train No. 7063) on Ita pra-deslgnated rout. 

[Translation] 

SHRI JAYSINGRAO GAIKWAO PATIL (Seed) : Sir, 

Secunderabad Express train No. 7063 originated from my 

constituency (Parli V). It is a very important train of my 

district, Seed. 

The Ministry of Railways has decided to withdraw this 

train from 1 September 2007 and it is on account of this 

that there is discontent among the people of my area, Seed 

and the P89ple of that area have started resorting to 

'dhama' and procession. The present railway service is very 

essential. 

So, through you, I would like to request the hon'ble 

Minister of Railways that he should respect the sentiments 

of the people regarding the railway service and should 

decide in favour of continuing Secunderabad Express train 

No. 7063. The route of the train should also not be changed 

so that the people of my constituency could continue to 

avail the service of the express as earlier. 

(xvII) Need to conatruct a Rail Over Bridge at 
Koderma, Jlulrkhand 

SHRI BHUVANESHWAR PRASAD MEHTA 

(Hazaribagh): Sir, Kolkata-New Delhi via Gaya main rail 

line passes through Koderma district headquarters under 

Hazaribagh Commissionary. Paloa-Ranchi main road 

passes through the east side of Koderma railway station 

and thousands of vehicles pass through the road evoryday. 

In the event of passing of train the vehicles on the both 

side of the fail line have to walt for hours. There also 

remains the possibility of loss of life and property on 

account of this. 

I have written several letters to the hon'ble Minister 

of Railways in this regard requesting him to construct a 

rail overbrid~e, however, no positive steps have been taken 

lill date In this regard. 

So, through you, I would like to request the Minister 

of Railways that a rail overbridge should be constructed 

near Koderma Railway Station at the earliest. 

(xviii) Need to complete the construction of BR 

09-10 road at Masharakh, dIstrict Saran, 

Bihar under Pradhan Mantri Gram Sadak 

YoJana 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar) : Sir, 

only 3 km. of 6 km. long Kumhaila-Semri road under 

package no BR0910 under Pradhan Mantri Gram Sadak 

Yojana in Saran district of Bihar has been completed but 

Ihe said road has been shown completed in the record. 

The construction of the said road has not been completed 

so far. The said road goes upto Semri via Kumhaila-

danimod-Siktl-Godna-Semaspura and its total length is km. 

In course of field inspection it was found that only 3 km. 

of the road has been constructed but the project has been 

shown completed. 

From the record it is evident that the core network of 

the road is erroneous. The length of Samri road is shown 

as 4 km. at route link no. AL-039 of Sikti Bhikam of CN-

6 of Masharakh block of crore network. At the time when 

the list of route link was prepared, Siktl Bhikam was treated 

as the beginning of Masharakh block. However, from the 

field inspection it was found that the length of the road 

upto the last village Kumhaila Samri of Isuwayiur block is 

6 km. 

For the construction of the road under the Pradhan 

Mantri Gram Sadak Yojana Siktl Bhikam Semri road has 

been shown as included in core network. Instead of 

constructing the said road as per the Plan, the road 

has been constructed only from the beginning of the 

boundary of Masharakh block Kumhaila to Samri and it is 

on account of this that the remaining 3 km. length of the 

road has been left unmetalled. It is also to be noted that 

it is very important road as the road passes through Godna 

village having a population of 1846, a high school and a 

market and Samaspur village having the population of 671 . 
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AIongwIth this, the population of Semri village 18 3919. 
Thus. if the said road 18 not completed, nearty 7000 

popuIatiori of three vIIIagee will be deprived of road 

facMy. 

Through you, I would like to dem8Ad the from 

Government that ramainlng 3 km. of 6 km. long road from 

Kumhaila to SemrI under Masharakh block of Sara-DIstrict, 

Bihar should be constructed to complete the construction 
of the said road. 

[English] 

(xix) Need to mu. the rMIIo station lit DMrampuri 

town In TernH Nadu operational 

DR. R. SENTHIL (Ohannapuri) : Dharmapurl town In 

Tamil Nadu has a radio station built few yeartS ago. There 
is stan working there. But this station Is neither broadcast 
nor relay programmes. This is a rural area. People of the 

district will greatly benefit if steps were taken to start 
broadcuting from racflO station. If that is not feasible It may 
at least relay programs from either Chennai or Coimbatore 
radio station. 

I have 80 far made seven representations to the Union 

Ministry of Information and Broadcasting but the poaItlon 

of the radio station has not changed and It is stili not 

functioning. 

Hence, I urge upon the Minister for Information and 

Broadca8ting to take urgent steps to make the radio station 

operational. 

(xx) Need to provIda ~ of an Important 

...,.... Ira .... lit ShIIcIn8pr RaIlway 81atIon 

In I18hboobnagar dIMrIcI, Andhra PredMh 

DR. M. JAGANNATH (Nagar Kurnool) : Shadnagar 

town . is Mehboobnagar district of Andhra PI1ldesh Ia an 
Important satellite town which i8 IocaIed JUII 50 km. from 

Hyderabad. 8hadMgIr taIIway aIIIIIon cornel under 
Secunderabad dIvI8Ion In South Central RaIlways. The 

Farooq nagar MandaI In Shadnegar town 18 Induded In 

the Metropolitan AuIhorfty of Hyderabad. Thus the purvtew 

of Hyderabad has been extended upto Shadnagar. 

OwIng to its proximity . to hyderabad city and various 
Iocational advantages, lot of industries have come up In 

this town and the bUlineu activities have tncreued 
manifold. Many corporate ofIIcea have come up In thIa fat 

upcoming town. Many people WOftdng In theee Indu8trIe8 

and COfPOI'8I8 oftIcee ... required to frequently commuI8 

to cities like Chennal and BangaJore for busineu 
purpose. Beaides ...,.,.. students and youth who have 

taken up jobs or IItUdytng In ChennaI and BangaIore 

Software COf'I1)anIes have to frequently undertake journey 

to these places. In view of this, aIoppage may be provldecf 
at Shadnagar RaIlway station for an Important Express 
trains eepecIaRy Yeahwantpur Exp..... and ChenneI 

Egmora. 

[English] 

SHRI ANANTH KUMAR (Bangalore South) : SIr, the 

Leader of the House Ia here •.. (InIMuptJons) 

MR. DEPUTY SPEAKER : I know that he 18 here. 

... (Intsrruptions) 

SHRI BASU DEB ACHARIA (Bankura) : We 

have aubmIIted a privilege motion against india'. 
Ambusildor to the UnIted 8tatea ShrI Ronen Sen for 
making derogatory remartcs agelnst the Members of 
Partlament •.. (IntenupIIons) 

SHRI GURUDAS DASGUPTA (Panskura) : Sir, have 

also given a notice of privilege against the India', 
Ambassador to the United States ... (lnterruptlons) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll) : 

have aIao given a privilege notJce •.. (,m.nuptJotw) 
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MR. DEPUTY SPEAKER: Please 8it down. The Leader 

of the House is on his legs. 

... (Interruptions) 

[Translation} 

MR. DEPUTY SPEAKER : The leader of the House 

is speaking first let him speak. 

... (lnterruptions) 

{English} 

SHRI VARKALA RADHAKRISHNAN : I have already 

given a privilege notice' .... (lnterruptlons) 

MR. DEPUTY SPEAKER : Nothing is going to 

be recorded. Only the speech of the Minister of Extemal 

Affairs should be recorded. Nothing else 8hould be 

recorded. 

... (Interruptionsr 

SHRI VARKALA RADHAKRISHNAN : ... (Interruptions) 

Prima facie, he has CQmmltted a breach of privilege, and 

a notice has been given by me .... (lnterruptJons) 

MR. DEPUTY SPEAKER: No, please 8it down. Your 

notice is under consideration. 

... (Interruptions) 

**STATEMENT BY MINISTER - Contd. 

(III) ClarlflClltlon given by the Indian Ambauador 

about hla Interview 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

PRANAB MUKHERJEE) : Mr. Deputy Speaker, Sir, most 

respectfully I would like to 8ubmit that in the morning I 

8hared the information with the hon. Members, and I am 

·Not recorded. 
··AIso placed In Ubrary. SHNo. LT 6747. 

grateful to them that they allowed me to make my 

observations. Of course, the hon. Members have their own 
view as this i8 a matter on which every' individual Member 

has hi8 VIews, and they can expreaa it. Every ·han. Member 

is entitled to resort to even the Parliamentary course of 

redreaaal like privilege or other th1ngs what';'er they like 

to do. I am not going to Interfere with that. Moat respec:lfully 

I am sharing with the· J10use whatever Information that I 

am having with me . 

I have received ':another communicationt'Or'l'l 

Ambassador Sen. With your permiaaion, I would /Ike to 

share that information with hon. Members. ThlSIa the 

observation, which Ambassador Sen has sent to me. it 

reads as follows: 

"' have received aevera!. queries about a report 

datelined Washington DC, August 20, 2007 by Mr. Aziz 

Hanifa of RedIff India Abroad, which quoted me 

extensively on the India-US eM! Nuclear Agreement. 

, had an off-the-record conversation with the corre-

spondent giving some asseaarnenta on this subject. A 

number of the c:ommenta were, however, either 

miaunderatood or misquoted or quoted out of context. 

For Instance, I did not say that the Hyde AI::t could 

not be renegotiated, but said that the bilateral 

agreement could not, in my view, be renegotiated. With 

reference to the Hyde AI::t, I had expressed my 

888888I'I'18nt It wOuld not ~ amended in the 

foreseeable future ... " 

"Some of the comments attributed to me in this off-

the-record conversation were made by me in my personal 

capacity and do not reflect the positions of the 

Government". ...(Interruptions) 

SEVERAL HON. MEMBERS : No. 

SHRI PRANAB MUKHERJEE.: Please let me complete. 

You do whatever you like, but let me complete. It wIH not 

take even one minute. PIeas!t listen to me. 
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"I fully recognize that such personal vIewa, even in 

a private conversation, should have been expressed with 

better judgment and due decorum. For Instance, rrrt 

comment about "running around like a headless chicken 

looking for a comment here or a comment thera" was a 

tactless observation on some of my rTlf)dja friends and most 
certainty not with raferanee to any hon. Member of 

Parliament. It was certainly not rrrt intention to cast 
aspersions on any individuel or organization. 

However, if I have unwittingly hurt any sentiments, I 

offer my unqualified apologies." 

... (Interruptionsr 

"Not recorded. 

[EnglIsh) 

MR. DEPUTY SPEAKER : Nothing will go on record. 

... (lntMruplJorts) 

MR. DEPUTY SPEAKER : Pteue aH down. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: The Houae stands ad-

journed to meet tomorrow, the 22nd of August, 2007. 

.,.". LoIc Sabha then adjourned tNl Eleven 01 the 

Clock on Wec:lnesdaY. August 22. 20071 
Sntvana 31. 1929 (SaklI) . 
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